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LEGISLATIVE A~SEM HI. \'. 

TUBaday, 24th March, JO:JO. 

The Assembly met in the Assembly Chnmber at Bfl'vl'fl qf 0,,· ('I .. I·Ii:. 
Mr. President in the Chair. 

MEMBER SWOHN: 

Mr. George Gall Sirn, C.I.E., M.L.A. (FiullncinJ Comrnit,lI~illl1l'r·,. 
Railwa.ys). 

QUESTIONS AND ANSWERS. 

INDIANJ1.4TION OF THE HmKKR RANKS OF THE SUIWEY OF INTlIA. 

1275. ·Mlulvi J[uhammad Yakub: Will the Government be plellfjed to' 
state: 

(a) What steps are l'eing ta1ten in tlle 8urvey of India to lndi!lf!!?:;" 
the higher ranks of the service? 

(b) What proportion of Iudianizat,ion in other analogous services i>;. 
to be etJected by (1) pdtinotion from tht' junior brRJlch of th£'" 
service and (2) by direct recruitment. of the senior hranch ., 

(e) If the proportion under (b) (1) is less ilJ the Survey of InrUn. 
will the Government be pleased to give reasons for SU(,D 
differentiation" 

J[r. 1. W. :&hora: (/I.) The mn.tt.er is undE'r the cnreful ci"lTIsiderntiorr 
of the Government of India. 

(b) and (e). I regret that I am not aware to whllt "nnnlo!!'ous ser" 
vices" the Honourable Member refers. If he will kindl.v spf'C!if,v t.hesl' . 

. I will be better in a position to nnSWf'r this part of th€' question. 

Kaulvt Muhammad Yakub: By "Qnnlo.~o\lB Rervic(>R" I meltn, Sir, 
other services directly under the Government of India. 

Mr. 1. W. Bhora: 1 am afraid th(' Honournhl(' :'t./c>miwr iR Inbourilllr 
under a-mistake. The other servic('s nwntioned tlTe tlOt. t'xllctl.v RlllllollO\lS' 
to the SurvE'Y of Indin. Rut since lit' hilS t·old m(' whnt is in his mind, 
J will ,mdelt~o\lr to give him a reply to hiR CjIIl-'Rtic>Jl in dlH' ('ours..,. 

Kr. E. Ahmed: A supplemf'ntllry qm'F!t:ion. Sir. I nm I1skinr: for 
rulin!:{, Sir, And it is for ,Vou to Rtntt' wlwt.her the Mt·mht:r giving uoticl' 
inquiring About somdhing from fI. pnrt.iculu.r brunch, liS is tIw ('liSt' \\·it,lr 
MRulvi Muhnmmad Vnqub in thi:, particulnr caRC', should 1111'10 \'TI1'T1i it'll 

( :2S;,3 ; ,\ 
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the names of the Departments to which the ~ lo o ll service belongs. .1 
remember, Sir, about two or three years ago It was ruled by the Chair 
that Honourable Members giving notice of questions must stick to the 
Department. Sir, there are six or seven Departments. 1 ask from. the 
Cha.ir for a ruling on this subject and also whether my Honoura.ble friend 
Maulvi Muhammad Yaqub is entitled to get a.n answer relating to the 
services which are analogous to the service mentioned in tlie question. 

Jlaulvl Xuhammad Yaqub: The Honourable Member should wait for 
the time when he will occupy the Presidential Chair of this House. 

JIr. K . .Ahmed: May I sak for·a ruling, Sir, from the Chair whether 
the other e rt~ent  of the Central Government will give an answer to 
the inquiry? I 

JIr. Prt81dent: It is not for the Chair to decide which Department 
should answer any particular question. 

COMMUNAl. RBPJUSENTATION IN THE SBltVICES. 

1276. ·Maulvl Muhammad Y&kub: Will the Government be pleased to 
state since when and in what services effect will be given to the state-
ment of the Honourable the Home Memher in the Council of State about 
giving a due share to the minorities in the services? 

'.rile Honourable Sir Aluander Mudcllman: The ,announcement made 
by me in another place referred to the four Services which will remain 
.all-India Services, namely, the Indian Civil Service, the"Indisn Police 
Service, the India.n Forest Service and the Indian Service of Engineers. 
It has since been decided to apply a. similar policy to the Central Services 
with the possible exception of certain Services for which high technical 
qualifications are required. 'l'he Services to be excepted, if any , are still 
to be detennined. I need hardly add.. tha.t 80 far sa provincial services are 
concerned the ma.tter is one for Local Governments and not for the Gov-
ernment of India. Effect has already been given to the policy in this 
year's recruitment for certain Services and in other Services will be given 
from the dates o~ which fonnal orders are issued in regard to them. These 
()rders will he issued with as little delay as possible. 

Kaulvl Muhammad Yaqub: Will the Government of India. be pleased 
-to indicate their policy to the Local Governments in this matter? 

The Honourable Sir AleUDder MudcUman: The Local Governments 
will st'c the policy of the Government of India. from the various announce-
ments which liave been made. 

Xr. K . .Ahmed: Are the Government of India aware, Sir, that Bome 
<>f thl" Departments or at least the branches of those Departments n.re 
directlv under and 8S a mBt,ter of fact in t.he Provincial Governments and 
the officers of them keep in touch with them? 

'.rile Honourable Sir AIeUDder Muddlman: I am afraid I have not fol-
lowed, the question. 

Mi. K. Ahmed: Are the Government of India. aware that some of the 
a.ppointments are made directl.v by the Provincial Governments, though, 
·ns a matter of fact, the Department is under the Government of India, 
lor instance, income-tax, customs, etc.? 
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'!'he Bonourable Sir .AIelWlder Kuddlman: No, Sir. 

111'. B. Das: Will Government be pleased to state whether they will 
consider the claims of the people of Bihar and Orissa amongst the minor-
ities in the services as they always form a minority in all services? 

The Bonourable Sir .AIezander J[uddlman: That question, Sir, does 
not arise. It is the question of communal representation with which we 
are dealing. 

LIla DuDl OhaDd: Are the Government aware of the existence of a 
strong feeling in the country that the introduction of any principle other 
than that of fitness into the recruitment of services is bound to demora-
lise' the services and harm those people whom the services are meant to 
serve? 

111'. It. Ahmed: Do Government propose to take steps to disabuse the 
minds of prejudiced persons, as recruitment to these services is made 
from the point of view of justice and equity ~  fixing their proportion? 

LR'lTEll PUBJ.ISIlED BY MR. -D. D. KIIANDJU,WAJ, IN THE l;ERVAN'l' 
UNDER THE HEADING" E. 1. RAILWAY GRIEVANCE JJ • 

. 1277. *Kr. (la,a Prasad SlDp: (a.) Has the attention of the Govern-
ment been drawn to a lettdr by Mr. D. D. Khandelwal, and published in 
the Servant, dJl,ted the 9th March 1925, under the heading .. E. I. Railway 
Grievance?" 

(b) Will the Government be pleased to say if the statements made in 
the letter are substantially correct? 
(0) If not, what are the true facts; and what steps, if any, have been 

takell in the matter? 

The Honourable Sir Obarlea lDDes: The gentleman referred to by the 
Honourable Member a.ppears to have sent to the 'press a. copy Qf a represen-
tation made by him to the Agent. The Government ha.ve no doubt that 
the Agent will give consideration to the representation and they propose 
to leave it to him to deal with it. 

ADJllSSION OF INDlANS INTO THE ARMY AS CO)(MISSIOSED OFFICERS. 

1278. -Raja Ghu&D!ar All lDl&D: (a) Are there '8ny branches of the 
Indian Army to which Indians are not admitted as commissioned officel'fl? 
If so, what are those and for what reasons? 

(b) If the answer to part I of the question is in affirmative, will t,he 
Government be pleased to state the names of Indian commissioned officers 
serving in various branches of the Army except Infa.ntry and Cavalry? 

• Mr. :I. Burdon: (a) There is no branch of the Indian Army, including 
the Indian Me.dical Service and the various Indian Army Departments, to 
·.vhich Indians with the King's commiAsion .~e not eligible for appointuwut. 
In this connection, I would invite the a.tte.ntion of the Honourable I\.1t·mber 
t. item 2 of the statement which was laid on the table on the 2ud .J uly 
.~ 928 in reply to starred question No. 55, a.s a.lso to tbe reply which WIlS 

given on the 15th September 1924 to part (b) of starred question .No. 1912. 
A 2 
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As regards the grant of King's commissions in the Hoyal Artillery, RoyoJ. 
Engineers and Royal Air }<'orce services in India, I would invite the Honour-
(lble Member's attention to the reply which was given on the 22nd January 
1925 to unstarred question No. 38. 

(b) I lay on the table a sta.tement showing the na.mes of the officers who 
are in extra.regimental' employment. So far, no Indians holding the King's 
commission are employed in any of the Indian Army Departments. The 
names of those who hold commissions in the Indian Medical Service will 
be found in the Indian Annv List, to which the attention of the Honourable 
Member is invited. • 

IttJteflttnt .,,'ring Ii. "a .. " qf tit, King', COffImi,lioJltd Indian Officer. tolto are 'IIItra-
r'gifINntaoll, , .. lo,~d. 

Captain Zorawar SiD,b 

Oaptain Pirthi Siqh 

Lieut. Sardar .J ai Sin,h 

Lieut. )[. AbdulI' Kh&1l 

Lieut. Uaja Sber Mohd. Kb&1I 

Lieut. 0.8. Thabr . 

• 
Lieut. Molad. A7Ub Xh&1l 

Lieut. N. U. K. Janjhua 

Lieut. Abdul Samad Shah 

.• let Horae 

Bra Cav. 

lltb Oav. 

8-11th Sikhs 

'"16th P. B. 

I·15tb P. R. 

11th Oav. 

1·18th P. B. 

18th L .• 

Ap,POiDtmrDt. held. 

Lent oftloer to the D banagar State. 

OilY. Comdr., 114th Bomba, Orena.-
di8l'll, I. Terr. F. 

A~t .. ll·l8tb F. F. Bert., Ind. Terr. 
Foroe. • 

• With KapurthA\a State Foroe •. 

C~. Oomdr., ll·lr.th P. R .. ludian 
TPn'. Poroe. 

Adjt .• 1 HSth F. F. RiS... Indianr 
Tt·rr. Foroe. 

007.0tlr .• 11·7th Bajput Bl'rt .. Ind. 
Terr. Foroe; 

.A.8.t. Recruiting OftiCllf. Poshawar. 

AI.t. BecrnitiDg O1II.oer, Lahore. 

AlIt. llA.tr .. Army School of Educa· 
tion (Indian Wing). 

Lieut. 8. B. 8. Bor, l/7th RaJput Regimeut, it under coD8ideration for appointment 81 
Adjutmt, Mewar Bhil COrpl. 

GRANT OF SPECIAL PROMOTION TO EMl'I.OYEES OF THE NOltTH'VESTERN 

RAn.WAY WHO VOJ,UNTEBRED FOlt SERVICE OVERSF.,AS. 

1279. ·Khan B&haciur W ••.• UllanaUy: (a) Are Government aware 
of the fact that in accordance with notification No. lOI2·E.-5, ~ ted 21st 
October, 1916, of t ~ Agent those who volunteen!d fiwrviceil for oversells 
were to get specia.l promotion? 
(b) Is it a fact that out of those who served overSCk&S some were given 

t.he special promotion while olhers were denied the same? 

(c) Is it " fact that in certain cases thORO who had a break in their 
services also received this special promotion? 
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(d) Is it a fact that Mr. J. Lydeen, guard, after a break of about 5 
years' services received special promotion without having served overseas? 

(6) Will the Government he pleased to state on which grounds this 
special promotion was granted? 

(j) Are the Government aware of the fact tha.t the Anglo-Indian and 
domiciled European Association represented to the Agent the Co.sc of a 
certain guard, and qualified station master who had rendered overseas 
service and the Agent replied that he could not see his way to condone 
the break in his services? 
(g) Will the Government state if there are any rules guiding this special 

promotion? 

(h) If so, what are they? 

(i) Will the Government stnte why the rule was not applied in the 
(lase of Mr. J. Lydeen? .  . 
(j) Are the Government I Ire pared to recommend to the Agent to go into 

ille cases of all who rendered overseas services and give ·promotion to those 
\\ ho are entitled to it? 

The Honourable Sir Oharle. Inn .. : (a) Yes. 

(b) to (j). Government ha.ve no information. But they proppse to send 
1he Honourable Member's question to the Agent, North Western Railway, 
for such action as he may consider necessa.ry in regard to part (j). 

HOLDING OF THE NEXT SESSION OF TIlE LEGISLATIVE ASSEMBI.Y IN AlmUST. 

Kr. W. S. J. WiUIoD: Sir, may I ask the Honourable Member 0. question 
of whieh I have given him private notice? Whether it is correct that the 
next Hession of the Legislative Assembly is likely to be held on about the 
20th August? Whilst most Members will not fail in their duty to attend 
if it is really necessa.ry, I wish to point out that it will be most inconvenient 
for those who intend ta.king leave to Europe, o.nd a very trying ~ime for 
travel for those who have long distances to come. I therefore .'if it wiJl 
be possible to have the Session fixed after the Pujah session instead of 
before, o.s the custom really is? 

The Honourable Sir .Ale:under Jluddlman: 'Sir, the Governor General 
hM passed no orders as yet in regard to the holding of the legislative session, 
~ t owing to the dates of the various holidays this year, the session is 
hkely to be held somewhere about the middle of August, about the 20th of 
August. With reference to the latter part of his question my Honourable 
friend has probably forgott.en the fact that the Counoil of State mav 
be dissolved and that elections may take place this cold weather, which wiil 
therefore give an additir>nal reason for holding the sEl8sion rather earlier th80n 
usual. 

• 

STATEMENT LAID ON THE TABLE. 

The HODourable Sir Oharle. Inn .. : With reference to my reply 'i.O 
unstarred question No. 260, I l80Y on the table a statement giving the infor-
mation available in the form desired. In order to complete the sta.tement, 
1 have included information for the year 1924-25. 



~
 

CI 

Year. 
X
at
u
e 
of e
O
Dce.l

o
D. 

B
o
mrrl .
.
.
.
 bI 

D
B 
.
0I
K
&
7 •
•
•
 

! 

of 
I "./ ~ 
a 

.gJ 
.! I 

J': 
.. '" gl 

U Bl :p 

Dl
9l
1
1 •
•
•
 o. 

•
•
•
 CI!Ift •

•
•
 1. 

.
'
I
'
~
"
C

o
 ..
 

•
•
 JI
T. 

CI 
CI 

IE 
-[-:-1 

~ 
CI~

 I f: 
t~. 
I 
f 

~ 
oi 

o
I
l
!
 

1
1'
" 

III. 
..,lj! 
'
B
 

... 
&
1.; 

0
111 

•  
B 

• 
o

~
.
 
--

~
 
a 
1 

.., 
~
 

_
s 

.. !:J 
J 

1 
'l!
1 
!
&.i 

A oJ Ji ! 
J ~.

 

I
~
 

~
.
 

it.. 
~ 

t 
£oi S
_ 

III a 
'"' 

IIi" I --Ii 
... 

-Ii 
t
o:;!. 

'):1 
a . 

~. 
~1 
J1 

~ 
i

~i
 I i~ 
J i: 

1 
I 

I 
0 

_'
"
 I -

_
_
 

I 
J 

~oo 
--
~

 
! 

I 
~

I 
I 
-
.
 ' 

· ~~""'i, 10 JIlIN.... 
LUba'I--w-

1 
'I 

, .. ..;:::::
_
u ....... , 

"": 
..... 

• . 
pri
Ge. 
etc. 
e
_
 I 

.-
... 

. 
lI
D-I' 

I -• 

III -I
s 

II 
! 
1. 

11 

"th .. 
'I Lali:h., 

Lakhl., 
Lakha: I 

LaItl
u, 

- I 
Ba. 
• 
".t 

B .. t 
Ba.  

Ba. 
I
I
 
It 

Ii 
I I 

L
at
h
e. 
.. 

1
1
~
1
1
 

1
8
U.l
1 

1 .... l7' 
~

l
 

1811-18 
1
8...., 
1'
0lI-l
1 

18II-
U 

l
8tt-
U 

lIJ
D.
%t 

11111
H1 

-
[i ! 

: Il'a
Deeill

DI' of· tJi' BalhraJ 
e
D
D-

traeta r
or J 
J8
ArtI 
a
DII 
N
D
nr· 

I
DI' al 

I
D
e
n
u
e
d prift 

p
er t
OIl. 

•  
I Co
M 
of s
pe
olal
Bt
mla _
_
 oa 

• 

• 
-
-
-
-
.
1
 
_
Mli
D, 
of 
Tarill 

B
oar
d. 

B
o

~
e
e
 Htl
o
at
e
d 
: 

U
n
der 
t
h
e 8t
e
el 
Pr
ot
e
etI
D
D 

Acl. 
U
Dder 

t
h
e Het!oIutt

O
D 
.
cl
o
p-

t
e
d bJ 

Alltl!
m
bl, 
iII l

Ull-
ar
yI
9
Z
6. 

A
d
d
I
~
o
 ... l b

m
dell 

of 
U. •
• tI
O
B 

bJ 
bl
g
h
er t
aril'. 

l 

1
0 

1
5 

... I ~. 
-I III 

'-I 
-
Ti
M,.
gII Zli 

of 
~
 I or 
8t .
.
 1 B-ri"D" 

b
ef
o
n T
all. 
JkIan

L 
t 
,I 

1
8 
.. 

-.. 
.
.
.
.
 
.. 

.. 
.
.
.
 

~
~
~
l
 

• 
dI
Ylcleaa 

D
B 

Ib! 
.... n

e
d 

...... f
ort
h
e 

J
ut 

t
b
n
e 

J
8IIft. 

I 
I
I
 

I
D 
1
0 'I 
I
I 
JI I 

zru. 
Nil. 

15 
n
ot 
.
1 
.,1 
zru. :" 
zrll. 

Nil. 
l
ViI. 

J. !III It It l' .. II 411 41 
Nil. 

Ttl. I 
11 1 It 
I 1 
N". 
Nil. 
Nil. 

I 
11 
I
I
 
.. II a 411 II I
I
 

30§ I 
1'117 

,f
or "
m
ull
a
n .. , 

Ol
Ul ea

Q
ol.ri
8l1 

111
m t
he R
e
el 

lll
d
a
R
J
AII
4l 

nl..,
ar. 

I ! 
'
1' 
I I I 

"i'
n 

Itl
a e
e
U
_t-

a
d 
t
h
at 
.... 

_
b
t
o
 

nil
.
 
D
e
e
d 

dllttee 
!
m-

ra -
iII 

UIJII 
1821 .. 

...,010 
(Il
P t
o 

F
e
brll
BI',. 

ItJ
5). 

. t.l ... m 
of 
KII. 
7 l
a
k
hl .
.
.
 de
bite
d t
o t
b
h aec

oll
ut ba 

1'
1
8-
1'. 

,.
PI .
.
.
.
.
.
.
 of Ba. 

IItla
k
h!l ~

e
l
1
'
l
d
 fr
o
m p
n
a
d
a 
011 
D
nr 

e
~
 .
.
 

t
o 

O
D 
0
< 
0
0 

&; e ~ a ~ I ....... 

f ~ § . 



IITATBKBNT LAID ON TO TABLB. 2869 
Note.-The position with regard to the nature of arrangement made by the Railway 

Board with Meaars. Tata Iron and Steel Company during the period of 1913-14 to 
1923·24, is as follows :-

In tbe year 1906, the Railway Board gave the Company a guarantee that they 
would order 20,000 tons of rails per annum for a period of 10 years from the date of 
cummencement of output at the c. i. f. ratel for imported raiJ8. 

The Steel Company commenced deliveries in the year 1913·14. The arrangement 
under this guarantee was abandoned owing to the conditions brought about by the war. 
A new arrangement by mutual consent. was arrived at in July 1915, accordillg to which 
almost the entil'e output of the Steel Works was utilised for the purposes of the war, It 
was only after the armist.ice that deliveries to Railways were recommenced on the 
1918·19 price of Rs. 150 per ton, fixed by the Indian Munitions Board. This rate was 
applir.d to all dtlliveries made up to 31st March 1900. During this period it was 
practically impossible to import rails from Europe and probably no c. i. f. rate for 
imported rails could be fixed for the period in question . but, from the fact that. 
post. war priceK in the United Kingdom were abnormally high, there is no doubt 
that the c. i. /. rate would have been considerably higher than &S. 150 per ton. 

In the mesntime a new seven yeur agreement operative from April 1st, 1920, was. 
made on August 7th, 1920, for the supply to all State worked Railways for rails at 

.Ra. 130 per ton and for fishplatAlll at RH. 160 per ton. These prices, however, were· 
found to be much lower than the c. i. f. prices for imported rails, which began to ba-
available about the same time, and on a representation from the Steel Company the 
above price for rails waa revised on 26th April 1921 to apply retrollpectively from 
the commencement of the 7-year contract, and to continue for a period of liwo years. 
The revised price WIlS baaed on the contract price 1JiU8 a percentage, on a sliding seale, 
but in no caae exceeding half of the difference between the contract price and tha-
c. i. f. price for imported English rails. This method of" making payment to the Steel 
Company continued for a period of a year and a half, nnd on June 16th, 1922, th. 
rates were fixed at Rs. 156 per ton for rails and Rs. 186 per ton for fishplates to take 
effect from November lat, 1921. This rate for raila was in the neighbourhood of the 
c. i. f. prices, obtaining at the time of making the arrangement, and th8118 rates. 
continued in force up to 31at March 1924 when the original contract rates came inte> 
force. As a set off against the increase in prices of rails and fishplates agreed upon 
in April 1921 the Steel Company allowed the Government a discount of 10 per ·cent_ 
on the price of Bteel other than rails to be supplied to State-worll:ed Railways and 
Government of India Departments, under a pre-existing contract at c. i, f. rates. At 
the suhsequent revision on June 16th, 1922, this 10 per cent. discount ftII changed to 
a fixed one of RH. 7-8 per ton below c. i. /. cost on Bteel other than railB. 

It will be clear from the 'facts stated above that, as compared with c. i. f. prices, 
the State-worked Railways effected a considerable saving by obtaining their supply or 
material from the Steel Company instead of from abroad. 

As rsgarda the supply of material to State·owned but Company worked railwaY'll, 
it may be pointed ouli that from the armistice up to 31st March 1920 the supply to all 
railwaya was at one rate, namelr., Rs. 150 per ton for heavy aection rails, which was 
that fixed by the Indian Mumtions Board by mutual arrangement with the Steel 
Company. After 31&t of March 1900, the post-war contracts came into force. Th& 
prices in those contracts of Company-worked railways, excepting the Bengal Nagpur 
Railway contract, were RH. 122·8·0 to Rs. 125 per ton for rails. and Ra. 3(l per ton 
extra for fiahplates. The Bengal Nagpur Railway price was Rs. 110 per ton for 
rails. These prices have proved to be lower than the c. i. f. prices for similar 
materials imported in the period during which t·he contrActs have bBf'n in operation. 
No increases were allowed to t.he Steel Company on theBe contract ratell by the Railways 
concerned. , 

It is claimed by t.he Company that during the t.wo years 1920-21 and 1921·22 total 
savings amounting to over 142 lakha aecrned to the Railways through their buying 
from "t.he Bt.eel Company instead of imported roil I! And fishplates (1]ide pages 22 to 25 
of Voluae I of the Evidence before the Tariff Board),'" 

MESSAGE FHOM THE COUNCIL OF STATE. 
Secretary of the Assembly: Sir, the following MeRRBge ha.s been received 

from the Secretnrv of the Council of State: 
"I Am dirpcted 't,o inform you that the Council of Btate have, at their metltinlt 

held on the 23rd March. 1925. "ll1'eed without any amendments to the following Bi11s 
which have been pasRed by the LelliRl"tive Assembly: 

A Bill further to am(lnd the Indian Tariff Act, 1894. 
A Bill further to amend the Indian Rtamp Act, 1899. 
A Bill furt,her to amend the Indian Income·tax Act, 1922." 



:\lESSAOS FHO:\l HIS E CE I~ C  THE GOVEHNOR E E A1~. 

JIr. PreS':dent: I bave received a Message from His Excellency tlJe 
(lovernor General: 

(The Message W88 received by the Assembly standing.) 

.. 1ft ,UT,uance of the ~i.ti l' of ,,,"·.ectiOfl (1) 01 ,.ction 67B 01 the G01Ie,nment 
.of India ~ t, I, Ruf'" Dant'el, BarZ 01 Readi.g, do rfleotnmtnd to the Legi8latitle 
""tm611/ tllat it do pall the Bill to 'UyplflfMft' tAe Btftgal O,i",inal La." Amefttlment 
"ct, 19'5, in the fo."", hueto ann,zetl. 

The S3Td March, I9Sr.. 

(Stl.) READING, 
Viceroy arad GOtleTJIo, General." 

~~' E BENtiAL CIUMINAL LAW AMENDMENT (SUl)PLEMEN'I'AHY) 
BILL. 

'The Honourable Sir Aleuncler J[uddImaD (Home Member); Sir, I beg 
to move that after clause 3 of the .Bill the clauses set out in the paper 10 
the hands of tbe Members be added. 

I will not read the clausea ua they are before the House. 'I'he object of 
my amendment il.'l to bring the Bill into. o.ceord with the recommendation 
.vhich you hRvt, just read to the House. The matters dealt with h, thc!olc 
ChlUlWR Wf'rt' fully discussed yeqterda)" and they have been, ;n ont' form or 
"uother, the subject of debate throughout this S(.'Ssion. I propose therefore, 
Sir. to add nothing further at this stage, 

JlI. Pr8lldent: Motion moved: 

.. That after clanse 3 of the Bill the following clauses be added, namely; 

'4. The power of the Local Government under sub· section ('1) of section 11 of the 
local Act to direct by order in writing that any perllOll 

o Il ro ~I ~ 1.r .natolly In Jail ahall be committed to custody in jail shall be deemed 
. to include a power to direct., by order in writing 

made With the pl'evians sanction of the Governor General in Council, that auch person 
shall be committed to custody in any jail in Briti~  India; and, for all or any of 
the purposes of the local Act, an order so made shall be deemed to be an order made 
under section 11 of t·hat Act and aU t.he provisions of that Act shan apply accordingly: 
Provided that the powers exercisable hy t.he Local Government under e~tion 20 of 

the I t~ l Act in respect. of any person committed t.o custody in a jail outside Bengal, 
'and under, section 22 of that Act to provide for the manner of custody of any such 
person, shall bl' exercised by the Locnl Governml'nt of the province in which the jail 
is situated, and r le~ made hy such Local Government in exercise of such powers shall 
116 published in the local official Gazette. 

5. References to the local Act in I16Ctions 24 and 25 of that Act shall be deemed 
Co_ruetlon. alllO to he references to the local Act as Bupplemented 

by thill Act. • 
6. The powllrs conferred hy section 491 of the Code shall lIot, he exercised in respect 

• of any pl'rROn arrested, committed to or detained in 
liar of .~rt l . lepl proc le'\ItljtH. custody under the local. Act or the local Act .. nppJe. 

mented by this Act'." 

D1W&Jl Bahadul '1'. B&Dlachlrial (Madras City: Non-Muhammadan 
Urban): Sir, I want to put to the House the plain English of this motion 
made by my Honourable friend Sir Alexander Muddiman. Sir, I cannot 
help regretting that His Excellency the Governor General haa chosen to 
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.adopt this course of recommending these amendments to this assembly. 
Sir, what are the public interests or the interests of the province of Bengll! 
which require that His Excellency should adopt this ex.tr80rdinary course? 
t:iiJ:, without our consent and without our being a party to this measure, 
the Bengal Criminal Law Amendment Act, that extraordinary Act, has 
become law, IUld thEJre it is for the Government to work it 88 they ha.ve 
framed it. This rne!!sure before us is purely a supplementary Act in two 
respects, in which the local Legislature had not the power to pass the 
necessary legislation, n!!mely, in this case ,the Governor of Bengal, for 
the local Legislature refubed leave to introduce the Bill, and therefore this 
legislation hIlS become an Act of the Legislature by virtue of the !!ct of 
the Governor of Bengal, and by signific!!tion of the assent of His 
Majesty. Now, Sir, what are the amendments or supplementary pro-
visions' which Ithis Act provides? 'fhe one substantial amendment made 
IS in clause 8 of the Bill, namely, giving facilities of appeal and reference 
in the cases of persons who are convicted Qnd sentenced under the first 
part of the Bengul Criminltl Law Amendment Act. Sir, that is perhaps 
a provision which is necessary and no Government can rest content perh6ps 
if such provisions were not found even in a special enllCtment like the 
Crimin!!l Law Amendment Act. We saw the justice of tha.t course und 
therefore, although we did not want to be a party to the Beng!!l Criminal 
I.llw Amendment Act m any sense or term, we allowed that clause to pass 
this House. Thfl ot.her clILuses which we refused to give Ilssent to lU'e 
the clauses reliliting to the extra·territorial jurisdiction under which these 
unfortuna.te persons, who ure going to be arrested nnd detained and not 
brought to trial, will be sent out of the provmce. Wha.t is the public 
interest of the province of Bengul which is gomg to be served by not sending 
them out of Bengfll? They lire going to be detained Ilnd confined at the 
ploasure of the Executive, at the pleasure of the police. n t r ll~' no doubt 
endorsed by the head of the Governmcn-t. They can be detained in thnt 
hig province of Bengal in any jail t oe ~r. But what is the interest 
within the meaning of section 67B under which His Excellency has chosen 
to /lct in this case, nnd under which he proposes to tuke the further step 
of certification, I take it. What is t;he interest of Bengal which l'oquires 
this extraordinary action on thEl part. of the Governor Genebl.1 or Indin '! 
What will be the harm done if these people are detained only in Bengal 
in the numerous jails of which there Rre plenty in that province? Now 
that is one !tspect, of ot,he amendment. And I ask my English friends to 
take note of this because thev Rre lovers of libertv, because thev made war 
in defence of the liberty of ·n"'tions. big IlmI striall. I ask my Europelln 
friends to ta.ke not.e of this, what is the other amflndment ~  His 
Excellency the Governor General, ex-I.ord Chief JUEltiee, t.hinks is l1I'oes-
·sary to be made in this Criminal Law Amendment Aot? It is to deprive 
tho High Court of thnt very Elmall, and not alotogether effeotivp, power of 
cxumining the case of My person who has been arrested ·un.der this Act 
and detained without being brought to trilll. Is it that the Bengal Govern-
ment, arl! afraid evon that this shaded light of the High Court should not 
penetrat.e tho dark comers of the act,ion of the EXf'cutive in this mnHer? 
What. is t;he fpar of the Executive of t,hE' High Court? Wh.\' Hrl' the" afraid 
·of their own High Court in which you have got eminent judges? All that 
:the High Court· can do under section 491 of the Criminal Procedure Code 
is to call for the record, or rather to cRll upon the officer who detained the 
person wi.thout trial to show that the detention of the person is not iIJP,gru 
or improper. Sir, what is the great harm that will be done if the High 
Court do exeroise :th.at power in this case? Is this th'e nction of 1\ British 
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scheme and design. They wish to persist in that polioy obstinately. and 
I say once more on the floor of this House that you will regret it and 
you will oreate more trouble than you imagine. 

Mr. O. Duraiswami .A1yang&l (Madrlls ceded distriots and Chittoor: 
Non-Muhlluunadan Itural): Sir, the treatment which was accorded by this 
Assembly yesterday to this supplementary black law was just what it 
deserved. 'fhis kind of piecemeal legislution, introducing a. portion in the 
local Council and another portion in the central Legislature, to achieve 
but one uim is novel IUld unprc(ledented. This Assembly by its vote on 
tho Hesoiution regarding the Bengal Ordinance invited the Government 
of India to inotroduce a measure of suitable legis1ation in the Central Legis-
lature to meet the necessities of a situation Illleged to have Brisen in Bengal 
sud to lUlVe necessitated the promulgation of an Ordinance. Just at the 
Bume time as this Assembly WJiS discussing the Ordinance a recommended 
Bill culled the Bengal Criminnl Law Amendment Act was being rushed 
through in the Bengal Council. It WHS not, then too lape for the Govern-
ment of India to get that Bill withdrawn so that they might take prompt 
stepR eHrly in this session of the Assembly to introduce a full piece of 
legislation which, while superseding the OrdiDllDce, might have made some 
suital:le provisions for meeting the situation in Bengal in 1\ civilized manner. 
It is fi mystery why the Governmenot of India. fought, shy of the Central 
Legislature with 0. calmer atmosphere and a tame Council too. The Local 
~o ernm nt would not have introduced the Amendment Act wiJthout <¥In-
sultfttion with the Central Government. Between the :two Govel'Dments 
together it must have been pretty clear that the Bill of the local Council 
shOll Id ha·ve become incomplete without the aid of the Central Legisllllture 
tc give (I fresh life to the shol'lt-lived Ordinance. Inasmuch as the Ordinance 
'Was on the field there was no hurry for any kind of legislation in the local 
Council, especiaHy as the Central Legislature has been in session from 
JllDuary. 'rbe Governments of India and Bengal having together adopted 
8 novel procedure the Central Legislature was called upon to deal with onlv 
a supplementary fraction of It grave piece of legislntion yesterday in thfa 
.Assembly. 

Coming to ,the merits of the several provisions of the Bill presented to 
the Assembly one finds that the only redeeming portion of it is the right of 
appeal granted to the uomparRtively smaller number out of ,those who 
mlty become victims to the local Act. It provides for Ii right of appeal 
to thoRe who are Ilctulllly ,tried find conviated ~' the Court of Commis-
sioners. But the mischief contemplated by the Supplementary Act is so 
enormous that the right of appcal,to a few becomes quite Q negligible factor. 

Clause 6 of the Bill is the prince of clauses in this litt.le referendum 
By this provision the Bengal Criminal Law Amtmdment Act was flCJIlght 
l-O be lddt~d to the list of excepted: Regulat10ns under clause (8) Df section 
491 of the Corle of Criminal Procc(Iure. In other 'Wordfl the privil.ge of 
the highest court of judicature of the P!ovinoe to issue a writ of habeas 
cllrl'U!( for protecting ugainf>t improper, illegal or inordinate detention of 
II King-'R subjeet is Rought to be tukpn away. Apurt from the question 
.)1' eornptiattent pRid thertlby to lL High Courl\. there uriseR the legal and 
c::!lJHtitutionll; qu(,stion whether such 11 right can be tAk£!n 'Ilway. Fot' the 
pr0tectic.m of t.he Iit.'erty of tho King'R subject two VI'rits are absolutely 
(lFlscntial under any civilised constitution, namely. fl writ of habeas cnrp1tS 
and R writ of Homine Replegiando. We are now concemed with the writ 
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of habeaB corpus which after all is not 8S perfect under section 491 of the 
Criminal Procedure uode a.s it is in all civilized countries. By sllccessive-
habeaB OOrpUB Acts, namely, 16 Charle&' 1, c. 10, 81 Charles II, c. 2 I\D.d 
56 Geo. III, c. 100 personal liberty was completely safeguarded. 
Hlllckstone says: 

.• ~ bereave a man of life, or by violence to confiscate his estate without accusation 
or trial, would be 80 gross and notorioUli an act of despotism, as must at once convey· 
the alarm of tyranny throughout the whole kingdom; but confinement of the person, 
by secretly hurrying him to gaol where hi. Bufferings are unknown and forgotten, 
is les8 public, les8 striking and thel'efore a more dangero\\s engine of arbitrary govern-· 
ment ... · 

It is a well-established rull· of law that .th(· Habeas Corpus Aet elm be 
~ tmded only  when in cases of rebellion or igv<tsion the li ~ safety 
lIlay require it. A reference to the judgment of the Supreme Court of 
the United States in the famous case ex-parte MiIli~ l will throw 8 
£;oud deal of light '>11 the principles. A few extroots from the judgment 
of Justice Davis in that case will be of !lreat educative value. To under-
stand' the question, f..ht' fllctH of that case may be briefly stated. The 
Congress of the Un,itecl States suspended the writ of habeas corpus in 
t.he solitar'y instance of the Act of March 8, 1868, providing ~ t, 

.. During the present Rebellion the President of the United States, whenever in' 
his judgment t.he public safet.y may require it, is authorised to IlU8pend the privilege 
of the writ of /lUbt"R II' II ~ in any case throughout the United States or any part 
thereof. ". 

IT ooer the t ~rit  conferred by this Act President Lincoln issued Q. 
proclamation suspending the writ of habeall corpus throughout the 
United StlLtes under cwrtain circumstances. Lampkin P. M~lli n was 
trier! and (1Olivicted he(ore a military ~mmi on in Indiana. for offences: 
I.mounting to tre ,~on lind l.oIente.nce<t to be hanged. He applied' for a writ 
of halleaB corpus and obtained his discharge. Now I cull a fewpassftges 
froll\ the judgment: 

.. No graver question was ever considered by this Court nor one which more nearly 
concerns the rights of the whole people; for it is the birthright of every American 
citizen when charged with crime to be tried and punished ~  to law." 

"In all criminal prosllcut.iulIlI the aecuRed shall enjoy the rlgllt to a speedy and 
public trial by an impartial jury of the State and district wherein the crime shall have· 
been committed and to he informed of t.he nature and cause of the accusation; to 
be confronted with the itne~ e  against him; to have compulsory process for oht.aining 
witnesses in hiR favour and to have the assistance of counsel for hiB defence." 

.. No doctrine, involving more pernicious onMe ~en e  was ever invented by the· 
wit of man than that of any of its provisions can he suspen4ed during any of the 
great exip:enciea of government. Such a doctrine leads directly to anarchy or despotism, 
bilt the theory of necessity on which it is based is false; for the Government, within 
t ~ on ti.~ tion, has all the powers grBnted to it which are necessary to preserve its 
IIXI stl'nce . 

.. If. in foreign invasion 01' civil war, the courts are actually closed, and it is 
impossihle to administer oriminal justice according to law, then, on the theatre of 
active military operations, where war really prevails, there is a necessity to furnish 
a Rllblit.ute for the civil authority, t.\lUS overthrown, to re~er e the safety of the 
Army and the society. .  .  . Martial rille clln never exist where the courts are open 
IIolld 'in the proper and unohstructed exercise of their jurisdiction. It is also confined 
to t.he locality of the actual war. ,a . 
In . the light; of theHf: obl'lervlLtions let us judge the situation in RClDgal 

Rnd the necfl8sity for t.he sllspenhion of the writ of habeaB COrpUB. Iii 
Bellgru in I.t atnt.e of civil wa.r or n sweeping rebellion? Are not the 
orclinury court.s functioning without .on interruption? Are the Cl\'i'inary 

• 
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,Jaw of the l&ndand the machinery for the enforcement of the same impeded 
.;n their efficient operation? Is the High C,ourt of Bengal incompetent 
to judge whether or not a particulu.r case is fit for protection by a writ 
-of habeas corpus? Is the libprty of an Indian subject not so sacred 8S 
tllat of a King's subject in Great Britain? Sir AlexanO'er Muddiman did 
nnt make even an honest attempt to justify the suspension of the writ 
.of habea8 corpUJI, a matter whose gravity and importance were oll~i 

ignored. The Legisla.tive Assembly was fully alive to the fact tha.t the 
Bill gave it only ,a. Hobson's choice. Still it took the poly course, namely, 
n!Jowing the cla.use r~l tinl  to the appeal a.lone to st,and and voting down 
1111 the black articles of the Bill. 

Sir, let us next £lee how the back-ground of the supplementary Bill 
,stands, for there can be no law to supplement an unsound law. The 
,Dengal CriminaJ Law Amendment Act, 192&, has become a. full· blown Act 
ty the assent of His Ma.jesty. Still, if it is inherently ultra vires of the 
10c:al Council. if even otherWise that Act is intrinsically an erronepus 
neasure, then tbe Assembly could not countena.nce it even remotely. Its 
-object is stated io be the continuance and commemoration of the Bengal 
Ordmu.Dci:l. Section 1 (2) of that Act runs as follows: 

•• This Act. ehall come into force on lucb date al the Local Government may, by 
lloiification in the Oaleutta Qalette, direct." 

What is the full sta:tutory implication of this provision? It enables the 
Loea.l Gov(!rnment to notify that the Act iF; put into o er .t~on, fixing o.ny 
,d'lte, even before t ~ death or collapse of the Ordinance. It Jllay be 
l'emembere<l t.hat the OrdtinMce is now in force and will be in force till 
the 25th April 1925 liS all the cho.ooes of its supersession nre now' over. 
'Reading sectiOlls 67, 72 'and BOA of the Government of India Act'together, 
it will be denr that the only a.uthority that can supersede, control, amend 
or l ~ nn Ordinance once promulgated is the Central Legislature. I 
point.ed' this out in T!'y remarks on the Benga.l Ordinl\llce Resolution on 
,the 28th January 1925. In view of this fact the Local Government ot 
Rcuglll mmnot give effect to the local law on any da.tf' it plenses. Suppose 
the said clause sa.id "It shall come into force on the lRt of April", the 
entire Act will becolJlH illegnl It makes no difference in principie that 
thl' clause enables the Local Government to fix a date after the 25th 
April or tha.t the Local Government may fix only a date after 25th April. .. 

IIr. President: Consideration of the provisions of t,he local Act is only 
in ordler in s(; far' 8S it refers to the pow(>rs under cln.usPA3 4, 5 Rnd 6 of 
tho present motion. The HpnourabJe Member CMnot roam ",ver the 
whole field of the local Act; he must confine himself to the provisions of 
these three clau&'es in so far as they may relate. to the local Act. 

Kr. o. Duralawaml Al1&D1U: I am only point.ing out to the House. 
Sir, tha.t thi'3 being ~ supplementary A ~. Ia. supplementa.ry Act cannot be 
snnctioned by this Assembly unless the Act which it supplements is a 
legal and enforceBble Aet 8ml therefore it is that I 'am bringing ')ut briefly 
tht'. provisinns of that Act, in order to point out that it is An ilIe~ 1 Act. 
The Act iB toO supplement that illegal Act. If. Bir, the Chair ehould rule thah 
after ihsse amendments are passed and the Bill is taken up for being Pa.BSOO 
mto{) law it. will be time for me to move this portion of the mntter, I Am 
l,erfectly willing' to v;ait till then. But, if on the other hondo th,eChAir 
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. t~l't e  with me that the principle of this BilI Ca.IU¥>t be sepOl"ated from 
~ ' principle of the Bill which it is 'lI8ked to supplement. then I. cubmit 
.1 am in order 

Mr. Pruld8Jlt: The Honoura.ble Member. for the purpose of this dis-
,,~·ion. must lIo88ume that the local Act is a legal Act. The motion made 
!:.y the Honourable the Home Member COVGl'B clausee 4" 5 and 6. as they 
-<mginally appeared in' the Bill;, and the debate is confined to them. 

Mr. O. Dur&lswaml AlyaDgu: I lIubmit. Sir. with reference to :that point 
that if there is a ltlgal Act under which a man is arrested, the Court may 
:not have 'Power to release him under a writ of habeas co'rpU8. If the 
Act is improper, the power of habeas corpus must be reta.ined. Therefore, 
I am justified in pointing out that that Act being ~n improper and illegal 
Aot, the power of habeas corpus must be provided for by the present Bill. 
May I continue. Sir? 

Mr. Prealdent: The Honourable Member is confusing political undesir· 
;ability with actual illegality. The two things are not necessarily the same. 

Mr. O. Dur&llwaml Alyug&r: I am pointing out to the Chair the 
'illegality ot the Act and that it is uAtra "ires of the Bengal Council 
.altogether. 

Mr. President: If the Honourable Member really wanted to take objection 
~n the ground of the illegality of the original Act, he ought to have done 
80 on the introduction of this measure to show that it was founded upon 
an Aot which was ultra vires in the local Legislature. It is now too late 
-:to :take that point. 

JIr. O. Dura1lwaml AlfaDgu: May I suggest, Sir, tha.t according to the 
practice of this House, the Ohair is allowing the general principles of the 
Bill to be discussed at the third reading of t. ~BilI when it is passed into 
law. 

Ill. PrellldeDt: This ill not the 'l'hird Reading. 

Mr. O. Durallwaml Alyangar: I ~in confine myself to the 
illegality of it. and not the political impropriety of it. In the 
:interpretation and legal effect of a statute it is not what a particular 
a.wthority in its wisdom may do or not do that matters but wha.t 
the statute itself empowers one to do. In this view the operati},e 
·clause of the Bengal Criminal Law Amendment Act is illegal. 'rhe power 
.conferred on the Local Government to put the Act into operllltion even 
'if the Ordinance had not exhausted itself or been superseded by the proper 
:authority vitia.tes the Act itself. 
In this connection section 25 of the Act mav also be noticed. The 

·title of this section is .. Effect of the ABt". Though a marginal note is 
not legally a pa.rt of an enactment, still it indicates the na.ture of !the pro· 
vision. This section runs as follows: 
.. Wh:re prior to the commencement of this Act, anything has been done or any 

'action has heen taken under the provisions of the Bengal Criminal T.aw Amendment 
-Ordinanoe, 1924, which thing or action might have heen done or taken under the 
provisions, herein enacted ".ad tAi8 Ar.t commenrtd on tAt !/itA Octobtt' 19!4, such 
thing or action shall he deemed to have been done or taken under the provisions of 
this Act and evel'y consequence which would have ensued if tAM Act ,"ad commenced 
.m lore~ id and such thing o~ acti.on bad heen done or taken th8l'eundu: shall t ~e
-upon ensue in all respects (J8 'I tA" Act "ad '0 commenced tift" BtI!.'A tA'"g or ~ 
Aad. bee" '0 tkme or token. '. 
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Sir, this provision of sE'ction 25 of that Act clearly makes (,ut that the 

Bengal Criminal Law Amendment Act is an act to supersede the Ordinance 
itself ill such a way tha.t it is entirel'y opposed ,to the (}overnment of Illd·(j. 
At't. This section gives a. retrospective operation L the Act so as to 
enable it ,to adopt and assimilate all tha.t has. been done under the 
Ordinance. This is controlling the OrdinaDtle itself, or it mav be tlikt,,, 
as a. ~ l'r to override the Ordinance. Then again, it is also' ima.ginable 
that tillS Act lnav take effect soml' davs and mr·nlths too after the 
Ordinance elapses." 'I'''OSI' who have heen" arrested under the Ordinance· 
might still he' continued under dptention, even Rfter the 2Mh April 1925. 
If the new Act takes effect say on the 1st M ~', 1925, .t has the effect 
of legalising the intE'rim illegal detention or ron~ l cop.ilnement as 
the Act shU he trl'.a.ted lUI .though it comm£'nced on the 25t'1 
October, 1924 and 6S though all who w('re arrested under the Ordinance 
were arrested under this Act. Hence it is clear that seotion 25 cjf the 
Art iR illegal and mischievous. Can it be that these provisions to ~ er 

point to a view on the part of those who have been responsible for the 
local Act that !thereby the Ordinance mav be replaced by this Art.? Auch 
II. vit'w is also traceable to the speech of His Excellency Lord Lytton at 
St.. Andrew's Dinner. Rut that is opposed t,o the main provisions of thf" 
Government of India Act. 

I am tBmpted to go back to section] clllllse (2) nnd to point vu.t another 
Cotlsl'qllenee that may flow from it. Suppose by the 26th April, 1925, 
from which date alonf' the Bengal Criminal Law Ameadment ACit can be' 
given effect, the political horizon in Ben~ 1 gets clear and the L(·cal Gov. 
ernment sees no nerf'ssity to use this nf'W weapon, then there will be no 
notification of effect for the time ein~. All the same, the local Act with 
its supplement will be kept in Rome pigeon hole in the Statute Chamber. 
Ten or fifteen yea.rs en ~ the Local Government may again imagine a 
situation arising wh('n there ma'y be a requisition for theRe Acts. Then th£' 
Local Government will hRove no need fr:.r approaching any le~ 1 ti e body 
with an explanation of the situation Bnd 8 request for legislation. 'l' e~\' 

have simply to wake up 8 sleeping Statute, remove or not removE' even ot·hl' 
dust on it and iSRue a notificati'··n putting it into operation. It will t.ake 
ette::!t and have a life of ilve .vears from thRt date. It will be another 
Bengal n~ lll tion In of 1818, Therefore, Sir, if this Assembly now 
cc;mntenances this piece of monstrous legislAtion, it will be answerable to 
the t r ~ curse of the people of Bengal too. HencE' the duty of this 
AtlSembly to·day is perfectly clear that it must opposp this Bill. 
Sir, there is one more point that I may refer to. The locnl Act contains 

a l e ~i l rule of evidence 0. rule of evidence of which the Honourahle Sir 
Alexander Muddiman hl\s been very much enamoured. In reply to m.v 
r('marks on the Resolution moved by m ~ about, the Bengal Ordinllnl'e, 
Sir Alexander Muddiman said: 
.. The first part provides a special form of trial And lays down ruleR of .. evidence 

to which my HonouralJle friend appeared to take the greatest ohjection. I must 
confeRS J waN 8urprised at it. I should have thought that a provision to enahle 
evidence of & murdered witnellB to he laid hefore the Co r~ was a provision that, I 
shc:AiJd have had no difficulty in defending before any Assembly." 

Si~, I fully sympathise with his Bad confl'!8sion. I wish to know Oil>, pr('cl'-
dnnt for admitting such evidence. (Compure h'ectionl! 82 and 83 of tho 
Indian Evidenoe Act and sections 509 to 512 in the Code of Criminal Proce-
dure.) Furt,her, the Rpecial rule of evidence enacted in the OrdiftfaDce as \Ven 



THB BBNGAL ORlIIlNAL LAW AMENDMENT (Sl:PPLBIIBNTABY) BILL. 2869 

18S the local Act covers cases of living 'Persons-persons within the reach of. 
the Court too, but it was designed to meet the wishee of Lord Lytton who 
said: 

.. I have fiDally decided not to produce any witnels before a Coua..unleaa hi, aafet.J .i. guaranteed if he apeaks the truth." 
Who is to guarantee this safety if not His Excellency himself? 

Turning' to the legal aspect of the provision, this rule is enacted only 
:in the local Act which does not bind the 'High Court. If the High Court 
'bears an appeal on a decision based on such lit rule of evidence, is the 
High Court nr.t entitled to reject such evidence? • 

Sir. considering the inequitous and illegal proVISIon of t i~ 

..Act this Assembly is clearly bound to oppose the passage of this 
:Bill except in the fonD' in which, it was put by the vote of the Assemb1y 
'yesterday. Nevertheless I know this Bill will become law in the oourse 
:of 24 hours. But then it is in the fitness of t.hings that a recommended 
10cal Aot must have a recommended Central Act to buttress it. 

That, Sir, will be our sole consolation. 

Pandtt lIotUal Nehru (Cities of the United Provinces: Non-Muham-
madan Urban): Sir. I should like to say only two words about this motion. 
I should ha;ve prc!ferred to say nothing at all and record my silent vote 
which would have been as eloquent as any number of speeches that I can 
make, but as some Honourable Members have spoken, I feel, Sir, tha.t I 
'Should take this opportunity to mltke one or two observations. 

Now, 8ir, the first observation that I have to make is this. We hav/t 
'been asked to-day Ito do what we refused to do yesterday, and we artl 
being aSKed to do so with a. loaded pistOl pointed nt our heads. We are 
mow given to understand that the provisions we have rejeoted mU!I+; 
ultimately find a place in the Ac.t. Sir, I have only to ask the HOllsr 
whether there. is o.ny Member of it so devoid of self-respect as to do some 
thing which it does not like when a loaded pistol is pointed at his hend, 
something which he would not otherwise have done and which he has 
·shown that he did not like ito do by his vote :vesterday. 

The next point that I wish to urge is this. 1 took it upon m~' el  
yesterday t,o say that ,the principal object of this supplementary Bill was 
not to give a right of appeal, .but that under cover of a very shadowy, un-
'substantial right of !.I,ppeal what was really aimed /lit was to deprive the sub-
ject of wlrat lit.tle protection he enjoyed under the existing Inw. 'ro d~\'. 

'Sir, the cat is out of the bag. It was only IJ, speculation yesterday: to-day it 
is a prmred fact. My :aonourahle friend, the Romp Member, in the 
StRtemeJlit of Ohjects and Reasons appended _ to this Supplementary Rill 
illlid that the principal provision of the Rill was clause 8 which gave this 
'right of appeal, and in his speech also he referred to thnt clause as t.he 
principa.l cllluse. Th, ... t principal clause has been allowed to he passed })\' 
this HOllt9P.. But whOltdo we find ?The Government nre not sntif'fkd 
with that. Cla.uses which wore supposcd to he only subsidiary olRusP!'! RTf' 
now beinl/; forced down our thro'nts by R. rccommendation from His Rx('(')-
lencv I Thev have now become ossentiRI because, otherwise this prOCedlll"(> 
would not ~ o been adopted. Now. Air, I ask the House whetthf'r under 
these circumstances it would permit these cllluliles, which according tn 
the Government were not so essential 8S the right of appeal to be pasFled 
oyer thei\', heads in the manner that is proposed to be done 1 I have nothing 
more to say; but I again repeat that it is a disingenuous attempt on the 

p 
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part of the Government  to deprive the subject of a right which is re o ,~ 

nized now in England Bnd elsowhere to be one of the elemontary rights-
which every free citizen of every country has, namely, the right to obtain 
& writ of hab.... corpu.. That WIlS the real object, and that object t i~ 

Houso lam ptlrfectly certain will not allow the Government to achieve. 

Mr. II. O •• &1du (Burnla: Non-European): Sir, I rise to support the 
Supplementary Bill. (Cries 0/ II Shame, shame. ") I know you will say 
that---never mind. I am glad that I have been fortunate to catch your-
eye to-day, though I have been trying in vain for the last few weeks. 
Nothing has impressed me more in the course of the debate--(An Honour-
able Member: II Who wrote the speech for you?"). These are notes. 
made by myself. Nothing has impressed me more in the oourse-
of the debate on the issue of the Ordinance in all that I heard.. 
& few days ago and what I have heud yesterday and to-day, -than 
the reality of the dangers which threatened ~e public safety, the-
safety of the Sta.te, in Bengal. (Inaudible interruptions.) I know an 
these things, I have heard enough of such things in this House. I do not 
want to be bullied by you. 

IIr. Prealdent: The Honourable Member must address the Chair. It 
he is interrupted too much, I shall protect him. 

1Ir ••• O. If&1du: The facts recounted in the speech of the Honour-, 
able the Home Member a few days ago regarding the conspiracies and 
revolutionary movements in Bengal have not been seriously questioned 
fhen or even yesterday and to-day. (Several Honourable Member.: 
'Question. ") Those facts have indeed been supported by the admission 
of the Honourable Mr. Bipin Chandra Pal the other day of the existence of' 
disturbances in Bengal. In my opinion, Government have proved tht> 
existence' of an emergency which justified His Excellency the Governor 
General in Council in exercising the powers conferred on him. (An Honour-
able Member: II You know nothing.") It was the duty of Government. 
to protect its peaceful citizens at all costs, even at the cost of this excep-
tional legislation. His Excellency is a most eminent lawyer and a liberdl 
minded statesman, and the facts that His Excellency and the Executive 
Council I)ccepted the necessity of the Ordinance and that His Excellencv 
found the necessity of this Supplementary Bill, knowing fully well what 
Habea. Corpus is, are to me powerful arguments to show that 'the measure 
wue uUf\.voidable. (An Honourable Member: .. You know nothing about 
the Habea. Corpu •. ") I know everything about the Habeas Corpu •. 

Mr. President: Order, order. 

Mr ••• 0 •• &ida: It wa"s said, the other day that before promulgating-
this Ordinance Government should have placed the facts before this House 
during the last September session. On the othe'r hand, Sir, Government 
have informed us that at that time the papers were incomplete,' and that 
consultatioll with the Assembly would haye dofeated the rmds for which: 
tJ:H' Ordinance WIlS issued. I Bee no reason why this explanation shouH. 
NOt. be accepted. Another charge which has been brought against the 
Ordinance the other day is that, under it, innocent persons as well as' 
guilty pel'RonFl may have been &rrE'sted. My Honourable friend Pandit 
Motilal Nehru had stated the other day that many Swarajists were arrest ad 
when no lead or powder WAS found in their possP..8sion. Sir, such arrests 
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.of innocent persons are not confined to action taken under Ordina.ooes. 
They are common enough und£'r the ordinary law of the lan.d. (Hear, hear.,. 
Are not warrants issued for the arrest of persons merely on the sworn state-
ments of complainants, ,their accusers? It is only in exceptional cases that 
a magistrate ceJ.ls for any further evidence than that of the complainant 
Such persons, however, if they are reaUy innocent, have their remedy 
later, and there is no reason to believe that innocent persons arrested 
under this Ordinance will not likewise have a similar remedy open to, 
them. 

It is not, I do not believe it is, the intention of Government to arrest 
innocent persons. (A Voice: .. You are not the Government. ") Th., 
machinery with whioh G.overnment work, the' machinery .of the 
P.olice, may be defective. and it.. is possible that, through 
wrong infonnation .of the police, an innocent man may be here and there· 
arrested. I do not think i~ would be just to place the entire blame up.on' 
the Government for these acts of their agents, and so to condemn the-
Ordinance and this Supplementary Bill out of hand. (Inaudible interrup·· 
tions from several parts of the H.ouse.) 

Ill. K. Ahmed: &ir, should we have e.onsistent and insistent intemIp-
tions like these .  .  .  . 

Mr. Prelident: Order, order. Is the Honourable Member from Bengal 
rising to a point of order? 

Mr. K. Ahmed: Yes, Sir. 

:Mr. Prelldent: What is it? 

Ill. K. Ahmed: 'fhere are these consistent and insistent interruptio;Is. 
raised on this side and t.hat side by a hundful of people who are o e tion l~~· 

Members of this Ass('mbly 

.r. President: The Honourable Mern ~1r from BengeJ. seems to have 
forgotten the proverb that those who live in glass houses. Mr. Y. Co 
Naidu. 
Mr .•. O. Naida: Though I find that other sections of opinion in this. 

House are opposed to ~e e ~  of mine, and ha.ve voiced their opinions. 
withgrent. force and eloquence, I do not think, Sir, that this country \!an. 
be run by oratory alone. l'or action in an emergency like the present, I 
prefer tho guidanc.e of His Bxcellency and his advisers, provided I am 
convinced, JiS I am in this CIlSO, thn.t they have acted sincerely, honestly,. 
and on II. due consideration of all the circumstances. I therefore SUppOl't. 
111 N the action taken by His Excellency and the Executive and I 

OON. would point out that the interests safeguarded by this Ordinance-
include, as no sma.ll part, the interests of this very Assembly itself. 
After a.ll, what has the .honest man to ~ r from the existence of this: 
Ordinance or other laws of a similar llature? The ordinary man who 
lives wifiiin the law Qover comes into contact with them. Thev do not 
affoct the life of t ~ law-a.biding citizen. Sir, r think the Government are-
on the whole sympathetic to our natural and national aspirations. (Honour. 
a.ble Members: .. Question. ") 

IIr. V. J. Patel (Bombay City: Non-Muhammadan Urban): Sir, on !\ 
point of order . 
Mr. Preslden.t: I understand the Honourable Member (Mr. Patel) wishes 

to raiBe a point of order. Mr.· Patel. .  . -. 
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Mr. V. I. PIH1: I understood your ruling to be that we are not 
allowed to di8c1J1ll8 the Bengal Criminal Law Amondment Act, which my 
mend is discussing. Weare merely concemed with the three clauae. 
which are proposed to be introduced by the recommendation. My friend 
is dealing with the whole thing. 

Mr. President: The HonOUl'kble Member did not think it fit to raiae 
that point of order when the Honourable Member from behind (Mr. Durai. 
swarni Aiyangar) was speaking. 

Jlr .•. O .• alda: Sir, Govemment are on the whole sympathetic to our 
natural and nationfl aspirationR. (Voice.:" Shame, shame "), that they 
are earne.stly desirous of removing our le ~tim te grieva.nces if properly 
placed before them and that they do not interfere with our lawful avoca· 
tions. I t,herefore support the provisions of this Supplementary Bill a8 
recommended by His Excellency. (Crie. of " Shame, shame. ") There i. 
nothing strange in these crie". It is what I expected. 

Mr. BiplD Ohandr& Pal (Calcut.ta: Non·Muhammadan Urban): I deaire. 
'Air, "'M representing the capital city of the province which hasheen smittpJl 
by this law, or is going to be smitten by it, to 8ay a few words. In the 
first place, I thank the representatives of the other provinces for the heart" 
and unstinted measure of support which they have given to public opinion 
in Bengal in regard to these repressive measures. In the next place, I 
hope my Honourable friend opposite, the Leader of the House, will allow 
11,e to congratulate him upon the support which he has just received from 
the Member for Rangoon. (An Honourable Member: .. Burma. ") Bunna 
is in Rangoon. (Loud Laughter.) (An HonourtJ,ble Member; .. Bengal is in 
Calcutta?") In a sense I think Bengal is Calcutta. as Paris is France and 
England is London. In that sense, I think Rangoon is Bunna. It I fln,V 
('ase, more light has come from Burma upon these Regulations than we 
have had t.m now. Now, Sir, I am not a lawyer 'and I will not dabble 
in law. But I have all my life been something of II. hwnble politioian 
t;nd' I desire this House to approach this question from the polit,ician's 
I·oint of viE'w, and what is tha.t point of view? We want peace no Imls 
than m.v friend opposite and the Government which he represpnts. 
Hisol'tier hurts us more intimately .than it 'burts them. It hurts us jn 
t.wo 'V.aYR.· It hurts us in the first place by the action of those who bring 
about the disorder; in the second place, more intimately, mor!' keenly, 
it hurtR us by the aOttion of the Govemment in trying to meet th:iF; dis-
(;rder ThiF; is no new story in Bengal. This story of politiclllcriminaJism 
or rev')lutioDfU'Y patriotJsm is an old story, 20 years' old; and you Il . ~ 

tried not once, but repeatedly, to meet the roused brute force in my people 
by the or i e~ brute force of the , ~ ernment  n~ when brute meets 
hrutc humamty 18 lost Rnd ,Vou are kllhng tho humanity of my people by 
the application of the organised brute force of your irresponsible govem. 
Hlent to put down what originally ~  and may continue to the end to be 
only 1\ lel-,titlmate m?vement for worktng out the. problem of political ~'reedom 
...:.{ a dependent natIon. That was wha.t you dId and I ask you to consider 
the result of it. Bengal WR,R quieting down. You applied t.his law in 
,October and from October t.o March I think it is quite one full half year. 
Hav(· yon had any  trouble in Bengal during these six months? It win be 
.said-t know your reply-because of the Ordinance tbere has not been 
. anv trouble in Bengal. But you had these Ordinances, you had these 
',arrests and detention without proper, legal, judieial tri'al in 1905. 1906, 
,1907, ;1908, 1909, 1910,  1911. Did it frighten Bengal? Bengal was not 

, 
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frightened. No province will be frightened by repeated repression. When 
you try it first, people may lose their nerve for a while but the more you 
try repression the people get more and more reckless, and that is the-
situation an Bengal to-day. And' what will btl tbe result of your presen.t 
aotion? Your Act did not provide against the appeal to the High Court for 
the issue of a writ of Habeas OOTPUS; and, B-S has been pointed out, you 
wan.t to deprive the people of Bengal, those who may be taken up by 
your new lawless law, from appealing to the High Court for this writ of 
Haboo8 Oorpus. You may do it, you will pass it, by certification. I am 
not, Sir, in favour of a policy which will force the Government to certify 
anything and everything, but when you come up to us with an outrageous 
law like this and you say, .. Unless you pass it, we will certify, II all the 
answer that we can give iis: .. Go ahead and certify this law, certify every 
other law, rule this country not by constitution,but by certification. IF 
(At this stage the Honourable Member having raised his voict), Mr. W. S. J. 
Willson, who was sitting next to him, put his hands to his ears.) (Laughter.) 
1 am sorry, I am very sorry for my Honourabe friend. Well, the thing 
ie this, the Government are so deaf,-(Laughter)-and the Bupporters of the' 
'Government are so deaf, that you have to hammer your words into their 
ears with a view to get a hearing from them. Now, the whole question is: 
this. Are you going to rule this country by certification? You may try 
it, others tried it before. These measures of repression have never in 
history successfully controlled sedition or revolution. On tho contrary it 
is the universal verdict of history that wherever Governments have tried: 
to put down le itim~te movements of freedom in the people by brute force • 
. the result has been that force met force; .the latent force of the people is 
quickened into activity by the repressive and oppressive laws and measures· 
of the Government. This is :the verdict of history. And I want you to 
take note of it. You may say that Bengal is not France, Bengal is not 
England either, of the reign of the Stuarts, Bengal is not Russia. You 
tried that; you fanoied tha,t at one time the Bengali was a race of cowards. 
From Macaulay downwards you always tw:itted us with our cowardice, and 
what is the result ?Bengal has proved that it is not cowardly. Bengal has 
proved that even a Ben~ li yout,h oan command tho quali.ty of physical 
courage and face death WIthout flmching and you are out for more trouble 
in Bengal. I say it not to frighten you beoause I know you will not be 
frightened until you face .the consequences, the physical consequencE'.8. 
You lack imagination. If you had imagination, the history of British Indin 
might have been written difterently. If you had imagination. the history 
of Bengal might have been written differently. If you havc imagination 
even' now, the course of political evolution in India may take a very different 
J:ine thAn wha,t you are forcing it to. I lUll not a revolutionary and J do not 
believe in physical revolt or re"'olution, nnd I say t.his not out of regard for 
your susceptibilities or for my own skin. but I say it because I know the 
freedom that. r,nay be won through revolution will not come in t.he shape 
of democratic Swami but in the shape. at least in the intf'Mnediate stage. 
of a military despotism. I do not want it. Therefore, I am not fol' 
revolution. :But if you force 8 revolution upon Bem~ l. if :\'011 force It 
revolutiOJ! upon India, not even my Ronourablo fripnd-where is HI(' 
Ca.ptain Sahib? (8n.,daT BuhaduT Captain Him. Singh BraT: .. I am 
here.'') Not you, Sir, but your referee, whom 'you roferred to vest erda v 
as being capable of. putting six of liS in his pocket. T am alwn\:!: ~ll1d to 
look back to myoId friend. o~, Sir, this will not do. This hrnndishina-
of the sword will not put down revolt because it. is really not a ph i ~r 
but a moral revolt, it is an intellectual revolt Rnd a spiritual revolt ... And 
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'l'emember this that these oonspirators, this handful of young Bengalis, who 
are cbarged with using bombs and revolvers, are not the disease themselves, 
they are the symptoms of B deeper and wider disease. There is a sp,iritual 
l"E"volt in India; there is a moral revolt in India; there is a 
mental revolt in India. This moral rebellion bas spread from 
-t.he classes t.o the masses and it covers the whole country. And 
unless you can meet it properly, as happened in the past it will happen 
·here aga.in-frOlll moral and spiritual revolt alwa.ys grows physical revolt. 
'That is the history of the Puritan movement. That is the history of the 
freedom movornent in America. 'fha,t is the history of the freedom move-
:ment in France. Therefore take care of this moral, intellectual and spiri-
tual revolt which is already out an the country and try to meet it half-way 
and conquer it by moral and intellectual instead of by physical lorce. Do 
~ot bring out your organised brute forees to crush this moral revolt. 
One word more, Sir. Many years ago I met an English friend. He 

was a member of the Christian Church Ilnd we were talking about British 
justice under whioh we were brought up. The generation to which' I have 
the honour to belong was brought up-not the younger people who have 
come behind us but the generation to which I have the ltonour to belong-
in the traditions of British justice. It was the tradition of British 

~ti e as we were taught by your books and by your history. 
It was the tradition of that British justice that made us Joyal 
to the British connection. We were talking about that Bri,tish 
justice sod I told my friend that people were losing their faith in British 
justice. This' English Christian gentleman replied: Of When the people 
""f India lose thair faith in British justice, ,then after that the deluge." 
And that is what I want to tell the Honourable the Home Member IUld 
all his colleagues. 
Several BODoumble Kember.: I move tha.t the question be now put. 
PaDdit K&daD IIohaD Kalaviya (Allahabad and Jhansi Divisions: 

Non-Muhammadan Rural): Sir, I think that the occBsion requires that 
we should give expression to the feelings which are surging in our hearts 
on the motion that has been brought before the House by the Honourable 
the Home Member. I wish. Sir. to say briefly that, while many of us 
feel disappointed that the Government should kave taken the course which 
they have taken. to some of \IS at Jeast. it seems that there is the hand of 
Providence in the course which the Government are pursuing. I feel 
that probably the result will show that it is good for India that the 'Gov-
ernment have adopted the course which they seem to have decided upon. 
"Before the Reform<-l were intronuceiJ. in this very House, fIhe Ro'Y1nbt. Bill 
WRR introduced. rt W!\8 debated for weeks Mld the i3-ovemment paased 
it bv the majority which they commanded at .the time. All the lDdilllll 
Merilbe1'8, the mMt ge'Ilior 8A well ,no!l the most junior, united in their 
prot.est against the RowJatt Bill. Almost all the amendments which 
were moved were rejected. The Il.ppelJl of all the India.nsin the Council 
WMI disregarded. The RowJ1att Rill WIloB p8fl8ed inJto an Act. 'But it re-
mained a dead letter. The Govemmend; decided ll()t to put it into force. 
I dn not reveal,. secret when I say that the :then Vioeroy, Lord Chelmsford, 
Mortly after the Bill W88 pB88ed, said: "They have killed the Bill. I 
:am not goin!! to put it into faroe." That W&8 the result of the united 
opposition .shown to the Rowlatt BiU.· Things have chmgM. The 
Refomls have now been introduced. The Great Warhal!l pasfled away. 
The people of India h'ad expeoted grea.t conatitutional changes and much 
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more freedom than they enjoyed before. The Government of India Act of 
1919 gGWlrns us IlIiOW. The provision which it makes to meet 8 situatidn 
when th.e Legisla.tive AMembly might not pass a Bill which th'e i:1ovemment 
.desire to pass is to be found in section 67 B. It says: 
.. Where either chamber of the Indian legislature refuses leave to introduce, or 

fails to pass in a form recommended by the Governor-General, any Bil1, the Governor 
General may certify tha.t .the pallSage of the Bill is esll8Dtial for the safety, tranquillity, 
·or interests of British India or any part thereof." 

and then it lays down what will happen. Now, Sir, the Government do 
not oommand 0. majority in this HoWIe under the new cOIDStitution. The 
majority rejected -the Bill yesterday 8IIld His Excellency the Viceroy has 
bet'Jl advised to recommend to this House that .this Bill should be p88B8d. 
'The recomrnendation of Ris Excellency is COlltto.ined. in the following words: 
.. In pursuance of the provisions of sub·section (1) of section 67B of the Govem. 

'ment of India .Act, I, Rufus Daniel, Earl of Reading, do recommend to the Legislative 
Assembly tha.t it do p&llS the Bill to supplement the Bengal Criminal Law Amendmen~ 
Act, 1925, in the form hereto annexed." . 

The eRlRemtinl part of the certification is wanting in this declaration. 
"The e6RentiaJ port of the certification required under the la.w is tha.t the 
paSSll.ge of the Bill is essential for the safety, tranquillity or interests of 
British India or any paJ;t thereof. I submit, Sir, that omission is 
·significamt. 
The Honourable Sir AleDZlder Kudd1man: I am loth to interrupt the 

lIonourable Member but., may I point out to him that he W8A reading the 
words which are required for certifioation. No auoo words llIl"e required hr 
·recommendation. 

D1WaD Bahadur T. Baqacharlar: He may not certify ;t yet. 
Pandlt Kadan Kohan Kalavlya: I am sure my ono r ~ friend 

will agree that I have correctly read sub-sectton (1) of section 67 B of the 
-(ffivemmetllt; of India Act. It ~  the 110vernqr General lD.Il.y certify-

An Honourable Kember: Not certify; it is a recommendation. 

Pandlt Kadan Kohan Jlalavlya: Yes, I thank you. He rE'commpnds 
that we do pnss the Bill in the form hereto annexed. Now, Sir,. His 
Excellency the I}ove.mor General has beenJ persuaded to recommend to 
this House tha.t this Bill shl()uld be paeeed in the form recommended. This 
is t.he prelude to certific·ation. Why has this course bl'f'n Ildopt.ed? 
B€cn.use flhe Government hawe not a majority of votes at their commlLnd 
in this Rouse. What then is the result? Before the Reforms took place 
the '1ovem.ment had to depend upon: the majority cd the votes which they 
commanded. Now the Government rely upon a recommendation by His 
Excellency the Viceroy and wish by foUowmg tho.t course to ride rough 
shod over the votes of this Assembly. That is what it comes to. And 
whAtt will be the consequence, Sir? What will be the result? The large 
·section of the public who were sceptical in the matter of the Reforms. 
who urged from the beginning that the Reforms were inadequate Mld un· 
~ti .,t.or  will nave the Beal of the aotion of His Excellenoy the Governor 
General plooed upon their contention :tha.t the present OOInstitution is un. 
'satisfactory and inadeqrnvte. It should have been expected that, in a 
ma.tter of this descriptiOn! affecting la.w adld order 8I1ld security and public 
peace,  when t,he elected repreRentatiVeE!l of the people in this Aseembly 
unitedly or. nearly unitedly opposed a measure of thA character that is 
-'DOW in question, the Oovernment would, abstain from taking any action in 
· ... egard to that matter. But the Government are going to ignore the voice 
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and the votes of this Alll!embly, and w1hat was yesterday rejected by the· 
,Assembly it is sought to enact under the powers which are conferred 
upon His: ExceUency the Viceroy. The result is that the wholie country will. 
know the exact way in wmch Indio. is governed. Parliament will know, 
the whole civilized world will know that .the OOtl&titution really places. 
absolute power in the ha.nds of the Viceroy, ".subject of eourse to the pro-
visions of the section wMch come 19\;er on, for this Bill being placed 
before the House of P.arliament, but that it placesnbsolute power in the-
hands of the Viceroy if after he has recommended that a Bill should bE: 
passed, if the othu ROUf.!leal90 does not PII!SS it, certi'fy, even in 0. time of 
peace, that the Bill is required in the interesiB of public sa.fety and tra.n. 
quillity, and. the Bill will become law_ I submit this is very unsatisfactory, 
but there is one ray of hope and that ray of hope is that the constitutional 
position being disclosed in its naked form, those English gentlemen who used 
to recommend to Indians to go on working the refonns for some time in the 
!;lope that further reforms would come in due time, will feel that ,the consti· 
tution stands exposed and that it stands exposed by the action of j,he Gov-
ernor General himself. In that view, Sir, I hope that this evil may proveto-· 
be good in another form. I hope that it will lead to such an agitation in Lbe 
country that the reform of the const.itution will IlIOt be delayed very-muoh' 
longer. In that hope I must content myself t.o rest to-day. I raise my 
voice against the course which the Government have pur:lued bec'lusE.' I 
oousider it is an unconst.itutional course, though it is within the constitu-
tion, because I consider, Sir, that it is an outrage upon public opinion in 
Indill, that while the elected representatives of the people in this House· 
have oppO!loed 6 measure like the one before U8,the ,Jovemment should' 
seek to plIRS it in the manner in wnich they. are doing in times of peace. 
A few facts relRting to tbis Bill will show clearly the position of-

IndiQ.D8. The Ordinance .~ introduced in Bengal neMly six months ago. 
The Ordinance was in,troduood, not beca.use there was any crime rampMlt aft 
the ·time. It was introdubed at II time when the need for it wa9 not obvious. 
It was introduced at a time when the action of the Swar&j Party in the· 
Bengal Legislative Council ,had i~ the G'OVernlJlieIlt, when the. -
Government could .not deny that it had been imitated by the action of tb-
Swarajists. The 96 odd members who are arrested, who have been kept 
under detention for these six months- contaj.n II very large number of· 
BwariJ.jists. They .contain among them men of distinction, men of educa--
tion., men of light and leading in the community. The Ordinanoe was· 
pR8Bed. Some mootlhs a._ thOft, the Government at Bengal tried to, 
pQt8S an Act in the Bengal ~i l ti e Counoil to replace the Ordinance. 
The elected representatives of Bengal rejected the Bill. Bis M e t '~ 
support was asked for it under the constitution and it has· been obtained. 
The Bill has thus become law _ And tIlOW the present legislation intended 
to supplement that law iA placed before this Council. Now, Sir, the whole' 
situation is sueb 1itat there is ·reaBon to urge th·a.t the '30vemment have 
not shown a clear necessity for the legislation. Government have not brought 
one of these 96 men to tria} during these sVe months FlO f8r 8S I underltanc!. 
A question WaR. lU\k,ed yesterday regB.rding it. Rnd nn answer WM given 
to it by the Honoul'Rbl8 the Home Member. I therefore fllRsume t.hat noto 
- n I'itigie nne of t.he men who have been kept under do:f;ention nd~r the' 
Ordinance for the laRt I!'ix monthR hllf! heen· brought to trIal. They are not 
mt>n of inOODs.picllOM pOfIitionR. If the GovE'll'tlment hnd nny ORRe ·ngmn>lt· 
thmn, the Government ought to have tried fit I~ · t Rome of t ~m by t i ~ 
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time. Instead of doillf that, the ,Government are e.ndeavouring by the 
process of oertiflcation to perpetu8te ,this law for the loogter period of five 
yeaN. I cannot imagin-e, Sir, a. more regrettable eoUl"l'ie being adopted' 
by any Government, but I hope ,that tilis. aouMa will lead to a. real reform 
of the constitution so that it will become impossible for any Government 
Ito adopt. such a course in future in the circumst&nces in which it is, 
being adopted at present. 

Kaunl Toll Jtyi (Burma: Non-European): Sir, I rise with great diffi-
dence to take part in this debate, B debate in which leaders of both parties, 
the Swaraja Party and the Independent PQ.lity, and such stalwarts as 
Pandit Madan Mohan Mala.viya, Mr. Bipin Chandra Pal a.:qd Diwan Baha-
dur Hangachariar ha.ve taken part. The only excuse I have for tal<ing part 
in this debate is the manuscript eloquence which, the Honourable Mr. 
Naidu haR inflicted upon this House. (Laughter.) Sir, at the very outset 
I would inform the Honourable Members of this House !that he does not 
represent the people of Burma.. You CBn -know it from the fact thBt he 
is not a Bunnan. He was returned to this House by a mere ftuke. 
(Hear, hear). 

Xr. X. O. Na1du: How did you come? 
J[aUDg '10k ltyl: I was elected by nearly 8,000 electors. 

Xr ••• O. Natdu: I know what you are; you are nobody. (Uproar) .. 
Mr. Prelldent: Order, order. 

Jl&unl Tok Jtyi: Sir, he stood for the election in opposition to a friend' 
of mine, a. real Bunoan, and that friend of mine was technically dis-. 
qualified. 
Mr. X. O •• atdu: What has this to do with the r~ ent debate? Don't. 

be foolish. 

llaung !'ok B:yl: After what has happened during this session I am very .. 
sorry ~ t my Bunnan friend was not elected. Sir, I have done with Mr. 
Na.idu, but I want to say somsthing about the Bill now befote the House_ 
Unlike Mr, Naidu I would oppose the motion moved by the HonoUI'Bble' 
the Home Member. I oppose it on behalf of the people of Bunoa. Of 
course we have got here other representatives from Burma. My Honour-
able friend Mr. McCallum is one; he represents the Government of 
Burma. My Honourable friend Mr. Fleming is another; he represents. 
Europeans in Bunna. But Mr. Naidu tepresents nobody. One of the 
two gentlemen who nominated him, that is Mr. Rahman, barrister-at-
law, has ruread,V expressed sorrow to me. (Uproar; Mr. Naidu shouting 
II Are you mad ?") Sir, I run not ashamed of Mr. Naidu because he is 
not a BUmlBn. But my Honourable friends sitting neBr me, my Hon-· 
ourBble friends from Madras, should be ashamed of him. (ContiD'Ucd' 
upl'oar). (Mr. A, H. Lloyd: Of You said you had done with Mr. Naidu.") 

Now coming to the Bill before the House, Sir, this abominable Bill is 
one for which no true Bnd good son of India. that I know has & good word' 
to SBY. .The Bengal Ordinance of which this Bill is the outcome and' 
under which Mr. Sub ash ChBndra Bose and other Swara.jists have been 
detained, hos been univel'flBlly condemned. It has done great injustice 
to Sub ash Chandra. Bose R·nd others, and the injustice done to them I ta.ke· 
it has been done to the whole nation of India. Sir, the other dav my 
Honourable friend Mr. RangB Iyer pointed out, in a very eloquent speech, 
the injustice done under that pieoe of legislation to . Bubash Ohandra 
Bose. I then felt that an injustice had been done personally to me; andl' 
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[Maung Tok Kyi.] 
1 now feel that the injustice done to Sub ash Chandra Bose and others 
-was an injustice done to the whole nation. Sir, I beg to remind Honour-
able Members opposite of the' wise' words of Mr. Gladstone: "national 
-injustice is the surest road to national downfall." Sir, with these few 
words I oppose the Bill now before the House. 

*Lala H&118 BaJ (JulJunder Division: Non-Muhammadan): Sir, 
I obey the Chair but I do not think I can add anything to what my friends 
Mr. Pal and Pandit Motilal Nehru have said, which is enough; hut I think 
it high time for the Government to tBke note of those speeches and not 
·to send back ~ us thiA Bill. 
(Ories of: " The question may now be put. ") 

JIr. PrtaldeD\: The question is that the question be now put. 
The motion was adopted. 

'1"he Honourable Sir A18D1lder Jlu4cUmu: With your permission, Sir, 
I only desire to say a few words on one point. I do not propose to travel 
.over the debate which has ranged over the whole constitution nor to refer 
to . the interchange of jocularities between two Members from the same 
province. The only point I wish to refer to is the contention that in 
the clause· of this Bill which deals with habeas corpus we are dealing 
with the matter in quite a novel and terrible WBy. Now there has long 
been statutory recognition of the fact that if you have this class of legis-
latIOn you must have protection from habeaa corpu.. The Code of 
Criminal Procedure has been on the Statute-book many e~r  and t..o t im~ 

fluch a provision in section 491 (3). Three years ago this very clause was 
before this Legislatpre. It was then recognised tha.t if you have this 
kind of legislation you must make it effective. You cannot make it 
effective if you have to justify your arrest in the High Court. My Hon-
ourable friend Mr. Jinnab, with his customary acumen, pointed that out; 
be put his finger on the spot at once. This legislation may he good or 
bad, but if vOu are to work it at all :vou must have this clause; and that, 
Sir,is the Bole point that remains to'be made by me. 

JIr. Prelldent: The question is: 
.. That after claulle 25 of the Bill the following clauses be added, namely: 

• 4. The power of the Local Government under Bub· section (1) of section 11 of the 
. local Act to direct by order in writing that any perllOll 

Power tn nrder 01111041, In jal shall lfe committed to custody in jail shall be deemed 
outlllde1lengal. • 1 d d' b d' .,,-to mc u II a power to Irect, y or er In wrl ..... 1 
made with the previous sanction of the Governor General in Council, that such pl'.raon 
shall be committed to custody in any jail in British India; and, for all or any of 
the purposes of the local Act, an order 10 made IIhall be deemed to be an order made 
under section 11 of that Act and all the provisions of that Act .hall apply acoordinp;ly : 
Provided that the powerll exercisable by the Local Government under seat.ion 20 of 

the local Act in r8llpect of  any person committ.ed to custody in a jail outside Bengal, 
and under .aotion 22 of that Act to provide for the manner of custody of any mcb 
person "hall be exercised by the Local Govemment of the province in which the jail 
is it ~ted. and rules made hr such Local Government in exercise of Inch powers shall 
be published in the local olllcial Gazette. 
5. References to the local Act in lections 24 and 25 of that Act shall 'be deemed 

COMtrartlon also to be references to the local Act as supplemented 
. by this Act. 

. 6. The powera conferred by lection 491 of the Code shall not be exercised in reRpect 
of  any perlOn aTreated, committed to or detained ill 

JhIr of certain lepl proceedln,.. custody under the local Act or the local Act as supple-
mented b)r this :Act'." 

-Speech not corrected by the Honourable Member. 
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'The Assembly divided: 
AYES-4l. 

Abdul l'lomin, Khan Bahadur McCallum, Mr. .1. L. 
l\Iuhammad. 

Abdl1l Qaiyum, Nawab Sir Sahibzada. 
Ajab Khan, Capta;n. 
Akram HusBdin, Prince A. K. M. 
Ashworth, Mr. E. H. 
Bhore, Mr. J. W. 
Blackett, The Hort urable Sir Basil. 
Bray, Mr. Deny •. 
Burdon, Mr. E. 
Calvert, Mr. H. 
oCtow, Mr. A. G. 
('lOcke, MI'. II. G 
<Cosgrave, Mr. W. A. 
Crawford, Colonel J. D. 
Fleming, AIr. B. G. 
Graham, Mr. L. 
Hira Singh Brar, Sardar Bahadur 
Captain. 

lld~on, Mr. W. F. 
Innes, The Honourable Sir Charles 
T.indllay. Mr. Darcy. 
Lloyd, Mr. A. H. 
Marr, Mr. A 

..Ahdul Karim, Khwaja. 
Abhy""kar, Mr. 11. V. 
Abul Kuem, Maulvi. 
Aoharya, Mr. M. K. 
Ahmad Ali Khan, Mr. 
Alyangar, Mr. O. DuraiJwami. 
Aiyangar, Mr. K. Kama. 
Alimuzzaman Chowdbry, Mr. 
Aney, Mr. M. S. 
. Ariff, Mr. Yacoob C. 
Dhat, Mr. K. Saduiva. 
Chaman Lall, Mr. 
Chanda, Mr. 'Kamini Komar. 
·ChAtty. Mr. R. K. Shanmukham. 
nail, Mr. B. 
DIIS, Pandlt Nilakantha. 
'Datta, Dr.B. X. 
Doni Chand, Lata. 
'Dutt, Mr. Amar Natb. 
'Ghazanfar Ali Khan, Raja. 
Ghose, Mr. S. C. 
Ghulam T'ari, Khan Bahadur. 
'GoRwami, Mr. T. O. 
flonr. Flil' Han Binll;h. 
-Gulab Singh, Sardar. 
}lM8 Raj, Lala. 
'Hari Prasad T .. a1, Rai. 
· ',, .~n.I BlI , ~n Bahadl1r ·W.M.. 
' ~ml\i1 Khan. Mr. 
. Jw-njtar, Mr. A. lln~ mi. 

• Tp.elani, 'Haji S. A. K. 
Jinnah, Mr. M. A. 
• Joshi, Mr; N. M. 
-K8IIturbhai Lalbhll.i, Mr. 
'Kelkar, Mr. N. O. 
Lohokare, Dr. K. G. 
Malaviya, Pandit Krishna Kant. 
Malaviya, PanMt Madan MohAn. 

'The motion was nega.tived. 

Milne, Mr. R. B. . 
Mitra, The HODOurable Sir Bhapendra 
Nath. 

Moir, Mr. T. E. 
Muddiman, The Honqurable Sir 
Alexander. 

Mnhammad Ismail, Khan Babadur 
Sai,.id. 

Naidu, Mr. M. O. 
Raj Narain, Rai Bahadur. 
Rhodes, Sir Campbell. 
R\lBhbrook.WiIli&nl8, Prof. L. F. 
Sutri, Diwan &hadur O. V. 

i~ n t . 
Sim, Mr. G. G. 
Singh, Rai Bahadur S. N. 
Singh, Raja Ragh\UlaDdaD p,.y, 
St ... nyon, Colonel 8:r' Henry. 
[ykes, Mr. E. F. 
TonkinllOn, Mr. H. 
WilllIOn, Mr. W. A. J. 
WillIOn, Mr. R. A. 

Mehta, Mr. .1ll11l11adaa M . 
Misra, Panclit Shambhu Dayal. 
Misra, Pandit llarkaran Nath. 
Murtuza Sahib Bahadur, Maulvi 

S ~·I I. 
Motalik, Bard&!' V. N. 
Nambiy&l.', Mr. K. X. 
Narain ~ , Mr. 
Nehru, Dr. Kishenlal. 
Nehru, Pandit Motnail . 
Nehru, Pandit Shamlal. 
Neogy, Mr. K. C. 
P,II, Mr. Bipin Chandra. 
Patel. Mr V.' J. 
Phookon. Mr. Tarun Ram .• 
Piyare Lal, Lalli.. 
Purshotamdas Thakurdas, Sir. 
Ramachsndra Rae, Diwan Bahadur 
M. 

Ranltachariar, Diwan Rahadur T. 
Ranga ryer, Mr. C. S. 
Ray, Mr. Komar Sankar. 
Rflffdi, Mr. K. VIIDkataramana. 
Radin HAllan. Mr. R. 
RaminllAh Khan. Mr. M. 
Sarria, Rai Rahib M. HarbiJas. 
Sarfaraz Hussain Khan, Khan 
Bahadllr. 

Rh ... fll8, Maulvi M'ohammlld . 
Sinll:l1. Mr. Gava Prasad . 
SiTllla, MI'. Ambika Prasad. 
Rinh", Mr. De""ki Prasad . 
SvamRCharlln, Mr. 
Tnk K:vi, Maung. 
v .. nk"taT\IIt.il'aiu, 'Mr. B. 
Vakuh, M~1l1 i Mohammed. 
YUBuf Imam, Mr. M. 
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'.l'he Bonourable Sir .AlIDDder lIuddiman: Sir, in view of the resulit 
of the division which has just been announced by you, I request ;r()u to· 
make a certificate in terms of clause (5) of rule 86B' that this House 
has refused to pass the Bill in the fonn recommended. 

Mr. Prelldent: I shall so endorse the Bill. 

Mr. A. Bangaswaml Iyengar: May I say a word, Sir? The section-
under which this endorsement is sought by the Honourable the Home 
Member reads tpus: "Where either Chamber refuses .  .  .  .  . ." 

The Bonourable Sir AleDllder Kuddlman: I do not wish to inten-upt. 
but I ask for B certificate under :Hule 86B (5). 

Mr. A. Banguwaml Iyengar: But if the rule is inconsistent with the' 
terms of the .section I am entitled to draw attention to it. The section' 
reads thus: 

.. Where either Chamber of the Indian Le,illature refuI" leave to introd1lO8 ar-
faila to pass in the form recommended by the Governor General any Bill •  •  .  " 

Now, Sir, the eRect of throwing out these amendments is not that the' 
Bill has failed to pass in the form recommended. Until the Bill is ac-
tually passed by some motion or other, would it be right to say that be-
cause these clauses are thrown out, therefore !this has failed to pass m.. 
the form recommended? 

111'. Prell4ent: I think it must be held that the House has failed to-
pass it when they refused to accept the motion proposed by the Honour-
able Home Member. In actual 'fact, the House cannot now, even if it 
,would, pass the Bill in the recommended form. 

Mr. A. Banguwaml Iyengar: Of course it is for the ~o ernor General' 
to constder whether the certifica.te that vou endorse is sufficient for him 
to enable him to certify; but So f8l' as I can :Joo. it cannot be said that; 
we have failed 10 puss in the form recommended. What we have done 
is to throw out the clauses which the Honourable Member said shoulcf 
be passed by us on the recommendation of the Governor General. 

The Bonourable Sir AleDllder KuddImaD: I merely suggest on thatr, 
Sir, that the point is one for the Governor General and not for tliis HoUle. 

Mr. Prealden': So far 8S my endorsement is concerned, it is for the' 
Governor General to satisfy himself that the procedure adopted iB cOlTect. 
As far as the procedure under the rule is concerned, I am satisfied that· 
we have followed the COlTect procedure. 

1\s I understand that the Member in charge of the Indian Penal Code' 
(Amendment) Bill cannot be here till BOmp. time later, I propose to adjourn-
a little longer the usual hour, namely, till half past two. 

The Assembly then adjourned for I~ n  till Half Past Two of the-
Clock. 



The Assembly re-88Sembled after Lunch, at Half Past 'l.'wo of the Clo t~ 

.• "-J r. President in the Chair. 

THE INDIAN PENAL CODE AME ME~~  BILl •. 

(AMBNDHENTOJ' SECTION 875). 

1Ir. Prea1unt: The Assembly will now resume consideration of the Hill 
fflrther to amend the Indian Penal Code (Amendment of section 375) as 
.. eported by the Select Committee. 

The question is : 

.. That clause 3 stand part of the Bill." 

lIr . .&mar Kath Dutt (Burdwan Division: Non-Muhammadan  Hura!): 
~ir, the amendment that stands in my name runa as follows: 

.. After clause 3 of the Bill the following clau88 be u.lerted, namely: 

I After section 199·A of the Code of Criminal Procedure, 1898, the foUowilll 
section shall be inserted, namely: 

'l99·B. No court shall take cognizance of an otJence under section 376 
of the Indian Penal Code except upon a complaint made by a persoD 
who would he the legal guardian of the girl if she was unmarried 
or the woman berself and in case of otJend ... other than the husband, 
by the husband also in addition. to the persona named before'." 

lIr. B. 'l'oDJdD1OD (Home Department: Nomina.ted Offici.al): Sir, my 
'Honourable friend is now moving amendment No. 16. The question is that 
-<llause 8 stand part of the Bill, but he is not moving amendment No. 1~, 
which is his amendment to that clause. 

Xr. President: Which lUDelQdment is the Honourable Member moving? 

IIr. Amar Kath Dutt: I am moving Bmendment No. 16 that stands ID 
.lly name. 

IIr. President: The question is that clause l3 stand 'Part of the Bill, and 
I oalled on the Honourable Member· to move amendment No. 12 standing 
in his name. 

:Mr . .&mar Nath Dutt: Sir, my amendment No.. 12 reads: 

"In clR,use :3 of the Dill the words 'and is not under twelve years of age' bit 
-deleted ... 

Clal1!1e R runs 8S follows: 

.. .  .  . unless the woman raped is his own wife and is not under twelve years 
·of age. .  .  . ,~ 

I want to delete those words and my reasons are these, Sir, that there has 
Leen a distinction made between the case of a marital relationship and tbat 
·oi a. non·marital rela.tionship and they want to minimise the punishment in 
the 088e of marital relationship. The clause says that if the rape was 
(\ommitted upon a wife who is older than 12 years of age. and less than 13 
years of age in that ca.so ol)1y a lesser punishment will be awarded. My 
·pmendment is to this effect that all oases of rape by a husband upon a Wife 
Ishould be dealt with more leniently. 

( 2881 ) 
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Sir JI&rl SlDp. &our: Even if she is .under twelve? '1:ho.t is your point. 
F:ven if a husband rapes a girl of 5 he should be dealt With more lenIently 
than anybody else? 

JIr • .A.mar Bath Dutt: Tha.t is a thing I am not awart) of nod as regards 
H108e class of cases I think there are some' in this Rouse who have morc· 
knowledge of those cases than myself. In my whole career of 22 yoars. 
as a lawyer 1 had only .Il very few cases under this secti?l1. ~ te, er. t.hat 
may be, such a case as mterrogated by my Honourable friend Str Han Smgh, 
Dever came to my notice, and w)lIl.tever Sir Hari Singh Gour might ~ 
Fl-ir. I move my amendment that the words •• aud is not under twelve years· 
of age .. be deleted. 

JIr. E. ToDklDaoD: Sir, I merely wish to draw the attention of t.htl· 
House to the retrograde character of the amendment which has been mov(,d 
I y my Honourable friend. At the present time if the girl is under 12 years 
of age it is rape punishable with the ma.ximum punishment provided In.· 
loection 876. My Honourable friend would do away with that punishment· 
in cases .even when the girl is under 12 years of age. 

Kr. Prald.t: '1'he question is: 

.. That. in claulI8 3 of t.he Bill the words • and is not uuder twelve years of age'-
be deleted." 

The motion was negatived. 
EbaD B&hadur SarfuuE1III&fD EbaD (Patpa and Chota Nagpur cum 

Orissa: Muhammadan): Sir, I beg to move the amendment which stands· 
in my name: 

.. That in clause 3 of the BiD for the word • twelve' the word • thirteen' be· 
wbstituted ..... 

My reasons, Sir, are very simple. I find from the Heport of the Select 
Committee to which the Dill was referred, tha.t almost all the members of' 
the . Select Committee are agreed that the age of consent should be raised. 
But unfortunately in this country social customR in the name of religion 
stand in the WRV of social reforms even when most essentiallv nt-cded. No· 
other oountry iii the world I think takes so much advllnt&ge of religion 
as India in mabters entirel'y social. In the religion of Islam there is no-
instruction Rnd no time limit fixed for the m~rit l reh,tion. With regard 
to the Hindu law it will be, I think, impertinent on my part to say any-
thing. But this I may be pennitted to state that, the Women's Indian 
Assoc,iation which has 57 'branches and 18 centres have thrown light on the 
question Bnd I may be permitted to quote: 

.. The eyes of the world are to·day upon India 8.11 she is working out. her plana. 
for Home Rule, but India can never be recognised a. an equal nation in the civilised 
world while evil customs, among which child Motherhood looms largely, prevail, and 
are even encouraged hy the Legislatures. No cultured, civilisl'd nation can tolerate. 
the idea of Motherhood being thrust upon a child of 12 whether she will or no." 

Sir, it is a matter that should be seriously taken into consideration, and if 
re1lgion really does not stand in the way n~ surely the religion of Islam 
ddes no~t en why nQt advance with the advance of the times. As far as 
the Hindu religion is concerned I am no doubt not an authority but here· 
JB, a further quotation l'eBllv no other country has tR.ken so much advantage 
::Jl religion 8S India in the matter of social advancement. And so Slnce' 
religion does not stand in the way, we may proceed. with our work of refol'lIF. 
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8pticiBlly when humanit.y demands that the age of the child wife must. !:It.' 
raised. Here is another quotation: 

of We cannot find that Hinduism in its origillAI purity teaches that the Mothers 01 
the race are to be uneducattd children, but rather, thinking, educated, grown women. 
When this was the custom ill the Vedic days of India, her people were great, and thi' 
formel' greatness of India can only be won back when the people return to the pur8" 
teaching of the God·given Veda, untainted by comparatively modern additions aod 
interpolations. ", 

Again, Sir, Islam Ims left the question of age to local conditions. Hut; 
regarding Hinduism, it is said again: 

.. The chief reason fur continuing the custom of child marriage aeemB to be based' 
on the statement that any modification of the marriage age will be to interfere with th.· 
basis of illd i~m. We have discussed this question with learned Pundits and Shastri.· 
and are informed that the ancient Vedic teaching clearly visualised marriage ae between. 
a mature young man and woman." 

Nothing CIUl he otherwise. Hinduism cannot be otherwise; and if custolUS' 
have come in and m.ixed themselves up with· the pure relig:on, 'that is a· 
different thing altogether. I therefore appeal to all Honourable Members, 
including MaJaviyaji, to see that the pure Hindu religion is divorCed of all' 
t·hese vicious customs. Further on, it is said: 

" Apart. from the religious aspect of the case we would appeal to you OIl the ground. 
of the well-being of the Indian people. Nobody can deny tbt the race is moat unduly 
physically unfit, that there is a terrible amount of diBeale,' Buffering and prematur8" 
death "n over the country. This is largely due to the weakness and lack of develop-
ment of the Mothers of the race, for the standard of the health and mentality of the-
race is always Bet by the Mothers and it is only when that standard is raised that 
India can hope onceaJain to be a glorious and efficient people. Further, Sushruta, 
the highest Hindu medlcal authority, clearly points out the evils that. occur if a child' 
is born before the mother is eixteen and SPoys that there should take place no consnmma-· 
tion of marriage with.a very young irl.'~ 

Other gentlemen have already raised the point with regard to this matter .. 
Captain Biro. Singh, however humorous his speech may ha.ve been. has dealt· 
with the point and hR8' proved to the House that early ma.rriage has produced 
very weak children. As such, we especially Swarajists (A Voico: •• Why 
only Swarajists ?), not only Swara.jist.s but also Nationalists,. in fact every-
body, when we are looking to the welfa.re of India and when we are thinking 
of a martial race and when we are thinking of Q Swaraj Government, must 
ha.ve OUl' childl'en strong and healthy and our wives IItrong, mat,ure, and 
physically developed. I think everybody will agree with me, unless he is 
led awa.y bv custom, that the reform contemplated in the Bill is very 
necessary .. As such, I commend my amendment to the House, and if it is' 
not carried, I would heartily support the motion of my frien'! Sir Hari Singh 
Gour. 

1Ir. Pruldent: Amendment moved: 

'" .. In clause 3 of the Bill for the word • twelve' the word 'thirteen' be Btit~ed.''' 

Diwan Bahadur T. Bangachariar (Ma.dras City: Non-Muhamrr!adRT' 
Urban): Sir, I have an amendment of whioh I gave notice yesterday and I 
ask your permission to move it in tJiis conneotion. It..iS' in the opposite 
direction to tha.t in which my Honourable friend wants this House to go. 
Sir, let us remember that the offender in this case is the lawful husband of 
the girl. So long as marriage is not prohibited under the law between bOy9-
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. and girls below a oertain age, I think it is' certainly unjust on the part of the 
Legislature to go and impose a punisJlment of imprisonment in cases where 
. the lawf1i1 husband approaches his own wife. Sir. it is agBinst all sense to 
~  that a husband when he approaohu 'his wife commits a criminal offence. 
Not only a criminal offence, but a felony for which my Honourable friend 
says he should be transported for life or sentenced to rigorous imprisonment 
;for 10 years. Does mI Honourable friend recognise that? If the country 
is advanced to accept the position taken up by my Honourable friend, the 
more straightforward course for them will be to bring forward a Bill prohibit-
'ing marriage8 and making marriages unlawful, saying that there should be 
:no marriage between a boy and girl under certain defined ages. 

Khan Bahadur sartaru BU8II1D KhaD: Marriage is a different t,hing from 
.consummation. The two things are difterent. ' 

Dlwan Bahdur T. Jl.aDgacbariar: I do not understaod your pOl:lit.ion. 
You make the-union lawful. They are Jlusband and wife. Here. in this 
.Country, unfortunately the climate is against us. Girls are precocious enough 
. and boys are precocious' enough. To enact a law saying that although they 
may be lawful husband and wife still they are committing a felony is I think 
: a position which oannot be taken up or defended. I dare say people are 
,courageous enough to put forward such a position. My Honourable friend 
. Sir Henry Stanyon has appealed to the House with aU his experience, with 
the years of experience which he has behind him, with his complete know-
ledge of human llllture, I\nd with his knowledge of the ptlOpl ~. of this eQ:mtry, 
to take a sober view of this matter. I ask the House earnestly to consider 
this position. Sir. I have said yesterday what would be the result, in certain 
cases of sending t ~ husband to pris'On. You are enacting 0. law to protect 
the girls, I take it, and their progeny. Wha.t will you be doing by sending 
the husband t.t) prison? I'robably t.he hushllud  becomes an o t ~ and is 
never afterwards to be assooiated with the family. The husband and wife 
will have to go out of the family altogether if the girl careS' to live with the 
husband. Having been in prison, people put them off. You oannot go and 
'interfere with that. You cannot go and pass a law that no man shall be 
put out of caste whatever your social usage mllY be. Are you prepnred to 
do that? Are you prepared to make it an offence if a man is put out of 
caste because he has been in 'Prison? Is the Assembly going to take its 
,courage in both hands and say that there shnll he no sllch Rocial usage and 
that it shall be illegal and unlawful? Unless you are prepared to go to 
that extent it. will bEl most unfortunate if the House compels the magistrate 
to send a boy to prison simply because he happens to appronch hiR wife. 
'Sir. I said yesterday that we should not make it fln offence un less the age 
is below ]8 yen!'!\. But now, Sir, the hsscmbly has voted yer.terdav for 
the age of 14. Remember the position of girls in our country between 12 
and 14. Have we not got our da.ughters in our houl-If'? Rave we pot got 
our lUsters in our house? Remember that. and remember your own neigh-
boW'S. Remembering our habits. remembering our usage&', remembering 
t ~ precociousness of our youth. remembering the conditions of the climate, 
remembering the conditions of the country. I ask you to aive yOll1' Wf'i'!hi'v 
juigment in this matter. Are you r~ red to send the husband to jail in 
suob a case? You have alremdy raised the age to 14. I ask the House that 
'having raised the age to -14, to minimis'e the punishment. Don't plllce 
people at the mercy of their neighbours who may invoke the aid-of the police. 
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You know how in villages enmities run througb families, run,through genera-
tions. 'l'hey will be only waiting for an opportunitY' in order to throw dust 
and dirt upon their neighbours. They will say, " Here is a ~ e where the 
husband and wife have ~ted together." Probably the parents will not 
bring it out because it is' not to their interest to do so.. CIQse relations and 
friends will not bring it out. But some enemy, who. has got 11 grudge against 
the man, will do so. Some quarrels might arise and then at (lnce you place 
the family in the clutches of the police and the clutches of the magistrate. 
Are you prepared to do tha.t? Is it not a serious cons:equence that you are 
trying to impose upon 8 community not yet advanced, of whom about 92 
per cent. are illiterate? Take nIl these circumst.nnces into cOIl6lideration . 
. By nil Inet\.llS do go on with wcial reform. I will be one with you, but di> not 
nlake 11 crime of this or a felony of tbis M my Honourable friend proposes 
to do. This appears to me It very  very objectionable thing to do. I there-
fore move that the words "shall be punished with imprisonment" he 
omitted Qnd I mOVe that where the girl is above 12 the offence· shall be 
punishable only with fine. For that purpose I move that in claus'El 8 of the 
Bill the words ,. with imprisonment of either description for a tenn which 
may extend to two yeaN " and the words ". or with both " be omittea 80 
that the' offence shall be pU.nishable with fine only. Let us begin with that. 
and see how it works. I do earnestly 'ask the House to accept this amend-
ment Bnd to reject the amendment of my Honourable friend Khan Bahadur 
Snrfaraz Huguin Khan. 

Mr. PresideD': I will take the amendment of the Honourable Diwan 
Bahadur after we ha.ve disposed of the amendment now under discussion. 

'1'he Honourable Sir .AIeUDder KudcJiman (Home Member): I OppOSO 
the amendment of my Honourable friend. What he does in effect is to 
raise by a year the limit for the major punishment.. rfhat is the substance 
of the amendment. As the cla.use sttmds at present we are discriminnting 
for purposes of punishment between two classes of rape, by an outsidl'r 
and by a hUBband. He proposes to raise the age by a year in the last 
one. I I~m not satisfied that, this is necessary. I do not agree with my 
Honourable friend opposite who thinks that the enacting of a. fine alone 
will be lOuffici<,.nt. If you wnnt ,to mainta.in this as R. criminal o ~m e you 
must lTHl.intatin 1!!IOme roo90nnbJie form of punishment, but I am not prepnred, 
and the country is not prepared, to take t,he view of my Honourablp friend 
nnel put up the age for the heavier punishment.. I therefore oppoS(> the 
amendment. 

Sir Barl Singh Gour (Central Provinces HilldiDivisions: NOll-Muhwll-
mad an) : As my friend the Honourable Diwan Bahadur Hangachariar 
has a stock argumt.'nt for not, only opposing this particular aUHmdment of 
Khan Buhndur Surfnraz Hussain Khan but opposing each and every pllrt 
of the Bill, let me once for all examine his arguments. Sir, tllis Hom:.' 
is fllmilar with t,he old worn-out argunumt {If my Honourable frit>nd j,hat. 
no n~ should be mude in the marriage lows because marrillge is 1\ 
sacrI1mC'nt, Bnd to-dny we are told hy my fril'nd that he has said notl1im! 
of the kind in this connectiol!.. 'l;hat' iF! the pity of it. Sir, no od~~ 
Ohjl'ctR to marriage. AR the ulIlrringe lnw at present stands, we till' 
Hindus are ent,itled to marry at, any age. What my little Bill is intended 
to do is to prevent the causing of hurt, grievous hurt Itnd sometimes dPRth 
t.o the married wife before she is able to endure the suffering caused hv 
'promatUl'e cohabitation. That is nIl that my Bill is intended to do and 

o 
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1 ask my HonourabJe fMnd what objection he has to that Bill. He has 
heen talking of the lawful husband and of the lawful husband having the 
right to cohabit with his wife. 1 wish, Sir, tllat in some of his generous. 
and perhaps just moments he will also talk of the lawful wife and the 
rights whioh the lawful wife possesses of resisting the overture, of the-
husband because she is not physically fit to receive them. My friend has. 
given me a permission and I am therefore entitled to allude to his own 
family conclave. He was ttll!ing me that he asked his womenfolk, the 
ladies of hiljl house, what they thought ot my Bill and they cried with one 
voice, "We must raise the age". I asked my Honourable friend, "Why 
don't you raise ·the age 1" He sa.ys, "The ladies o~ my house are advanced". 
Well, Sir, it is a pitiable thing that the ladies of my Honourable friend's. 
house are more advanood than my Honourable frieqd himself. I ask 
my friend. can any Member in this House point to one single instance of 
any woman in this country out of the thousands upon thousands wh() 
have been consulted . 

Dlw&D B d~ If.· B.&D.Iacb.&rW: Who are they? 

SIr Karl BlDP Gour: Dozens have written to me and I shall presently 
show to the House what representative women of all communities from 
all parts of India have ri~ten to other Members of the House approving, 
of the raising of the age of consent. Against that can my Honourabht 
friend point to one singl.e instance of a woman approving of the existing l ~ 

and protesting against the raising of the age? That, I submit, is a. more' 
eloquent argument than all the arguments which my Honourable friend. 
trots out in season and out of season whenever any reformIng measure i<:l. 
placed before this House for acceptance. What has ,he been talking? He 
says. "Are you going to send a husband to jail? He will be outcasted and 
the relations between the husband and the wife will be imperilled for ",11' 
time." To that I reply, "Why should the husband go to jail. at all '1' 
Why should he not avoid the la.w on the ground of humanity, on the 
ground that a serious injury will be inflicted on his wife and 011 the ground 
that she will probably suffer and beget children who are feeble, stunted in 
-growth and who herself may perchance die?" I ask, Sir, if a man brings 
about this result, if he consciously, and deliberately offonds against the· 
majesty of the law, should he not be sent to jail? My friend appeals to-
this House to m t i ~e with and extend commiseration to a husband wh() 
violates an immature girl and therehy brings himself under the penalty 
of the law. Then he tells us "Wc have uSBges, we have law". Now, thcRe 
are vague words which anybody can use. I have heard once a thief saying 
to himself "If I do not steal, how am I going to live?" I submit tha.t 
if the husband were to usc a similar argument, what will be the nnSW'lr 
of this Rouse? Honoura.ble Members must remember thmt ilD. the motes 
circulated. by the Honourable the Home Member, Sir Malcolm Hailey, 
some statistics were given to which I would ask ,my Honourable friends to 
refer. On page 2 of this printed memorandum circulated to the Members, 
Honourable MemberR will find figures given of 3,189 cases of girls whM8' 
records were kept for the purpose of ascertaining the age at which they 
Rttainoo puberty and in this tabular stn.t,ement the first column commenoes 
from 10-11 and the last 'one from 18-19 ~ r . It goes on 10 to 11 and 

11 to 12 and so on. Now, if Honoura.ble Members will tum to 
81'.11. that page, sub-dividing theso columns into two just below .and 

shove 14, they will find that 21' 58 per cent. of girls attain puberty before 
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they complete their 14th year, and of these-mark you-of theBe the vagt 
majority attain puberty between the years of 18 and 14; and no less than 
78'47 per cent. of the girls attain puberty after they have passed their 
14th year. Now, Sir, my friend on the other side has referred to tht! 
tropical climate, preooci15usness, etc. Barely, Sir, he could not have 
forgotten what is written here in this very minute, in this note itself, 
and it is an extract from the medioal boob of the country. Let me read 
to the Honourable Members what the Honourable the Home Member 
eire ul arised . 

.. The influence of tropical climate in causing early _nstrua.ion seemll to have been 
over-estimated. ,. 

'.I'hen it says in earlier . passages : 

.. Menltruation is not. a sign of bodily m"t-urit.y. It is in moat casell merely a sign 
of puberty and ovulatilln with a possible pregnantabilit.y or capacity to conceive." 

Now, Sir, the iilf{lrence that I draw from these extracts from the medical 
hooks is the inference t.hat if you wish to protect children at all, and if 
you wish at any rate to protect children till they att,ain e~t , of 
which 78'47 per cent. do so on or after the 14th year, the mmimum age 
that you must fix is tho age of 14. And I go further and say that the 
authorities cited by tbe Honourable the Home Member to the effect that 
the attainment of puberty is not t he same thing as the development of the 
body, make it clear that, even assuming for the sake of a.rgument that. it 
were demonstrated. and it has not heen demollstrated. that girls attain 
puberty before the ago of 14, even tl;J.en I sty, Sir, that it will be wrong ot 
this House to withdraw its protection from girls who are. still undergoing 
physical and mental developmE'nt with the result that cohabitation would 
be bad from their standpoint. from the standpoint of the husband and 
genPruJ\y from the standpoint of the race. The evidence of medical men 
Ilond sta.tisticians. evidenCE) furnished by text writers. all shows that this 
terrible scourge of infant mortality in this country is due to early marriages. 
I shull not USe my own wordR, but read to you what the editor of the 
Censl1s Report writes in the Census of India, 1921. Volume I. Part T. 
paragraph 109, page 181. r ha.ve got a copy here and if anybody wisht'F! i 0 
read it he iF! welcome to take it lrom me . 

.. Studies of IItatist,ic8 of countries of the world IIhow that t.here is a close correlation 
between the rate of infant mortality and the size of the family owing to two distinct 
lIet.1I of factors, physacal and economic. On the one hand, .the vitality of I,he mot.h!'1' 
and through her the life of the child appenr to be affected by the age at which child-
bearing hegin., the nnmber of hirth. (or pregnancies) and e!!flecially the spacing of 
births; on the ot.her hand. the health of thE! infant is closely allied with tho cir(,llmR-
tanclla fr8l)uent.ly aBaociated with large families, viz., proverty, congestion, malnutrition 
inaanit.ary surroundings and the improvidence and ignorance of the parent!!." • 

Thert I leRlVe a.n ell.ipsis and go on. to read another passa.ge : 

II Special causes contribute to the high mortality .  .  . .. 

'l'be Honourable Sir AleDDder Kaddlmn: Sir, r do not dfl!;ire to ini-Pl'-
rupt the Honourable M~m er. hut. this seems to be a speech on thf' 
~ener .l· clauses of the Bill. D;ot on the o.!au8!' which is before the o ~ . 
which is really a very short pOint, The pOint 18 the question of punishmE.'nt_ 

o~ 
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Sir Karl Singh, Gour: It i8 the question of raising the age from 12 to 
13. In the Mse of girls above the age of 13 Rnd below 14 the offender 
1Ih811 be given Q reduced punishment. That is the motion of the Honour-
able Khan Bahadur Sarfaraz Hussain Khan. .I am supporting it. ' 

Of Special causes contribute to the high mortality of infanta in India. Owing to the 
custom of early marriage cohabitation and child-birth take place before the woman 
is phyaically mature and this combined with the primitive and inl&llitary method. 
()f midwifery seriously affects the health and vitality of the mother and through h .. 
()f the child. Available statistics show that over 40 .  .  . .. -Mr. President: I must support the point taken by tho Honourable th<1 
Home Member. Now the Honourable Member is arguing on clause 2 
and not on clause 8. Clause 3 is & sanction clause dealing with punish. 
ment, and the second line in the propo.!led addition to section 876 deals 
with the quefJt.ion of age. The point. is limited and the Honourable Member 
must confine himseH to it. 

Sir Barl Ib:Ip (lour: I only want to point out to this House, Sir, that 
girls below 18 require as much protection as girls below 12. And 1 
submit that there is really no distinction between a girl of 12 and a girl of 
13 so far 8S puberty and physical development is concerned. I therefore 
submit that they are both growing children and by raising the age by one 
year you certainly extend the circle of protection. I therefore submit, Si\', 
that th(' amendment of my Honourable friend should receive the acceptance 
(,f t,his House. 

0010Dll Sir EID1'1 Sta.DJOD (United Provinces: European): I would 
like to give the Honourable Member a chance of correcting an error into 
which he' fell. He said; if I understood him rightly, that the ages between 
which the highest .percentage of girls attained puberty were 18 and 14. In 
this t,able, which we all ho.vl:',-it is taken from Lytton's Medical Juris-
. prudencc,-the highest percentage is between 12 and 18. 

Sir Karl 81ngb Qoar: My HonourabJe friend is wrong. I said, Sir, th'lt 
the highest percentage of puberty was in the case of girls of about 14 nnd 
over. 

Mr. E. TOIlkiDIOD (Home Department: Nominated Official): Sir, as 
my Honourable friend Sir Huri Singh Gour has stated that he is supporting 
the amendment moved bv Khan Bahadur Sarfara.z HU!l8am Khan I think 
I should reoo to t ~ Hoti'se an extract from ·the report of the Select Com-
mittee which was signed by my Honourable and learned friend. There it 
was sta.ted: 

.. We are however unanimously of opinion that if the age is raised fA> 14 ,earl! 
1,oth within and without the marital connection there should be a reduction 0 the 
maximum penalty in cases in i ~  lIexual intercourse is between man and wife and 
the wife is between 12 and' 14 yean of age." 

.r. Prelldellt: Amendment moved: 

., In clause 3, for the word 'twelve' tbe word 'tbirteen' be lIubstituted." 

'The motion ~  negatived. 
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Mr. Prealdent: Lula Piyare LuI. 

IXwan B&hadur '1'. B.angacharlar: May I take it Sir, that my amend-
ment is being taken? .. •  , 

Jlr. Prqident: Lala Piyu.re LuI. • 

. Mr. H. '1'~I  (Nominated Official): I should like, Sh', to take a 
pomt of order wlt.h reference t.o the amendment No. 14 on the List. It 
rel8itc", to complaints by the wife or her natural guardian. Clause 3 of the 
Bill, Sir, se. to amend the Indian :Penal Code, and that Code has nothing 
~. do with complaints. I suggest that the present proposu.l would come 
In better nd~r the lliter clauses of the HilI or under Ii separate clause 
oJtr>gether whIch should amend the Code of Criminal Procedure. 

. Mr. Prelddent (to Lula Pi.yare Lal): If t.1ll' Honourable Member really 
mtends to propose 0. new clause after clause B the amendments standing in 
the names of Mr. Kamini Kumar Chanda and Mr. Amar Nath Dutt are 
the right way to effect' the purpose. 'I'he Honourable Member will have-
a chance of raising his point 011 them. Mr. Rangachariar. 

DtWaD B&hadar '1'. Bangachariar (Madras City: Non-Muhammadan 
Urban): Sir, I have already .aid what I ~o. e to say on the amendment 
which I have proposed, that where ·the girl IS above the age of twelve, the 
offence in the' case of the husband should not be punishable with imp.-isCofl-
ment. Make it an offence by all means, but make it punishable only with 
a fine. I have already indicated to the House the serious consequences 
which would follow from Rending tht'l hushand to jlljl. My Honourahle 
friend says that girlR require protection. But by this sort of protection 
you would rea.lly be killing the girl, you would be separating thl' husbllnd 
from the wife, you would be a180 putting the husband out of caste, and 
you, have to remember that the girl will also t,hereby ~ to go out of 
cRste. That would be the result of making this offence punishable with 
imprisonment, and therefore, Sir, I move my amendment. 

Mr. Pnlddent: Amendment moved: 

" In clause 3, the worda ' with imorillOnmellt of either description for a term which 
may extend to two years or' and the words 'or with both' be omitted." 

Mr. JI. E. Acha.rya (South Aroot cum Cbingleput: Non-Muhammadan 
Rural): Sir, I fully convict m,vself of t,he 4ierrible charge which some 
Honourable Members would make against those who regard marriage as 
0. sacramlnt. To me it is the higbest of all sacraments; and if I rise in 
this House to-day to give my full support to the amendmen4i moved by 
mv Honourable friend, Diwan Ba.hadur Rangachariar, let it not be for a 
r ~mont understood that I Rm less desirous than Bny other so-called social 
refonner of seeing that .our girls are adequately protected, and protected 
in sa.ne a.nd hamiIess ways, But I aek, if the father and the mother of' 
II .girl, if the girl herself, ~d iff ~e husband. of the girl ~l'e all going to do 
something which they on ld~r nght but· which you cOD!!lder IlS loathsolm' 
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O! heinous,. what is your right to intt'l'fere? Who gave you that 
right, who mdeed-God or ma.n-to e r t~ man Bnd wife and say that 
t~le wife shall be . e te~ to social disgrBce u.nd to misury all through her 
hfe? You arc gOlng by this propOlted measure to make her life for all time 
miserable by sending her husband to jail-let it be for three days, it is 
enough. Sir, is this House going to interfere with ties that are held most 
sacred, as indeed they have been held most sft(}red for generations? By 
all means, let U6 try (lnd bring about changes in our social system bv 
l,!eans of social relonn undertaken privately, in quiet unobtrusive waYR"; 
but what justification is there for bringing forward penal legislation to 
achieve such refonn on the part of those who have got no regard for our 
ancient traditions? Sir, the tradition of womanhood in this country is 
unapproached by the tradition of womanhood in an" other country. Our 
ideal of wom8lDliood i6 t ~. Our women regard thei; hUMbllnds--th'ey have 
been taught from the moment they were suckling their mothers' milk to 
regard their husbands as their God On earth. Sir, let me relate to vou a 
Rmall personal incident. I have been a flllther of duughters; I am ;'ow a 
groodfatber of grandchildren. I have a grand-daughter aged twelve. In 
June last when the girl was over 10 years a.nd some months she was re-
married in the religious sense. She is a motherless child. Sir, a few 
days ago BOme relations came in. and they referred to ber as motherless. 
I wanted to divelt the subject and sa.id that she had now got someone 
who was father and mother to her. With an angelic smile the child added, 
.. Is he not also my God, grandfather?" That, Sir, is the Indian ideal. 
The words sent a thrill of joy through m.v frame. Yes; the reply that this 
child of eleven years ga.ve was tttat she regarded her husband as God on 
earth. What right have you to interfere with that ideal and with that 
feeling among our girls? And yet that would be exactly the dire result jf 
the husband were to.be sent to jail even if only for a few weeks. To the 
·Brahman girl-wife the husband is a greater, truer, dearer benefactor than 
all the social refonners bundled together I His is the duty and the right 
to keep her and protect her. But if it so happens that he approaches her 
too closely, is he to be sent to ja.il for two years? What right have you 
to interfere with this fUlcient, noble tradition of ours ~ rdin  the sanctity 
of wedlock? What right bave you to separate man Bnd wife? You may 
lay your unholy hands on our ancient ideals and traditions, but we will 
not follow you. There is, Sir, a flne advertisement put up by one of the 
greRtest men of modem India, Swami Ram TirtbB, on the very first page 
of his great workA. He said: .. Wa.nted mfonners not of others but of 
themselves." This reminds me 'llgam of what Swami VivekfifnMlda once 
said; he said tha.t social reformers were all men with good intentions but 
their method was Wl'ODg. Now, Sir, what is your objd? Wha.t is the 
object of this legislation? Do you want to make. the women of India 
strong  and their children s.ta1wart·? But remember that in trying to do 
that, you may otherwise be doing a lot of evil, far worse thRD thl:! evil you 
!'lock to remove. The Honourable Member may laugh at Mr. Rangachll.riar 
nnd Sll.y, .. We have made it a crime yesterda.y-II. husba.nd's cohabiting 
with his wife before 14. You are bound bytha.t vote." Sir, the debate 
yesterday W8S so loathsome, some of t~e speechfB were 80 low in to.'lC!, 
t.hat even at the cost .f my not voting and not doing my duty, in sheer 
disgust I went out. You now say,' you have made it a. crime, thel't'fore it 
shr.uld go on the Statute-book. Rut why sllould you make the punishment 
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$0 hea.vy? What does it matter, if reform is vour true objective, whether 
it· is a fine or wh€lther it is only a censure even that you impose? Either 
is good enough. It is a kind of moral censure intended to push up the 
eourse of rofonn. But by this provision of sending the husband to jail 
you will in effect be rea.lly murdering the girl; the moment her husband is 
sent to jail she may hang herself or fall into a. well-that is the way of 
the Indian girl J I know it is not so with non-Hindu girls; they think 
very differently. I have had personal experience for a sufficient number 
·of years as a. teacher in a Girls' High School and have thus been intimatelv 
eonnected wilth girls of sixteen and above (Laughter). Sir, I know what 
they feel. I have been taken into their confidence, by a good many of 
them, and I know what they feel. You cannoj; change nature's laws. All 
that you can do is to protect Ithose natural laws, l\Dd say there should be 
BOme kind of restraint. I hold that it is between the ages of eleven and 
fourteen that a brirl ought .to Ire ma.rried. The ideal of the highest wife· 
hood should and CQlll only then be instilled into her; not la.tar wheill' tha 
~ e il tin t comes into ·he.r 6Ild dominates her hearl, when Kama .(plea.sure) 
lOot Dharma (self-oontrol) sways the mind. Before that time, tram her 
mind, train her heart. By all means ta.ke care of her body; but fail not 
to train her morals, to train her 'Soul, so 80S to enable her to look upon her 
husbs.nd as her God, which indeed is the case in India, among Hindus at 
least. And do not for God's sake interfere with that relationship. I 
appeal to all my English friends. I do not ws.nt to lecture npon various 
ideals of womaqpood; but I cannot. sit quiet and listen to my Honourable 
friend ~n  811; anybody who says that marriage is a. saoramant. There-
fore I strongly support the amendment which is now before us. So far as 
I understand, it is the intention of the Mover of the Bill to expedite the 
progress of refonn ~ t is gradually coming over our homes. His eloquence 
ha.s been battering my ears a.nd the ears of the rest in this House these 
,two dllys.But who is he, t.hie self· appointed protector of all the girl. wives of 
India? What is his title ~ speak in their behalf? No socw rerormel'-no, not 
the stn.unooest can honestly say thlJl:, the parents do not care for the good of 
·their daughters. No father, no gmndfather w&nllis to murder his children, or 
grand-children; nor even the husbBllld his girl-wife. "1£ YiOu protect the hus-
·band, why not the .wife also" asb the Honourable Mover. Are you really 
protecting the wife? That is my quest.ion. You may i e.ll~· protect 
hC!r, but you are morally degrading her, you are-socially 
degrading her, you are spirit.uall y degrading her; and t.herefore 
I most earnestly appeal to t.his House truly, really to protf'ct 
the girl. Yon have done enough mischief by your vote yesterday. Take 
at least the venom from the scorpion's tail by accepting Mr. Rangacharinr's 
amendment, and the Qther amendment which will come up lnt'er, namely, 
thllt in sllch ca.ses the eomplaint must come from the wife, not from Sir 
Ha.ri Singh Gour, or must come from her guardia.n or somebody who is 
·closely rClla.ted to the girl. I urg.e tha.t, by accepting this .amendment SInd the 
other A.mendment which will come up, you will be at lOMt leslJening the 
evil coJrse which this House rightly or ron~l  yesterda.y chose to take. 
'Don't deBltro.v I beg of you-don't ruin our Hindu homes. After all, in 
India. only the Brahmin Mmmunity, so far as I understand, has got this 
lIvstem of mo.rr:ving girls before puberty. I am not aware that the system 
-obtains anywhere else. Why should Sir Han Singh Gour tll.ke upon himself 
the hurden of setti'llg our Brahman homes in order ftlDd prot.ectmg our 
-girls? We can take care of our children. If :vou merely want to !'let up R 
'kind of moral standard, you have done it, this HouBe haB done it; Rnd I 
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have no objection to your doing so. But, if you want to penalise, that is "-
very serious thing. 1 would once more say aDd say a hundred times that 
it will sh&tter, destroy, hopelessly dostroy our Hindu_homes; for that mlW 
and that girl can never live Itogetller, Clln never live 'as llIan and wife. Do 
not for God's sake embark upon this legislation, this penal legislation; do 
not in your zeal for rt'form penalise the husband for a thing which he 
himself will regret in his llalmer moments. Surely sending him to jail 
will not make him repent more deeplJ !than fining him or censuring him. 
~ havp done enough evil. For God's Balm do not send the boy-for after 
till he will be a boy of obout. 17 or 18 years when the girl is 11 or 12 years 
old-do not send him to jll'il. For God's sake do not do that. To the 
girl it is something more t.errible than even dcath. Shame is more terrible 
than death; dishonour is more terrible than death; that is what everybody 
who is a true friend of the girl would say. The very parent of the girl 
would prefer that the girl should sooner die than be subjected to this 
dishoI\our-and shame, than to see her dear husband carried awaJ to the 
prison hous£.. Who is the Hindu thlLt will not say that? 

Kr. Blplll (JhaDdra Pal (Cal(mttn: Non-Muhammadan Urban): I Wl\S 
i ~tl n , Sir. that we have not IJdvancect vpry fnr in these mntteN iIi uny 
(.Ufoe during the last holl 0. century. Ma.ny of the arguments that have 
b{'cn put forward in the course of thill deba.te ha.ve beeJ\l*-fa.miliar to me-. 
In 1870-71, when the Civil Marriage Act was first introduced in the Indian 
Legislature, we had nIl these argument.s I\bout eurly pubt'sClencc. about 
climatic inBuences, about religious (t lit \' IIncr I'll the rC!lt of it. So fl:lr 
8S early pubescence goes, while I was listening to the utterances of some 
of my friends I was reminded of the statement published in the record. 
C' nneeted with the Civil Marriage Act of 1872, the !ilto.ternent of 8 medical 
Junn, an eminent medical mAiD and a. scientist of Bengl\l. (Mr. K. Ahmed: 
• 'What is the name?' ') My friend WOR not born then. His name is 
DJ', Mahcndr'l Lal Sircll·r. He sadd that rnnti~ tha.t signs of pubescence 
~ l'enr in girlft of 11 or 12 or 18, that is absolutely physiologically and 
lIIedicnllYr if not morMly, no reason tha.t she should be given in marriage 
ilL that age; and Dr. Siroar brought out a. very ha.ppy analogy. Ht.! said 
thllt wben child'rcn's teeth nnlt comiilence to a.ppear, it shows that they 
ar" heing' gradually evolved for ca.ting hard things, but when t,he teeth 
appear no doctor, no mother, no grandfather, like my friend Mr. Aohltl'Y" 
Eiflll'r, would give that child n piece of cocoanut to chew. When the 
tt!I·t.\1 npp£'ur,. it only shows thRt the timo if! ooming-it hR.II not yet come--
when HIl! child will be "-ble to chew and digest hard things. And!loo WhE'D 
!.lw first signs of pubescence appear, to medical men it shows that the 
time i-; coming--4t ha,.i not yet come-when thtl girl will be n.ble to bear 
r·hil.lreri, anl1 Dr. Rircar hurl it down distinctly· that although signs of 
PUiH:'RCGnCe a-ppenr before 18 or e·v.en at 12, the girl is not fit ft,r sexual 
lntercouTt';e, fit for bearing children, until she is 16; alDd he plead'ed hard 
fr· hllVll thp. minimum mBrriRgesble flge for girls in that Act put n.t 16. 
But we had to make Q compromise; society w,. ~ot advanced sufficil3pt.ly 
; to accept 16 or even to think of 16 ,, ~ a pn()per, decent, respeptBble 
lUarriageable ~e for re ~ le orthodox Hi.n.dus. Therefore 1\ compromifle 
WRS struck nnci' that Act adGpted 14 as the minimum marriageable lIfIe 
We have d~ .n edl hy half flcentury from 1872, more than half a. century. 
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to ~  and during t o ~ 50 years by the pressure of economic laws, 
owing to the general advance 'of educa.tion I}nd culture in the community, 
owing to the progre,s even of orthodox Hind'uislll, practically there ure 
In~n  respect.able girls wh:> nre now married a.fter they have attain€:d the-
age of 14. Pre·marital pubescence was considered at one time 0. ~ 1 

sin, if not a religious sin, by a eection of the Hindus in many parts of 
India. 'fhat I hppe does not obtain now. (Mr. S. O. Ghose: "It aoes. ") 
.L d8l'e say it does. I do not say that the entire country of 850 millions. 
of people hutlMv8Jlced, been illumined, educated, libernlised. No.. There 
,fire dark spots certRinly. 'l'here are backward "la!!scs, Sir, DOt only in 
the mu.tter of caste" nut ,in the mlltter of moruls and culture and intelligence· 
and education, 'and so far as these backward classeR go, they may still 
try to cling to the idea. ~ t pre-marital pubescence is n social !lin or /l; 
mornl sin. But it belongs, Sir, to the pamitive culture, it does Dot belong 
Lo the present time. 

Mr. Pre8l4int: I must r.emind the Honourable ~em er that we are· 
• dilOcussing now the r.ature of the ~ lt  which the culprit should suffer. 

Mr. Blpln OhaDdra Pal: I am coming to that, Sir. Now, this was thE! 
old' argument and we have heard that argument to-day. At that time, 
in 1891, the uge of CCDsent was raised to 12 and there was a. tremendous 
agitation lmo~ allover Hindustan against that Act. And we were told 
thai religion WBB in cianger, society WaR in. da.nger, the divine husbandhood 
of Hindustoo .stood in danger of being thrown down from its high pedestal. 
We heard all those" arguments then. But the Act of 1891 made it penal 
e:vcn for husbands to have connection with thetir wiv.es if they were below 
the age of 12. By making it penal, Silj, I ~ i  it helped indirectly the-
~·· i .  progreHtI very considerably. I do notlmow if there has been a single· 
cuse of prosecution unde!; tho.t law. I do not know if there has been n single 
,~m e und'er t,Jlat law of the prosecution of Nattwckottai Chetties, 

Mr. KamIDl Kumar OhaDda: There have been 8 prosecu.tions 8S I wo!" 
infonned b,v Mr. Tonkinson. 

Kr. Blpln Ohandra Pal: All over Indio.? Mo.,v I know for what ~'t'llr" 
thi .. figure' was given, 

IIr. Kamin! Kumar Ohanda: The,v gave me figures for 8 years, n8mf'I.'· •. 
1921 to 1923. 

IIr. Blpln ahandra Pal: Will my HODournbk friend give m!" thp r , lIlt~ '? 

• IIr. Kamlnl Kumar Ohand.&: Th(' ft'Sl1lt was this, 1 quote from ~Ir. 
TonkinsoD :l 

" The only opinion we have upon 'the question raised by you in regard to pros(!Cu-
tiona of husbands for rape upon their wives is as follows. We know that during tht'l· 
:5 years-1921.1923-therE' WE're 8 e~ in which husbands were convicted for a rape on 
their wiveR being ullder 12 years of age. We have no further informatma as restards 
the cases except tll!lt, I may add. 3 were in Bombay. 3 in Rengat, one in the United 
Pro\'inces and one III ASRam." 
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Mr. BlpJD OIaaDdra PI1: None in Madras-a glorious provinoe. 'W!at· 
-ever that may be, Sir, we heard of that m 1891 but the heavens have not 
.fallen and we are still moving on; a.nd I do not think that the aoooptance 
-of this motion or the rejeotion of the Olmendment of my Honourable friend 
Diwan Bahadur Rangaehariar will practioally make any d.ifference. I am 
not afraid Sir, of the oonsequenoes whioh they have conjured up ~ ore 

them. I do not believe that the passing of ~ i  Act will deprive my 
friends, the Hindu husbands, of their divinity. (A Voice: •• They do not 
accept the divinity.") I accept the, divinity of every man. I accept 
the divinity of every woman. I accept the divinity of every hwnan being. 
It is not the husband, Sir, who alone is divine. When my friend was 
talking of the divin.ity of husbands, I was remindod, Sir, when hI;. was 
'saying that every Hindu woman looks upon her husband as her God, of 
:a. little story that o m~ from England. A little boy was walking the streets 
(',f London and he was swearing as street Arabs always do in that happy 
coW}try. A. clergyman who  was coming that way happened to hear that 
tre~t Arab swearing ,JUld said: .. What are you doing:>" He was horri-
fied and he sa.id: "What are you swearing at? You ought not to do 80." 
'The hoy said: .. Why?" The clergyman said: .. Because it will offend 
·God." They boy id~ .. Who is God? I have n~ er heard of Him.," 
And the clergyman said: .. You have never heard of God? Why, God 
1S your Father." And the little child cried out: .. I hate Him." The 
clergyman was shocked and· ll;e said: .. Hate God, ,:why?" Then he 
·calmed down a little and he approached the little boy and he 8aid: •• My 
dear boy, why do you hate God?" He replied: .. YO\! said he is my 
Father." .. Yes, he is your Father", the clergvman replied. .. Then 
(Ivery night he will come home and beat my mother. I therefore hate 
him. " There are many wives who, if they were told that their husbands 
'were God, would make' a simi1a.r reply. (A Voice: .. Is Mrs. ~ l one of 
them?") , 

Several JloDoarable Kembel'.: I move that the question be now put. 

Mr. O. S. BaDea Iyer (Hohilkund and Kumaon Divisions: Non-Muham-
madan Bural): Sir, I CUll sure neither the Honourable Mover nor my 
friend Dr. Da.tta wlll accuse me of lacking in enthusiasm for social reform. 
But I feel that social reformers must first preach their propagBllda outside 
this House aod then come inside to further their work. As a proof of 
my faith an social reform if proof were needed, 1 voted yesterda.y, however 
reluctantly, for Dr: Datta's proposition. But, Sir, when my friend DiwlUl 
Bahadur Rangachariar comes to this House with a suggestion to minimise 
the evil that radical social reform-secking shelter under the Inw--might 
engender, I am surprised that 'a man like Dr. Gour does not rise equal to 
the occasion and accept it. Sir, it is this imposible, what orthodox people 
feel, this intolerable, this u,tterly unsympathetic attitude of the go-ahead 
'social reformers that has made them a.lmost social outcastes in t ~ land. 
Sir, India is an orthodox country, it is l\ const,rva.tive country; and' social 
reform cannot come from the I.egislature; it must come from within. (Mr. 
K. Ahmed: .. How can you ask for reform or Swaraj in the country 
'then ?") 'Yes, that is a very legitimate question that my friend hSij put. 
It is very seldom that he puts such intelligent questions. (La.ughter.) We 
ask for political reform because we know the country wants it. The 
tCountry has agitated for it and it has suffered for it. The country haa 
"entured greatly and sacrificed greatly for political reform. With public 
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<opinion behind us, we come here to echo the feeling of the people. T" 
'the social reformer, I SIlY, go to the count!y, agitate there, create .. public 
<opinion a.nd then come to the Legislature. I pu,t it to Dr. Gour: Has he 
addressed one publiC' meeting in Nagpur or elsewhere on this question? 
He is· silent. (A Voice: .. He will be hooted down. ") That may be the 
spirit of orthodoxy, but if Dr. Gour is a reformer he must be prepared 
,to face the music. (Hear, hear.) I remember, Sir, the time when in 
Madras myoId friend the Hight Honourable Srinivas& Sastri, contemplated 
introducing in Madras Legisla.tive Council his post-puberty marriage Bill, 
he carried on a raging, tearing campaign throughout thL Presidency. Public 
opinion was against him, but he argued his case so sincerely and so well. 
that he commancled the patient hearing of even the ultra-orthodox. A 
good deal of public support, even in that much. maligned provinc£' of 
Madras, he managed to secure. But ",hat has Dr. Gour done? HI' comes 
here with all the lumber of his legal lore, presents a Bill and asks the 
Members to appluud it f And when Diwan Bahadur Rangachariar, as 
'good a ll\wyer us Dr. Gour himself (An HonouTable Member: "Better. "), 
if not better, comes to ,this House a.nd says: • 'Please do not behave like n 
bureaucra.t, even bureaucrats are not in favour of this legalised despotism, 
tRke up a conciliatory attitude," when he says that, Dr. Gour fears' that 
"the sting is being taken away and how can he get on with his reform propa-
ganda without a sting? Sir, the reformer becomes the I;'·nemv of thp 
'na,tion when he carries on a campaign of stinging serpents!' That if; 
",hat the Honourable Member is doing. I Bm surprised that Q. man of his in-
temgence, who ought to I>e in touch with the public opinion of the country, 
does not see his way to accept the amendnll'nt proposed by the Diwan 
Bahadur. Do you want t;() revolutionise your people in social affairs in I 
one day, by a stroke of t.he pen? If you are asking them to he social 
revolutiona.ries, then I am afraid you are crying for the moon. Yours 
is a conservative country in matters of social reforms. Therefore, the 
.-social reformers will do well to befir in mind that ip. every nobk endeavour 
·oC theirs, they must hllve It single eye to conserve ~nd preserve the genius 
~  the race. . 

Sir Harl Singh Gour: Sir, I just wish to point out to the House what 
Diwan Bahadur Rangacharia.r'R amendment means. As the clause stands, 
'the plwishment of fine is optional with /the magistrate. That is to say, 
'the magistrate may fine a man a small fine without imprisonment, and in 
'Cases of aggravated crime he may give him a punishment of imprisonment. 
What 'Diwan Bahadur Rangachariar's amendment wishes to do is to do 
away with that optional pmiiilhmcmt of imprisonment altogether, and how-
ever grievous, however ReMOUS may be the crime committed under the moat 
aggravadied circumstances, the husbRnd will only be fined. I beg iJo suggest 
that the amendment must he thrown out if only on ths't ground.' 

Se.eral Honourable lIembe1'l: I move that the question may now he put. 

Xr. President: The question is that the question be now put. 

The motion was adopted. 

JIr. President: The original question was: 

., That clause 3 stand part 0: the Bill." 
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Since :whioh an amendment has been moved: 
.. That· ill clause 3 of the Bill the words' • with imprisonment. of either description, 

for a term which may extend to two years or' and the words • or with both I be 
omitted." 

~ Assembly divided: 
AYES-46 . 

• \lIdul Karim, Kbwuju. 
Abdul Mumin, Khan Bahaaur 
Muhammad. 

Abl'yankar, Mr. M. V. 
Abul KaHm, Maulvi. 
• o\charya, Mr. M. It. 
Ahmed. Mr. K. 
Aiyangar, Mr. K. P.am". 
Alimuzzaman Chowdhry. Mr. 
Alley, Mr. M. S. 
.Bhat, Mr. K. Sada&iva. 
Chaman Lall, Mr. 
Chetty, Mr. R. K. Sbanmukham. 
Dutt, Mr. .Amar Nath. . 
Ghuanfar Ali Khan. Raja. 
Gholl8. Mr. S. O. 
Ghulam Bari, :Khan Bahadur. 
GOlwami, Mr. T. C. 
Hari Prasad Lal, Rai. 
Itmlail Khan, Mr. 
Kelkar, Mr. N. O. 
Lindsay. Mr. Darcy. 
Lohokare, Dr. K. G. 
Malaviya, Pandit Krishna Kant. 

NOES-50. 

Abdul Qaiyum. Nawab Sir Sahibzada. 
Ahmad Ali Khan Mr. 
Ajab Khan, Capt.ain. 
Ashworth. Mr. E. H. 
Bhore, Mr. J. W. 
lUacketl, The Honourable Sir Basil. 
Bray, Mr. Denys. 
Burdon, M». E. 
Calvert. )fl'. H. 
Cfianda. Mr. K"mini Knmar. 
Clow, Mr. A. G. 
Cooke, Mr. H. G. 
Cosgrave, Mr. W. A. 
CraWford, Colonel J. D. 
Du, Mr. B. 
Datta, Dr. 8. lL 
nun; Ch ... nd, I.ala. 
Fleming, Mr. E. G. 
Gour, Sir Hari Siugh. 
GrahBm. Mr. L. 
G\lJab Singh. Sardar. 
Hira Ringh Brar, Sardar Bahadur 
Captain. 

I nd~on. 'Mr. W. F. 
Innes. Thl! Honourable Sir Charles. 
.r:",,"I,. Mr. M. A. 
. TI)'1hi. Mr. N. M. 
. KBsturbhai Lalbhai, Mr. 

The motion was negatived. 

Clause 8 wall added t-o the BiH. 

Mutalik, Sardar V. N. 
Nambiyar, Mr. K. K. 
Narayandas, Mr. 
Nehru, Dr. Kiabenlal.· 
Nehru, Pandit Mot.i1aJ. . 
Nehru, Pandit Sh&mlal. 
Nengy, Mr. K. C. 
Piyare Lal, Lala. 
Ramachandra Rao, Diwan Bahadl1l" 
M . 

Rangachariar, Diwan Bahadur T. 
Ranga Iyer, Mr. C. S. 
Reddi, Mr. K. Venkataramana. 
SamiuUah Khan, Mr. M. 
Barda, Rai Sahib M. Barbitas. 
Shafee, Kaulvi Mohammad. 
Singh. Mr. Gaya Prasad. 
Singh, . Raja Rairhunandan Pruaa. 
Sinha. Mr. Ambaa Prasad. 
~.n on, Colonel S:r Henry. 
Syamacharan, Mr. • 
T'lk Kyi, M.aung.· 
Ujagar Singh Bedi, Baba. 
YUBuf Imam, Mr. M. 

Lloyd. Mr. A. H. 
Mahmood Bohamnad Sahib Bahadur. 

Mr. 
Malaviya. Pandit Madan Mnh'4n 
Marr, ·Mr. A. 
McCallum, Mr. J. L. 
Milne. Mr. R. B. . 
Mitr .... The Honourable Sir lihupendr. 
Nath. 

Moir, Mr. T. E. 
Muddiman. The Honourable Sir 
Alexander. 

Pal, Mr. Bipin Chandra. 
Phooknn, Mr. Tarun Ram. 
Pur.hotamdas Th¥Urdu, Sir. 
Rhodes. Sir Campbell. 
'R,uRllbrook·Williamll, Prol. L. F. 
Barf".ra? HURRain Khan, nan 

B . ~nr. 
Bastri, Diwan nahMar C. V. 
Vi"van"th", 

Rim. Mr. G. n. 
Ainll;h, Rai ' n ~tl r S. N. 
RVkeR. Mr. E, P. 
Tnnkinson, Mr. H. 
Wi11!1On, Mr. W. S. < J . 
Witsnn. 'Ir. R. A . 
Yakub. Manlvi Muhammad . 
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Mr. KamiDi Kumll OhaDda (Surma Valley cum Shillong: Non·Muham· 
madan): Sir, I move the amendment which sta.nds in my name with 1\ 

very small change. I will explain what the change is' pretlently and the 
reasons therefor. I move that: 
.. After clause 3 of the Bill the following new clause be inserted, namely: 

'After Becti&n 199·A of the Code of Criminal Procedure, 1~, the following 
Irulertlon of a n~  5rotilln IPa-II, . • 
in Act Vof HIIII!. sectum shall be InRerted, namely: 

• 199-B.-No complaint of rape upon a wife lIJh.O i" 011er 11-(th.tzt i, tAe 
cI/'ullye)--shall be instituted against the hmband e e~t OD the c0m-
plaint of a person who would be the natural guardIan of the girl 
if she remained unmarried at the time ar of anyone duly authorised 
by him in writing, or where .the former is absent from the district, 
on the complaint of such other person who would be the guardian in 
the absence of tbe first named person'. to • 

Sir Barl Slup Gour: I rise to 11, point of order. Sir. 1 subEJlit the 
whole of this amendment is absolutely -and entirely out "of order.t«y Bill 
"is intended to amend scction 875 of the Indian Penal Code. It is not, 
intended to inscrl a.ny substantive clause in the Code of Criminal Procedure. 
What my Honourable friend Wllnts to dQ is to I!.dd 11 new section to the 
,Code of Criminal Procedure which I submit is foreign to the main purpose 
-of my Bill, and I therefore submit that the addition of this section is 
inconsistent with the purpose und object I have in view in amending sec-
. tion 375 of the Indian I'enal Code. And I further object to it on t ~ 

,ground that my friend hR.s now 'made a.nother arnendment of whioh I 
have had no notice. I therefore object to his moving an amended amendment. 

Mr. President: I do not think t.ht) amendment is out of order. It 
'scems to me to be quite germane to the purpose of the Bill. 

IIr. KamiDi Kumar Ohanda: Sir, my anlfwer to this is that I lUll following 
t,he procedure which my Honourable friend Dr. Gour hu himself followed 
III his Bill. If you turn to clause 4 you will find there the words: 
" In Schedule II to the Code of Criminal Procedure, 1898, for lhe entries against 

scction 376 the following ontrios shall be 8ubstituted, etc. to 

If htl himself clln muke chllngcs in one pa.rt of the Code we nrc entitlod 
to do the same in regn.rd to another pllrt. We onlv follow hIm. Mv sub-
mi8sion is t.hat this Bill ought, to be self-contained 'and not only refine the 
Iuw und state the circumRtances under which a person would be ilt~, 

under it, but also to provide for the spechll procedure that ought t.o be 
adopted in these CMes, itS the de,finition now given is diff£'rent from t ~ 

definition given in the I li~l  PennI Code. On these grouods I t.hink I 
am entitled to move the amendment. As t,o the ~lCt tllllt, I have made !l 
c(Jr(l\in chRnge t.his crm en il~' be avoided by Rome ot.iwr ·Membcr moving 
it in the from of :mother nmendment. This nmenclrnent iR very import-
.o.nt Rnd I believe n lnrge number of Honourabl(' Memben., will Rupport it, 
nnd I submit I ought to he permitted to move it. 

Sir Hill Singh Gour: Sir, you have 1110re Hum once rubl tJlHt where 
,one s:ction of nn Act i~ uneler consillerntinn no Honoul1uble Mombt'f hilI'; 
It right to tnke up 11 diffl'Tcnt Flection tlltogether pud ask thllt it shoultl be 
,either mmmdcd or added tn or modifieil. '1'hat, Hir, vou hl1ve ruled severnl 
times: !lnd here my Honourable friend would be' ~r tl  in ordt~r if 
he wanted to mRl(e uny nmendment to Schedule II; but he'VI'ant'R to ndel 
a new section to the Criminn.l Procedure Code nnd not llIere)" to the 
Rchedule--an independent section in the main body of the 'Vrirninnl 
ProcedU'l'e Code I Rubmit, Sit', it, is covered by Bevero! rulings which 
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you have given. that where one particular scction. of the Act is under 
dillcussion it is not open to Il Member to take up a lIeparate seotion 
altogether of that Act and sa.y •• I want that to be amended." 

Mr. PrU1clent: 'l'he Honourable Member is right in Baying there pave 
beeu many rulings on this point. The rulings that I have given hitherto-· 
have been rulings placing out of order any RtteUlpt to bring extraneous 
subjects wit.hin the scope of an amending Bill. It seems to me that the-
. new clnuse which Mr. Kamini Kumar Chanda proposes to introduce i'J.. 
strictly gennane to the purpose of the Bill. 

lit. Kamlnl Kumar Obuda: 'l'hank you, Sir. 'rhe change I have made 
ill this. In my original notice t ~ words .were •• No complaint of rape upon 
a wife, the wif6 b6ing 1&?lder 14, 8ball be in9tituted against the husband, 
etc. ,. I have changed that into" No complaint of rape upon a wife who-
i. over 19 sha.ll be instituted against the husband." The l'eI\8OD for this. 
change is that gome Honouruble Memb(1ftj of this House whose opinion is. 
certainly entitled to very great weight and respect pointed out tha.t the-· 
eRect of my motion as given notice of would be that every husband in every 
o . ·~ of rape upon his wife, no matter what the Rge might be, even in the-
cao;Je of ~~ child of eigbt or ten, would get the Plroteation of this speoial 
provision whicb I am proposing; IUld they suggested thAt my· provision 
ought to be confined to cases of rape upon wive'! over twelve. I accepted 
this suggestion and h.a.ve therefore made the cha.nge und moved my amend-
ment in the changed fonn. I am certainly of opinion that we ought Bot. 
to sbow any consideration to B person who, l~in  the hU'!bnnd, commits.. 
rapil upon 09. child. We had a C8se like this. wbicb led to a change in the-
law in 1891. 'I'hat was reported in I. L. R. 17 or 18 Calcutta (Colonel Sir 
H ellry Stanyon: .. 18. "). I am gla.cl to be corrected by m~' Honourable-
friend., AhusbQIld had intercourse with Q girl uged 11 )'llars ILnd 2 months 
I\nd she died as a result of tha.t. He was prosecuted ~I d he was convicted bv 
the Calcutta High Court by B jury under section 383 of the Indian Ppnsl 
Code for doing an act rashly and negligently 80 as to endanger human life . 
. After that cllse there was an agitation, attent.ion being dra.wn to this flaw 
in the la.w; and that wa.s amended in 1891. I did not like that the pro-
vision which I am now m4lking should extend to persons who being hus-
bands cohabited with children under 12 ond t.herefore I accepted' the· 
sugge'iltion that was made to me; and the result would he that my amend-
ment would only cover cases of rape where the wife WIlS ewer 12 and of' 
course below 14 as it would he no rape at all if the wife Wll8 14. Now this 
is the amendmcnt I propose and the reasons are t.hese. I sha.ll not 
elaborate the point. My Honourable friend Mr. UangBChanlll' bas described 
in graphic language the results which will follow, e9pecilllly in vilmges. 
Persons with private qua.rrels will start false cll-l!les and get hold of the police· 
to persecute their encmies; 80, with It view to avoid this, to prevent 
attempts at blackmail und harassment, to prevent IIhuse of the processes. 
of low, I wish to limit the clnss of persons who enn institute CRses. of rape 
ngrunst husbands. 

·,Now. Sir. whl\t is t ~ prooedure at prescnt? What, nre the conditionR 
on which criminal proceedings can be stMtec1 nglJoimrt I\ny man? Section 
1Q() of the Crimina.l Procedure Code Ia.YA down the conditions. Thcv are-· 
(1) upon receiving a. compla.int. (2) upon receiving {\. police report and (8)· 
upon informa.tion received by the ~i tr te from any person other than 
n. police officer 01' upon his own knowledge or suspicion tha.t such offenoe-, 
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hu been committed. These are the three conditions in which a ma.gi9trat&. 
oan take copis&Dce. Now, what is a complaint? That is defined in. 
section 4 (h) of the Criminal Procedure Code 88 an allega.tion made orally 
or in writing to II. magistrate with a view to his taking action under this. 
Code, that some person, whether 1tnown or unknown, has committed 8n 
offence, but it does not include the report of Il police officer. Now, the 
result of this definition woulcl be that anyone woul!! be at liberty 1;0 bring. 
i.n 8 case against /lny one; A may compll11in that B, who it! unknown to 
him, was injured or a81Jaulted or hurt by C. That is a perfectly good com-
plaint. But in the chapter of the Criminf11 Procedure Code 1;0 which I 
have ref(lrred in my amllndment, in seetions 196 to 100, thore are certain 
o}88ses of cases in  which the complaina.nts must be persons aggrieved or' 
ooncerned. Under section 198 Df the Indian Penal Code, ptosecution for' 
breach of contract in cases of detamation and offences against marriage, the· 
complaint must be from some person aggrieved. !:laction 100 says: 

.. No court shall take cognisance of an offence under section 497 (i.e., adultery) or 
section 498 (i.e., enticing away a married woman), except upon a complaint made by-
the husband of the woman, or in his absence, by some person who bad care of such 
woman on his behalf at the time when auch offence was committed." 

These are the clu,sses of cases in which only specified persons can bring 
in complaints. But there is no limit to allY complainant about cases of 
rape under this Code. 'fhut· is one thing to remember. A magistrate can 
take cognisance of cases of rape on receiving a police report; the police· 
we Irnow_ very well have got very extensive powers of Ilrrest; they call 
arrest any man; they arrest men in lots of cases. Theso are enumerated· 
in section 154 of the Crimina.l l' ~ed re Code. But in regard to this-
CBSO 'of rape by a husband upon his wife, an exception wa.s made in 1891. 
It was laid down there that. the police would,have no power of atTesting' 
a husband charged with rape uprm his wifo except on an order of the 
magistrate. This is laid down iri Schedule II to which my Honourable· 
friend Sir Hari Singh Gour referred. In Schedule II against section 376, it 
is laid down that in ~ . e  of rape, if the sexual inter-
course WIIS by f\ man wit.h his own wife, the police shall not arrest with-
out warro.nt. Therefore there is one safeguard already provided against. 
such CBses. The police cannot harass people under this section. There 
is another safegullrd in the same e~tion, llamely, that where the charge·· 
is against the husband for rnpe on his own wife, summons will issue, not 
a warrant. There is thus some safeguard against the police in theso-
cases. 'l.'he third case is somewhat wide. A magistrate can take cog-
nisance of offence upon any information he ·receives or upon his own· 
knowledge nnd suspicion. It has been ·held that he would be entitled to. 
ta.ke notion eve'n 011 rec{'ipt of an a.nonymous letter. So we are con-
cerned ..... 

Sir Karl Singh Gour: I" my Honourable friend aware of the fact that 
this offence is llon-cognisHble under the Code of Criminal Procedure a.nd· 
my fliend is dealing ~ .. ith cognisable cases? 

IIr. Kamin! Kumar Ohanda: I have read out to yOU' that under the law 
fls.llmended in 1891 cases of rape by husbo.nds on thier wives nre protected 
from police haroRsment. The ·cascs are non o ni lt l~ I have· 
stated that n.lreudy. All that the police can do is to report to the 
magistrate saying that Il rt'port had heen received from a. spy or somo-
reliahle BOurce that A is cohabiting .with his young wife who is less than 
fourteen yea1'S of age .... (Sir Hari Singh GOUT: It That they may do-
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[Mr. K. K. Chanda.] , 
in any case. ") Never I1lind othol cases; t ~,  could do it; but in any case 
the magistrate would be bound to take notice of it; he might dismiss it or 
.he mightswomon the husba.nd to answer t.he. charge. 'l'herefore we are 
left with this thing: th&t anybody aim illstit·utc & complaint against any 
·ma.n with the object either of attempting blackmail or har88sing 
him. Bnd what will happen' 'rhe magiRtra.te would be 
bound either to summon the mall-he cannot issue a 
warrant because an exception was made ill 1891-he must either issue a 
swomons to tl).e husband to come and answer to the charge or order an 
inquiry 80 that evidence could be taken as to the...truth of the complaint. 
In either case it would be serious. J U8t imagine whl\t-it means. If evi-
dence is to be trken about the truth of the complaint, it means that the 
wife will have to be examined by t.he magistrate as to whether her husband 
had intercourse with her; it is humiliating in the extreme to the girl, to 
the family; it might btl that the husband would be found 
not guilty and he would be dischnrged or Ilcquitted; but 
that will be enough disgrace done to the family and it 'will add to tlle 
harassment and expenditure. If there is no )jmitution as regllrds the 
'Complainant, tht're will be no limit to the hara.ssment of parties, espe· 
cially in ill e~. If a. ma.n is at enmity with any other man what he 
usually does at present is that he goes to the police aud sa.:ys, "Look 
herc, this man is Swooeshi; I purchased R bclatj cloth and he has snatched 
it away from me and burnt it." Thesp are the usual CBses with the 
police and another class of C8.SCS will now be added. with the resul\ that 
in the case of ,young men with young wives any nmount of opportunities 
is created for bringing them into trouble. Therefore m,v submission is 
that if you set a limit to the cla8s of persons who can institute ' ~  of 

rape against R husband then there will be some protection. 
" 1'.11. That is nil I have to submit in regard to this amendment. I 

do not see what objection there can o i l~' bc to my amendment. If 
the person is guilty, by all means .. institute a prosecution against him, but 
it should be instituted not by enemies, it o ~ t not t.o ~' taken up on 
priva.te infonl1l1tion or on nnon mo~l  petitions. Let the matter be 
brought. before the court ~' persons who Art' most concerned. If there 
is occa.sion to do 80, certainly the rl'lntions of the girl could easily look 
into the matter and hring the cnse bpforE' the l:·Jl1l't. But if you do not 
put. a limit as PI;oposed, I submit therl' ·is \'PT." grent danger and persons 
will be harassed nnd prosecut.ed. Sir, 1 move m.v nmendment. 

Mr. B. Tonkinlon: Sir, mv ono r ~ fril'ud Mr. Chanda has ex-
plained the motive of the nme~dment which hI' hltR movl'd, but I do not 
think that I can explnin it better than bv quoting from' the word" of the 
Mnrquess of l .. luIRdown(l. Speaking ill t·he ~ i ll\ti  COUlwil when the 
Age of Consent Dill WAS pllsRed in )891: he sllid : 
.. J will now palls ff)!' a monlPot to the third II:reat objection whil'h has heen raised 

atr;ainst this mealure. It iA the ohjection fmlnded upon the IUlt.'cipation that it will 
lead to inquisitorial action by tbe police, to prOleCutionl instituted from vindictive 
motives and to criminal investigations into family ma·ttel's of t.he mOllt dometltic and 
private charader." . 

I .. oJd I..unR<iowne, Sir, then w('ut on to SIl.\". and hI this respect agnin I 
think he indi lltl~  whnt is our r ~ lent position .in rl>gnrd to this point. 
He Wl'nt on to say : 
"Of this objectiori t will l18y that whatever may I,e our opinions with regard t.o 

!!Orne of !.he argument .. which tiave been brought against the Bill, there can he no 
-doubt. about. the perfect sincerity with which thill argument has been urged upon us." 
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Sir, the proposed section will only deal with cases in which the hus-
band is charged with committ.ing a rape ~n his de, U'ld I think we must 
all agree that there are object.ions to. inquisitorial investigations into what 
takes place in the privacy ot family life. But. I think my Honourable 
friend has greatly exaggerated the danger in question. It must be remem-
bered that in this mat.ter we have proceeded very cautiously. The Indian 
Law Commissioners, when it was deoided to depart in the Indian Penal 
Code from the English common law principle, that no man may commit 
rape upon his wife, :went into the e ti~n very carefully. The question 
was again considered in 1891 when at the instance of Government the 
age was increased from 10 to 12 years. At that time, Sir, provisions were 
inserted in the Code of Criminal Procedure with which, I am afraid, my 
Honourable friend Mr. Chanda is unacquainted. He has referred to the 
Second Schedule and has spoken of the safeguards which are contained in 
that Schedule. He seems, Sir, to have absolutely neglected to notice 
the very importa.nt provisions in section 561 of the Code of Criminal Pro-
cedure which deals with these cages. Those provisions were inserted in 
1 R91 with the object of meeting any subStA.ll('1;l that there may be in the 
case which has been presented to us by Mr. Chanda. Section 561 reads: 

.. Notwithstanding anything oontained in this Code, no Magistrate e ~t a Chief 
Presidency Magistrate or District Magist.rate &hall take oognisance of the offence of 
rape where the sexual interoourse was by a man with his wife, or oommit the man 
for trial for the offence." 

My Honourable friend Mr. Chanda, Sir; spoke again and again of 
magistrates taking cognisan<1e of such C lSt~S. ~ apparently imagined 
that any magistrate could 'take cognisance of these offences. It. is· only 
R District Ma.gistrate or a Chief Presidency Magistrate who can t.ake cog-
nisance; it is only a District Magistrate or 1\ Chief Presidency Magistrate 
who can commit such cases .  .  .  .  . 

IIr. KamiDt Kumar Ohan"&: What I 8ubmit,t,ed WIUI that any ma.gis-
tra.te who could t ~e cognisance could do so on the complaint of 'any one_ 

Mr. B. ToDldDIOD: The Honourable Member clearly does not appre-
ciate the effect of section 561 which prevents any Magistrate taking cog-
nisanee. Under sub-section (2) also when the District Magistrate orders Ii 
police investigation, and such an investigat·ion cannot. take place without 
the orders of 8 magistrate, no police officer below the rank of an Inspector 
may make or t.ake part in the investigation. 

Well, Sir, the amendment which has been moved bv mv Honourable· 
friend is not an original one. The proposal was made in' 1 ~ , and I will 
therefore quote to the House from the sta.tement of the Honourable the 
I.aw Member nt the time the reason why that proposal was rejected. Sir 
Andrew ScobIe said': . 

.. All_her proposal haa been made that no complaint shall be allowed except at 
the instance. of the child· wile herself or her natural guardian or some blood relation. 
The adoption of this suggestion would undoubtedly reduce the law to a dead letter, 
and all the influence of 'the family will be used to IIcreen the offender rather t ~ 
to protect tbe victim." 

Sir, it has been suggested tha.t the prellent proviaiolloS in seotions 375 
IInc. 876 are a dead letter. I think, Sir, if t,his propoeal were accepted. 

D 
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[Mr. H. Tonkinson.l 
we to:houlrl certa.inly kill the clause i~ was passed yesterdllJY. I object, 
Sir, to the fJmenmnent in ieio. But I might perhaps also refer "0 some 
details as to the drafting of the amendment. For example, the ):Iopoaed 
drluse sets out to provide that no QOmplaint of l'ape shall be instituted. 
lIe\\,!. Sir, oan you prevent a. complaint being instituted? You might, if 
~'l 1I like, provide that no c:ourt sha.ll take cognisa.nce, 8S you have done 
in other sections of the Code, but you cannot provide in these tenns. Then 
nga.in the amendment rofers to "where the £ormer is absent from the 
dh,trict". TI:at is a very vague phrase. What does a district menn in 
the cas& of 8 Presidency town? I hope, Sir, that the House is .not go:ng 
to Ilaopt this amendment. The pr,oposal was rejected in 1891 lor very 
wlequo.te reasonl\, and I hope that the Assembly will reject it once again. 

Several Bonourable Kembe1'l: I move that the question may now be 
put, Sir. 

D1WaD Baba4ur T ..... pcb&Itar: Sir, my Honourable friend Mr. 
Chanda having helped in the creation of a monster is himself afraid ,)£ 
the monster, for in thEl very next breath he wan,te to undo the Jaw which 
h( nte~ to create. That is the only observation thRt I wsnt t.() make 
on his 8ormmdment. . 

Sir Karl SlDgb. Goar: I 'only wish to add, Sir, that 1n addition to the 
clJjection. taken by Mr. 'fonHnson there Brc other objections to the clause, 
;'nn these objections Bre that my friend, Mr. Chanda., refers to the natural 
guardian; but he forgets, as 8 lawyer, that there may be a. testamentary 
ri.ardian, there may he a certificated guardian. What becomes therefore 
it a person haR no 11 Rturul goordio.n but has 0. te.stamenta.ry or & certi-
ficated guardian? Then.. further, Sir, what becomes of a person if she 
hali no guardia.n at all or having a. guardian, wishes to complain herself? 
'10 cover some of these cases the phrase used' in the Code of Criminal 
Pr,c.cedure is "a person who h'" the C8ol'e of the child." I therefore submit, 
Sir, that in addition to the grounds taken by Mr. Tonkinson, the claruse 
is open to these fur.ther objections . 

;' 

. ~e BODoarable •• mbe1'l: I move that the question be now put. 

Mr. ~t  The question is that the question be now put. 

The motion was f.noptJe<l. 

JIr. ~t t  The question is that: 

•• After claulle 3 of the Bill the following new c1aule be inHrteci, namely: 

·.After lIection 199· A of the Code of Criminal Procedure, 1898, the following 
JIlJieortfOIl 01 •  _ Mallon 188-8 I18Ctioll. shall he inHried. n m.~  
te AotY of,. . 

• 199·H.-No complaint of rape upon a wife who is over 12 shall be 
in8tituted against. the hutband e¥eept. on the complaint. ot a perIOD 
who would be the natural guardian of the girl if abe remained unmarried 
at the time or  of anyone duly authoriied by him iD writing, or where 
tbe former ill .bl81lt from the district, on the complaint of such other 
pel'1I01\ who would be the guardian in the abHDOe of the fil'llt named 
perlOn .... 
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''l'he AS>iem,bly divided: 

AYEB-32. 

. Abdul Karim, Khwaja. 
Abhyankar, Mr. M. V. 
Acharya, Mr. M. K. 
Ahmed, Mr. x:: 
Aijangar, Mr. K. Ram .. 
Aney, MI'. M. S. 
Aritl, Mr. Yacoob C, 
Chaman Lan, Mr. 
Chanda. Mr. Kamini Kumar. 
Duni Chand, LaIa. 
nl1tt, Mr. Amar Nath. 
oObuaDfar Ali Kbaa, ..... 
Ghoae, Mr. e. 0. 
Hn.ri PraBad La! Rai. 
Ismail Khan, Mr. 
Kelkar, Mr. N. O. 

Abu) Kaaem, Maulvi. 
_o\jab Khan, Oaptain. 
ARhworth, Mr. E. B. 
Bhore, Mr. J. W. 
'Blackett, The Honourable Sir 
Basil. 
Bra),:, Mr. Denys. 
Burdon, Mr. E. 
Calvert, Mr. H. 
Chatt.y, )fro a X:. ShlHllDllldlUl 
<J)ow, Mr . .A. O. 
Cocke, Mr. J{. O. 
Cosgrave, Mr. W. A. 
CraWford, Cololial J. n. 
nu, Mr. B. 
Datta, Dr. B. ~ 
Fleming, Mr. E. O. 
Gliulam Bari, Khan a.badur. 
Goawami, Mr. T. C. 

' '~\lr. Sir Hari Singh. 
Graham. Mr. L. 
Gulab Singh. S;vel".'. 
Hans Raj, Lata. 
Hira Singh Brar, 'Barclar Bahadnr 
Captain. 
'Rudaon. Mr. W. F. 
'lnnes, The Honourable Sir Charles. 
• TinnBh. Mr. M. A. 
. 1 oabi , Mr. N. M. 
Xasturbhai Lalbhai, Mr. 
Lloyd, Mr. A. 11. 
M"hmood Sohamnad Sahib lIahadur, 
Mr. 

~ motion was nega.tived\ 

Lohokare, Dr. K. O . 
Mal&viya, Pandit Kl'ilihna Kanl. 
Mehta, Mr. Janmadaa K. 
Miara, Pandit Harkaran N 8th. 
MutaJik, Sardar V. N. 
Nara'in D&!I, Mr. 
Nehru, Pandii BhamlaL 
Neogy, Mr. K. O. 
Piyare Lal, Lala. • 
Ray, Mr. Kumar Sankar. 
Badiq H_Il, Mr. B. 
Ramiullah Khan, Mr. M. 
Singh, Raja Raghunand8n Prasad. 
Sinha. Mr. Amhika I>r&b&d. 
I%ramacharan, Mr. 
Yusuf Imam, 1\(r. M. 

Marr, Mr. A. 
MoCallIllD.. Mr .• T. L. 
Milne, Mr. R. B. 
Mitra, The Honourable Sir 
• Bhupendra N ath. 
1IIoir, 1IIr. T. E. 
Muddiman; The BOlfOUrahie SilO 
Alezander. 
Muhammad Ismail, Khan Bahadur 
Saiy.id. 

Pal, 1IIr. Bipin Chandra. 
Purshotamdas Thakurdaa, Sir. 
Ramachandra Rao, Diwan BabacJar 

111. 
RallgacharilU', Diwan Bahadur T. 
Reddi. !\fro K. Venkataramana. 
Rhodl'!l, Sir Campbell. 
Ruahbrook. Williams, Ploof. L. Ii'. 
Sarda, Rai Sahib M, lJarbilu. 
Sarfllraz Hussain Kllall, Khan 
Babadur. 
Sastl'i, Diwan Bahadur O. V. 
Visvanatha. 
Sim, Moo. O. G. 
in~li. R,,,i nahadur M. N. 
Sinha, Mr. Devaki ~r ~ d. 
Stanyun. Colonel Sir Belll')'. 
Sykes. Mr. E. F . 
Tonkillson, Mr. H • 
Willson, Mr. W. 8. I. 
WilROn, Mr. R. .4.. 
Yakub, MAulvi Muhammad. 

Mr, ~,  The deciwn just taken by the Assembly coven the 
prinoiple of the next amendment s.ta.nding in Mr. Am'M'.Natb Dutt's name. 
1 cannot allow deba.te to arise on it; but if' the Honourable Member wi9hes 
th£' decision of the House, be, can take a division. The principle of it 
liAR nlre.ac1y been decided. 

D2 
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Mr • .Am&r .ath Du\\: Sir, (Cries of II Withdraw, withdraw.")-there 
ib DO need of withdrowing. If Honoura.ble Members will look carefully 
iuto my amendment and the 8IDlendmont of my Honourable friend 
j\lr Chanda. they will find that there is some difJerence. 

Whether you will be ablo to appreciate it or not is for you to decide. 
I will only read to you the amendment thad; sta.nds in my name and then 
otler only one or two observations in support of it for your aoceptance. 
Sir. I move this amendment: 

II Mter clause 3 of the Bill thl! following clauM be inserted. namely: 
• After eection 199A of the Code of Criminal Procedure. 1898, the following-

section IIhan be inserted, namely: 
'l99·B. No Court shan take cognisalioe of an offence under .ection 
376 of the Indian Penal Code except upon a complaint made by ... 
er~ who ' o l~ ,~e the legal guardian of tbe girl if ahe was un-
married •  •  •  • 

-not the natural guardian, a.nd I draw Sir Hari Singh Gour's attention 
t-o ift,-

.~ •.. who would be the legal guardian of the girl if aLe was unmarried or the' 
woman herself and' in case of offenders other than the husband, by the husband also in 
addit.ion to the perlOns named before." 

Now, Sir, the roea.eon for my ~o in  this amendment IS this. We know 
the character of the Indian police. We know the situation. (Khan Bahadur 
Jhhammad Abdul Mumin: "And the Executive, ") A member of the-
f'ubordina.te magiBtrooy comes in with the addition of "and the Executive''-
Rnd I quite endorse it, Bnd the 4-anna barrister also endorses it. Now, 
~lr, I do not waont to take up too time of the House with wrangling 
with my friends here who Bl'e out to disturb. (Mr. K. Ahmed: "Withdraw. ") 
Certainly not; for if I do 90 because my friend Mr. Kabeerud-Din Ahmei 
Wllnts it, I think I would not be able tc .show my facc before decent 
people. If the suggestion had come from any other Member of the House 
I might hlllVe con8idered it. We ~  the ch8il'scter of the police, the 
(·harRetel' of t.he Indi6ll police. We also knoW' that there tlre ill~e feuds 
everywherf. and people will take this oRporlunity, whenever a. ~irl of 12-
or 13 has been married, to harBss and tvrannise their enemies. So it will 
be better that men who are really interested in the welfare of t,he girl, 
namely, her parents or her legal guardians, should only be allowed to mwke-
a complaint in the case of an ofJence of this nature. With these few 
weTd". Sir, I move my aIrlPndment and requ6!'It the HoUlK1 to .\.OCept it 

Mr. PrutdeDt: Amendment movt'd: 

.. After clanse 3 of the Bill the following  clause be inserted, namely: 

• After aection 199A of the Code of Criminal Procedure, 1898, the followin,,' 
section shall be inserted, namely: f 

• 199·B. No Court shall take cognisance of an offence under 8ection 
~  of thl! Indian Penal Code except npon a obmplaint made by a 
person, who would he the lep:al guardian of the girl if, ahe wall un-
married or the woman hereelf, and in cale of otreftden other than-
the hU'lIband, by the husband alao in addition to the perlons nameci, 
before '." ' 

The question is that that amendment be made. 
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l'he Assembly divided: 

Abdul Karim, Khwaja. 
Abhyankar. Mr. M. V. 
Acharya. Mr. lL K. 
Aiyangar. Mr. K. Rama. 
Aney. Mr. M. S. 
Bhat. Mr. K. Sadasiva. 
Chanda, Mr. .Kamini Kumar. 
Uuni Chand. Lala. 
Dutt, Mr. Amar N.Lh. 
Hari Prasad Lat, R.i. 
!(61kllol", Mr. N. C. 
Lohokare, Dr. K. O. 

AYES-24. 

Malaviya, Pandit Kriabna Kant. 
Miar", Pandit Harkaran Nath. 
Mutalik, ·Sardar V. N. 
Narain Dass, Mr. 
Neogy, Mr. K. C. 
Piyare Lat, Lala. 
Ray, Mr. Kumar SankRl'. 
Samiullah Khan, Mr. M. 
Singh, Raja Raghunandan Pr ... d. 
Sinha, Mr. Ambika Prasad. 
Syamacharan, Mr. 
Yusuf Imam, Mr. M. 

NOES-53. 
,Abdul Mumin. Khan Bahadur 

Muhammad. 
Abdul QaiYl1m. Nawab Sir Sahibzada. 
.Aiml Kasem, Maulvi. 
Ahmed, Mr. K. 
Ajab Khan. Capt,a·lI. 
Ashworth. Mr. E. H. 
Bhore, Mr. J. W. 
Blackett, The HOnOl1rlloble Sir Basil. 
Bray, Mr. Denys. 
Bllrdon, Mr. E. 
Calvert, Mr. H. 
Chetty. Mr. R. K. Sha.pmukham. 
<:low, Mr. A. G. 
Cocke, Mr. H. O. 
·Cosgrave. Mr. W. :A. 
Crawford. Colonel J. D. 
Das. Mr. B. 
Datta, Dr. S. It. 
'Fleming. Mr. E. G. 
Ghl11aTl" Bari. Khan Bahadur. 
'Oour, Sir Hari Singh. 
'Or"ham. Mr. L. 
'0l11ab Singh, Bardar. 
Hans Raj, Lata. 
lIirllo Singh Brar. Bardar Bahadull 
ClIoptain. 
Hudson. Mr. W. F. 
Tnnes, The Honourable Sir Charles. 
Joshi. Mr. N. M. 
Ka!turbhoi Lalbhai, Mr. 

The motion was negatived. 

Lindsay., Mr. Darcy. 
Lloyd. Mr. A. H. 
Mahmood Schamnad Sahib Bahadur, 

Ml· . 
MoCallum. Mr. J. I ... 
Milne, Mr. R. n. 
MitrA. The Honourable tnr Bhupendra 
Nath. 

Moir, Mr. T. E. 
Muddiman, The Honourable Sir 
Alexander. 

Muhammad Ismail. Khan Uahadur 
Saiyid. 

Pal. Mr. Bipin Chanilra. 
Ramachandra Rao. DiwlloD Bahadur 11_ 
Rpddi, Mr. K. Venkataramlna. 
Rllodes, Sir Campb"n. 
Rushbrook-Wllliam., Pror. T ... F. 
Badiq Hasan. Mr. S. 
Barf.rRIll Hussain Khan, Khan 
Bafiaitur 

Bastri. Diwan Bahadur t1. V. 
ViAvanatha. 

Sim. Mr. O. G. 
Singh, Rai Bahadur S. N. 
RinJaa. Mr. 1)e'laki PrAlI&d. 
Fn",nyon. Colonel Sir Henry. 
RvkeR, Mr. E. F. 
Tonkmson. Mr, H. 
Yakul!. Maulvi Mubammad. 

Mr. Pr8lldent: The remaining amendments to ~l e 4(17 t.o 21) fall 
1;0 the ground. a.nd the only amendment now outstanding is Mr. TonkinROn's 

Mr. H. "1'cmJdD80D: Sir, I move: 
.. That in clause 4 of the Bill in tile fir.t entry in the last column of the SchedlJle. 

for th" word. • Court of Session, Presidency Magistrate or Magistrate of the first cla .. • 
the words • Court of Session, Chief Presidency Magistrate or District Magistrate' be 
8ubstituted ... 

At the present time, Sir. under the Schedule as it stands in the Bill it 
'is provided that the C8se of 8 maD who is charged with the offence .,f 
(lommitting ra.pe on his girl-wife between the ages of 12 and 14 yeal'll 
shall be triable by a Court of Session, a Presidency Magistrate or ., 
Ma.aistrate of the first C]89S. While speaking on one of the earlier amend-
r e~t . I read out t,o t.he House the' provisions of Bub-section (1) of section 
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561 of the Code. Honourable Members will remember that under that sub-
sootion it is already provided that no Magistrate other than " Chief ·l>re-
sidency Magistrate or a District Magistrate may commit a Inan for trial. 
I submit, therefore, that if only a Chief Presidency Magistrate or 110 

. District Magistrate may commit for trial, it is quite obvious that DO-
Magistrate of 8 lower class should be able to try this offence. :E'urlher, 
Sir, I would only remark that this provision was intended as a safeguard In· 
1891 for the cases in which the girl-wife was under 12 years of age. I 
think. the safeguard is required even to a greater extent when we are 
increasing tho age for the offence of sexual intercourse amounting to rape· 
within the marital relationship. I move my amendment. 

Mr. Pruldant.: Amendment moved: 

.. That, in clause 4 of the Bill, in the first eat.rr ill the laet. column of the Schedule,. 
for the words • Court of SeuiOD. Preaidency Magilt.rate or Magistrate of the first c\au • 
the words • Court of Session, Chief Preaidency lla,iltratet or Di.trict. Magistrate" b ... 
substituted .... 

The question I have to put is that  that amendment be made. 

The motion was' adopted. 

Clause 4, 88 amerided. was added to the Bill. 

Clause 1 was. added to the Bill. 

The Title and Preamble were added to the Bill. 

sir JIazt Smp CJour: Sir, I move that the BilI be passed. 

Xr. PrtIident.: The question is: 

.. That the Bill further to amend the Indian Penal Code (Amendmpt of .ection 375).-
as reported by the Select. Committee, and a8 ampded, be paaaed." 

The Honourable 8lr Alaander Kuddiman: Sir, this is a Bill which 
has been before the :Degtslature in one fonn or another for a great many 
ye&1'8. The Bill, as my Honourable friend originally introduced it, BOught 
to raise the age of consent in the rape scction from 12 to 14 years, for C8ses 
falling both within a.nd without the marital relations. The matter was 
referred to a Select Committee which recognised the subject to be of 
considerable importance and difficulty, and the Bill, as amended by them. 
was circulated for the opinions of Loc/II Governments and public bodit.s. 
Those opinions were received and I made a short statement setting out· 
their effect when I was discussing this Bill in an earlier stage to-day. Now, 
Sir. the Bill which h&08 emerged from the consideration stage of this House 
is a very different Bill from the one that was first taken into consideration. 
'fhe House has decided that the a.ge of consent in cascs outside the maritftl 
rel.tionship be raised to 16 yearS and it hll.s raised the' age within that 
relatiGnship to 14 years. Now, Sir. in B matter of thiR kind the ~tion 
of age is the only question in the Bill. Age is not a mere incident as jt 
is in so many other Bills. The whole thing is the age which has to he 
detel'mined. Now, the first point that I wish to make is that this Home 
has decided by itS amendment to raise the age outside marital relations hy 
4 yeBJ'fI at one stroke. That, Sir. is a very remarkable thing to do 8S it 
may affect the socia.l life of this country very considerably. The Rouse hRlil 
increased the age to an· extent regarding which the Local o ernment~ 
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have not been consulted. When the Bill proPQsed to go up to 14, it w/;\,:> 
thought by all parties in the House that the matter was so important that. 
0. oonsulta.tion with the Local Governments was essential. Moreover, th:!. 
House has taken a. further step, and a very big step, by raising the ago to 
14 within t.he marriage tie. Now, the 1 ~ Select Committee, of which 
I was 8 member, reported in favour of raising the age outside the marriagtl 
tie to 14 years and within the marriage tie to 13 years. These recommendll-
tions which were made after long deliberation have been swept aside 
entirely by the amendments which hsv.· been made to the' Bill at the 
consideration stage. I would point out to the House that in fixing the 
age of 16 they hUovs selected the age for the English offenoo una'er the Crlm'i-
nal Law Amendment Act. There the age is 16. In England below 13 the 
offence is rape and a felony and ft:Om 13 to 16 it is a misdemeanour under 
the Statute. Now, by raising the age to 16 in this country, it appears to 
lIle that the House hss decided on an age the same as that in England 
without taking into consideration the difference in physical and climatic 
oonditions. These differences admittedly exist. That, Sir, is a very seriou3. 
step to take. I feel myself confrontod with great di~ lt  in dealing. with 
the Bill as it now stands. On the one hand, I have already expressed thtl 
view that we are not opposed to moderate changes. I told the House that 
Government would support the raising of the age to 13 and would not, 
oppose the raising of the age to 14 outside the marriage tie. I further said we 
would leave it to the House to decide whether the age of consent should be 
raised to 13 within the marriage tie. 'I'here Bre two courses open to me 
which . I can possibly indicate,. to the House 8S 8 possible solution of the 
. difficulty in which I find myself; I doubt very much if the House really 
is satisfied that in rlUsing the age to 16 and 14, it has aoted altogether with 
due circumspection. I have hIm doubts expressed to me by Honourable 
Members in that con neotion , and I think they are doubts which are 
extremely well justifi.ed by the facts. 

Therefore ODe course that I might adopt would be to oppose, on behalf of' 
Government, the possage of this Bill· altogether. Now that would in 'J.. 
way be a step I should be loth to take, because I am in favour of some 
movement forward. I am not in favour of this great jump suggested fly 
the Bill os it now st,ands, but I am in favour of same movement forward 
Another possible course for me to take is to move the &djourmnent of tho-
present discussion to the Simla Session, when I may be in a position possibly 
to make Home statement on behalf of Government as to .what I might he 
empowered to do in the matter of bringing in a Bill myself. The Assembly 
will easily understand it is not open to any single Member of the Govern'· 
ment to pledge the Government in any way in that connection. I should 
have to take the "Usual procedure before I could make that statement t{> 
the HOllse. I Jlropolle therefore, in the first phw.e, to move tnat tho-
further considerat;ion of this measure btl adjourned till the Simla Session 
If thn.t is object£!d to by the House, I am afraid I shall be left with DO 
altematile but to oppose the meallurP. I move: 

.. That the further consideration of the motion now before the House be adjourned 
WI the Simla SeRsion." . • 

.Kr. K. A. J'bUlah (Bombay City: Muhammadan Urban): Sir, I have 
not taken flDy part in the discussion of the various amendments which hI1\1(, 
been move.) in this House. I had the honour to be on the Select Committtlc 

~. .. ~ .. _ .. _---------_.-
• Speech not corrected by the Honourable Member. 
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.and I quite see the point of the Honourable the Home Member that this 
House has taken a somewhat radical view of the position, but I nno~ 

agree that the consideration of this Bill should be adjourned, and for tbl6 
1 eason. The House has had a iflU and careful d1scussion, and all the poin'S 
d view have been placed before it. The whole issue is whether the agt) 
should be 13 within the marital relation. and whether the age outside that 
relation should be 14 or 14 and 16. The House has, after careful considerli· 
tion, decided in favour of 14 and 16. With regard to the rest of the BHl, 
it stands exactly in the same position as it was presented to this House. 
Every other a.mendment ha.s been thrown out. Now, Sir, I ask this House. 
why should the consideration of this Bill be adjourned any more? The 
Honourable the Home Member says, so that this Bill may be withdrawn 
and he can bring in a Bill. What Bill? Suggesting 111 and 14 1 take it. 
and this House should accept it. I think, Sir, that would be t lti im~ 

the decision of this House and I cannot agree to that course at all, and [ 
hope the House will not agree to that course. But I do suggest this. It 
is open to the Honourable the Home Member to take this Bill to tlie other 
House and let the other House examine this Bill and come to their con· 
dusions on it. In the meantime we shall have the opportunity of knowing 
whether public opinion resents this so much that we ought to reconsider 
our decision. and I believe that this Bill can only be placed before the other 
'Rouse probably in August. It cannot be placed earlier than tha.t. There-
fore between March and August there will be plenty of time for us to 
Imderstand what the publi.c opinion is and what the press of the country 
flays. and we shall also have the advantage of our elder statesmen's judgment 
on this Bill. And I can assure the Home Member that if wn find the 
public opinion is really strong against what he characterises as a rad;cal 
(·hange. then we shall certainly reconsider it. But I certa.inly oppose the 
adjournment of the consideration of this Bill. After all I do want the 
House to understand what we have done. By raising the age outside the 

• marital relation we have done this. We have protccted the girls of tender 
age.. There may be diiferences of opinion amongst us; the opinion may be 
that a. girl pf 14 only should be proteoted. It ma.y be that another opmion 
may be that a girl requires protection till she is 16. But after all that is 
not against any sentiment of any community or the religion of any com-
munity. Then who will be the person or persons who will be injured by 
this? Which section of publio opinion will resent this? 

Pandlt SlwDlal _ehru: The rogues, the blackguards. 

Mr. lI. A • .TiDDah: Therefore I cannot see why the. Honourable the 
Home Member is tID much disturbed or perturbed so' far as regards the age 
ilf.illg raUlt:'d from 14 to 16 outside the ma.rital relation. 

'!'he BODourable Sir AleDDder lIuddiman: What about raising ft inside 
H2 . ~ 

, IIr. II. A. JiDDah: Tha.t is a point which gave us a lot of trouble and 10 
"Relect Committee we ga.ve our hest and most anxious cODsiderat;on to the 
question of raising the age within the marital relation. Tha.t is the point. 
~ t I can see is a very important point. but there again. as I said befoff!. 
(me school of ~ o ~ may ~  18. another school of thought says 14. Welt. 
I say take thiS BIll 1£ you bke to the other House, and it must go to tha 
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.ether House, and let us consider what t ~  sa.y. In the meantime we 
::t.hall have opportunities of understanding and knowing the opinion of the 
.press and the public in' the country, n~ if ,,!,e. find with regard to that ~ 
of the Bill there is really a strong pubbc OPlnlOD, then 1 am sure that thiS 
House, which after all wishes to give effect to public opinion, will be only 
too glad to consider and meet that public opinion. 

The Honourable Sir Alexander lIucldiman: Sir, after what has faUen 
from Mr. Jinnah, I would a.sk your leave to withdraw the motion I made 
for the. adjournment of the debate. 

The motion was, by leave of the Assembly, withdrawn. 

1Ir. II. It. Aclaarya (!;outh Areot cum Chingleput: Non-Muhammadan 
'Rural): Sir, is it open to anybody else to propose an adjournment of lihis 
·deba.te? No I It lihen remains for me only to oppose the motion lihat the 
Bill be passed; and I do it as a duty lowe to myself and to my country. 
I desire on three main grounds, Sir, to oppose the passing into law of 
this very pernicious Bill. Firstly, on the ground of the very many evil 
.and pernicious consequences which this Bill, if pa.ssed into law, is sure 
to breed, as sure to breed 8S it is sure I am living nnd talking here ·to-day. 
'There can be no question of it. Statistics and reports of officers who are 
not acquainted with the lives of the Hindus and particularly of the 
Brahmin Hindu, statistics and opinions even of doctors cannot affect the 
'main question whether or not the Hindu home, and especially the Brahmin 
home, will be adversely affected whenever the husband of 0. girl of less than 
14 happens to be prosecuted and to be sentenced for the so-called offence 
-of having cohabited with the girl. I should have thought that the 
chivalry of the Members would have induced them not to take upon 
themselves the responsibility of pronouncing upon matters by which they 
.are not themselves affected. Social refonners, Brahmos, Christians, I 
have respect for them in many ways; but these are not the persons who 
will be primarily and in the first instance affected by such a legislation. 
They are already accuBitomed to post-puberty ma.rriages. It is only one 
eommunity, the Brahmin community in India, and specially in South 
India, which is mainly concerned. I am not ashamed of them, whatever 
my Honourable friend from Bl'n~ l (Mr. Pal) might say and however much 
he might sneer at them. I wiHh he would find for his eloquence a better 
theme than he has found thiF; evening. Wha.tevt:'r he might, say and 
however funnily he might try to tum the tables on me by referring to the 
divinity in woman no less than in man, all that ill entirely beside the murk. 
I repeat, Sir, that the ordinary chivalry of Honourable Members of this 
House must induce them not to pronounce judgment. on " subject which 
·does not primarily concern them, but which vitally concerns n. large 
number of their countrymen to whose fold they do not happen to belong. 
After all, there have been only· eight or te:1 Mses of rape brought to ihe 
,courts during the last 7 years under the old law, it ha.s been said. That iR 
becauBe the age limit was 12. I think th£1re e&n be no doubt, and not 
even my most ardent social reformer friends from Mn.dras can deny the 
fRet that we are making rapid progress Rnd that the m rri ~e le ~e of the 
·girl is rising. It is between 11 and 12 nowada.ys; and the nuptials take 
place between 12 and 18 or 18 and 14. Yesterday the age limit of 14 was 
passed by a snap division, by two or three votes only, simply because some 
·of us were away. Thn.t is" what happeneod yesterday. You have raised 
1he age from 12 to 14 in the roBse of rape within ma.rital relations. That 
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is a very serious matter; for the vast bulk of young, husbands in Sout,hem. 
India who belong to my community will perhaps come under this seGtion. 
In the vast majority of cases We send ov.r girls between the ages of 18 and 
14 to their husbands. We would like to keep them longer with us; but 
not under a penal law. I do not see how you can compel us by this piece· 
of legislation to keep our girls away from their husbands until after 14-
years of age. . 

'l'he House passed this measure yesterday by 8 very small majoritv_ 
The result of the division did not show that any overwhelming measure 
of public opinion in the country-or in this House is in favour of raising 
the age from 12 to 14 as against the husband. That is my contention. 
Th.e evil consequences which may follow from this legislation are many 
and of a most glaring character. I shall not again refer to the 'higher 
standards of Indian womanhood which many of mv Hindu friends even 
fail to see. The evil consequences even from a lower, worldly poin,t of 
view are many. Whatever you may want, the effect of this legislation 
80 far as marriage relations are concerned IS not to protect but to' do the 
utmost evil to girls who between the ages of 18 and 14 go to live with 
their husbands. You will be dishononring and ruining those girls of my 
community., Your intentions make no difference. You remember the' 
old adage which' says that the way to a certain nen i l~ place is paved' 
with good intentions. What do the good intentions of these social refonn-
ers matter? As a matter of fact these girls whose husbands get convicted 
of rape are going to be dishonoured, ruined; and that is a very serious; 
matter. I wish somebody who possesses greater eloquence and com-
mands greater influence in this House than my humble self would plead' 
for the honour and protection of these innocent voiceless girls of my com-
munity whom you are doing worse than murdering. Sir, ~  blOod boils. 
when I think of ~ e dreadful consequences of these attempted innova-
tions. (Pandit Shamlal Nehru: .. Does not your blood boil at Devadasis ?'" 
Diwan Bahadur T. Rangachariar: "What bas that got to do 'With it ?,,), 
Sir, my blood boils against Devadasis and many other things also. Be-
ca.use m)' blood boils at one evil, it does not mean that rn.v hlood does not 
hoil at another a.nd a worse evil. DevadRsis are had enough; but that is 
a difterent matter. AIId I repeat the proposal hefore us now is even. 
worse, hecause of the evil consequences which we fMI will sur(1ly follow, 
9.S hilS heen shown by pubJic opimoD in this House Bnd outside this House 
beyond any possibility of doubt. Therefore, Sir, I wish to oppose the 
motion that. this Bill should be pRssed into law. 

Lastly, I do not know why the Mover says it mUljt be passed into JI\W 
at; once. The henvons have not tumbled down all these years during 
which the old law has he en in existence. Will the heavens tumble down 
dn in~ the next 3 or 4 months if WE'! postpone the further consideration 
of this moosure till September? And yet the HOt:.8C did not agree to t,he: 
rensOnabJe proposal ~' i  emanated for once from the official· side, 
namely, that thi .. Bill might be takAn up again in Septmnber. However, 
Sir, 3S thf! House is now detennined to pass the Bill or reject it, I desire 
... eiy Honourable Member kindly to take t.! heart what I say. I am not; 
opposed, none of my orthodox friends is opposed, to seeing that this :reform 
is put into effElOt.· to seeing that 811 far 8.S possible our girls are protected 
from the evila of premature wifehood. It is "simply absurd to Ray that. 
we do not care for our girls.' Weare doing our best to remove social abuses_ 
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Meantime this legislation speoially with regard to the husband is some· 
thing which appears to us to be awful; and I for one sitting in this House 
cannot allow this motion ,to pass without going down on my knees if need 
be to every single Member of this House and saying "I!'or God's sake do 
not ruin those helpless children who are now quite well off." That is my 
plea. You ha.ve in the course of these two days admittedly made very 
radical changes, changes which go far beyond the scope of the Bill as it 
first stood. Having made those changes 1 say, "Leave the Bill where it 
is; do not proceed further with it now. Bring it up, if necessary, some 
time la.ter". .  •  .  . (Loud and cOfitinuoU8 CAe8 of .. Division, divi-
sion,") In the alternative I beg of .yuu to reject this Bill. 

P&IlCIB .a._ow Kalavlya (Allahabad and Jhansi Divisions: 
Non·Muhammadan Rural): 1 beg to nlove, Sir, if 1 am witbin my rigblt 
in doing BO, that the further consideration of this Bill be adjourned tilt' 
September. 

.' 

111'. M • .A.. oTiDDah: I rise to a point of order, Sir. That motion has 
already been made and negatived. 

Mr. PresideD': The motion was made and withdrawn, 8Ild cannot be· 
made again. 

Padit MadaD Kohan Malaviya: I w)sh, Sir, to point out to the House 
the injustice and the unwisdom of passing the Bill as it stands at present 
in this House. 'l'he rules of the Legislature provide certain procedure 
which has to be gone through when matters of legislation are laid, before· 
the HouE!.e. 'Those rulcR provide that proposals for legislation should be 
published for public information, that opinions should be asked for and that 
those opinions should be circulated to members of the Select Committee,. 
that the matter should be considered by the Select Committee, and when 
the Select Committee has roport.ed, the proposals should ('orne before this 
AsseDlbl.y. The 'BilI which WIlS introduced hy Sir Han Singh Gour was 
eircula.ted for opinion. The opinions solicited opposed hiR proposals. The 
Honourable the Home l\-fember has made it very clC'o.rthA.t there WflS 
B large body of opinion in opposition to the ro o~nl  which the Bill con-
tained. Those opinions were considered by tlw Splect Committee. The 
Select Committee made some modifications. It rejected one of Dr. Gour's 
proposals, the proposal that the agl' of consent should hC' ra.ised to 14 in the· 
caso of husbands. The Select Committee did not t.hink that .the Bill had 
heen so ma.terially altered that it, should he circulated again for opinion. 
But now, Sir, in this HouRe !the Bill has been mnteriBlly a.ltered. The age' 
proposed in cnses within the marriage tie, has br·en changed from 12 to 14. 
The change proposod in t.he CARe of Rtrangers has been from 12 to 16. Now, 
I mi~ Sir, that t,he changes are of such importallce that the Bill should 
be circula.ted a.ga.in for opinion and an opportunity should be given ~ those' 
who Brc vitally interested ;n this question :to express t.hoir opinions. I 
think the proposalI'! are of sllch far· reaching importance from every point, 
of view that it would be only fsir that the Rill in its present fonn should 
be circulated agBin for opinion; Bnd I submit t11Bt that should. be done RO 
that the country may have an opportunity to express its opinion on it .• 
If on recirculation of the Bill it if! found that there is Q large body of' 
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opinion in favour of the age of consent being raised to 16 in the case of 
strangers 88 there undoubtedly is in this House, that provision should be· 
come law. If it is found a)so tha.t there is a large body of opinion favour· 
.able to the age of consent being raised to 14 in the case of husbands, th'l.t 
should be incorporated into la.w. But at the re ~nt stage I submit that 
it will be wrong to pass the Bill before the Council into law, and I hope that 
the House will consider this matter calmly. It is not righdi for WI Members 
who sit here to disregard the opinions of the people who are interested in 
this matter. I am nat less keen about the social welfare of my young 
people than any other Member is. I only want that legislation should be 
passed with due regard to all the safegua.rds which the rules of the legislature 
provide-. I fear ~ t the public have not had an opportunity of considering 
-these proposals in a fair manner. For these reasons, I mbmit, that the 
passing of the Bill to.day will be ~ron , and that it should be adjourned till. 
September. If this course is adopted, no great injury will be done to any 
interest. The matter will come up for discussion under much better 
(londitions when everybody who may 80 desire will have had an opportunity 
to express his opinion on a matter which vitally concerns a large section 
.of the people. 

Sir O&1Dpbell B.IlocleII (Bengal: European): Sir, I have not taken part 
-in the discussion of this Bill but I have followed it with very great interest 
and in the disputes between the various legal Members of the House 
I have rather come to the conclusion that this Bill should go back again to 
the drafters for reconsideration of the phrasing of the clauses and of 
all the implications involved in those clauses. I should therefore '~ 

very strongly welcomed and personally would have supported thl'! propositir)JI 
-of the Honourable Home Member had he not withdrawn it. In with'· 
-drawing it, he has put me and perhaps some other Members of the Hou"l! 
in a sOIllf'what awkward position. I welcomed his suggestion that he 
himself might be prepared to bring in a Bill carefully drafted during 
the leisure of the next few months. But I take it that oRer has now 
lapsed. In any case, Sir, if this Bill is thrown out on' a division now, 
I do not see how he CM consistently bring in II. Bill when a similar Bill h'l.8 
-been turned down by this Legislature. I shall therefore now transfer my 
vote in favour of the Bill, but only because during the ensuing months the 
fact that this Bill has be_en passed by this House will give the country 
an opportunity and the country will see the urgent ne.cessity of making up 
its mind before this matter is introduced in another place. It is in t 'l~ 

-sense that I shall support  this Bill. I suggest, Sir, that the Honourable 
the Home Member has put us in a difficult position Bnd if he does not 
withdraw his Party Whips, I submit most respectfully to him that he 
Js not giving this Assembly quite a fair chance to decide on a matter 
which is surely within the competence of this House, representing as it 
does all classes of the community, all races and creeds, in close to\lch with 
their constituents; and I may say personally for my constituents that r 
have had more representations on this Bill than probably on all other 
matters that have come before this House put together. I therefor£', 
urgently appeal to the Rouse to pass this Bill in the sense that it will give 
the country an opportunity to reconsider the matter and that when we 
meet again in Simla-I use the word "we" with some regret--we shall 
nave the opinions of the country before us and can t,hen proceed with the 
Bill in accordance with those opinions. 
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Jrr. President: The question is: 

" That the Bill further to amend the Indian Penal Code, I'll amended, be-I I I ~d.·' 

" r.M. The Assembly divided: 

Ahmad Ali Khan, Mr. 
Chanda, Mr. Kamini Kumar. 
Chetty, Mr. R. K. Shanmukham. 
Cocke, Mr. H. G. 
(ll'awford, Colonel J. D. 
Du, Mr. B. 
1l1,U,a, Dr. B. K. 
Fleming. Mr. E. G. 
Ghulam Bari, Khan Bahadur. 
GOllwami, Mr. T. C. 
o our , Sir Hari Singh. 
Gulab Singh, Bardar. 

AYES--36. 

Hans Raj, Lal .. 
Hira Singh Drar, Sardar Dahadur 
Captain. 
Jinnah, Mr. M. A. 
Joshi, Mr. N. M. 
Kalturbhai Lalbhai, Mr. 
Lindsay. Mr. Darcy. 

Mehta, Mr. Jamnil.dRs M. 
Misra, ~dit Harkaran Nath. 
Nehru, Dr. Kishenla!. •. 
Nehru. Pandit Shamla!. 
Pal. Mr. Bipin Chandra. 
Patel, Mr. V .• T. 
Purshotamdal Thakurdas, Sir. 
Ramachandra Raa, Diwan Bahadur M. 
Ray, Mr. Kumar Sankar. 
Readi, Mr. K. Venkataramana. 
Rhodel, Sir Campbell. 
Sadiq Hasan, Mr. S. 
Sarda, Rai Sahib M. Harbital. 
Barfara:r. HU88ain Khan. Khan 

Bahadur. 
Sinha, Mr. Devaki Prasad. 
Sykes, Mr. E. F. 
Willson, Mr. W. S. J. 
Yakub, Maulvi Muhammad. 

NOES--54. 

Abdul Karim, Khwaja. 
Abdul Mumin, Khan Babadur 
Muhammad. 

Abdul Qaiyum, Nawah Sir Sahibzada 
Abhyallkar, Mr. M. V. 
Abul Kasam, Maulv;. 
Acharya, Mr. M. K. 
Ahmed, Mr. K. 
Aiyangar, Mr. K .. Ralna. 
Ajab Khan, Captam. 
Alimuzzaman Chowdhl'Y, MI'. 
Aney, Mr. M. S. 
Ashworth, )(r. E. H. 
Bhat, Mr. K. Saduiva. 
Bhore, Mr. J. W. 
Bl ~ .. :The Honourable Sir 
Basil. 

Bray, Mr. en ~. 
Burdon, Mr. E. 
Calvert, Mr. R. 
Clow, Mr. A. G. 
Cosgrave, Mr. W. A. 
Duni Chand, Lala. 
DIltt.. Mr. Amar Nath. 
Ghosl, Mr. S. C. 
Hari Prasad Lat, Rai. 
Hudson, Mr. W. F. 
InnM. The Honourable Sir Charlel. 
• Kelkar, Mr. N. C. 
J.loyd, Mr. A. H. 
Lohokare, Dr. K. G. 

The motion was ne ~ ed. 

Mahmood 80hamnnd Sahib Dahadur, 
Mr. 

Malaviya, Pandit ,Ma.lan Mohall. 
Marr, Mr. A.. 
McCallum, Mr. J. L. 
Milne, Mr. R. n. 
Mitra, The Honourable 43ir 
Dhupendra Nath. 

Moir, Mr. T. E. 
Muddiman, The Honourable Sir 
Alexander. 

Mu;ammad Ismail, Khan Bahaddr 
Syed. 

Mutalik, Sardar V. N. 
Narain DU8, Mr. 
Neogy, Mr. K. C. 
Piyare Lal, Lala. 
Rangaohari.ar, DiwRn Bahador T. 
Ranga Iyer, Mr. C. S. 
Rushbrook-Williaml, Prof. L. )f. 
Sastri, Diwan BahadurC. V. 
Visvanatha. 
Sim, Mr. G. O. . 
Singh, Mr. Gava Prasad. 
Singh, Rai Bahadur 8. N. 
Singh, Raja Raghunudan Praaad. 
8Lanyon, Colonel 8:r Henry. 
Syamacharan, Mr . 
Tonkinson, Mr. H. 
Wilson, Yr. R. A. 
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JIr. Preaident: I have been asked to acquaint the Members of t ~ 

Central Advisory Council for Railways that the meeting summoned for 
this afternoon has been postponed a.nd will be held to-morrow a.t 2-80 h'. 
the afternoon in Committee Room A. 

Th") A8sembly tht'n adjourned-8ine die. 
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R 2 



INDEX TO LBGI8LATIVI: A8l'lBlDlLY DDATn. 

ACHARYA, lla. M. K.-contd. 
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AHMED, MR. K.-contd. 
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, 
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Introduction of the new Measured Uate System by the Madras Tele-
phone Company. 196-97. 

Me~ red Rate System for telephones. 197. 
Madras Telephone Company. 19i-98. 
Number of first class post offices. 140. 
Opening of a telegraph office in Bangalore City. 140. 
Profit nnd Loss accounts of the Post and Telegraph Department. 139. 
Provision of medical relief for railway officials. 271-751. 
Railway connection between Arsikeri and Mangalore. 140-41. 
Reduction of the sale of opium. 140. 
Refusal of a paSBport to Dr. Sudhindra Bose, Leeturer in the State 
University of Iowa. 104-6. 
Refusal to grant permission to Mahatma Gandhi to .visit Kohat. 105. 
Report of the British Guiana DflPutation. •. 
Report of the Fiji Deputation. 168. 
Training of Indians in mechanical engineering in railway workshops. 
270. 
Wages of labourers in Oeylon tea plantationi. 268-89. 

Question (Supplementary) rc-
Opium traffic. 1059. 
Price of stationerYllOld to M;embers of the Legislative Aaeembly. 
1088. 
Refusal by the Consul at Mexico of a passport to Mr. Pandurang 
Sadashiv Khankhoje to return to India. 863 . 

. Resolution f'e:-'- . 

Bengal Criminal Law Amendment Ordinance, 1924. 396-40&, 4!11, 
846-61. 
Grievances of the postal staff. 1046, 1050. 

AIYANGAR, MR. K. RAMA-
Budget Demand for-
" Customs". ~, 2080-81. 
"Indian Postal and Telegra.ph Department ". 1!!98, 2306-07. 
"Indo-European Telegraph Department". 2308,  2310,  2811, 2312. 
"Railway Board ". 1530-31, 1532. 1562-64. 
" Stamps ". 2274-76. 
"Taxes on Income "., 2i27·ao. 
'~ Working Expenses: Administration" (Railways). le99-1707, 1713-
14, 1715. . _ 

/r Working Expenses: Repairs and Maintenance and Operation". 
1777,  1779, 1790. 

GenerA,} discllsslon on the Railway Budget. 1355-59. 

Hindu Heligiolls and Charitable Trusts Bill-
Motion to refer to Select Committee. 499-501. 
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AIYANGAR, MR. K. RAMA-cQntd. 
Indian Finance Bill-
Conaideration of clauses. 2&21,  2&24, iM8-4'1. 
Consideration of Schedules. 2667, 21189, 2570-72, iaH. 

Obscene Publications BilI-
Consideration of clauses. 120&·11. 

Specia.I LawB Repea.l Bill··-
Motion to paBB. 2705. 

AIYAR, SIR p, S. SIV..{SWAMY-
Appreciation of the Members of the Legislative Aslembly of t ~ oppor-. 
tunities afforded to them of \\'itnesaing the military manC2uvrea &t 
Delhi. 70. 

Budget Demand for-
u InspectioD" (Railways). 1883. 
II R.a.ilw'ay Board ". 1578-79. 
II Salt". 2140-42. 

General diecuuion on the General Budget. 1989-41. 

Question re movements of troops in 1914. 888-70. 

RelOlution f'fo,.._. 
Establishment of' a military college. 114042. 
Grievances of Indiana in Tanganyika. 1'002, 1014-17. 
Special Laws Repeal Bill-
Motion to ~ o rn debate. 945. 

Tributes to the memorx of the late Mr. Edwin Samuel MOlltagu. 148. 

AJAlJ KHAN, CAPTAIN--
Indian Merchant Shipping (Second Amendment) Bill-
Motion to coDsider. 1441-42. . 

Qneetion n prote«.:tioD from rain and Bun of the 6rst and second 01 .... 
booking window in the Peihawar City railway station. i1 ~. 

Resolution rt' establishment of a military college. 123-44. 

AJMER-
. Question "f--

Administration of -'-. 443-44. 
Dismissal ofB ans Raj, late a. signa.ller, So.rdar Shah, Welltern 
Rajpntana. Division, --. 27A5.. 
Municipa.l Board of -. 446. 
R.a.ilway colony at .JoneBganj, -. 482-64, 
Want of a. shed over the island platform at ---railway station. 
871. 

AJMER CITY-
Question rf' defects in the lUunicipal administration of -. 445-48. 

AlMER, DIWAN FAMILY OF-. t 

'Question re e e tm~t of the III.dies of the --from their' anceetral rasi-
den <".e. 73ft 

AIMER-MERWARA-
Budget Demand for" --". 1414. 

Q eltio~ f'e-

Administration of --. 444. 
-, 441. 
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AJMER-MERWARA-contd. 
Question re-conut. 
- Municipalitiel Regulation. 446 . 
• 1 udicial work of -. 446. 
Political andadminiatrative advancement of --. 444-46. 
Retrenchment in -----. 207. 

Resolution rf' Legislative Council for --. 14D1-79. 

AJMER MOSLEM ORUS-- . 

11 

Queiltion /'(: failure of the B. B. & C. 1. Raihv:ay to run specials from 
Ajmer to Ahmedabad in .(!OJlnection with the -. D46. 

AKALI MOVEMENT-
Question re-
Confisca.tion of the pensions of Sikh Military pensioners participat-
ing in the --. 1861. 
Stoppage of recruitment for the army of Sikhspar:icipating in 
the-. 1861. 

AKOLA-
Q e tio rt~ petition of Har Prasaa Bhargava, late Subordinate Judge 
of --. 2799-2800. . 

AKRA.M HUSSAIN BAHADUR, PRINCE A. M. M.-
R.esolution ,.t! Bengal Criminal Law Amendment qrdin&n08. 843-48. 

ALIGARH-
Queation re railway cODnection between Muttra and --toia_ Brinda-
ban. 2774. 

ALLAHABAD-
Question 1"e through train aervice. between ~ and Nagpur '116a It&rai • 
• 1662. 

ALLAHABAD-DEHRA DUN-DELHI EXPRESS-
Question rt' discontinua.nce of the (lombined - from the lit of March 
1926. 2169. 

ALLIANCE BANK OF SU,,1LA-
Question reo--
Failure of the -. 46, 1856. 
Propertiea purchaaed by Government from the -. 1411. 

ALL INDIA POSTAL AND .RAILWAY MAIL SERVICE UNION-
Question r ~ a.ppointment of a Committee to examine the demands of 
the -. 263-84. 

ALL INDIA SERVICES--
QuestioR 'I't! percentage of Indians in the -. 672. 

A ~ ANCE(S)- . 
---of Income-ta.x officers, etc. (Discussed under Demand No. 17-
Taxes on Income). 2106-07. 

Budget Demand for "Staff, Household nd~ of the Governor 
Genera.! ". 1~ . 

Question re-
--and comforts of detenus in Bengal.. 348. 
---for army officers. 2782-84. 
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ALLOW ANCE(S)-contcl. 
Question re-contcl. 
- granted to recipients of the Military Croy and the Order of 
Merit. 383-86. 
-.-to postal employees stationed in unhealthy tracte in the Madras 
Presidency. 60. 

ALLOWANCE(S), COllPENSATORY-
Question re-
- .to selection grade postal officials ¢ationed at Labore, Delhi, 
Rawalpindi and Peshawar. lOSS, 1279. 
Grant of - to postal offioials of Bombay, Poona and Karachi. 17. 
Grant of - tQ railway employees at Karaohi. 1016. 

ALLOWANCE(S}, ~

Question re-
- of Personal Assistants to the Postmaster General. 1068. 
- of unit· aCCountant. and clerks in the Milit",ry Accounts Depart-
ment. 86. 

ALLOWANCES, HAI.TING-
Quastion re - of members of the Indian Central Cotton Committee. 
1419-10. 

ALLOWANCE(S), LOCAL-
Question re-. 
Grant of a - to the Deputy Postmaster, Simla. 1089. 
Grant of &  - to the Sub-Postmaater, Kolasib, in the Lushai Hills. 
1843. 
Grant of Calcutta. - to all employees of the Eastern Bengal Railway 
serving in Calcutta. 220. 
--of gate-keepers in the Karachi CU8tomL 1801. 
- of postal clerks in Simla. 1088·89. 

ALLOWANCES, HOUSE-RENT-
Question re stoppage of - of Deputy, Assistant and Sub-Postmasten 
in Labore. 1067, 1278-79. 

ALLOWANCES, OUT STATION-
Question r(' gra.nt of - to sorters of the Railway Mail Service. 896-
96. 

ALLOWANCE (S), OVERTIME-
Question re-
GrAnt of - to Post,,] Sign"Uers. 1 1 ~ 

Grant of - to railway employeeB. 2031. 
Payment of ---to the staff of the Calcuttta Ra.ilway Mail Service 
Pa.1'(.'81 Sortiog Office for working extra. hours. 1841. 

ALLOWANCE(S), OV.ERTIME AND HOLIDAY-
,'-of customs sta.ff a.t Ka.ra.chi (Discussed under Dema.nd No>. 18-· 
CustomB). 9201-03. 

ALLOWANCE(S), TRAVELLING-
Question r~

- of Inspectors of Poet Offices. 850. 
- of line Rnd Cl!oth overseers of the PORtal Department. 637-88. 
- of members of the Tndia.n Central ("otton Committee. 1419-90. 
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AMALGAMATION-
Queation reo retrenchment effected by the - of the O. & R. and E. 
1. Railwaya. 1661. 

AMBALA DIBTRICT-
Queation re diacontinuance of the recruitment of Mualim Rajputa of 
the-. 2183. 

AM ERICA-
Question /'(' expenditure on political propn.ganda in --. 50. 

AMMUNITION-
Question 'r('-
Hemoval of the limit on the possession of·-for 12 bore guna and 
22 bore rifies. 2677. 
Smuggling of arDIII and --into In!Iia. 643. 

AMMUNITION FACTORY, DUM DUM-
Question re abolition of --. 668. 

"AMRITA BAZAR PATRIKA"-
Question r~ Mr. R. D. Banerji's letter to the --regarding the 
A l'('hll'Ological Department. 638. 

AMI ~A

Question re.-
<':oRatl'uction of a. railway from --to Narowal. 2167. 
Discharge of two Muhamma.dan a.pproved candidates with three years' 
temporary service in the --post office. 2175. 
RecruitUlent of Muhammadans in the --Head Post Office. 2174-75. 

ANARCHICAL MOVEMENTS-
Question rf'; conneotion of internees in Bengal with --. 350, 

ANCHOR LINE-
Question 1't' refusa.l of the --to carry Indian saloon paasengers to 

l~ ro e. 17-18." 

ANDAMANS--
QuP';t,iOll l'e-
Abandonment of the --a.s a pena.l settlement. 210. 
Removu.l from the --to Indian jails .of political prisoners. 130. 

ANDAM}\NR AND NlCOBAR ISLANDS-
Budg\jt Demand for "--", 2414. 

ANDERKILLA-
QueBtion rc caBe of Munsbi Golam Kader Ahmed, Sub-Postmaster,-, 
Chittagong. 2492. 

ANEY, Ma. M. S.--
Budget Demand for <I Railway Board ". 1503. 
Cotton Ginning ana Pressing Facories Bill-
l\Iotion to refer to Select Committee. 618-22. 

Question re-
Advertisements relating to tenders for sleepers. 1418-
Berar Legislative Assembly. 2791. 
Cha.rges fOJ' advertisements relating to tenders for lleepers. 1417-18. 
Contribution by the Empire Cotton Growing ABllociation towards the 
funds of the Indian CeQtra.l Cotton Committee. i419-5IO. 
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ANEY, MR. M. S.--contd. 
Question re-contd. 
Coat of a.dvertisement. relating to tenders for sleepers. 1417-18. ' 
Cost of the staB of the India.n Celltra.l Cotton Committee. 1418-20. 
Railwa.y Board's advertisements for the supply of sleepers. 1417-18. 
Railway Board's annual requirements of sleepers. 1417-18. 
Revenue derived under the Cotton Ce!ls Act. 1418-19. 
Revision settlement in the two taluqs of Malkapur and KhamgaoD 
in Berar. 2790-91. 

Sleep"r pools in Indi ~ 1416. 
Supply of eleepers for Railway.. 1417-18. 
Testing of railway sleepars. 1417-18. 
Travelling and halting allowances of members of the Indian Central' 
Cotton Committee. 14]9-20. 

Resolution Tr re-tranafer of Sylhet and Cachar to Bengal. 160-66. 

ANIMAL HUSBANDRY-
Question re existence of a aection of - in the Pusa Agricultural 
College. 1666. . 

ANTIQU'ITIES-
Question re diacovery of -_. a.t Mobenjo-Daro IIond Harappa. .689-70. 

APPEAL(S)-
Question Tt:-
._-of Babu Rajaram. Station Master, Oudh and RohUkhand Rail-
way. 346. 
--of postal and Rail way Mail Service Official.. 1090. 
- of the employees of the Eastern Bengal Railway against the 
orders of District Officers. 132, 1061. 
Result of --from the decisions of the Postmaster-General, Punjab. 
363. 

APPOINTMENT-
---of an Indian on the Raihl"lty Board (Discuued under Demand 
No. 1). 1~ . 

APPOINT MENTS, SELECTION GRADE-
Question r,. vRcanciel! in - -in the Western Circle, Railway Mail 
Servil'c. 16. 

APPRENTICE(S)-
Question re-
--on the Great Indian Peninsula Railway. 33·34 . 
.. - in the Parel Workshop&. 734. 

Differential treatment of European and Anglo-Indian and Indian 
... _--on the E. B. RailWay. 1832-33. 
Indian. Anglo-Indian and European -. - on Railways. 888 .. 

/' European, Anglo-Indian and Indian --on the North-Western Rail-
way. 533-36. 

Pay of !np;1o-Indian and ,Indian --in r i1 ~ worbhoPl, etc. 
884. 

Recruitment of --on the O. & R. .Railway. 2029. 
Training of Indian --at Ja.Malpur and lCanotil'apara.. 874. , . 

APPROPRIATION FROM DEPRECIATION FUND-
S~~ uncler "Depreciation Fund j,. 
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APPROPRIATION TO DEPRECIATION FUND-
See under /I Depreciation Fund". 

APPROPRIATION TO THE RESERVE FUND-
See under " Reserve Fund". 

ARATOON, GUARD-

l~ 

Question rt~ alleged brutal assault by - of the East Indian Railway. 
631. 

ARCHiEOLOGICAL DEPARTMENT-
Question re-
Accessibility to the general public of the pUblioations of the --. 
1287. 
Mr. R. D. Ba.nerji's letter to the" Amrita Bazar Patrika" regarding 
the-. 638. 

ARCHlEOLOGICAL DISCOVERIES-
Question re recent --in the Punj ab. 966. 

ARCHlEOLOGICAL EXCAVATIONS-
Question rt'. --in India. 1288. 

AROHlEOLOGICAL MONUMJI:NTS-
Question rt -_. in Delhi. 963-64. 

ARC H..-EOLOG Y-
Budget Demand for "-". 2410. 

ARMOURED MOTOR CARS-
Appreoia.tion of the members of the Legislative Aaaembly at the arrange-
ments made for aeroplane flights, inspection of -, etc. 2802-03. 

ARMS-
Question re-
Fees for the renewal of licenses for --. ~ . 

Smuggling of - and a.mmunition into India. 643. 

ARMY-
Question 1' ~ '

Admission of Indians into the --&II commissioned officers. 2866-66. 
IndianislLtion of the -'-. 27B4. 
Quarters for ma.rried officers of the -. 441. 
Repla.cement of regular units in the - by localised units. 1414. 
Training of Indians in certain branches of the -'-. 63. 

ARMY CANTEEN BOARD (JNDIA)-
Quostion re-
Advances made by the Imperial Bank of India to the -. 57-58. 
A ~e ed embezzlement by employees of the --. 58-59. 
-. 1067-68, 1333-34. 
Armv contractors and the --. 1332-33. 
B l ~ e sheets of the -. 68. . 
British Units catered for by the --. 8BB. 
Complaints regarding the unsatisfactory working of the -. 889. 
Constitution of the -. eo. . 
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ARMY CANTEEN BOARD (INDIA)-contd. 
Question re-contd. 
Debts contracted in Karachi by the --on the purchale of stores. 
887. 
Debts due by the - to creditors other than the Imperial Bank 
of India. 1329. 
Debts of the -. 887. . 
Extensiop of the operations of t ~ --to the La.hore District. 888-89. 
Extension of the operations of the --to the Lahore District and 
Kal'achi. 889. 
Financial position of the --. 2039-41. 
Government otliciaJ.s on the Board of Management of the -, 1328. 
Liability of Government for the debts of "the --. 887-88, 
Liabilities of the --. 2039. 
Liquidation of the debts of the -. 2039. 
Net debt due on the 31st Januat'\· 1 ~ by the - to the Imperial 
Bank of India.. 1328. • 
Payment of income·tax by the -. 67. 
Purchase of stores by the --. 1:!87. 
Rebates paid by the - to regimentaJ funds. 888. 
Remuneration of Government officials on the Board of Management 
of the -. 1328. 
Repayment of . advances to t ~ --. 80. 
Total amount of pay drawn by "European and India.n establishments 
of the --at headquarters and fl.t district and branch offices. 
respecth'ely, 1329. 
U nits taken over by the - from Indian contractor.. 889. 

ARMY CONI'RACTOR(S)-
Question re --and the Ann,. Canteen Board (India). 1332-33. 

ARMY DEPARTMENT-
Budget Demand for" --". 2407·08 

ARMY HEADQUARTERS-
Question re pen.ion. of --daftries. 1088-87. 

ARMY, INDIAN-
Question rtl a.dmission of Indians into varioul Branches of the -. 126-

ARMY OFFICERS-
Question 1'8 allowance. for --. 2782-84. 

ARMY REMOUNT f>EP()T(S.-
Question 1'6 tender. for stores for the --a.t Sargodha and Mona. 3'78. 

ARMY SERVICES- " 
Question 1'6-
Revision of pay and allowances of the --. 391. 
Revision of the pay of the --in India. 1282. 

~ ES S
Question re - , 
__ in Bengal under Regulation III of 1818 and Bengal Ordinance 
I of 1924. 141-46. 
-'-of Srijut Premana.th.. Dutta alter his acquittal in the Chittagong 
murder C&se. 2093. 
- under Bengal Regulation III of 1818. 1.20, IiI, 137. 
__ under the Bengal Criminal Law Amendment Ordinanoe, 1924. 
121. 
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ARSIKERI-
Question re railway connection between --and Mangalore. 140-41. 

ASHANTI-
Question 1'e treatment of ex-King Prempeh of --in Bomba.y. 1069. 

ASHWORTH, MR. E. H.-
Appointment of --as a member of the Select Committee on the C~de 
of Civil Procedure (Amendment) Bill. 77. 
Appointment of --to serve on the Committee on 'Public Petitions. 
299. 
Budget Demand for Ie Customs". 2192-93. 
Hindu Religious and Cha1'itable Trusts Bill-
Motion to refer to Select Committee. f)()2-503; 

·Oath of Office. 13. 
Resolution rc Legislative Council for Ajmer-Merwara. 1461-63. 
:Special Laws Repeal BilI-
Motion to consider. 928 
Special Marriage (Amendment) BiIl-
Motion to circulate. 702. 

A.SSAM-
Non-recurrent grants out of the surplus of 1925-26, to Bontbay, BQJ;'1Ila, 
the Oentral Provinces and --. 2499-2601. I  '  , 

Question re-
Abolition of Divisional Commiuioners in --. 35-36. 
Exodus of tea garden labourers from --. 137. 
Provision of roadwa.ys over r il ll.~ bridges in --. 24-25. 
Recruitment of labour' for the --tea gardens. 131-32. 
Revenue realised from the tea industry of --. 102. 
Stranded Madras Coolies in --. 208 • 

.,aSSAM-BENGAL RAILWAY-
See under "Railways ". 

,ASSAM LABOUR AND EMIGRATION ACT-
See ,lmder " Act(s)". 

ASSAULT(S)-
Question re-
Alleged --by a soldier on a postal officia.l in the Dum Dum PO/lt 
Office. 1844-46. 

Alleged --by Mr. Gasper, Loco. Foreman,' Katihar, on Phool 
Mohammad, Pumping Driver, Katihar. 132. 
Alleged - on a postal clerk by Mr. J. H. Thompson, Assistant 001-
lector of Ooimbatore. 64. 
Alleged brutaI--by guard Aratoon of 'the East Indian Railway. 
631. • 
--by soldiers on Mr. Sidhva of Kara.chi. 296. 

ASSEMBLY CHAMBER-
Question 1'e progress made with rega.rd to the -'-and the Secretariat 
building in New Delhi. 365. 

AS E ~ TO BILLS-
See under "Governor General". 

ASSESSEE(S)-
Question ,"C sources of informa.tion ava.ila.ble to Income-ta.x officer. 
regarding -. 278. 

o 
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ASSISTANT ENOINEER(S)-
Queation re recruitment of --on the E. B. Railway. 1625. 

ASSISTA1I."T INSPECTORS OF SALT-
Reviaion of the pay Qf - in the Madras  Presidency (Discusaed. under 
D-twand No. IS-Salt). 2187-88. 

ASSISTANT TRAFFIC SUPERINTENDENTS-
Question 1'8-
Honorary --on the North-Weatern Railway. 2023-24. 
Promotion of Indian Gra.ciuatea to the posts of --on the N orth-
Western Ra.ilway. 2021-22. 
Recruitment for - in the Railways. 81. 
Selection of - for the North-Weatern Railway. 276. 

ASSOCIATION(S)-
Question re- . 
Memorial of the Foremen's --of India. 1481. 
Military Sub-Assistant Surgeona --. 379-80. 
Representation from the Indian Produce --. 1864. 
Representation of the Indian Match Manufacturers --. 347 . 
• 

AUDIT-
Budget Demand for "--. II 2409. 
Budget Demand for" --" (Railwaya). 1688-98. 
Question ,.e separation of --from Accounta. 2489. 
Separation of --from Aocounts (Discussed under Demand No. 3-
Railways). 1~ . 

AUDIT AND ACCOUNTS SERVICE-
Question 1'e recruitment for the Indian -. 61. 

AUDITING-
Question re inclusion of --accountancy, etc., as aubjecta for the Indian 
Fina.nce, Civil Service and other Jlublic examinations. 1865. 

AUDIT INSPECTION NOTE-
Question re --regarding the Lady Hardinge Medical College, Delhi. 
861. 

AUDIT OFFICER-
Question 1'tl total ministerial strength oftha office. of the --of the 
Indian Stores Department. 2778. 

AUDITORS-
Question re-
Muslim --on the North-Western Railway. 1334. 
Provincial restrictions on thll opening of branch offices by chartered. 
accountant. and certi1ied -. 1069·70. 

AURANGABAD-
Question rtl military school at --in the Gujrat District. 1276. 

AUSTRALIA-
Question 1'tl grant of the franchise to Indiana in -'-. 37·38. 

AUSTRALIAN GOVERNMENT-
Question 1'e impoaition by the --of special duties on Indian e ort.~ 

2787. 
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AUTOMATIC COUPLEllS-
See under " Couplers." 

AUXILIARY FORCE-
See under "Indian Auxiliary Force," 

AVIATION-
. Budget Demand for "--." 2411. 

B 

BACHELORS OF COMMERCE-
Question 1'13 recruitment of --in certain specified lervices. ]685. 

BAHADUR SHAH, THE LATE EX-KING-
Question re pensiollA of the family of --. 18M-57. 

BALANCES, STERLING-
Question 1'e --with the Secretary of State for India. 1622-23. 

BALUCHISTAN-
Budget Demand for "_-." 2413. 
Demand for Supplementary Grant for" --. '; 1106. 
Question ,'e deportation of Hafiz Said Ahmaa from --. 893, 896-U7. 

BANBASSA-
Question ,'e-

~'rei t charged on stone booked to --by the Oudh and R.ohilkhaud 
Railway. 2792. . 
Provision of reserved accommodation on the Great Indian Peninsula 
and Rohilkhand and Kumnon Railways for coolies· sent from Centra) 
India to -. 2791-92. 

BANERJI,MR. R. D.-
Question ,'e --'s letter to the "Amrita Bazar Patrika" regarding the 
Archalologica.l Depa.rtment. 638. 

BANGALORE-
Question 1'e-
Imperial Institute of Husbaudry and Dairying, --. 394. 
Railway connection between --::md Ootacamund. 1661. 

BANGALORE CITY-
Question "e opening of a telegra.ph office in --. 140. 

BANKURA-
Question "tJ-
Diltance between the waiting shed and the booking office at --on 
. the BengaJ-Nagpur Railway. 664-55. 
Enlargement of the goods godown at --station on the Be~ l r 

Railway. 553-54. 
Siteation of the parcel office at --station on the Bengal-Nagpur 
Railway. 555. 

BAR-
Question 1'6 recruitment of District and Sessions Judges from the --. 

i026. 
o 2 
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BARAKHAMBA-
Question 're case of Lachman Pershad, late Sub-Store-Keeper, P. W. D., 
--, Delhi. 860. 

BARS I LIGHT RAILWAY-
See under" Railway(s)." 

BATTY, CAPTAIN-
Que8tion re deputation of --to meet Their Royal Highne8ses Prince 
and Princes8 Arthur of Connaught at Aden. 736. 

BEAM STATION-
Question "e-
Application by an Indian Radio Telegraph Company for a licenae to 
erect a --. 233. 
Construction of a high power Wirele8s --in India. 363. 
Erection of a Wireless --in India. 348. 

BEEF-
Question re export of --. 135. 

BELAPUR-
Question N' contemplated closing of the Post and Telegraph Ofti"e at 
--in the Thana District. 103. 

BELI RAM-
Question re di8mi.sal of --, Ba.zar Chawdhry of ~ l indi. 292·93-

BELVI, lh. D. V.-
Budget Demand for "Executive Council." 2361. 
Question re-
Expenditure on political propaganda in America. 00. 
,India's contributions to the League of Nation8. 49. 
Liat of private persona holding wirelel8 licenses. 537. 
Refu8al of a wirele8s license to Mr. S. D. Nadkami of Karwar. 538. 
Withdrawal of orders prohibiting the teaching of wireless science in 
Colleges. Cl37. 

BENARES--
Question ,'(',-
Alleged malpractices of labour recruiters at --. 267. 
Recruiting Agents eniployed by the Emigration Depot. --. 64;. 
Recruitment of emigrants at -. M4. 

BENAUES CANTONMENT-
Que8tion ,'e. CAse of Mr. Kailasnath, Assistant Sta.tion Master, --. 
Oudh and RQhilkhand Railway. 274, 345. 

BENARES HINDU UNIVERSITY-
. Question "e increa!le of the annual grant to the --. 1664. 

BENGAL-
Question TC-
Allowances and comforts of detenul in --. 348. 
Attempts at train wrecking in Nort.h --. 348. 
Houae searches in -, 122. 
Intimidation of witneBles and jurors in -. 435.' 
Retransfer of Sylhet &.nd Cachar to --. 36. 

BENGAL AND ASSAM POSTAL CIRCLE-
Question re officiating vacanoies in the selection grades in the-. 
666-67. 
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• 
BENGAL AND NORTH-WESTERN RAILWAY-
See under "Railway(s)." 

BENGAL CRIMINAL LAW (AMENDMENT) ACT-
StoC under "Act(a)". 

BENGAL CRIMINAL LAW AMENDMENT ORDINANCE, 1924-
Sec under" Ordimmce(s}." 
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BENGAL CRIMINAL LAW AMENDMENT (SUPPLEMENTARY) BILL-
Sec under" Bill(s)." 

BENGAL, EASTERN-
Question re rise in the price of rice ;n --. 31-32. 

BENGAL-NAGPUR RAILWAY-
See under "Railway(s)." 

BENGAL ORDINANCE I OF 1924-
Question 1'e arrests in Bengal under Regulation III of 1818 and --. 
142·46. 

BENGAL REGULATION III OF 1818-

Question re-
Arrests in Bengal under - and Bengal Ordinance I of 1924. 142-45. 
Arrests under -. 67'68, 120,  121, 137. 
Arrests under - and the Bengal Criminal Law Amendment Ordi-
nance, 1924. 198·99, 5185. 
Detention of Mr. Subhas Chandra Bosoe under -. 68-69. 
Examination of evidence against persons arrested under --. 349-50. 
Explanation by the Honourable Sit· Hugh Stephenson ° in the Bengal 
Legislative Council of the circumstances which led to the detention 
of Babus Aswini Kumar Dutt and Krishna Kumar Mitra. undei·-. 
576. 
Health of Babu Satyendra Chandra Mitra arrested undel' ---:. 233. 
Lord Morley's  dictum regarding deportations 'under -. 136-3i. 
Number of persons under detention in Bengal under -. 67. 
Repea.l of --and other repressive laws. 120. 

See also under" Regulation(s)." 

BERAR-
Question rf' revision settlement io the two fn/ltfJ.s of Malkapul' and 
Khamgaon in --.. 2790·01. 

BBBAR LEGISLATIVE COMMITTEE-
Question re --. 2791. 

BERHAMGHAT-
Question re dismissal of Mr. Rajaram, Station Master of - on the 
Oudh and RohilkhaBd Railway. 273-74, 065; 

BERTHS, RESERV ATJON OF-· 
Question Te --for passengerll travelling from Delhi to How-Mh. lR57-IiS. 

BHAGUR- . f f th 1" f th D  . l' Queltion r~ exclusion of the vIllage 0  - rom e Imlts 0 e eo/a 1 
Cantonment. B ~ . 
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" BRAGUR VILLAGE-
Question re-
Exemption from taxation of the inhabitants of --included within 
the Cantonment a.rea. 2420-511. 
Exemption from taxation of 8hopkeepers and hawkers attending fa.ir 
at --. 2420-21. 

BHAMBURDA-
Question 1'e construction of --station on the Great Indian Peninsula 
Railway. 382. 

BHARGAVA, HAR PRASkD-
Question 1'1) petition of --, late Subordinate Judge of Akola. 2799-2800. 

BHIWANI-
Question re-
Railway connection between --and Rajputalla.. 1407. 
Railway connection between --ILDd Rohtak. 1408. 

BHORE, Ma. J. W.-
Budget Demand for "Forest." ' ~, 2287-89. 

Demand for Supplementary Grant for "Education." 1102. 

Indian Cotton Oe8S Am~ndment  Bill-
Motion for leave to introduce. 2736. 
Motion to consider. 2736. 
Motion to pass. 2738. 

Indian Merchant Shipping (Second Amendment) Bill-
Motion to consider. 1424-26-
Consideration of clau8es. 1446, 14W, 1451, 1462. 
Motion to pus. 1986. 
Motion for the election of the panel for the Standing Committee on 
Emigration. 1189. 

Re80lution re-
Grieva.nces of Indians in Tanganyika. 1008-10. 
Representation of the Legislative Aseem bly on the Governing Body 
of the Lady Hardinge Medical College, Delhi. 2014-US. 

BIHAR AND ORISSA-
Question re-
Admission of' candidates from - into the Royal Military College, 
Sandhurst. 1 ~. . 
Development of Dha.mrah &8 the port of -. 1086-87. 
Extension of the application of the Tranafer of Property Validating 
Act to the Province of --. 2243. 
Inadequate representation. of residents of --on the cleri.,cal staff 
of the Locomotive Department of the East Indian Ra.ilwa:v at 
J amalpur. 231-33. 
In8uftlciency of income-tax oSicer8 in -. 5'70. 
Proviaion of a 8ea-board for --. ~ ·e , 108'7 •. 

BIHAR LIGHT HORSF...-
Question f'(l-
-. 1078-79. 
Lia.bility of the - to quell disturbances in the Tirhut Divi8ion. 101. 
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BILL(S)-
Bengal Criminal Law Amendment (Supplementary)-
Motion for leave to introduce. 2803-04. 
Adopted. 2B05. 
Introduced. 2805. 
Motion to consider. 2B06·16. 
Adopted. 2816. 
Clauses 2 and a added to the Bill. 2816. 
Motion that clause 4 stand part of the Bill. 2B16. 
Nega.tived. 2B17. 
Motion that clause D stand part of the Bil1. 2817. 
Negatived. 2818. 
Motion that clause 6 sta.nd part of the Bill. 2818-21. 
Negatived. 2823. 
Message from the Governor General recommending the Assembly to 
pass the --in the form annexed. 2860. 
Motion to a.dd clauses 4, 1$ and 6. 2860-78. 
Negatived. 2879. 
Request to Mr. Pre'sident to make a. certificate in terms of Rule 36B (5) 
that the Assembly had refused to pass the Bill in the form re('om-
mended. 2880. 

Cantonments (Amendment)-
Motion for lea.ve to introduce. 1110. 
. AdopteG. 1110. 
Introduced. 1110. 
Motion to consider. 1424. 
Adopted. ] 424. 
Motion to pa.ss. 1424. 
Adopted. 1424. 

Cantonments (House-Accommodation Amepdment)-
Motion for leave to introduce. 1424. 
Adopted. 1424. 
lntroduced. 1424. 
Motion to consider. 2003. 
Adopted. 2003. 
Motion to pass. 200.'i. 
Adopted. 2e03. 

~ode of Civil Procedure (Amendment)-, 
Appointment of MessTs. E. H. Ashworth and L. Graham 11.11 members 
of the Select Committee on the -. 77. 
Presentation of the Report of t.he Select Committee. 1189. 

-Code of Criminal Procedure (Amendment)-
Motion for leave to introduce. 720, 
Adopted. 722. 
l!troduced. 722. 
Motion to consider. 946-49. 
Motion to refer to Relect Oommittee. 954-&6. 
Mot,ion to adjourn debate BinI'! die. 966-58. 
Motion to II.djourn debate ,inr~ di~, adopt.ed. 9fI2. 

Contempt of Courts-
Motion for leave to introduce. 989-91. 
Adopted. 999. 
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:RILL( S)-confd. 
Contempt of Court8-('(mtd. 
Introduced. 992. 
Motion to circulate. 111 1~. 

Adoptee!. 111~. 

Cotton Ginning and Pressing Factories-
Motion'to refer to Select Oommittee. 611-27. 
Adopted. 627. 

Presentation of the Report of the Seleot Committee on the --. 1344. 
Motion to conllider. ~.. 

Consideration of clausel. 2005-14. 
Motion to paIs. 2014. 
Adopted. 2014. 

Ooun Fees (Amendment)-
Nomination of memberll to the Select Committee  on the-. ~ · . 

Hindu Religious and Charitable Trusts-
Motion to refer to Select Committee. 468-1'108. 
Adopted. 508. 

Hindu Trullts (Validating)-
Motion for leave to introduce. 708. 
Adopted. 708. 
Introduced. 708. 

Indian Arbitration-
Motion for leave" to introduce. 717-18. 
Adopted. 718. 
Introduced. 718. 
Indian Carriage of Goods by Se ~

Motion for leave to introduce. 769. 
Adopted. 770. 
Introduced. 770." 
Motion to circulate. 770. 
Adopted. 770. 

Indian Coinage (Amendment)-
Motion for leave to introduce. 1~ 

Adopted. 716. 
Introduced. 716. 
Indian Cotton Cell (AmendJDent)-
Motion for leave to introduce. 2'736. 
Adopted. 2'735. 
Introduced. "2736. 
Motion to consider. 2736. 
Adopted 2736. 
Motion to pa.n. 2736. 
Adopted. ~. 

Indian Finance-
Motion fo), leave to introduce. 1Rfl,. 
Adopted. 1 A40. 
Introduced. 1&.40. 
:Motion to consider. 2422·8'7. 
Adopted 2488. 
Consideration of clauses; 1·~' . 

ConliderAtion of Schedules. ~  .. 7j, ~ l S. 
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JHLL(S)-C(lIItd. 
Indian Finance-contd. 
Motion to pass. 2604-29. 
Adopted. 2630. 
Motion to consider the amtmdment made by the Council of State. 
2716-32. 
Ado te~ 2733. 
Motion to-a.gree to the a.mer.dment made by the COl1ncil of fiiate. ~ 
Adopted. 2736. 

Indian Income-tax (Amendment)-. 
Motion for leave to introduCe. 629-30. 
Adopted. 630. 
Introduced. 630. 
Motion to consider. 986-8i. 
Adopted. 987. 
Motion to pass. 987. 
Adopted. 987. 

Indian IIll'0me-tax (Second Amendment)-
Motion for leave to introduce. 1985. 
Adopted. 1986. 
Introduced. 1986. 
Motion to consider. 2646-46. 
Adopted. 2646. 
Motion to pass. 2646. 
Adopted.· 2646. 

Indian Medical Degrees (Amendment)-
Motion for leave to introdul'fl. 709. 
Adopted. 709. 
Introduced. 709. 

Indian Merchant Shipping (Amendmen.)-
Motion for leave to introduce. 7i-78. 
Adopted. 78. 
Motion to conaider. 263. 
Adopted. 25"3. 
Motion to pa.ss. 253. 
Adopted. 263. 

Indian Mercha.nt Shipping (Recond Amendment)-
Motion to consider. 1424-43. 
Adopted. 1444. 
Consideration of clauses. 1444-62. 
Motion to pass. 1985-2003. 
Adopted. 2003. 

Indian Pa.per Currency (Amendment) (introduced by Sir Basil B , ett~
Motion to consider. 79-88. 
Kot.ion to a.djourn consideration. 8998. 
Adopted. 98. 
Motion to refer to Seleet Committee. 589-96. 

Negatived. 604. 
Motion to consider. 1~ . 

Adopted. 60S. 
Consideration of ciausoll. (:08611. 
Mot.ion to pass. 611. 
!\,loptt'!d. 611. 
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B!LL(S)-contd. 
Indian Paper Currel)cy (Amendment) (introduced by Sir PUl'ahotamdu 
Thakurdas)-
Motion for leave to introduce. 718·19 
Adopted. 720. 
Introduced. 720. 

Indian en~l (Jode (Amendment)-
Motion for leave to introduce. 7113. 
Adopted. 716. 
Introduced. 716. 

Indian Penal Code (Amendment)-(Amendment of section 375)-
Petitions relating to the --. 71. 
Motion to re-commit to Select Committee. 484--86. 
Adopted. 48i. 
Nomination of Dr. S. K. Datta aDd Mr. Amar lq'ath Dutt to Se"8 
on the Select Committee. ~. 

Report of the Committee on Public Petitions on petitions relating to 
the-. 1119. 
Receipt of a petition relating to the --. 1291. 
Presentation of the Report of the Select Committee on the --. i344. 
Motion to consider. 271()'13. 
Adopted. 1713. 
Consideration of clause 2. i823-9. 
Consideration of clause a 2881·96. 
Insertion of new clause after clause 3. 2897-2905. 
Consideration of clause 4. 2905-06. 
Motion to pass. 2906. 
Motion to adjourn further consideration till the SimI .. Session. 2906 09. 
Withdrawn. 2909. 
Motion to pass. 2909-12. 
Negatived. 2913. 

Indian Ports (Amendment)-
Laid on the table as passed by the Council of StI1.t-e. 1344. 
Motion to con.ider. 2003. 
Adopted. 2004. 
Motion to pass. 2004. 
Adopted. 2004. 

lndian Railways (Amendment)-
Motion to consider. 512-525. 
Adopted. 525. 
Motion to pass. 525. 
Adopted. 526. 

India.n Soldiers (Litigation)-
Presentation of Report of Select Committee. 5811. 
Motion to consider, as reported by the Seled Committet'o ~11I1 ill. 
Adopted. 891. 
Motion to palll al amended. 892. 
·4dopted. 892. 

Indiatt Stamp (Amendment)-
Introduced. 2645. 
Motion to consider. 2645. 
Adopted. 2641t 
Motion to pass. 2645. 
Adopted. 2645. 
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IHLL(S)-cont:1. 
Indian Succession-

Motion to refer to Joint Committee. 7411 
Adopted. 740. 

Motion for nomination of members of Joint Committee. 'i41. 
Adopted. 741. 

Indian Su<.'.eeaaion (Amentiment)-
Motion to refer t·o Joint Committee. 741. 

Adopted. 741. 
Motion for nomination of members of the Joint Committee. 741. 

Adopted. 741. 

Indian Tariff (Amendment)-
Motion for lea.ve to introduce. 987-88. 

Adopted. 989. 
Introduced. 989. 
Motion to refer to Select Committee. 1189-99. 

Adopted. 1199. 
Present,ntion of Report of Select Committee. 1985. 
Motion to (,onsitier. 2633. 

Adopted. 2633. 
Consideration of the Schedule. 2633-44. 
Motion to pasa. 2644. 

Adopt.eel. 2644. 

Indian Trade Uniona-
Motion for leave to introduce. 78-79. 
. Adopted. 79. 
Motion to refer to Select Committee. 741-44. 
Motion to refer to Joint Committee. 744-59. 

N egl1.tived. 769. 
Motion to refer to Select Committee. 759-69. 

Adopted. 769. 
Appointment of MI'. A. G. Clow to be a member of the Select Oommittee 

on the --. 2736. 
Kenya Immigration-

Question 1't' the --. 207. 
Law of Property '(Amenelment)-

Motion for leave to introduce. 717. 
Adopted. 717. 

Introduced. 717. 
Legislative Assembly (President' •. Salary)-

Motion for leave to introduce. 629. 
• Adopted. 629. 

Introduced. 629. 
Motion to consider. 969. 

Adopted. 977. 
Motion to pall. 1199. 
Motioll to amend clause 2 . 1199-1207. 

Atiopted. 1207. 
Motion t,o pRSS. 1207. 

Adopted. 1207. 
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BILL(S)-coutd. 

. ' 

Ma.ternity Benefit-
Motion to refer to Select Committee. '526. 
Motion to circulate. 673-78. 
Adopted. 697. 

Obscene Publications-
Election of Members to serve on the Select Committee on the --. 149-
6(). 

Presentation of Report of Select Committee, 969. 
Motion to consider Report of the Select Committee. 1207-(19. 
Adopted. 1209. 
Consideration of clauses. 1209-17. 
Motion to pass, as amended. 1307 -21. 
Adopted. 1321. 

Prisons (Amendment)-
Motion for leave to introduce. 1110. 
Adopted. 1110. 

Intl·oduced. 1110. 
Motion to consider. 1493; 
Adopted. 1423. 
Motion to pass. 1423. 
Adopted. 1423. 

Motion to consider amendment made by the Council of State. 2644. 
Adopted. 2645. 4 

Amt'ndment m ~de by the Council of Rtnte agreed to. 2645. 
Question re number of questiolls asked, Resolutions moved, and 11011· 
official --introduced in the first sessiolls of the first and second 
Assemblies, respectively. 124. 

Special Laws Repeal-
Motion for leave to introduce. 709-10 
Adopted. i14. 
Introduced. 714. 
Motion to consider. 723-29. 
Debate adjourned. 729. 
Motion to contider. 899-902. 
Motion to refer to Select Committee. 902-905 
Withdrawn. 924. 
Motion to adjourn debate. 945. 
Adopted. 946. 
Motion to consider. 2648-55. 
Adopted. 26M. 
Consideration of clauses. !6&5-90. 
Consideration of the Schedule.i691-93 . 
Motion to pall. 2693-2708. 
Adopted. 2709. 

S e ~l Marriage (Amendment)-
Motion to refl'r to Select Committee. 697 ·98. 
Motion t,o circulate. 698-701. 
Adopted 708. 

Succession Certificat" (Amendment)-
Motion to refer to Jomt Committee. 263132 
Adopted. 1632. 
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IHLL(S)-contd. 
Succc8Bion Certificate (Amendment)-contd. 
Motion to nominate certain Members of the Legislative Assembly to 
serve on the Joint Committee. 2632-33. 
Adopted. 2633. 

'Tra.nsfer of ro~rt  (Amendment)-
Motion for leave to introduce. 716-17. 
Adopted. 717,'· 
Introduced. 717. 

Weekly Payments- . 
Mot.ion to refer to Select Committee. 509-611. 
Motion to circulate. 511. 
Adopted. 511. 
Question rl' opinions on the --. 265. 

Workmen's Breach of Contract (Repealing)-
Motion to consider. 627-28. 
Adopted. 628. 
Motion to pass. 628. 
Adopted. 629. 

BISWAS, BABU JOGENDRA NATH-
Q~elltion r~ retirement of --, a clerk in the Dead Letter Office, Ca.lcutta. 
1844. 

BLACKETT, THE HONOURABLE SIR BASIt-
Budget Demand for-
" Audit" (Railways). 1895-98: 
" Customs ". 2046,  2060, 2067, i068-72, 2081, 2089-90, 2188-90, 2196, 2203-
04. 
"Indo-European Telegraph Department". 2309-10,  2310-11. 
" Interest on ordinary debt and reduction or a.voidance of debt". 51314, 
2316,2317, 2320-23, 2324,  2326,  2327, 2329,  2833, 2336-89. 
" Opium". i227, 2233,  2237, 22M-63, 2264, 2265, 2268, 2270,  2271. 
" Railway Board". 1541-42, 1672. 
" Salt ". 2181-83 . 
. " Stamps". 2276-77. 
" Taxes' on Income". 2119, 2124-26,  2131-34. 2135. 
" Working Expenses: Administration" (Railwa.ys). 1714, 1732,  1733. 
" Working Expenses: Repairs and Maintenance and Operation" (Rail-
ways). 1786-88, 1790-91. 

DemarJd for Supplementary Grant for-
" Customs ". 1 093, 1094. 
" Opium". ]097-99. 
" Refunds". 1103-04. 

·Genera.l Discussion on the General Budget. 1879, 1892, 1897, 1901, 1906, 
1919, 1920, 1973-81-

India.n Income-tmx (Amendment) Bill-
Motion for lea.ve to introduce. 629-30. 
Motion to consider. 986-87. 
Motion to pass. 987. 

Indian Income-tax (Second Amendment) BiIJ-
Motion for lea.ve to introduce.· 1985. 
Motion to consider. 2645,  2646. 
Motion to pa.is. 51646. 
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BLACKETT, THE BONOUKABLE SIn BASIL-cotted. 
Indian Finance Bill-
MotiOn to considl"r. 2422,  2426, . ~~, 2456, 2464,  2466,  2468, 2470, 2471. 
2472, 2483-8b. 
Consideration 'of clauses. 2504, 2527-29, 2541,  2550, 2552,  2554, 2t'155-56. 
Conaidet'ation of Schedules. 2564; i570, 2r.93, 21>99,2600. 
Motion to pass. 2604, 2614. 
Motion to conBider the amendment made by thl" Council of State. 2716-
18, 2723; 2724,  2731, 2732. 

Indian Paper Currency (Amendment) BilI--.(Introduced by Sir Basil 
Blackett)-
Motion to consider. 79-98. 
Motion to refer to Select Committee. 596-600. 
Motion to consider. 607-08. 
Consideration of clause.. 610. 
Motion to paM. 611. 

Indian Paper Currency (Amendment) Bill-(Introduced by Sir 
Purshotamdaa Thakurdaa)-
Motion for leave to introduce. 719-20. 

Indian Stamp (Amendment) Bill-
Introduced. 2646. 
Motion to consider. 2645. 
Motion to pass. 2645. 

Indian Tariff (Amendment) Bill-
Motion for leave to introduce. 987-88, 989. 
Motion for adjournment toO call attention to the action of the Govern-
ment of India in according sanction to the imposition of a tax OD 
arrh'als by Bea into Burma. 2497. 
1rIotion for the eleetion of the Public Accounts Committee. 236. 
Motion for the election of the Standing Finance Committee. 235. 
Non-recurrent grants out of the surplus of 1925-26 to Bombay, Burma.. 
the Central Provinces and Assam. 2499-2500, 2001. 

Resolution ,'('-
Debt position oj Indian. 1120, 1122, 1120,  1126,  1127, 1131-40, 1143, 1144, 
1151, 1156, 1167-69. 
Grant of a bounty to Steel Manufacturing Companies. 248-49. 
Inquiry into the question of Currency .and Exchange. 173-76, 180, 1 ~ 

297-301, 308-09, 315. 
Prohibition of the import, manufacture and Bale of liquor. 819. 
Provincial contributions. 2736-38, 2767-70. 

BLACKMAIL-
Question r ~

Corruption and --on Indian Railways. 1083. 
Measures taken to put a stop to corruption and - on the North-
Western Railway. 2097-98. 

BOARDS OF DIRECTORS-
Question re cost of .ma.intenance of --of ComI*niel working State 
Railways. 886. 

BOMBAY-
Non-recurrent grant. out of the .urplu. of 1925-26 to --, Burma, the 
Central Provinces and Anam. 2499-1601. 
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nOMBAY-c(o/,td. 
Question re-
Grant of compensatory allowance to postal officials at --, Puona a.n(], 
Karachi. 17. 
P. & O. train, de l ~ between --!Lnd Ca)(\ufta. 45. 
Treatment of ex·King Prempeh of Ashanti in --. 1009. 

BOMBAY, BARODA AND CENTRAL INDIA RAILWAY-

See under " Railway(s)". 

BOMBAY-MADRAS MAIL- • 
Question re issue of tickets at Pamalwady Station on the Great Indian. 
Peninsula Railway to passengers travelling by the --trains. 381-82. 

BOMBAY PRESIDENCY-
Question re number of Trade rnions in the --. 233. 

BOMBAY SUBURBS-
Question re revision of the pay of postal officials employed in the - •. 
846. 

BONUS-
Question re non-payment of Postal Endowment Policy holders of the -
for the quinquennium 1917-1922. 260. 

BONUS SCHEME-
Question re-
--in force in Currency Offices. 660,  661, 662.' 
Distribution of latJaes 01' forfeitures occurring under the --in force· 
in Currency Offices. 66HI2. 

BONUS SYSTEl{-
Question "'e introduction of the 
Offices. (<<30, 662. 

BOOK(S)-
Question re-

in lieu of pension in Currency· 

Confiscation by the Customs Authorities at Karachi of a case of -
addressed to Mr. S. D. Hasan of the Labour Publishing House,. 
Lahore. 2166. 
Proscription of certain --. 560. 
Publication of certain --under the editorship of the Director oi 
Public Information. 735. 

BOOKING OFFICE(S)-
Question 1'(j distance between the waiting shed and the --at Bankura 
Station 00 the Beogal-Nagpur Railway. 664-55. 

BOOKING WINDOW(S)-
Question re protection from ra.in and SUD of the first and second class. 
--in the Peshawar C~t  Railway Station. 2186. 

BOOx.-PACKET(S)-
. Question re reduction of postal r ~e  for -. -.' 1326. 
Statement laid on the table showlng statlstlc. of Inland Post --. 2041 .. 

B S A ~S
Question re railway -. 875·76. 
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BORDER TRIBES-
Question l'e arming of villagers as a llrotection against raids by -. 
lU. 

BOSE, DIL. SUDHINDRA-
Question re refusal of a passport"to --, Lecturer in the State Univer-
sity of lowa. 31, 104-6, 106, ·649, . 

BOSE, MR. SD,BHAS CHANDRA-
Question 1',,-
-Charges against --, 37()..71. 
Detention of --under Bengai Regulation III of 1818. 68-89. 

BOTANICAL SURVEY-
Budget Demand for II --". 2410. 

BOUNTY(IES)-
" Demand for Grant to defl'ay the - to the steel industry. 260-52. 

Question rr. --to the Tata Iron and Steel'Company, Limited, 393. 
Resolution re grant of a --to steel manufacturing companies. 236-49. 

BOY SCOUTS-. 
Question re railway cOMessions to -. 1927. 

:BRADSA W, ISDIAN-
Question re extensioQ of Governmp.nt patronage to the --. 2034. 

BRAHMIN(S)- • 
. Question rt: --commi .. ioned and non-commissioned oftlcers in the Indian 

Army. M4. 

"BRAKESMAN(MEN)-
Question rr'-
Pay of --on railways. 346. 
Reduction of Guards to --on the Oudh aud Rohilkhand Railway, 
657. 

"BRANCH LINE(S)-
New --policy (Discussed under Demand No. I). 1665-86. 
Question I'e construction. of --and feeder railways. 267. 
Statement (laid OD the table) relating to the financing of --, 1291-95. 

:BRASS FINISHING SHOP, MOGHALPtJRA-
Question re grant of a gratuity to J amaluddin of the --, 2173. 

BRAY, MR. DENYS-

" 

Budget Demand for "E el~ ti ... e Council". 2387-89. 
Oath of Office. 2489. 

Special Lllws Repeal BiJI-
Motion to consider. 908-10, 
Consideration of clauses. 2673. 

:BRIBERY-
Question rc alleged --and corruption on the Eastem Bensa.l Railway. 
221. 

8RIDGE(S)-
- at Mokameh Ghat (Discussed under Demand No.7). 179'7. 
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BRIDGE(S)-contd. 

Question re-
Levy of toll on railway --. 2029 •. 
Le\'Y of toll on the Bengal and North-Weatern Railway -- over the 

Gunduk at Sonepur. 0028-29. _, 
Repairs to railway tunnel •• --, etc. 886. 

BRINDABAN-
Question re railway connection between Muttra and Aligarh via -. 

2774. 
BRITISH COLUMBIA-

Question reo removal of disabilitieaof !ndiana domioiled .in -. 163&. 
BRITISH EMPIRE-

Question rtl trade of India with the Crown Colonie. and Dominion. of the 
,-. 278&-87. 

BRITISH EMPIRE EXHIBITION-
Question re-
-. 196-96, 447-48. 
India's participation in the --. 663. 
India's participation in the -- in 192&. 1281. 
Officers drawing £200 a year and over employed by the Government of 

India at the last -. 2024-26. . 
.BRITISH GUIANA-

Question Tf'-

Appointment of Emigration Commissioners in -, Fiji, etc. 1639. 
British Indians domiciled in --, Trinidad, Jamaica, Mauritius, Fiji 

and Kenya. 1634. 
C'olcn:sat:on schenll' in -. 1634. 
Cremation of the dead bodie. of Hindus in --. M8. 
Emigration to -. 263. 
Grievances of Indians in -. M8. 
Repatriation of Indians from --, Fiji, Mauritius and South Africa. 

1638. I 

Shooting of Indians in -. 263. 
BRITISH GUIANA DEPUTATION-

Question re report of the --. 269. 
BRITISH INDIA STEAM NAVIGATION COMPANY-

Question f'e grievances of deck pusengers of the -. 2246-47. 
BRITISH LEGATION AT KABUL-

Question re expenditure on the -. &&8. 

BRITISH MUSEUM-
Question re financing by the - of Sir Aurel Stein's second expedition. 

1287. 
BRITISH TRADE AGENTS-

Question "e --. at Gyantse and Yatung. 659. 

BRITISH .TREASURY-
Question "e India's contribution to the - on account of the Privy 

C'ounril. 1624. 
BROACH-DAHEJ-

Question "e construction of the --- branch of the Bombay, Ba.roda aDd 
Central India Railway. 671; 

D 
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BROAOH-JAMBUSAR-
Question re-
Extension of the --lin'e of the Bombay, Baroda and Oentral Indio. 
Railway to Ka\·i. 871. . 
Lavatories in third claas coapartments on the - branch of the 
Bombay, Baroda and CentrR.1India Railway. 672. 

BUDGET-
GUERAL-

Demands for grants-
Demand No. 16 (Customs). 2062-92, 1 .~ 

Demand No. 17 (Taxes on Income). 2098-2137. 
Demand No. 18 (Salt). 2137-60, 2176-88. 
Demand No. 19 (Opium). 2204-37, 22M-71. 
Demand No. 20 (Stamps). 2273-82. 
Demand No. 21 (Forest).. 2282-89. 
Demand No. 22 (Irrigation, Navigation, Embankments, and 'Drainage 
Works). 2289. ' 
Demand No. 23 (Indian Postal and Telegraph Department). 2989-t308. 
Demand No. 24 (Indo-·European Telegraph Department). 2308-13. 
Demand No. 26 (Intereat on ordinary Debt and Reduction or Avoidance 
of Debt). 2313-42. 
Demand No. 26 (Interest on Miscellaneous Obligational. 1f06. 
Demand No. 27 (Staff, Household and Allowances of tlie Governor 
General), SUoo-06. • 
Demand No. 28 '(Executive Oouncil). 234"-2406. 
Demand NOB. 29-88. 2406-17. 
General discuuion on the --. 1867-1921, 1929-81. 
Introduction of the - for 1 ~. 1800-1839. 
Message from 'His Excellency the Governor General regarding elate. for 
, the -. 993-9-'. . 
Message from His Excellency the Governor General rogarding heads 
of expenditure open to discussion when the - is under consideration. 
994. 

BAILWAY-

Demand No.1 (Railway Board). U.sa-lM5, 1648-1811. 
Demand No. 2 (Inspection). 1689-88. 
Demand No.3 (Audit). 1688-98. 
Demand No. " (Working Expenses: Administration). 1699-1734, 1739-77. 
Demand No. 5 (Working Expenaea: Repaira !Iond Miscellaneoua and Opera. 
tion). 1777-98. 
Demand No.6 (Oompanies' and Indian Statel' ahare of lurplua profits 
and net earning.). ~ 1796. 
Demand No.7 (New Oonstruction). 1797-98. 
Demand No.8 (Open line works). 1798-1806. 
Demand ,No.9 (Appropriation to Der;n'eciatioD Fund). 180&. 
Demand No. 10 (Appropriation from Depreciation FUlld). 1806. 
Demand No. 11 (MilcellaneouB). 1805. 
Demand No. 12 (Appropriation to the Reserve Fund). 18011. 
Demand No. 14 (Revenue-Strategic Lines). 1806. , 
Dt'mand No. 15 (Expenditure charged to Oapital-8trategic Linea). 1806. 
General discu •• ioa' on 'the -. 134&-1406. 
Introduction of the - for 1916-18. 129&-1307. 
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BUDGET-contd. 
RAIl. \V AY· ._('(1/1 frl. 
Ruling by Mr. PresideQt as to the order' in which mo~ion :relating to 
Demand No. 1 (Railways) should bl!. considered. 1483. 

BURDON, Ma. E.-. . :., 
Budget Demand' fur .. Executive COWlcil ". 2376.' 

Cantonments (Amendment) Bill-
Motion for lea"Ye "tv introduce. 1110, 
Motion to CODsider. 1424;' 
Motion to pUB. 1414. 

Cantonments (Houlle-Accommodation Amendment) Bill-
Motion for leave to.introduce. 1424. 
Motion to consider. 2003. 
Motion to pass. 2003. 

General discussion on the General Budget. lR99, 1963-69 . 

. Resolution re establishment of a Military College. 1 ~ 1, 1241. 

BFRDWAN-
Question f'e appointment 8f Mr. Le Sage as Postmaster of --. 66i. 

BURDW AN DIVISION-
Que.tion ".e postal motor vans in the --. 666; 

BURDW AN POSTAL DIVISION-
Question I'e Graduates and under-Graduates qualified to pails the 
efficiency bar in the --. 667-68. 

Bl'"RMA-
Question re-
Abolition of the Capitation Tax in --. 138. 
Capitation Tax in --. 102. 
Employment of Indians in --. 866. 
Hardships of Indian labourers in --. lOS. 
Memorials of the reprellentativell of the Postal and Railway Mail 
Sf'rvice, --. 54. 
Non-recurrent grants out of the surplus of 192&-26 to Bombay," ..... -. the 
Central Provinces and Assam. 2499-2601. 

BUSINESS-
See under" Statement of BUllinesll ". 

BUS SERVICE-
Question t'e --for the conveyance of clerks from Raisina to the Secrf'· 
tariat in Delhi. 116. 

c 

r.ACHAR- . 
Question re re·transfer of Sylhet and - to Bengal. 36. 
e~l tion re re-transfer of Sylhet and --to Bengal. 150.64. 

CADETS-
Question t'r-
Number of --at the Royal Indian Military College. Debra Dun. 
Recruitment. of - -for King's Commissions. It'76-76 
Supply of suitable Indian - for Sandhurst. 136. 

D2 

16.1P. 
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CALCUTTA-
Q e tion~ 

Accumulation' of parcels in the - Railway Mail Service Parcel Sorting 
Oflice. fMI-42. 
Delivery of money orden and insured letters in --. 669. 
Grant of --local allowance tb all employes of. the Eaatern Bengal 
Railway servi6g in --. no. 
Income-tax a8llessmenta in --. 1861. 
Opening 'of the port of - to the Hedjaz pilgrim traffic. 984. 
Payment of overtime allowances to the staff of the - Bailway Mail 
Service Parcel Sorting Office for working extra hOUH. 1841. 
P. & O.train, de. lw:e between Bombay and --. 4&. 
Tranafer of the Oudh and Rohilkba.nd Railway ~ li. e  to -. MO-61. 

CALCt"'TTA UNIVERSITY-
Question re re-constitution of the --. 118-19. 

CALVERT, lb. H.-
Bengal Oriminal Law Amendment (Supplementa,ry) Bill-
Motion to consider. 2808, 2809, 2811. 
Budget Demand for "Customs". 2063, 10M. 

CAMPBELL, llR. J.-
Question "e. appointment of Mr. J. C. Walton &8 .Indian Delegate to the 
Opium Conference 'Vice. --. 284-86. ' 

CANTONMENTS (AMENDMENT) BILL-
See under" Bill(s)". 

CANTONMENTS (HOUSE-ACCOMMODATION AMENDMENT) BILL-
See under .. Bill(s)". 

CANVASSING-
Question re --by applicants for appointments under the Central Gov-
ernment. 1061-62. 

CAPITAL EXPENDITlTRE-
Question re --of varioua railwaya. 1618-17. 
Quinquennial programmes of --for the varioul railways. 1817. 

CAPITATION TAX-' 

See under" Tax(es) ". 

CARPET(S)-
Question re alleged disa.ppearance of --belonging to the Commerce 
Department. 2169-70. 

CASH OVERSEERS-
Question re travelling allowances 01--01 the Postal Department. 637-38. 

OATTLE-
Question r,.-
Export of --. 1666-66. . 
Restriction of the slaugliter of useful and prime --:. 142. 

CA V ALRY REGUIENT(S)-
Question re recruitment of Muhammadan. of the Ferozepur, JuDundur 
and Ludbiana Districts in -. 1173. 
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CAWNPORE-
Reduction of the working hours of guards employed on goods trains 
running between Gonda and --on the Bengal and North· Western 
Railway. 2421. 

CEMENT, PORTLAND-
Question re British --for the South Indian Railway. 371. 

CENSUS-
Budget Demand for <1 __ )'. 244. 
Question re --of papers. 142. 

CENTRAL ADVISORY COUNCIL FOR RAILWAYS-
Election of Members to serve on the --. ~. 440. 
Motion for election of Members to the --. 77. 

CENTRAL ASIAN ANTIQUITIES-
Question 1;e-
Allotment of a. portion of Sir Aurel Stein's collection of -to the 
Prince of Wales's Museum at Bombay. 1287. 
Disposal of Sir Aurel Stein's collection of -. 1286. 
Sir Aurel Stein's collection of -. 1286, 

CENTRAL BOARD' OF REVENUE-
Budget Demand for "--". 2408. 

CENTRAL INDrA-
Budget demand for "--". 2414. 
Demand for Supplementary Grant for " ". 11 ~. 

Question rtJ provision of reserved accommodation on the Great Indian 
Peninsula and the RohiIkhand and Kumaon Railways for coolies sent 
from --to Banbatsa. 2791·92., 

CENTRAL INDIAN SOLDIERS' BOARD-
Question rtJ constitution of the -. 1276·77. 

OENTRAL LEGISLATURE-
See under" Legislature, Central". 

• CENTRAL PROVlNCES-
Non-recurrent grants out of the surplus of 1925·26 to Bom ~·, Burma, 
--, and Assam. 2"99-2501. 

CEYLON-
. Question ~
. Connection of India and - by Railway. 559, 

Ill·treatment of British Indian subjects in --. 558. 
Publication of the annual report of the Agents of the Government of 
India in --and Malaya. 46B. 
Wages of labourers in - tea plantations. 26B-69 • 
• CHALMERS, MR. T. A.-

Marternity Benefit Bill-
Motion to refer to Select Committee. 682.83, 686, 687, 

Question ,'('- ,.. . 
Provision of roadways over ralhvay brIdges 10 Assam. 24,·20, 
Revenue realised from the tea industry in India. 103. 
Revenue realised from the tea industry of Assam. 102. 
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C AMA. .~ LALL, llR.-

.Budget Demand ~ 
t. Audit"; 1 ~.· 

" Customs". 2072, 2081.' 
" Executive Council". 2355, 2356, 2399. 
" il~  Board" . 1492, 1494-96, 1002, 1533. 
" Working Expenses: Administration". 1752. 

Demand for"Grant to defray the bounty of the steel jodust.-y. 250-52." 

Dissociates himself from the remark. made by Sir Sivaswamy Aiyer 
regarding the aPP1'eciation of the Membereof the Legislative Assembly 
of the opportunitiea afforded to theItl of witoeiBiD8 the Military 
Man<2uvres at Delhi. 70. ' 

Does not press his motion for Adjournment. 70. 

Expression of the sympathy of the Legiel_tive Alllembly for the loldier 
who Will wounded during the Milital'Y ManOeuvres in Delhi. 1~. 

Genel'a} discussion on the General Budget. 1961-63-

Indian Finance Bill-
Motion to pase. 2612-18, 2619. 

Indian Trade Unions Bi1l-
Motion to refel' to Joint Committee.7M, ~ . 

llotir,n to refer to Select Committee. 761, ~. 

Maternity Benefit BiIl-
Motion to refer t-o Select Committee. 681)·87, 691, 692-.' 
OlJaeent' Publications Bill-
Consideration of clausel. 1314-15. 

Question re- . 
Alleged disappearance of carpeta elo S~ " ,1-0 the Commerce 
Department. 2169-70. 
Allowance. for Army Ofticel'8. 2782·84 .. 
Appea-! of Babu Rajaram, Stat,ion Malter. Oudb and Rohilkhand 
Railway. 346. ., 
Appointmt'nt of " Committee to examine the dejD8.nds of the All· 
India. Postal and R. M. S. Union. 263-M.·· 
Appointment of Colonel Needham to inveatigate the que.tioa of 
improvement in the medi~ l rr ll emen~ oQthe N.;>rth-Weetern 
Ra.ilway. 1847·48. 
Appointment of Indianl 0.1 Traffic Inspectors on the North··WeaterJl 
Railway. 20]9-20. ,  . 
Appointment of Mr. F. Webb 0.1 Suoerintendent, Centra'! Registry 
Office in the office of the :A"ent, North.We.tern Railway. '1530. 
Arrears of pay ofRliilway Mail' S~r i ie olficials of "I?" Divi-
sion. 1186-87. ' 
Arrests under Bengal Regula.tion III of 1818 and the Bengal Criminal 
Law Amendment Ordinance, 1924. W. , 
Case of Ahmed Sayid, a graduate employed OD the NOl'tb·W"ltern 
Railway. 2022. 
Cftllle of Mr. 'Xailaahnath, a .. istant station master, Ben ares Canton· 
ment. 345. 
nornmercial Superintendent on the North-Western Ra:iJway. 2024. 
Compei:.sation 1-0 certain Punjab postal employeeJ reinstated after 
a.lleged ron ~  dismissal. .352-58. 



nmu TO LlOtBLATlVB' ABBIlIBLY DIBATl8. 

CHAMAN LALL, M .~ 

Question re-conttl. 

39 

OOQDrma.tion .oftempora.ry men in the Government of India 
Secretariat. 1l ~ . 

Convention •. and recommendations of the International Labour Con-
ferences. 260. 
Correspondence between the Secretary of State and the Government 
of Indiclo regarding the promulgation of .the Bengal Oriminal La.w 
Amendment Ordinance, 1924.i66-68. 
Deportation of Mr. Horlliman. 1846-47. 

Discontent among Indian graduates employed iQ the Traffic eide of 
the North-Western Railway. 2020·21.·· 
Economies ·in the permanent superior establishment of the' North-
Western Railway. 528. 
Educational qualif.ic&tioos of Mr. Hammil, Rate. Inlpector, North-
Western Railway. 2021. 

Emi~r tion to :British Guiana. 268. 
Equality of treatment for Indian worken abroad. 163. 
Europe&tl. Anglo-Indian aQd Indian apprenticel on the North-
W p.&tern Rail'way. 533-35. 
Furniture of the Deck: Pa.asengers' Committee and the FilC8il Com-
mislion. 2170. 
Grant of annual increments to temporary men in the Government of 
India Secretariat. 1183. 
Grant of gratuitiel to postal ofJicia.is employed in connection ;t:ith ~ e 

Waziristl.lln Field Postal Operations, etc. ~· i. 

Grievances of Indian graduates employed in the Claims Section of 
the NOl·th·Western Railway. 2Oi2, 2023. . 
Honorary Assistant Traffic Superintendentl on the North-Western 
Railway. 2023-24. 
Indianisation of the Army. 2784-
Indians in certain specifi.ed appointments on.· the North-Western 
Railway. 582-33. 
Initial pay· of t·emporary men confirmed: in the Government of India. 
Secretariat. 1184. 
Kohat DilituJlbances. 569. 
Legislation for the utilisation of the leisure hours of industria.l 
workers, etc. 263. . 
Ofilce Superintendent; in the Office of the Agent, North-Western 
Railway. 630-32. 
OBce Superintendent of the Office, of the Chief Enginecr, North-
Western Railway. 530-32. 
Opinions on.the Weekly Payments 11ill .. 265. 
Pay of brakesmen on railways. 346. 
Pay of Station Masters and Assistant Station Masters at roadside 
stations on the Oudh and Rohilkhand Railway. 843. 
I'ermanent re-employment in the. Government of India Secret,ariat 
of temporary· men whose appointments were abolished owing to 
retrenchmeQt. U83-84. 
Precedence given to up-trains over downtraina on ·the Multa.n 
line. 1780-81. 
Promotion of Indian Station Masten on the Oudh .ri~ Q il nd 

Railway, 345-46. 
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CRAUN LALL, KB.-CtHItd. 

Question re-cfmtd. . 
Promotion of Indian Graduates to the ppsts of Assistant Traffic 

SuperinteD.denta on the North-Weetern Railway. 2021-22. 
Promotion of postal officials in the Punjab Circle. 1187. 
PromotioDi for War .nices ronderedby postal official.. 366. 
Prospects of Indian Graduatee on the North-Weatern Railway. 2020. 
Quadification. of Foremen, Loco. Illspectora, etc., on the North-

Weatern Railway. 639. 
Qualification. of Mr. L. 0.' Ryan, a Train Oontroller on the North-

Western Railway. 51014. 
Qualifications of Meaara. H. E. Gatelay and E. J. Gatelay, Train 

Controllers on the North-Weatern Railway. 2024. 
Quali&cations of o.cera in the North-WesterQ Railway Work-

shops. flaS. 
Recommendations and convention. of the sixth International Labour 

Conference. 260-62. . 
Recruitment of Indians for certain specified appointments on the 

North-Western Railway. 639-40, 2021. 
Reduction of the clerical establishmcnt on the North-Western Rail-

way. 537, 640. 
Renewal of the recognition of the Oudb and Rohilkhand Railway 

Union. lW8-47. 
Report of the Reform. Inquiry Committee. 2'784-86. 
Re-settlement of the Kohat refugees. 264. 
Result of appeal. from the decision of the Postmaster General, 

Punjab. 363. 
Retiremenf. without forfeiture of (Jratuity of retrenched staff of the 

North-Western Railway. oat. 
Running of trains on the Multa:n line. 2779·80. 
Scales of pay of Indian and Anglo-Indian or European Assistant 

Station Master.. 347. 
Shooting of Indians in Britiah Guiana. 5163. 
Special carriages for officers on the North-Weatern Railway. C,28-30. 
Stoppage of the annual incrementa of certain .Punjab postal 

officials. 1186. 
Suh-post offices in the Punjali Circle maDDed by five or more· 

ofticial.. 1187-88. . 
Temporary men in the Government of India Secretaria.t. 1183-84. 
Utilisation of the Fine Fund on the North-WeaternRailway.· 640-42. 

Question (Supplementary) re-
Admiuion of Indians into the Royal Air Force. 1418. 
Apprentices OD the Great Indian Peninlula Railway. 34. 
Arrelt. in Bengal under Regulation III of 1818 and Bengal Ordina.!lce 

I of 1924. 144·46. 
Bengal Criminal Law Amendment Ordinance; 1924. 106. 
Poll tax in Fiji. 2246. 
Proscription of certain books. 61SO. 
Representation to the Agents of Railways of the cale of rai1waymen 

by outsiders. 6C,9. . 
Resolution re-

Griev"nce<J of the lubordinate employees of I.ndian Railways. 780, 
782-84. 
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CHAMAN LALL, Ma.--(!ontd. 
Weekly Payments Bill-
Motion to refer to Select Committee. 509-10. 
Motion to circulate. 611. 
Workmen's  Breach of Contract (Repealing) Bill-
Motion to pa:BS. 62S-29. 

CHANDA, MR. KAMINI KUMAR-
Budget Demand for-
"Opium." 2227-30, 2232, 2233. 
1/ Working Expenges: Admioiitration" (Railways). 1140-41-

India.n Finance BilI-
Motion to canBider the' amendment made by the Council of 
State. 2729. 

Indian Penal Code (Amendment) Bill-(Amendment of aectioD 376)-
Consideration of cla:use 2. 2823·26, 282S. 
Considt'rli.tion of l e~. 2893. 
Insertion of new clause after clause 3. 2897-2900, 290l. 

Question I'e-
Abolition of Divisional Commissioners in Allam. 35-36. 
Alleged outrag,e by railway serva'nts on an Indian female passenger 
at Charbagh. 36-37. . 
Alleged outrage on an Indian female tra\'e1ling by the Ranchi Ex-
preBS. 30. 
Alleged outrage on a woman by a European IIOldier at J ubbul-
pore. 36. 
Annual contributions to the J .. eague of Nations. 43. 
Annual revenue, and expenditure of Higb Courts. 119-20. 
Appointment of Indians in the superior services on the Assam-Bengal 
Railway. 22110. 
Arrests under Bengal Regulation III of 1818. 120,  121, 137. 
Arrests under Bengal Regulation III of 181S and the Bengal Crimi nail 
Law Amendment Ordinance, 1924. 19B-99. 
Arrests under the Bengal Oriminal Law Amendment Ordinance, 19M. 
121. 
Carriages on the Assam-Bengal Railway fitted with electric fans, 
etc. 221)0. 
Coal freights on the Beugal-Nagpur RaHway. 40. 
Communal riots. 42. 
Exodus of tea garden I ahourers' from Auam. 137 .. 
Grant of relief to areas affected by the recent floods. 40-42. 
Grant of the franchise to Indians in Australia. 37-38. 
Grievances of Indian guardt on the Ealt Indian Railway. 39-40. 
House searches in BengalI. 122. 
Increase of staff in t.he R,aihvay Board office. 199-000. 
J-ord Morley's dictum regarding deportations under Bengal Regula-
tion II I of 181S. 136-37. 
Military manmuvres at Delhi. 45. 
Mr. Fazlul Huq's statement regarding authorship ot a letter alleged 
to have been written by him. 3S. . 
Overcrowding of trains on the East Indian Ra.ilway. 38-39. 
Paid up IIhare capital of the. Assam-Beng&.1 Railway.224S. 
P. & O. train8 de luxe between Bombay and Calcutta. 46. 
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{lHANDA, lb. KAMINI KUMAR-contd. 
Question ,.e-contd. 
Poll tax in Fiji. 141. 
Prosecution of railway servants responsible for overcrowding of 
trains. 30-31. 
Protection of the interests of Indians in Eaet Africa.. 122. 
Provision of a passenger hall or shed at Gaya station on the Eaet 
Indian Railway. 37. 
Racial distinction in the Anam-Bengal Railwa.y. 2247-'8. 
Railway' carriages on the A88am-Benga;} Railway. 2249. 

Reconstitution of the Calcutta University. 118-19. 
Refusal of a pa88port to Dr. Sudhindra Bose, Lecturer in the State 
University of Iowa. 31. 
Repeal of Bengal Regulation HI of Isis and other repressive laws. 120. 
Representation of India on the Council and Secretariat of the League 
of Nation.. ..&8-44. 
ReBervation of compartments for EUl'opeans on the EaBt Indian 
Railway. 42. . 

Resignation by Sir Dadiba Dalal of the office of High Oommi88ioner 
for India. 32-33. 
Re-transfer of Sylhet and Ca.cbar to Bengal. 26. 
Rise in the price of rice in EwerD Bengal. 31-32 
Selection 'of personnel of the Indian delegation to the League of 
Nations. 44-46. 
Shortage in the clerical cadre of tlie Postal Department. 37. 
Stations and flag stations on the Allam-Benlral Railway, etc. ~ . 

Taxation Inquiry Committee. 27-28. 
Tp.rmination of the Contract with the AlI8&m.Benga.IRailway. 2200. 
Total number of passengers carried by the Aeaam-Benga.l Railway in 
1924. 2249. 
rae of n. defective weighing machine at the Sealdah Railwa.y 
Station. 29. 
Workshops on the Auam-Bengal Railway. HIO. 
Resolution re-
Provincial contributions. 2751, 2752, 2713, 27M. 

~BA A SI

Railwa.y TrlllDsportation School' Itt - (Diactl88ed under Demand 
No.4). 1757-38. 

CBANDPUR MAIL-
Question re saving of the --.from derailment on the 19th June 1924 
by . tne bravery of a cowherd. 62. 

CRANDRAXONA ROAD-
Que8tion- r~ waitmg r.oom &t - station oathe Bengal-Nagpur Rail-
way. 1481. -

CRARACTER SHEET-
" . Question re - ofpostaJ omcia.l.. 1855. 

OHARBAGH-
Q ~ tion rc alleged outra.ge by railway Jerva.nts OD aQ Indian fema.1e 
pasaenger at -. 36·37. 

CBARGEMEN-
QUf'StiOD rl'. appointment of IndiaDs as foremeD,aaiatant fOl'emen and 
--on Indian Railways. 8M.' . 



'CHARITABLE INSTITUTIONS-· 
Question rr. exemption from customs duty of' drugs aqd mediCines 
imported by -. 1-927. 

CHARKHIDADRI-
Question re railway connection between Reenp,s. Bnd....:.-. 1407, 

CHATNA-
Question r:e- , 
Construction of goods sheds at -'-. and Jhantipahari station. on the 
Bengal-Nagpur Railway. li53-54. ..' 
Construction of sheds for female passengers at --and Jhantipahari 
staioDs on the Bengll.l-Nagpur Railway. 553-M. , 
Construction of waiting rooms or sheds at --and Jhantipa.hari 
stations on the Bt"ngal-X II.gpur RI\ i1 way. 553-54. 
Ligh.ting of the platforms at --and Jhantipahari stations on the 
Bengal·Nagpur Rnilway. 555. 
Number of passengers travelliQg to and from --and Jhantipahari 
stations on the Ucngal-Nagpur Railway. ~ . . 
Quantity of goods e ortt~d from --and Jhantipahari stations on 
the Bengal-Nagpur Railway. 554. 
Shortage of wngons at - and Jhant.ipaha.Ti' stations OQ the Bengal-
Nagpur Ra.i1way.liM. 

CHATRA RAILWAY STATION-
Question re. conversion of the turnstile ero.ing at the --into a level 
croBBing. 4li5. 

CHATTERJEE, BABU LALIT LAL- . 
Question T(' promotion of --of the Calcutta General Post Office to a. 
selection grade appointment. 1842-43. 

CHEQUES-
Question re income from stamps on n ~. 4'7.J. 

CHETTY,MR.R. K. SHANMUKHAM-
Budget Demand for-
"loterest on ordinary debt and reduction or avoidance of 
debt." 2331, 23<tO. 

/I Railway Boa.rd." 1651, lli83, lli84, 1592-93, 1096. 
" Salt." 2179. 
" Working Expenses Administration" (Railway). 1 1·~ . 

Cotton Ginning and Pressing Fa·ctories Bill-
Motion to refer to Select Committee. 621>-27. 

Election of --to serve on the Sta.nding Finance Committee. 673. 

General discussion on the Genera'l Budget, 1905-101 1976, 1979. 

H"indu Religious and" Cha.ritable Trusts Bill-
MotioQ fo refer to Select Commit-tee: . 496·96. 

Indian Finance Bill-
Considera.tion of schedules. 2li88. 
Motion to consider' the amendment made by the Council of 
Stat('. 2719-20.· 

Indian Trade Unioni Bill-
Motion to refer to Select Oommittee .. 761-86. 
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CHETTY, Ma. R. K. S. .A M BAM~olltd. 
Question re-
Accounts of the Secretary of State for India inOoullcil. ~1 . 

Alleged aSllault on a pOital clerk by Mr. J. H. ThompsoD, A .. istant 
Collector of Coimbatore. 64-
Allowances to poatal employees stationed in unhealthy tracts in the 
Madras Presidency. 50. 
Construction of the Salem·Attur Ra.ilway. 50. 
Contributions towards the expenllell of the League of Nations. 4B. 
Employment of Indians ill the Secretariats of the League of Nations 
and the International Labour organization. 48-49. 
Non-ofticial Resolutions adopted by the Auembly and action taken by 
Government thereon. 10711. 
ProvisioQ of quarters for the clerk attached to the Lawley Road Post 
Office, Madras. !B. 
Purchase of Natal coal for the Sukkur Ba:rrage. 1072·75. 
Report of the Colonies Committee. &1. 
Resignation hy Sir Dadiba Dalal of the office of High Commiuioner 
for India. 51. 

Question (Supplementary) re-
British Empire Exhibition. 196 
Diacuuion of the rpport of the Reforms InquiryOommittee. 2171. 
Purchase of coal for t.he Sukkur Ba;rrll.ge. 1173, 574. 
Refusal of. the Agent to receive a deputation of the South Indian 
Railway Union. 65ft 
Representation of India on thc Council amI Secretariat of the League 
of Nations. 44. 
Usc of intoxicants in India. 28B. 

Resolution r~
Deht position of India. un·"". 
GrievancH of Indians in Tanganyika. 004-99, 1001, 1017·19, 1020. 

Special Marriage (Amendment) Bill-
Motion to circulate. 702-03, 707. 

Special Laws Repeal Bill-
Motion to consider. 916 •. 
CODsideration of clauses. i660, m2·B4. 

CHINA-
Question rf' employment of India.n troops ine --. 5119-80, 2240. 

CHINA BAKIR LIGHTHOUSE-
Question re the --. 862. 

CIDTTAGONG-
Question· r('-
Ca.e of }funshi GollI.m Kader Ahmed, Sub-Postmaster, AnderkiIla.. 
2492. 
Grant of a Joan for the development of the Port of -. 204. 
Prop,,· \ighting of --station on the Auam·Bcnga;l Railway. 2492·93. 

('HITTAOONG MURnER CASE-
QueatiOD re arreat of Srijut Premana.tha Dutta a;fter hi. acquittal in 
the -. 2093. 

CHURCHES-
Question rc expenditure on repain to -, temples and mosques. 125·26. 
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t..:IGARETTES-
Question I'e manufacture of - in India. 1410. 

CINEMAS-
Que.tion re con.titution of an All-India Board to exerci.e control 
over -. 575. 

(;IRCLE OFFICE-
Question re paucity of Muha.mmadan. in the clerical line of Poat. 
Officel and the - of the Punjab and N.-W. F. Circle. 2174. 

CIVIL ACCOCNTS OFFICES-
Question rt-
Importation of accountaotl from --into t.he Military Accounts 
Department. 66. 
Increments of pay of clerkl in --. 1291. 

CIVIL JUSTICE COMMITTEE-
St'c under "Committee(s)". 

CIVIL SECRETARIAT-
Question /'(' proportion of officers to clerks and Sup6rintendcnta in the 
- and attached offices of the Government. of India. 1850. 
See also under "Government of India Secretariat". 

CIVIL ~E E I A  SERVICES-
Budget, Dema.nd for "-". 2411. 

CIVIL WORKS-
Budget Demand for "-including expenditure In England ". 2412. 

CLAIMS-
Question I'C-
- against the Great Indian PAninlula Railway during the years 
-1921, 1922 and 1923. 106 .. 
Deputation of Sir Bhupendra Nath Mitra to London in connection 
with the Qutltanding --in dispute between His Majesty's Govt. 
and the Govt. of India. 110. • 

Payment of --for goodl Tost or stolen on Indian Railwaya. 2097. 

CLARKE, SIR GEOFrREY-
Budget Demand for "Indian Postal and Telegraph Depart... 
ment ". 2291-92, ~ 

Indian Finance BiIl-
Consideration of Schedules. 2565-69. 

Oath of Office. 99, 1927. 

Obscene PublicII.tionl Bi1l-
Conlideration of claules. 1313-14. 

Resolution re grievances of the postal staff. 1027. 

CLERICAL CADRE-
Question l'e shortage in the - of the POltal Department. . 37. 

CLERICiL ESTABLISHMENT(S)-
Question rt!-
- of the Government of India. 132&. 
Reduction of the - on the North-Western Rail" .. ay. 537-40.' 
Upper and l.wer division. of the - employed under the Aecount-
ant General, POStl and Telegraphl. 5M1-5i. 
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CLERKS-
Question t·e,-
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Duty allowanct.>s of unit eo nt r~t  anu --in the Military Accounts 
Department. 66.. . . 
Number of --in the Income-tax Department ipthe United Pro-
vinces. 279-81. 
Withholding of incrementll earned by --and accountant. in the 
. Milita.ry Accounts Department. a-ee. 

CLERKS, REFERENCE-
Question TF. --in offices under the AccountaIlt· General, .Poetl and 
Telegraphll. M7. 

CLOCK-
Provilion of a  - over the PI·csident'. Chllir in the Legislative 
ABBembly Chamber. 1327. 

CLOTHING, WARM-
Quelltion r~ supply of --to postmen. 1667. 

<-'LOW, ?ilL A. G.- . 
Appointment of --to be a member of the Select Committee on the 
Indian Trade UnioM Bill. 51736-

Indian Trade Unions Bill-
Motion to refer to Select Committee. 7&}·63. 

Maternity Benefit BiII-
Motion to refer to Select Committee. 688, (lSD. 

Oath (If Ofliee. 99, 27l5. 

CLUBS-
Question rt'.. grants to recreation --from t l~ Fine Fund on the 

E tt~rn Bengal Railway. 866. • 

COAL-
Question re purehue of ...:..-.. for the Sukkur Barrage.' 573-74. 

COAL COMMITTEE-
See under " Committee(s)". 

COAL FREIGHT(S)-· 
Question "e --. on the Bengal-Nagpur Railway. ,40. 
Reduction of --(Diacull8ed under Demand No. 1). 1 ~ 

COAL MINES-
Qycstionre introduction of IIhiftll in --. 466. 

('!OAL, NATAL-
Question Tf' purchase of --for the Sukkur ·Bnrt·agc. 1072.71). 

COAL, SOUTH AFRICAN-
Question r,-
Levy of an import duty on --. 573·74. 
Purchalle of -. 63. 

COASTING TBADE-
Question ,'r. reservation of the ~ in India to Indian vessels. 141Q. 

ClOOAINE-
. Question re leisure. of opium, --ud other narcotic". 4663, 



I ~  LBGIBLATIV£ AlBIKBLY DJj:8A,TEB. 

CO CHIN HARBOUR SCHEME-
Questionre -. 204. 

(lOCKE, MR. H. U.-
Budget DenllJoud for-
" Audit" (Railways). 1694-98. 
" Customs". 2053-64, 2088. 
" Inspection" (Railways). 1684-86, 1688. 
" Indian Postal and Telegraph Oepartment,". 2297. 
"Taxes on Income". 2110-11. ' 
Election of - to serve on the Public Aceounts Committee. 673. 
General' discussion on the General Budget. 1873-77. 

. 4'Z' 

Question re Post Office Cash Certificates. 1331-32. 

Question (Supplementary) re revision of the Meston Award. 1860. 

Resolution rt'-
Deht position of India. 1144-411. 
Grievances of the posta'l IItaff. 1029-30. 
Pl'ovincial contributions. 2751. 

CODE OF CIVIL PROCEDURE (AMENDMENT) BILL-
Sn, uuder Bill(s)". 

~ E OF CRIMINAL PROCEDCRE (AMENDMENT) BILL-
See under" BiIl(s)". 

COIMBATORE-
Question 1'(, alleged aSBult on a postal clerk by Mr. J. H. Thompson., 
Assistant Collector of -. 64. 

COLLEGES-
Question re withdrawal of orders  prohibiting the teaching of wireless 
science in --. 637. 

COLLEGES OF COMMERCE-
Question r(' in NOI,thern India imparting tra'illing ill 
Ac('ouutancy. 1070, 

COLLISION-
Question 1'e-
--at DighwBJ."& station on the Bengal and North-Western Rail-, 
way. 866-56, 
Compensation to dependantll of Railway officials killed in the 
near Harappa on the North-Western Railway, 271. 

, Railway --at Harappa Road on the North-Western Railway, 113" 

COLONIES COMMITTEE-
S ce under "Committee(II)," 

COLONISATION SCHEMES-
Question ,'r - in British Guiana, 1634. 

COLOUR BAR-
Question 1'(' -,-in South Africa. 864, 

COMVANDER-IN-CHIEF. HIs EXCELLENCY TBP'.-
General dieeuuioll on· the General Budget; 1946-64. 
Letter from - thanking the Legislative ASllembly for their expres-
sion of appreciation of the arrangementll made for the Man(2uvres' 
in Delhi. 148-49, 
Resolution r~ elltablillhment of a military ol~e e. 1241, 12415, 1246, 1247,. 
1266-67, 11&9, 1261,  1269. .  . 
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·COMMERCE DEP A,.RTMENT-
Budget Demand for ., "2407. 
Election to panel of Standing Committee in the -. 1~ . 

Question re-
Alleged disappearance of carpets belonging to the --. 2169-70. 
Irregularities committed by an officer in the --. 1420. 
Promotion to Superintendent of the ofBcer in the --reduced for 
certain' irregularities. 1081. 

-<,10MMERCIAL COLLEGES-
Question re estauliahment of --, etc. 1828. 

('OMMERCIAL INTELLIGENCE AND STATISTICS-
Budget Demand for ,, __ Of. 2411. 

<'OMMERCIAL SUPERINTENDENTS-
Question I'e-
--on the North-Western Railway. 2024. 
Educational qualifications of --on the North-Western Railway. 1181. 

COMMISSION(S)-
Question 1'('-
Indian Historical Records --. 560. 
Recommendations of the Industrial --. lo~ I . 

Viceroy's -. 2173-74. 

eCOMMISSIONERSHIPS, DIVISIONAL-
Question rf' abolition of --. 1667. 

I{'!OMMITTEE(S)- , 
Appointment of a  - to inquire into the Opium policy of the Govern-
ment of India. (Di.cuaBed under Demand No. 19 Opium). ~ . 

Appointment of the --on Public PetitionL 299. 
1I0tion for Adjournment' to discu. the action of the Government in 
failing to provide an opportuQity to the House to discu. the report 
of the Reforms Inquiry - during the current session. 2951. 
MotiC'n for the election of the Public AccoUQts -. 23&. 
Motion for the election of the Standing Finance --. 23&. 

'Question I'f'-
Action taken Oll the report pf the Indian Bar -. 364. 
Action taken on the report of the Indian Mercantile Marine -. 364. 
Action taken on the report of the Military Requirementl -. aN. 
ActioQ taken on the report of the Nortb-West Frontier --. 364. 
Addition to the Judicial --of the Privy Council. 2169. 
Appointment of a --to examine the demands of the All·India 
Postal a.nd R. M. S. Union. 283·84. 
Appointment of a Manures --. 862. 
Appointment of Indians as Secretaries to --. 216-17. 
'Coal --. 111. 
rCircllJation of the report. of the Frontier Inqulr7 and Mereahtile 
Marine - to Members of the Assembly. 668. 
-,-appointed since 1921 and expenditllre 0" the ... me. 1631. 
--of inquiry into the economic adlDinistration of the Post and 
Telegraph Department. 139. 
Constitution of the S. I. Railway Local AdvilQry -. 122. 
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1::0MMITTEE(S)-contd. 

Questioq re-contd. 
Contribution by the Empire Cotton Growing AlIBOCiation towards the 
funds of the Indian Central Cotton -. 1419·20. 
Cost of the staff of the Indian Central Cotton --. 1418, 1420. 
Delay in the 8ubmiaaion of his accounts by the Secretary of the Deck 
Passengers' --. 1082. 
Discussion of the report of tlte Reforms Inquiry --. 1288-90, 2170·72. 
Employment of cotton experts under the Indian Central Cotton 
-. 898. 
Expenditure on the Colonies --. 127.' 
E .~elldit re on thf' Taxation Inquiry -'-. 1412·13 . 
.Furniture of the Deck PaBBengers' --and the Fiscal Commis-
sion. 2170. 
Indian representatives on the --on the allocation of expenses of 
the League of N .. tions. 454. 
IndiR.I:J representative on the Standing Health --01 the League ~  

Nations. 453-54. 
Membership of WI'Hare --. on the B. and N.-W. Railway. 461. 
'Postal Economic Inquiry --. 350·51. 
Proceedings of the meeting of the Moslem Working --; Kohat, held 
on the 12th December 1924. 359-60. 
Publication of the report of· the ·Civil Justice -' -. 1284. 
'Recommendationl of the Deck Pal.engers' --. 460. 
Recommendation of the Lytton --regarding the Indian Students 
Department in England. 1663·64. 
Recommenda.tiolls of the Mercantile Marine -. 145. 
'Recommendations of the Railway --of 1920. 1865·86. 
Recommendations of the Retrenchment --regarding the Milita:ry 
Services and the Foreign and Political Deptt,. 1639·59 . 

.Report of the Advisory Committee of the League of N atioos on the 
traffic in opium, etc. 454·55. 
'Report of the Civil Justice -. 1614, 1853. 
Report of the Colonies --. 51, 135, 1853. 
Report of the Indian Bar --. 1853. 
Report of the Indian Territorial Force --. 6i, 535. 
Report of the Mercantile M rin ~ --. 145. 
Report of the Reforms Inquiry --. 217, 218, 2i84-85. 
Rules iUlled by the High Courts to give effect to the recommendations 
of the Indian Bar --. 2579-80. 
Steps taken by the Patna. High Court to give effect to' the recom-
mendation of the Indian Ba.r -. 128/J. 
'Taxation Inquiry --. 27·j8. 
Travelling and halting allowances to members of the Indian Central 
Cotton --. 1419-20. 

Question (Supplementary) rf'. terms of reference and personnel of the 
Economic Inquiry -. 28·29. ' 

lteport of the --on Public Petitions on certain petitions relating to 
the Indian Pena.l Code (Amendment) :9ill-·(Amendment of se(ltion 
375). 1219. 

Statement (laid on the table) showi:ni cost ol oertain -, Standing 
- a.nd SeleCt or Joint - .. 2583-84. 

B 
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COMMITTEE ON PUBLIC PETITIONS-
See under " Committee(s)". 

OOMM.ERCIAL REPRESENTATION-
Question re-
-- in Kenya. 12'i. 
-- in the services. 28604.66. 

COMPANY(IES)-
Extra taxation of -- register.ed under the Indian Companies Act 

as compared with private firms (Discussed under Demand No. 17-
" Taxes on Income "). 2107-08. 

QuestioQ re Government officials on the Board of Management of 
private --. 1328. 

COMPANIES' AND INDIAN STATES' SHARE OF SURPLUS PROFITS 
. AND NET EARNINOS-

See under "Surplus Profits." 
OOMPARTMENTS-

Question re sep&rate -- on railways for tubercular patients. Ill. 

COMPENSATION-
Question :re-
-- for goods lost or damaged 0!l the Oudh and Rohilkhand Rail-

way. 1738-39. 
-- to certain Punjab postal employees re-instated after alleged' 

wrongful dismissal. 362-63. 
-- to dependents of railway officials killed in the collision near 

Harappa on the North-Western Railway. 271. 
-- to dependents of two murdered postal runners. 2'i1. 

()ONCESSIONS-
Queltion re grant of special rail.way rate -- to Indian' industries. 162fO 

OONCESSIONS, RAILWAY-
Question rc - to Boy Scouts. 1927. 

CONFERENCE(S)-
Question re-

Condemnation of the Bengal Oriminal Law Amendment OrdiQ&nce b; 
the All-parties --. 3M>. • 

Election by the Trade Unions of India of the Indian representative 
for the International Labour -. 1668. 

Opium -- a.t Geqeva. 1829. 
Resolutions·of the Railway Passengers' --. 2097. 
Subjects discull8ed at the -- on shipping. 442. 

CONFERENCE HALL-
Question re- 0'''' 

Competition in connection with the creation of a new --:-- at 
Geneva. 2781. 

Competition for the selection of a pla;n for a -- for the Leagve of 
: ' Nations at Geneva. 2490-91, .1675·76. 

CblbrlBCATION- ,~ 
Question re -- bY.the customs authorities at Karachi of a case of books 

addressed to 111'. B. D. Hasan of the Labour Publishing House, Lahore. 
2166. . . 
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CONGRESS-,-
Question re representation of India at the International Prison --. 

1614. 

CONNAUGHT, TDIR ROYAL HIGJlNE8t1ES PRINCE ANI> PnJNcil8 ARTHUR 
OF-

Question re-
Deputation of Captain Batty to meet ~ at Aden. '136. 
Provision of special trains for -. 871. 

CONSTITUTION-
Question re revision of --ri 277. 

CONSUL(S)- . 
Question 1'e-

Appointment of Indian -. 217. 
Refusal by the -- at Mexico of a passport to Mr. Pandurang 

Sadashiv Khankhoje to return to India. 663. 

CONTEMPT OF COURTS BILL-
See under /I Bill(s)". 

CONTRACT(S)-
Question 1'C-

Cancellation of the -- with Messrs. Shamer Cha.nd and Bros. fOl' 
Hindu catering OD the Eastern Bengal Hailway. 2038·39. 

- with the Imperial Bank of India. 1408. 
--'for wagons for the East Indian Railway. 214·16. 
Insertion of a fair wages clause in -- for t.he purchase of stol'es. 448. 
North·Western Railway sleeper --. 1408, 1848. 
Publication of -- with railway companies. 883. 
Termination of the -- with the Assa.m-Bengal Railway. 2250. 

Statement (laid on the table) rc the North·Western Railway sleepe1' --. 
71-74. 

CONTRACTOR(S)-
Question re-

Labour -- on the Eastern Bengal Railway. 2027. 
Units taken over .by the Army Canteen Boal'd (India) frOIn Indian 
-. 889. 

CONTRIBUTION(S)-
Question re- ".' 

Government - to the Delhi Muhicipality. 476-'16. 
India's -- to the British Treasury on a.ccount of the Privy Coundl. 

1624. 
I!1dia's -- to the League of Natiolls. 442'454. 

CONTRIBUTIONS, WAR-
Question re India's --. 1621-22. 

CONTROLLERS, DEPUTY ASSISTANT-
Qljestion re number of -- and accountants in the Office of the Con· 

• troller of Milita.ry Accounts, Southern Comma.nd and' PooDa District. 
Ifl. 

CONTROLLER OF CURRENCY-
Question r~ existing· scales ·of pay in the offiees of the --, the Deputy 

Controller of Currency, etc. 662. 
B2 
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CONTROLLER OF MILITARY ACCOUNTS, OFFICE OF THE--
Question 'I"e alleged discontent in the --, W uiriltan Diltrict, La.hore. 
1063-64. 

CONTROLLER OF MILITARY ACCOUNTS, SOUTHERN COMMAND 
AND POONA DISTRICT, OFFICE OF THE-
Question re:-
Number of Deputy Assistant Controllers and Alliata.ntl in the -. 15. 
Officiating promotions in leave vr.caJl(lieJI in the,-. 15. 
Vacancies in the -. 1111. 

COOLIES- ~~, 
Question r(J stranded Madras -in AslfilD. 208. 

CO-OPERATIVE CREDIT SOCIETIES-
Exemption from income·tax of securities held by --(Discussed under 
Demand No. 17-Taxes on Income). 2112-13. 

CORRESPONDENCE-
Question re-
- between the Secreta.ry of State and the GO\'ernment of India. 
on the recommendations of the Lee Commission. 257-58. 
- betFeen the Secretary of State and the Government of India 
regarding the promUlgation of the Bengal Crimina.l Law ,Amend-
ment Ordinance,' 1924. 265·86. 
Publication of -, etc., in connection with the promulgation of the 
Bengal Crimina.l Law Amendment Ordinance. 3111. 

CORRUPTION-
Question re-
Alleged bribery and - on the Eastern Bengal Railway. 22]. 
- and blackmail on Indian Ra.ilwa.ys. 1083. 
Measures taken to put a stop to - and blackmail on the North· 
Weatern Railway. 2097-98. 

COSGRAVE, MR. W. A.-
Budget Demand for "Opium". 2228, 2231-311. 

Maternity Benefit Bill-
Motion to refer to Select Committee. 678·82, 886; 688. 
Oath of Office. 13. 

Resolution ,'c-
Provincial contributions. 27114-116-
Re-transfer of Syihet and CachaI' to Bengal. 158·81. 

COTTON-
Question '/'c-
Adulteration of -. 568-67. 
Statistics relating to - production, etc. 211. 

'COTTON CESS ACT-
See under" Act(s)". 
" 

(l:OTTON DUTIES AQ,T-
,', ~  under" Act(s)". 

COTTON EXCISE DUTY-

• 

Abolition of the --(Discu.sed under Demand No. le---"·CtJitoli'1s "). 
~ , 2188-2201. 
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COTTON EXPERTS-
Question 1'e employment of --under the India.n Central Coiton Com-
mittee. 898_ 

COTTON GINNING AND PRESSING FACTORIES-
Question rc registration of --. 108. 

COTTON GINNING AND PRESSING FACTORIES BILL-
Sec under "Bill(s)." 

COUNCIL BILLS-' 
Question re sale of --. 215. 

COUNCIL OF STATE-
Inauguration by His Excellency the Viceroy of the fifth session of the 
--and the second session of the second Legislative ASlembly. 1-11. 
Melsagel from the --.-. See under" MC88&ge(I)". 

Question rc-
Amendment of electoral rolls for the --. 2168. 
--Electoral Rules_ 23-24. 

COUPLERS, AUTOMATIC-
Question of --(Discussed under Demand No. rr-RailwaYI). 1788-91. 

COURT FEES (AMENDMENT) BILL-
See under "Bill(s)." 

CRAWFORD, COLONBL J_ D.-
Budget Demand for-
.. Executive Council." 23M-Cl7. 
"Indian Postal and Telegraph Department." 2305-06. 
CI Railway Board." 1 ~Cl , 1601·02. 
" Taxes on Income." 2103-04. 
"Working Expenses: Repairs and Maintenance and Operation" 
(Railways). 1793-94,. 

General discussion on the General Budget. 1943-46. 
Indian Finance Bill-
Consideration of claulel. 2632-33. 

Indian Penal Code ,Amendment) BiIl-(Amendment of lection 375)-
Consideration of clause 2. 2841-43. 

Question rc-
Bengal Criminal Law Amendment Ordinance, 1924. 428-33. 
·Grant of increased pensions to officers of the superior sen-icel who 
retired prior to the 23rd July 1913. 897_ 
Pensions of military pensioners resident in India. 21180-81. 

Question (Supplementary) re presence of British troops in Muzaffarpul'. 
101. 

Resoluiion re establishment of a military college. 1237-40, 1247, 1269-70. 

CRDATION-
Question re --of the dead bodies of Hindus in British Guiana. MS. 

CROWN COLONIES-
Question 7'0 trade of India with the --and Dominions of the British 

Eln ir~. ~  

CURRENCY-
Budget Demand for" -0_0-". 11412. 
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CURRENCY AND EXCHANGE-
Relolution rc inquiry into the question of --. 164-89. 

CURRENCY ASSOCIATION, CALCUTTA-
Question rc reception by the Finanoel\i[ember of a c:Jeputation from. the 
-. 663. 

CURRENCY NOTES-
Question 1'e-
Circulation of forged lOo-rupee - on certain big commercial centres. 
2678-79 .. 
Printing of Government securities, stamps and --in India. 16i1O·21. 

CURRENCY OFFICE(S}-
Question re-
Bonus scheme in force in --. 660, 661, 662. 
Distribution of lapses or forfeitures occurring under the' bonus scheme 
in force in -. 661-62. 
Grant of gratuities over and a.bove the benefits of the Provident Fund-
to the staff of the --. r.eI-62. 
Grant of relief to the lower paid staff in -. 664-66. 
Grie\'ances of the estabhshment of --. 661S. 
Guara.ntee contributions by the - staff. 660-62. 
Introduction of the bonus system in lieu of pensions -, 660-62. 
Pay of shroffs in the --. 006. . 
Pay of the Rhroffing staff in -. 2036. 
Revision of the pay of the establishments in --. 684-6il. 
Revision of pay of the lower class servantR in --. J086-37. 
Revision of the pay of Record Supplier. in -, 2087. 
Revision of the pay of the shraffing staB in .--. 662. 
Scales of pa.y of Superintendents, Assistant . Superintendent. and 
Assistant Treasurers in -. 002. 

CURRENCY SYSTEM-
Question rc utilisation of the Gold Standard· Reserve for purposes other 
than support to the -. 469:70. . 

CURRENCY TRANSFER-
Question ·re issue of - or supply bills to the public. 1409. 

CURZON, TaE MARQUES&-
Expression of regret at the death of -. 271r.-16. 

CUSTOMS-
Budget Dem&Dd for H  _ ". 9042-92,2188-1204. 
Demand for Supplementary Grant for II - ". 1098-94. 

CUSTOMS APPRAISERS-
Question re shortage of - atK&l'a.chi. 2782. 

CUSTOMS AUTHORITIES-
. Question .re confiscation by the - at Karachi of a case of books ad-
dressed to Mr. S. D. Hasa.n of the Labour Publishing House, ~ore. 
~1 . 

CUSTOMS DUTY-
Question r6 exemption frolIl - of drugs and. medicines imported by 
charitable institutions. 1927. 

CUSTOMS EXPORT DUTY ON JUTE-
See under" Duty(ies)". 
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DAOCA-
Question re grant of higher emoluments to postal officials in -- as com-

pared with Narayanganj. 18&3-&4. 

DACOITIE8--
Question re -- on the roads between the Peshawar City Railway 

station and the town. 2165, 

DAFTARIE8-
Question re-

Dimensions of family and single quarters allotted to - at Raisina. 
131. 

Pensions of Army Hea.dquarters --. 1066-67. 

DALAL, SIR DADIBA-
Question 're resignation by -- of the office of High Commissioner for 

India. 32-33, 61, 1663. 
DARBHANGA-

Question re cooatruotion of a passenger shed at -- station on the Bengal 
and North-Western Railwlly. 126. 

DARGAH KHAWJA NIZAMUDDIN-
Question 1'e opening of a branch post offioe near the -- in Delhi. 

2577-78. 
DARGAH SHAREEF, AJMER-

Question re-
Appointment of an outsider to the office of the Diwan of the --. 736. 
Appointment of Syed Shahabuddeen to the office of the Diwan of, the 
-. 736. 

Right of Syed Shahabuddeen to the office of the' Diwan of the --. 
737. 

DAB, MR. B.-
Budget Demand for-

"Execntive Council." 2352-53. 
" Forest." 2282-84. 
" Salt." 2150-51. 

General discussion on the General Budget. 1910-12. 
Indian Finance Bill-

Motion to consider. 2435-36. 
Indian Tariff (Amendment) Bill-

Conlideration of the Schedule. 2639-40. 
Question re- , 

Allotment of a. portion of Sir Aurel Stein's collection of Centra.l Asian 
antiqui£iesto the Prince of Wales's Museum at Bombay. 1287. 

!\rchmoiogical excavations in India. 128ft 
Competition for the selection of a. plan for a Conference- Hall for the 

League of Nations at Geneva. 2490-91. 
Delay in the submission of his accounts by the Secretary of the Deck 

Passenger Committee. 1082. 
Development of Dhamrah as the port of Biha.ra.nd Oriasa. 1086-87. 
Disposal of Sir Aural Stein's collection of Centra.! Aaian antiquities. 

1286. 



DAB, lb. B.-contd. 
Question re-contd. 
Financing by the British Museum of Sir Aurel Stein's second expedi;' 
tion, 1287. 
Loan of specimens of early textile. belongiDg to Sir Aursl Stein's 

.... collection to the South Kensington Museum. 1286 .. 

Promotion to Superintendent of the officer in the Commerce Depart. 
ment reduced for certain irregularities. 10SI. 
Provision of a sea-board for Bihar and Orissa. 1 ~ . 

Publication of questions and resolutions only after they have been 
admitted by the President. 672. 
Sir Aurel Stein'. collection of Central Asian &IltiCluities. 1286. 
Question (Supplementary) re-
Calling for rupee tenders in connection with the purchase of stores_ 
22. 
Communal representation in the Services. 28M. 
Failure of the Alliance Bank of India.' 18M!. 
Indian newspapers subscribed for b) the League of Nations. 44. 

New appointments in the Stores Department. 1849. 

Purchase of stores by the Railway J?epartmentthrough the Indian 
Stores Department. 22. 
Railway Advisory Committees. 1078. 
Refusa.l to grant permission to Mahatma Gandhi to visit Kohat. 105. 
Representative character of the Indian Princes attending as Indian 
representatives at the Imperial Conferences and Meetings of the 
League of Nations. 113. 

Resolution re-
Grant of a bounty to stee\' manufacturing companies. 247-48. 
Grievances of' Indians in Ta.nganyika.. 1()()l)-OS. . 

DAB, PANDIT NILAKANTHA-
Budget Demand for" Salt". 2142-44, 2157. 
Indian Finance Bill-
Consideration of Schedules. 51589. 

Hindu Religious and Charitable Trusts Bill-
Motion to refer to Select Committee. 496-98. 

Maternity Benefit Bill-
Motion to refer to Select Committee. 683-S4. 

Question re-
Amalgamation of the Oriya-speaking tracts. M2. 
Condemnation of the Bengal Criminal Law Amendment Ordinance 
by the All-parties Conference. 350. 
Connection of internees in Bengal with anarchical movements. 360. 
Examination of evidenoe against persons arrested under Bengal Regu-
lation III of 181S and the Bengal Criminal Law Amendment .. Ordi-
nanoe-, i92". 349-00. . 

. Intimidation of witnesses and juroll in Bengal. 461\. 

DATTA, DR. S. K.-
Budget Demand for" Opium". 2210-18, 2224,· 5l5l31, 2959, iH2. 
Demand for Su.pplementary Grant "for II Opium ". 1096-97. 
Indian Penal Code (Amendment) Bill-(Amendment of 13ection· ~

Motion to re-commit to Select Committee. ~. 

Consideration of clause 2. 2834-39. 
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DATTA, DR. S. K.-cQntd. 
Question re-
A o~tment of Mr. J. C. Walton .. India.n dele!ate to the Opium 
Conference i~ lb. J. Oampbell.284-86. 
Oensus of Lepera. 149. 
Inspectors of lepers. 141. 
Leprosy reaeareb. 141. 
Proceedings of the International Conference on the Opium Traffic. 
284-86. 
Statement in the "Manchester Guardian" regarding failure of the 
Preliminary Opium Conferenoe. 284-86. 

Resolution rfr-
Grieva.ncea of tl1e subordint&te employees of Indian Ra.ilways. 779. 
Representation of the Legislative Assembly on the Governing Body 
of the Lady Hardinge Medical College, Delhi. 2016. 

DEAD LETTER OFFICE, CALCUTTA-
Question re.-
Eligibility of clerks employed in the - for promotion to t ~ Selection 
Grades. 1843-44. 
Retiremen. of Babu Jogendra Nath Bisw.as, a clerk in the -. 1844. 

DEATH-
Expression of regret at the - of Khan Baba.dur M. Shaws-uz-Zoha. 
2494-95. 
Expression of regret at the - of the Marquess Curzon. 2715-16. 

DEBT(S)-
Question 1'(/-. 
- of the Army Canteen Board (India). 887. 
- of Provincial Governments. 231-32. 
Liability of Government for the - of the Army Canteen Board 
(India). 887-88. 
Liquidation of the - of the Army Canteen Boa.rd (India). 2039. 
Reduction of unproductive -. 213. 
Total--of the Government of India. 228-31. 

DEBT POSITION OF INDIA-
Resolution re --. 111'7-&9. 

DECK PASSENGERS-
Question rf! grievances of - of the B. I. 8. N. Company. 2246-4'7. 

DECK PASSENGER COMMITTEE-
See under" Committee(s)". 

DEHRA DUN:-
Question re-
Equipment of a.n institution in - for complete ,training in Forestry .. 
1630-31. 
Number of cadets at the Royal Indian Military College, -. 1639. 

DELEGATE(S)-
Question re.- .  . 
Appointment, of Mr. J. C. Walton as Indian --, to the Opium Con-
ference "ie" Mr. J. Campbell. 284-86. 
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E E A E S ~ onttl. 

Question re-conttl. 
Instructions to the Government - to the Opium Conference on the 
question of the curtailment of opium production. 297. 
Publication of reports of Indian - to the Assembly of the League of 
Nations. 469. 

DELHI-
Appreciation of the Members of the Legislative Assembly of the oppor-
tunities afforded to them of witnessing the military manamvres at-. 
'to. 
Budget Demand for" --". 2414. 

Question re-
Alleged seduction of women travelling alone at. night by porters at 
- station. 2781-82. 
Archlllological monuments in -. 963-64. 
Compensatory allowances to Selection Grade Postal Officials stationed 
at Lahore, -, Rawalpindi, and Peshawar. 1038, 1279. 
Hindu-Muhammadan riots in -. 2800. 
Location of the Indian Stores e ~rtment in -. 18-19. 
Military ManClmvres at --. 41). 
Reservation of berths for passengers travelling from --to Howrah. 
1857-58. • 

DELHI CAPITAL OUTLAY-
Budget Demand for "  - ". 2416. 

DELHI EXHIBITION OF ARTS AND CRAFTS-
Question re alleged disorderly conduct of soldiers at the - on the 24th 
December 1924. 542-43. 

DELHI MUNICIPALITY-
Question re-
Elected Presidents for the -. 471). 
Government contribution to the -. 475-76. 

DEMAND(S) FOR GRANTS-
- to defray the bounty to the steel industry. 26O-1i2.· 
Suggested form of amendments to -. 1091-93. 

DEMANDS FOR SUPPLEMENTARY GRANTS-
--for 1 ~ . 1093-1105. 

DEOLALI CANTONMENT-
Question re exclusion of the village of Bhagur from the limits of the --. 
659-60. 

DEPORTATION(S)-
Question rc-
- of Hafiz Said Ahmed from Baluchistan. 893, 896-97. , 
Lord Morley's dictum regarding - under Bengal Regulation III of 
1818. 136-37. 

DEPOSIT(S)-
Question re-
--made by Raj Pilgrims for their return journeys from Jeddah to 
India.. 2167,  2168. 
Introduction of a - Bystem for Haj Pilgrimll. 2172. 
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DEPRECIATION FUND-
Budget Demand lot'-' 
"Appropriation from -" (Railways). 1 ~. 

"Appropriation to --" (Railways). 1 ~. 

DEPUTATION-
Question re-
- of Captain Batty to, meet Their Royal HighneIJ.ses Prince and 
Princess Arthur of Connaught at Aden, 735. . 
- of Mr. R. B. Ewbank in England. 2240. 
- of Sir Bhupendra Nath Mitra to London in connection l\-itb the 
outstanding claims in dispute between His Majesty's Government and 
tbe Government of India. 110. 
- of the Honourable Sir Charles Innes to inquire into the Kohat. 
riots. 192. 

DEPlTTY CONTttOLLERS OF CURRENCY-
Question re existing scales of pay in the offices of the Controller of 
Currency, the -, etc. 682. 

DEPtTTY DIRECTOR GENERAL, INDIAN MEDICAL SERVICE-
Question ,'e continuation of the services of Colonel Needham in bis former 
appointment as --. 2420. 

DERAILMENT-
Question rc - on the Kurigram-Teesta Line, 376. 

DESHPANDE, MR. K. R.-
Question ,'e case 01·--, late a booking clerk on the M. and S. M. 
Railway. 470. 

DETENUS-
Question re allowances and comforts of - in Bengal. 34.8. 

DEV ANAGARI SCRIPT- .. 1'1 
Desirability of --on stamp papers (Diaot.i.ssed UDder em nd' .~ 20-
Stamps). 2279-82" 
Question re use .of - in Government stamp papers. 312. 

DEVOLUTION RULE No. 15-
Operation of - and the benefit derived by Provinces thereunder (Dis-
cussed under Demand No. l'1-Taxes on Income). 2120-26. 

DHAMRAH-
Question re development of - as the port of Bihar and Orissa. 1086-87. 

DIANA AIR GUNS-
See under "Air Gun(s)". 

DIRECTORS, BOARD OF-
Queation re annual trips to India by the -_. of the South Indian Rail-
way, 738. 

DIRECTOR GENERAL OF POSTS AND TELEGRAPHS, OFFICE OF 
THE-
Question re-
Appointment of Muhammadans as Superintendents in the - and 
Postal Circle Offices. .. 1928. 
Discharge of probationers from the --. 1854. 
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DIRECTOR OF PUBLIC INFORMATION- . 
Question "'6 publication of certain books under the editoMbip of the-. 
736. 

DIRECTOR OF PUBLIC INSTRUCTION-. 
Queation .,.e officiating appointment of --, North-West Frontier Pro-
vince. 1329-30. 

DISCHARGE- . 
. Question 're terms of --of Military Sub-Assistant Surgeons, etc. 386. 

DISOONTENT-
Question re --in regard to the promulgation of the Bengal Criminal 
Law Amendment Ordinance, 1924. 351-52. 

DISMISSAL-
- of railway employees (Discusses undel1 Demand No.5). 1792-93. 

Question re-
Compensation to certain Punjab Po.tal employee. re-in.tated after 
alleged "Tongful -. 352-b3. 
- of Beli Ram, Bazar Chowdhry of Rawalpindi. 292-93. 
--of five w'orkmen employed in the Carriage Workshops at Karachi. 
on the North-Western Railway. "'83. 
--of Mr. G. D. Kanade, Station-Master, Adarki, on the Madras. 
and Southern Mahratta Railway. 470. 

DISTRICT AND SESSIONS JUDGES-
Question re recruitment of --from the Bar. 9026. 

DISTRICT BOARD-
Question "e expansion of --railway construction in the Madra. Pre-
aidency. 257. 

DISTRICT LOCOMO:lIVE, C~l \IA E AND TRAFFIO OFFICES-
Question re amaJiramllltiobof the - on the Ea.t Indian Railway. 109,. 

1 ~ . . 

DISTRICT TRAFFIC SUPERINTENDENT-' 
Question re allegations ~ m t a --on the ort ~ e tern Railway. 
1i78-79. 

DISTURBANCES-
Question rc liability of the Bibar Light Horse to quell - in the Tirhut 
DiviBion. 102. . 

DIVIDEND-
Question re declaration of --by the Madras and Southern Mahratta. 
Railway. 638. 

DIVISIONAL COMMISBlenRS-
QueBtion re-

Abolition of -. M. 
Abolition of - in ABsam. 35·36. 
Reduction of - in the United ProvinceB, 1324-25. 

DIVORCES-
Question re legislation in Trinidad re8tLrding Indian marriages and 
-. 546-47. 



DOMINIONS-
Question re-
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Consultation by the British Government with the Self-governing--
regarding foreign policy, etc. 361. 
Trade of India with the Crown Colonie. and --of the British 
Empire. 2785-87. . 

nOST MUHAMMAD KHAN OF TAHKAL,KBAN BAl'lADtTR NAWAB-
Question re--
Entry by --into the city of Peshawar with an armed fMoe. 2096. 
Grant of a sum of Rs. 10,000 to --, Peshawar I District. 2096-96. 

Publication by --of a pamphlet containing certain allegations 
against Hindus. 2098. 

DOYLE, lh. S.-
Question re promotion of --, junior clerk of the Works Manager's 
Office, Oudh and Rohilkhund Railway. 272. 

DRIVERS-
Question re-
European, Anglo-Indian aDd Indian firemen, --, shunters nnd 
guard •. 664. 
Grant of extra. pay for Sunda.y work to Indian --on the Ea.stern· 
Bengal Railway. 1059. 
Grant of extra pay to Indian --for Sunday work. 1055. 
Hours of duty of railway guards and --. 2030-31. 
Pay of Indian --, .hunters and guards on State railways. BBfI-S6. 

DRUGS-
Question re exemption from customs duty of --and medicinel im-
ported by charitable institutions. 1927. "'j'., 

nUM DUM-
Question re-
Abolition of the ammunition factory at -. 568. 
Alleged assault by a soldier on a postal official in the ,--'Post Office. 
IB44-45. . 

DUMAGHAT- ,} 
Question r" removal of the --Post Office to Khati Khan. 582. 

DUMKA-
Question rf: extension of railway communication to --. 633. 

DUNI CHAND, LALA-
Budget Demand for .. ·-
"New Construetion" (Railways). .1797-98. 
"Railway Board". 1520, 1598-1601, 1603, 1608. 
"Taxes on Income". 2099-2102, 2103, 2115. 
"Working Expensel: Adminiltration" (Railways). 1iiO. 
India.n Finance Bill-
Motion to consider. 244B. 
Consideration of Schedules. ~ , 2600-01. 

Qu:Stion ,'/'-
Amount due by the Punjab Alliance Auction Rooms to the North .. 
Western Railway. 377-78. 

AS ~ l ment of income-tax on interest. 63-64. 
Cancellation of the contra.ct with Messrs. Shamer. Chand and Bro •. 
for Hindu terin~ on the E. B. Railwa.y: 2038.39. 
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DUN I CHAND, LALA-contd. 

Question rt!-contd. 
Case of Lachman Pershad, late S ~Store ee er, P. W. D., Bara-
khamba, Delhi. 860. 
Dismissal of Beli Ram,. Bazar Chowdhry of Rawalpindi. 292-93. 
Dismissal of Hans Rai, late a signaller, Sardar Shah, Western Raj-
putana DiviBion, Ajmer. 2786. 
Entry by Khan Bahadur Nawab DOBt Muhammad Khan of Tahkal 
into the city of Peshawar with an armed force. 2096. 
Export of wheat. 866. 
Grant of a passport to Kemo Ram Sabhawal to return to India. 62. 
Grant of a sum of Rs. 10,000 to Khan Bahadur Nawab DOBt Muham-
mad Kha.n of Tahkal, DiBtrict Peshawar, in the North-Weat 
Frontier Province. 2095-96. 
Holidays in the Government of India. Secretariat. 2777-78. 
Income-tax O1Jicera in the Punj abo 293. 
North-Western Railway sleeper control. 1408. 
Number of HeBOlutions ballotted and discussed ainee the inauguration 
of the Second Legislative Assembly. 634. 
Publication by Khan Bahadur Nawab Dost Muhammad Khan of 
Tahkal of a pamphlet containing certain allegations against the 
Hindus. 2096. 
Railway (.'onneution between Bhiwani and' Rajput&ll&. 1407. 
Railway connection between Bhiwani and Rohtak. 1408. 
Railway connection between Iteengus and Cbarkhidadri. 1407. 
Ratio of Hindu to Muhammadan clerks in the Indian Meteorologioal 
Department. 2778-79. 
Resolution regarding the release of political priBOners. 1626-26. 
Selection grade a.ppointments in the Simla Postal Division. 634. 
Tenders for serviceable and scrap permanent-way materials at Engi-
neering Depots on the North-Western Railway. 376-77. . 
Tenders for stones -for the Army Remount Depots at Sargodha and 
Mona. 378. 

Termination of the North-West Frontier Province Security Regula-
tion of 1922. 2093-95. 
Total ministerial strength of the offices of the Audit Officer of the 
Indian Stores Department. 2778. 
Yearly requirements of s1eepera by railways forming the N.-W. Ry. 
'sleeper group. 293-95. 

QuestioD (Supplementary) re-
Compensation to the sutterers of Kohat. 264. 
Communal representation in the services. 2855. 
Muhamma.dan officers in the Survey. of India. 281-82. 
Practice of human sacrifices in the Hukong Valley. 2795. 
Re-settlement of the Kohat refugees. 264. 

Resolution re-
Grievane88 of the Bubordinate employeeB of the Indian r'ilways. 

~ 1. 

Legislative Council for Ajmer-Merwa.ra. 1463-65. 

Special Laws Repeal Bill-
Motion to consider. 907-08. 
Consideration of ciausea. 2666-70. 
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DUTT, ,lb. AMAR NATH-
Expression of regret at the death of Khan Bahadur M. Shama-uz-Zoha. 
2494·90. 

General discussion on the General Budget. 1867-70. 

Indian Finance Bill-
Consideration of clauses. 2609. 

India.n Penal Code (Amendment) Bill-(Amendwent of section 370)-
Consideration of clause 2. 2839-41. 
Consideration of clauae 3. 2881-82. 
Insertion of new clause after clause' 3. 29a4. 

Legislative Assembly (President's Salary) Dill-
Motion to consider. 976. 
Consideration of clause 2. 982-83. 

Question 1'('-

A<lcUlDulation of parcels in the Calcutta Railway Mail Service Parcel 
Sorting Office. 1841-42. 
Admission of Graduates as Advocates of the Calcutta ~  Court. 
866. 
Agricultural Research Institute, Pusa. 1624. 
Alleged assault by a soldier on a postal officia.l ill the Dum Dum Post 
Office. 1844-45. 
Alleged bribery and corruption on the Eastern Bengal Railway, 
221. 
Appeals of the employees of the Eastern Bengal Railway against the 
orders of District Officers. 1061. 
Appointment of Indiana to the higher grades of station ~ ter  and 
auistant station masters on the Eaatern Bengal Railway. 859. 
Appointment of Mr. Le Sage as Postma.ater of Burdwan. 66i. 
Appointmont of station masters and assistant station maaters on the 
Eastern Bengal Railway. 1061. 
Appointment of outsiders as permanent clerks by the Superintendent 
of Post Offices, ~idn ore Division. 2787-88. 
Case of Babu Keshab Chandra Mukherjee, late of the Postal Depart-
ment. 2164-65. 
Case of Pindi Du. a clerk in the Rawalpindi Post Office. 1865-56. 
Character sheets of postal officials. 1856. ' 
Compensatory allowances to selection grade postal officials "ioned 
at Lahore, Delhi, . Rawalpindi and Peshawar. 1279. ',.'~ ~ , 
Complaints against Mr. H. G. Prince Wright, Tra.ffic Inspector 'in the 
Dacca District of the Eastern Bengal Railway. 856-57. 
Compulsory retirement of Babu Keehab Chandra Mukherjee from the-
Poetal Department. 21M. 
Construction of goods sheds at Cbatra and Jhantipahari stations on 
the Bengal-N agpur Railway. &53-54. 
Construction of waiting rooms or sheds at Chatra. and Jhantipahari 
st_tions on the Bengal·N agpur Railway. 553--54. 
Contributiontl by employel!fl of the Telegraph Department to the Post 
Oftice Guarantee Fund. 665. 
Conversion of certain veuels into training ships. 2'189. 
Deputation of clerks of the General Poat Office, Cs'cutta, to work in 
the Pa.reel Sorting Offioe. 18". 
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DUTT, MR. AMAR NATH-contd. 
Question 'n~CQntd. 

Deputation of Mr. C. D. Rae, Presidency Postmaster, Calcutta., and 
Lieutenant-Colonel S. C. Sinclair, Superintendent, Post Offices, 
South Calcutta Division,to study sorting arrangements in Bom-
bay. 1842. 

DilCharge by the Eastern Benga.l Railway. of employees for malinger-
ing. 220. 

Discharge of probationers from the office of the Director Oeneral of 
Posts and Telegra.phs. 1864. 

Distance between the waiting shed and booking oftk-e at Bankura 
Station' on the Bengal-Nagpur Railway .. 664-66. 

Eligibility of clerks employed in the Dead Letter Office, Calcutta., for 
. promotion to the Selection Gradss. 1843-44. 
Employment of Anglo-Indian gua.rds as supervising assistant atation 

masters of special clasa stations. 221-22. 
Enlargement of the gooda godown at Bankura station on the Bengal-

Nagpur Railway. 663-64. 
Enrplment of vakil. as Advocates of the Calcutta High Court. 856. 
<Graduates and under-graduates. qualified to pass the efficiency bar 

in the Burdwan Postal Diviaion. 667-68. 
-Grant of local allowan(:e to the Sub-Poatmaater, Kolasib, in the 

Lushai Hills. 1843. 
-Grltnt of Calcutta local allowance to all emplO1ee& of the Eastern 

'Bengal Railway serving in C&lcutta. 220. 
-Grant of extensions of service to non-gazetted postal officials in the 

Pllnj ab Circle. 12'19-80. 
'Grant of extra allowances to clerks of all head offices in Bengal and 

Aasam for posting interest in the Smngs Bank ledgers. 11344. 
<Grant of extra pay for Sunday work to Indian drivers on the Eastern 

Bengal Railway. 1069. 
'Grant of higher emolument. to poetal officials· in Dacca as compared 

with N arayanganj. 1863-54.' 
-Grant of relief to the lower-paid staff in Currency Offices. 664, 665. 
-Grant,s to recreation cluhs from the Fine FuJ¥l on· the Ealtern Bengal 

Raih\"a:v. 858. 
:Gricvall('es of the establishments of "urrency offices. GBI>. 
Income credited to the Po'!t Ofti<-'8, from the non-,poetal branches of 

the Post Office Insurance Fund, receipt of .It revenue, sale of 
(l'liniNe, etc. M6. 

Indillnu;unrds on the Eastern Bengal Railway. 221. 
Leave of the subordinate stn.ff at Lalmonirhat on the Ee.atern Bengal 

Railway. 1624. 
Lanel' problem in India. 1>56. 
Lett,er in the Foru'flrd entitled "Brown 1)'. White ". 888-69. 
LiR'htimr of the platforms at Chatoa and Jhantipahari Itationa on the 

Rcngltl-N a!1:pur Railway. 5515. 
Number of paseengerlt travel1ing to and from Ohatna. and Jhanti-

.nnhll.ri stations on the Bengal-Nagpur Ra.ilway. 664. .. 
Officiatin!{ vacancies in the Selection gra.des]n the Bengal and Alsam 

Posta.l Circle. 666-67. 
Opening of nn.utical classes in the large Government 00llegee at thlt 

(·lass ports. 27M-S9. 
Pny in t.he clerical fime-scales in. the Post Office .. 66&-66. 
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DUTT, Ma. AMAR NATR-ccmtd. 
Question re-contd. 
Pay of shroffs in the Currency Ofticea. 666. 
Payment of overtime allowances to the std of the Calcutta· U.aihva.y 
Mail Service Pa.rcel Sorting Office for working extra hours. 1841-
Postal motor vanl in the Burdwan Division. 886. 
Posting of additional train paaaing 8tn.! on the B. S. Dr seclioD of 
the Eastern Bengal Railway. 6Jn. 
Post Office Guarantee Fund. 666-611. 
Promotion of Bahn Lalit Lal'Chattel'jee of the Oalcutta. GenerAl P08t 
Offiee to a aelection· grade appointment. 184!H3. . 

Promotion of Indian guards on the Eastern Bengal Railway. 221. 
Provi8ion of free quarter8 for goods clerka and tally clerks employed 
at road-side stations on the Eastern Bengal Railway. 868. 
Provision of quarten for J ndian guards of the Eastern Bengal Rail-
. way in Calcutta. 219. 
Provision of quarters for thto; subordinate staff of the Eastern Benga.l 
Railway. 1060. . 
-Provision of suitahle office building8 for goods clerks at (:crtain t .~ 

tions on the Eastern Bengal Railway. 869. 
Quantity of goods exported from Chatna' and Jhantipabari Itationa 
on the Bengal-Nagpur Railway. 6M. 
Quart,er8 for the station staff and running std, Lalmonirhat, Ea8tern 
Beng.al Railway. 220. 

Recruitment of Assistant Engineers on the E. B. Railway. 1 ~. 

Recruitment of Europeans or Anp:lo-Indians as "A" class guards on 
the Eastern Bengal Railway. 857-68. 

Hecruitruent of Indians as officers on sea-going veslels. 1278, 2788-89. 
Recruitment of outsiders instead of re-employment of retrenohed men 
on . the Eastern Bengal Railway. 1061. 

RCI:ruitment of staff of the Engineering Depa.rtment, Eastel'n Bengal 
Railway. 1624-26. 

Reduction of the working hours of p08tal officials in the SiIiguri Sub-
offiee. 1843. 
Reference clarka in offices under the Accountant General, Posts a.nd 
• Tele/otraphs. 557. 

Refusal of leave on medical certificate to postal employees. 666. 
Uemoval of the office of the Goods S erintende~t at Sealdah to n. 
safe site. 219-20. 
Rfltirement ~  Babn .Jogendrll. Nath Biswas, a clerk in the'.Dead 
Let.ter Office, Calcutta. 1844. 

Retrenchment of Europeans, Anglo-Indianl and Indians. on the 
Eastern Be l~ l Ro.ilwa:v. ~II . 

Revilion of pay of the e;t,Lblishments in Currency offices. 684. 
'Shede for fema.le' >pa.aaengerll at Chatni. an-d Jbantipahari stations on 
the 'Rengal-Nagpur Railway. 563-64. 

'Shortage of wagoJ.lS at Chatna and .Jhantipahari stations on t ,~ 
Dengal-Nagpur Railway. ISM. 
Situftionof the parcel office at Bauteura station on th,. nl'llt"a1-:NIlU'-
PilI' Railwa.y. 111111. 
'Rt,oppap:e of h.ollsf! rent allowance· of Deputy, Auilta.nt and Sub-
Postmasters In Lahore. 1278-'79. 

-g'1OPly of filtered wat-er to the r&ilwayemployeel at P&k!81 on the 
Eaatern Ben~ l Railway. lotIO. 

" 
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DUTT, Ma. AMAR NATH-I!on,cld. 
Question re-concld. 
Supply of wagons to' employees of the Oudh and Rohilkband R.il· 
w.y. 1082. 
8wefltmeat and other vend on at railway stations.' 688. 
Training of Indiana as officers of the Indian Mercantile Marine. 
1788-89. 
Travelling a.llowances of line and cash overseer, of the Posta.\ Depart. 
ment;. 637·38. 
Upper and Lower Divisionl of the clericaleatabliahment 6lllployed 
under the At"COuntant General, Posta and Telegraphs. 56-1>7. 
W or in~ hours of station muters and a88iatant atation ma.sten, 8&9. 
Working hours of the traffic and staff on Indian railways. 1060. 

Resolution ,./' Ben~ l Criminlll Law Amendment Ordinance; 1924. 421, 
437·40, 

Speeial Laws Repeal Bill-- 'I" 

Motion to consider. 934, 937, 2648·&1. 

DUTT, BABU ASWINI KUMAR--
Question n explanation by the Honourable Sir Hugh Stephenlon in the 
Bengal Legi8lative Council of the circumstances which led to the 
detention of --and Babu Krishna. Kumar Mitra. under Bengal 
Regulation III of 1818. 676. 

DUTT, SIUJuT ,PREMANATHA-
Question rt' arrest of --after his a.cquittal in the Chittagong murder 
case, i093. 

DUTY(IES)-
Question re-
Collection of _.-un'der the Cotton Duties Act from Imall factoriel 
(lODsiliting of loonls l'url by oil engines. 883. 
Imposition by the Austr.alian Government of special -,-on IndiaD 
exports. 2787. 
Revenue from customs export --on Jute. !10. 
Revenue from Ilrotective --on iron and steel. 391-93. 

EAST AFRICA-
Question foe protection' of the intel'este ~  I~di n  in --. lit. 

EAST AFRICAN PROBLEMS--
Question rto a.rticle in the Bmpwe RefJie'IJl headed" -". 388-89. 

EASTERN BENGAL RAILWAY-
Ser under "Railway(s) ". 

EASTERN BENGAL RAILWAY INDIAN EMPLOYEES' J,SSOOU.-
TION-
Question f'e 'grievances of the -. 116. 

EAST INDIAN RAILWAY-
S;"e under II'Railway(s)".· 
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EAST INDIES-·, 
Question 1'(' naval armaments in the Mediterra.nean, .. - and Boog 
Kong. 884, 

EOONOMIC INQUIRY COMMITTEE·· 
See unuer "Committee(s) ". 

EDUCATION-
Budget Demand for II --". 2410. 
Demand for Supplementary Grant for II 11 1101. 
- of the children of the I~di n Railway staff (Discussed under De· 
mand No. 4). 1 ~ M, 1778-77 .. 

EDUCATION, HEALTH AND LANDS, DEPARTME1tiT OF-
Budget Demand for "--". 2406. . 

Election to Panel of Standing Committee for the -. ~M . 

EJECTMENT--: 
. Question re - of the ladies of the Piwan family of Ajmer from their 
ancestral residence. 736. . .' 

ELECTORAL ROLLS-
Question r(o amendment of - for the Council of State. 2168. 

ELECTORAL RULES-
Question n Council of Stat.e --. 23-24. 

ELECTORATES, COMMUNAL-
Question .,.~ mtmber of voters in the different - in each province. 
646. 

E~EC IC FANS-
Question "t:. carriages .on the Assa.m·Bengal Ra.ilway fitted with-, 
etc. 2250. 

ELECTUIFICATION SCHEMES-
Question 1'(' '-' - on' tbe South Indian nnd otlier railways. 737. 

EMBARGO-
Question . rc·-
--on the export of whea.t. 232'. 
- on the opium trade. 362. 

EMBEZZLEMENTS-
Question re alleged ----by employees of the Army Canteen Board 
(India). 58-59. 

EMIGRANTS-
Question r('-
Al'tion taken against agents for failure to enlist the prescribed num-
ber of -. 548. 
Recruitment of - at Henares. 544. 
Return of Indian·-from ,Mauritius. 544-45. 

EMIGRATION-
Election to· Panel of Standing COmmittee on --. 1548. 
Question rf'-
...:L-to British Guiana. 263. 

--to Mauriti\ls. ~. 

Indian - and la.bour conditions in Mauritius. 214. 
Receipt from fees for external labour -. 488-89. 
Resumption··of ---to 'M ritin.~·· '54&-:46. 

,.2 
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:EMIGRATION ACT, VII OF 1929-
Question re feel recovered under the -. 648 • 

. EMIGRATION COMMISSIONERS-
Question re appointment of --in Bri1lah Guian .. : Fiji, etc. I •. 

"EMIGRATION DEPOTS-
Question r ~ recruiting agents employed by the --, Benarea. NT. 

:EMIGRATION-EXTERNAL-
Budget Demand for "--". 2412. 
Demand for Supplementary Grant for 41 - ". llO2. 

EMIGRATION-INTERNAL-
Budget Demand for "--". 2'11. 

EMOLUMENTS-
Question 're cost of increased --to the Indian Civil Service, etc. 108. 

EMPIRE COTTON GROWING ASSOCIATION-
Question re contribution by the --towards the funds 01 the Indian 
Central Cotton Committee. 1419-20, 

.EMPIRE EXHIBITION-
Set' under " Exhibition " . 

•• EMPIRE REVIEW "-
Question rc article in the --headed "Ea.t African Problems". 
388-89. 

ENGINEERING SERVICE-
Question "e subordinate --, Military Works Department. eo-tn. 

EBNAKULAM-
Question rr; conversion into broad ~e of the railway line from 
Shoranur to --. 223-24. 

ERODE-
Question rt' admission of pa88engere to the platforms at Trichinopoly 
and --Junctions. 4119. 

ESTABLISHMENT(S)--
IncrelL8ell expenditure on - (Discussed under Demand No. 16-
Customs). 2203-04. 
Question rr total cost of --employed to sell stamp. to the public. 
2096-97. 

EUROPEA,NS-
Question rt' reservation of compartments for --on the East Indian 
Railway. 42. 

EVIDENCE-
Question rf' examination of --against person II arrested under Bengal 
Regulation III of 1818 and the Bengal Oriminal Law Amendmen10 
Ordinance, 1924. 349-60. 

EWBANK, Ma. R. B.-
t. 

Question re deputation of --in England.' 22JO. 

EXAMINATIONS, DEPARTMENTAL-
Question 1'('. --for Superintendent! of POIt· O81ceL 811. 
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EXAMINATIONS, PUBLlC-
Question re inclusion of auditing, accountancy, etc., as subjects for the 
Indian Finance, Civil Service and other --. 1 ~. 

EXCESS FARE(tI)-
Question re-· 
Collection of --by travelling tioket inspecto1'8 on the South Indian 
Railway. 677. , 
Minimum collection of --by Ticket Examiners on the South ' Indj'aa 
Railway. 224. 

EXCHANGE-
Resolution re inquiry into the question of Currency &D,d --. UU-69, 
170-89. 

EXCHANGE AND ClJImENCY--
Question 1'(' inquiry into the question of --. 688. 

EXECUTIVE COUNCIL- ,  , 
Budget Demand for II --". 2344-20105. 
Question ,'(' Indian Members. of the --in the Provinces. &72. 

EXEMPTIONFE,OM INOOME TAX-
--of the amount representing the rent of Govel'umwt Houses 
occupied by Governors of Proviaoes, etc. (Disculsed under D£'llland 
No. 17-Taxes on Income). 2108-09. 

EXHIBITION-
Question re-:- , 
Holding' of an Empire --in India. 363. 
International --of Modern Decorative and Industl'inl Aro; t~i be belt! 
in. Pari .. ' ,,14851. 
Wembley -. ~  

Set also under II British Empire Exhihition-". 

EXILES-
Question ,. '~ 

Grant of immunity from prosecution on their return to India of 
Indian ....-:..-in foreign countries. 1852. 
India.n --in foreign countries. 1 ~1· . 

EXODUS-
Question re --of t-ea garden labourers from Alsam. 137. 

EXPENDt'l'URE-
QU8stionrl!- . 
Annual revenNe &nd --of lI-igh Oourts. 119-90., 
-.-on repair", to ohurches, templlls and mOlqueB. 126·26. 
--on the Colonies Committee. 127. 
--on the construction of New Delhi. 202-03. 
--on the police. 210-11. 
Total --to be' incurred by State 'Railways 8B a result of the accept-
ance of the Lee Commi88ion's recommenda.tions. 2245. 

ReAiuction of --by co-ordination' of the staffs of the Customs, Income-
tax, Opium and Salt Department. (Discussed under Demand No. 
16-CuBtoms). 2041-4&. 
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EXPENDITURE IN ENGLAND UNDER THE CONTROL OF THE 
HIGH COMMISSIONER FOR INDIA-
Budget Demand for" -". 2416. ' 

EXPENDITURE IN ENGLAND UNDER THE CONTROL OF TH E 
SECRETARY OF STATE FOR INDIA-
Budget Demand for" --". 2414. 
:DemRnd for Supplementary Grant for "-:'" tI.no~. 

EXPORT(S)-;-
Question re-
AnnuM average value of - and imports for the yC<l1"1l 100fl--HHa. 
1914-18 and 1919-1923, respectivel;\'·. 200. 
Decrease in the --of cotton yarn and manufacture. 1619-20 

Decrease in the - of Indittn yarn. 193-94. 
Emba.rgo on the --of whea.t. 232. 
'-of opium. 466. 
- of wheat. 868. 

EXPORT DUTIES-
Question re - on certain articles. 446-47. 

EYESIOB'T-
Question re rulell for iesting the ---of railway 'employee.. 2032 • 

• 
r 

FACTORIES-
Question rf'- collection of duties under the Cotton Duties Act from 
small - consisting of looms run by oil engines. 883. ' 

. ',' ." 

,FAIR-
Question f'e exemption from taxation of shop-keepers and. bankers 
attending the - at Bhangur Village. ll~ 

FARE(S)-
Question re-
Collection of excess - from passengers on the South Indian Ra.il-
~~. ~ , 
Reduction of - on the South Indian Railway. ~ . 
Re.t!uction of first and second class -, - on the East, IndIan Railway. 
130. 

Reduction of first and second class - on the South Indian Rail-
w"y. 224. 
Reduction of third class - on State-managed Railways. 1662. 
Reduction of third class - on the South Indian RaHway: 226. 
Third clasll --OD the South Indian and ltadras and Southern 
Mahratta Railways fol' certain specified yean. ft8..27. 
Reduction of third el&ls Railway - (DilCUsaed under Deml#&ld No. 
1). 1551-66. 

FATER MOHAMAD-
Que':ltion. Tf' discharge of - of the Military Worke Service. 893-94. 

FEDERATED MALAY STATES-
Quelltion f'1'! repnrt regiLt'ding outrage on an Indian woman in the-. 

973-74. . 
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FEEDER RAILWAYS-
Question re ~n trll tion of branch lines and --. 257 .. 

FEE(S)-
QueAtion reo-
--for the renewa.l of Iioences for arms. 648-49. 
--levied on porters at the Ho'Wrah Railway Station. 631-32. 
--' recovered under the Emigration Act. 648. 
Receipts from --for external labour emigration. 468-69. . 

Withholding of - paid to statilltical clerka in the ,Karachi OUJt.oDUI 
for supplying statistics to merchants. 2801. 

FEMALE PASSENGERS-
QUestioD rc- , 
Construction of sheds for --at Chatn& and Jbantipahari station. 
OIl the Benga.l-Nagpur Railway. 553-54. 
Waiting rooms for --on the Eastern Bengal Ra.ilway: 633. 

FIJI-
I" • 

Question re-
Abolition of the PoB-tax in --. 1635. 
Appointment of Emigration CommiBSioners' in British Guiau,-:-. 
etc. 1839. 
British India.ns domiciled in Britilh Guiana, Trinidad, JloIDaioa, 
Mauritius, ---, and Kenya. 1634. 
Poll-tax in --. 141, 2245. 
Repatriation of Indians from British i .n .,~, Mauritiui and 
South A ~i . 1638. 
Strike in -.-in 1920. 2243-44. 

FIJI DEPUTATION--
Question rt:-
-. 2245. 
Publication of the report of the --. 83. 
Report of the -. 187-68.' 

FINANCE DEPARTMENT-
Budget Demand for "--". 2407. 

FINANCE MEMBER, THE HONOUltABLB TRB-
Question r~ 
Reception by the --of a. deputation from the Currency Allociation, 
Oalcutta. 663. 

Stlttement of the --regarding the a.ppointment of an Indian on the 
Railway Board. 1626. 

FINES-
QueRtion rf! protection of workmen . from --. 214 

FINES.FrNDS-
--on il ~'  (DisculIsC'd uncler Demand No.5). 1'792. 
Question rl'-
Grants to recreation ~l  from the --on the Eastern Benga.l Railway. 
858. 

Ftili7.lltion of the --' on t,he North-Western Railway. 540-42. 

, Su..tement (la.id on the table) regarding ·disbursement from the - of 
the North-Weltern Railway. '74-'75. 



FIREMEN-
Question re-

l,NlllrX '10 LBGIBLATlVE ASSDBLY DflBAUS. 

Employment of Matriculates as --on the North-Western Railway. 
2030. 
European, Anglo-India.n and Indian --, drivers, shunters and guards. 
564.. 
--' in the railway workshops at Bukkur and Karachi. 2029. 

FIRMS-
-Question re addrenes of - manufacturing artioles of Indian manu·-
facture. 1066 . 

. FISCAL COMMISSION-
Question re furniture of the Deck Passengers' Oommittee and the -. 
,2170. . 

FLEMING, Ma. F. a.-
Budget Demand for" Salt". 214.7-48. 

General discussion on the General Budget. 1893-96. 
Question f'e-
.Employment .1, IDdi'ans in Burma.. 886. 
Production of ma.rriage certificates for the purpose of the passage 
conceaaionB ·.due under the recommendationB of the Lee CommiBBion. 
279/) . 

. Q el ~ion (Supplemllntary) re-
. ConBumption of opium in Burma. 287. 
Provincial restrictions on the opening of branch offices by chartered 
accountants and certified auditors. 1070. 

Weekly Payments Bill-
Motion to refer to Select Oommittee. 1)10-11. 

FLOGGING-
Question 1'e abolition of --in the Indian Army. 1281)·86. 

FLOODB-
--in the Moradabad District (Discussed under Demand No. fl-Rail· 
ways). 179/)-96. 

Question re-
- in the United Provinces. 1069. 
Grant of relief to areaB affected by the recent -. 40-4.2. 
Prevention of --in the Moradabad Ditltrict. 173. 
Relief granted to the Government of Madras on account of the recent 
-. /)/)8. 
Relief of distress caused by - in Southern India. '139. 
Relief of diBtress cauBed by --in the Madras Presidency. 672. 

FOOD GRAINS- •• 
Question r('-
Embargo on the export of wheat and other --. 2489-90. 
Export of --. 1661), 

FOROE, REGULAR-
Question "' strength and cost of maintenanoe of the --located at 
Razmak. 195. 
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FOREIGN AND POLITICAL DEPARTMENT-
Budget Demand for " -- ". 2406. 
Question rr- recommendations of the Retrenchment Committee regarding 

the Military Services and the --. 1639-68. 

FOREIGN COUNTRIES, INDIANS RESIDENT IN-
Question re refusal of passports to return to India to certa.in --. 664., 

FOREMEN-
Question re-

Appointment of Indians as --, Assistant -- and chargemen on Indian. 
Railways. 884. ' 

Europtlan, Anglo·Indian and Indian -- and Assistant -- in the' 
Eastern Bengal Railway W orkahops. 664. 

European and Indian -- on the Bombay, Baroda and Central India;. 
Railway. 561. 

-- and Assistant -- in the Eastern Bengal R,ailway Workshops. 
1629. 

Indian -- on the Bombay, Baroda. and Centl·.l India Bailwa;y. 460. 
Indian -- on the Eastern Bengal Railway .. 662. 
Qualifications of --, Lo('o. Inspectors, ('tc., on the N ortb-Western 

Railway. &39. 

FOREMEN'S ASSOOIATION-
Set' under " Aasociation ". 

FOREST-
Budget Demand for "--". 2282-89. 
Demand for Supplementary Grant for" -- ". 1100. 
Greater expenditure on -- than the revenue realised therefrom (Dis· 

oussed UDder Demand No. ii-Forest). 2286-89. 

FOREST ENGINEERING SERVICE-
Question rf' --. 1627. 

FORESTRY-
Question re equipment of an'institution in Dehra Dnn for (,pml'lete train-

ing in --. 1630-31. 

FOREST SERVICE-
Indianisation of the -- (Discussed under Demand No. 21-Fol'est). 2282-

86. 
II FORWARD"-

Question. re letter in the -- entitled" Brown '1'8. White". 668-69. 

}4'RA:tlCHISE-
Question re-

Grant of the -- to Indians in Australia. 37-38. 
Removal (If the diaqua.lincation attaching to political prisoners in regard 

to the exercise of their --. 1284. 

FRANOHISE, MUNIOIPAL-
Question "f! qualifications for the -- in Port Louie. Mauritius. 266-67. 
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FRASER,. SIB. GORDON-

Budget Dema.nd for-
.. InspectiOD ," (Ra.ilwaya). 18M. 
" Interest on ordinary debt and J'@duction or avoidance of debt ". 2327· 
29. 
" Halt ". 2151·03, 211\4, 2157,  2168. 
"Taxes on Income ". 2107-08. 

General discussion on the General Budget. 1964-68. 

Indian Finance Bill-
Motion to consider. 2429. 
Oonsiderationof Schedules. ~ li , 2602·03. 

FRAGDS-
Question r" alleged - on t ~ Oudh and RohilkhlloDd Railway. 133. 

1l'REtGHT-
Question re - charged on stone booked to Baobassa by the Oudh and 
Rohilkh&lid Bailway. 2791. . 

FRONTIER INQUIRY COMMITTEE-
See under II Committee(s)"; 

FUNDAMENTAL RULES-
Queation ,.e- __ 
Amendment of the note to Rule 89 of the -l lOBO. 
Grant of leave to subordinates under the -. 282-83. 

FUNDS, REGIMENTAL-
Question rc rebates ~id by the Army Oanteen Board to -. 888. 

FURNITURE-
Question f'f:-
Expenditure on - tor private qua.rters of telegraph offiCel"B. . 879-80. 
- on the Deck Passengers' CoDUDittee IIoDdtJle . . ~ l l Commillsion. 
2170. ~ . .,'.'. 

Office - and fittings of buildings in New Delhi. 202. 

II 

oQAND.A:K-
Question re levy of toll on the Bengal and N orth-Western Railway bridge 
over the - at Sonepur. 2028-29. 

GANDAK BRIDGE-
Question r~ abolition of tolls on the - at Sonepur. 47-48 . 

.(JANDHI, MAHATMA- ., 
Question re refusa.l to grant permission to - to visit Kohat. 105. 

GARDEN REACH-
Question re delay in the delivery of a letter written by Moulvi Syed Amir 
Hussain of --, Calcutta, to his brother at Muzaffal'pur. 'i493 , 

.QARRISONB-
Question r~ - of Hong Kong. 646-46. 
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GASPER, MR.- ;. , 
Question re alleged assault by --, Loco. Foreman, Katihar, on Phool 
Mahammad, Pumping Driver, Katihar. 132. 

GATE-KEEPERS-
Question "e loca.l allowance of --in the Karachi Customs. 2801. 

GATELAY, lIB. E. J.- . 
Question 1": qualifications of .Mr. H. E. Gately .ID4,--" :Train Con-

trollers on the North-Western Railway. 2024.' 

GATELAY, MR. H. E.- . 
Question rf' qua.lifieations of - arid Mr. E. J. Gatelay, 'l'rll.in Controllers 
011 the Nort.h-Western Ra.i1way. 2024. 

GAYA-
Question n provision of a . e11~er ,hall or shed at --station 011 the 
East Indian Railway. 37. 

GAZETTED OFFICERS-
Question.·re nlllIlbf'r of --on St.ate Raihvays., 676. 

GENERAL ADMIN I STRATION"-
Demand for Supplementary Grant for" -". ll~ l .. 

GENERAL BUDGET-
Allotment of days for the discu/lsion of the --and the Railway Budget, 
etc. 890-91, 

See also under." Budget". 

GENERAL FINANCE- , 
Question l't scparation of Railway Finance from --, '266-&6. 

GENERAL POST OFFICE, CALCUTTA-
Question rc-
Deputation of clerks of the --to work in the Parcel Sorting ·Offioe. 
1842. 

Officiating and .perma.nent appointments in the"lelection grades ib the 
-, 1846-46. 

Promotion of Babu Lalit Lal Chatterjee of the --to a selection grade 
appointment. 1842-43. . . 

GENEVA-
Question re-
Attitude of ~ e representatives of the Government of India. at the 
Opium Oonference at --. 661. 
CompetitIOn for the selection of a plan for a. Oonference Hall fol' the 
Lea.gue of Nations a.t --. 2490-91,  2575-76. 
f:ompetition in connection with the crection of a new Oonference HaD 
at -. 1781. 
Opium Conference at --. 1629. 

GEOLOGICAL StiRVEY-
Budget Dema.nd f()1' "--", 2409, 

GERMANY-
Question re orders Kent to --for rolling st,oc-k. 636. 
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GHAZANFAR ALI :kHAN, RAu-
Election of --to serve on the Standing Finance Committee. 673. 
Question re-
Admission of Indians into the Army as commissioned officers. 2866-66. 
Advances made by the Imperial Bank of India to the Army Canteen 
Board (India). ~. 

Alleged embezzlements by employees of the Army Canteen Board 
(India). lS8-6I.J 
Ba.lance sheets of the Army Canteen Boal'd (India). 68. 
Branches of the Indian Army closed to Indians. 1276. 
British units catered for by the Army Cant:een Board (India). 888. 
Complaints regarding the unsatisfactory working of the Army Canteen 
Board (India). 889. 
Constitution of the CentraJ Indian Soldiers' Board. 1276-77. 
Constitution of the Army Canteen Board (India). 60. 
Debts contracted in Karachi by the Army Canteen Board (India) on the-
purchase of stores. 887. 
Dt'bts due by the Army Canteen Bon.rd (India) to creditors other thaI. 
the Imperial Bank of India. 1329. 
Debts of the Army Canteen Board (India). 887. 
Distribution of relief money to the dependents of miUary men killed 
if) the Great War. 1177-78. 
Extension of the operation of the Army Canteen Board (India) to the 
Lahore District. 888-89. 
Extension of the operations of the Army Canteen Board (India) to the 
Lahore District and Karachi. 889. 
Government officials on the Board of Management of priva.te Companies., 
1328. 
Government officials on the Board of Management of the Army Canteen 
Board (India). 1328. 
Lia.bility of Government for the debts of the Army Canteen Board 
(India). 887-88. 

Milit r~' school at Aurangabad in the Gujrat District. 1276. 
Net debt due on the 31st Janwll"V If,:!'> by the Army Canteen Board 
(India.) to the Imperial Bank of India.. 1328. 
Payment of income-tax by the Army Canteen Boa.rd (India). C17. 
Purchase of stores ~' the Army Onntelm Boa.rd. 887. 
Rebate. paid by the Army Cantf!en Board (India) to regimental lld ~ 

888. 
Recruitment of cadets for King's Commissions. 127r;-76. 
Remuneration of Government officials on the Board of Management of 
the Army Cantetln Board (India)., 1328. 
Re-payment of a.dvances made to the Army Canteen Board (India). 
60. 
S'cbolarship. for the education of t.he children of military men killed 
or wounded in the Great War. 1278. t, 

Subordina.te engineering sm·vi('E'. MWtary Works Department. 606t. 
Total amount of pay drawll ~' European and Indian e t 1i ment~ of 
thp Army Canteen Board (India) nt headquarters and nt district aDd 
braneh offices, respectively. 1329. 
Unitll taken over by the Army Cantpen Board (IndiA.) from Il1dian' 
contractors. 889. 

GHEE-
Question ,·r import of a substitute for --. 872. 
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GHOSE, MR. S. C.-
Indian Penal Oode (Amendment) Bill-(Amendment of lIection 37&)-
Motion to consider. 2710-13. 

Question 1'~ 
AUeged brutal assault by guart.l Aratoon of the East India.n Railway. 
631. 
Annual Conference of Presidents of Legislative Bodies. 67&,76 •• 
British Trade Agents at Gyantse and Yatung. 669. 
Connection of India and Ceylon by railway. 669. 
Deputation of Capt. Batty. to meet Their Royal Highneaaes Prince and 
Princess Arthur of CODnaught a.t Aden. 736. 
Deputation of Mr. R. B. Ewbank in England. 224CJ: 
Employment of India.n troops in' China. bb9·60, 2i40. 
Expenditure on the British Legation at Kabul. -668. 
Export of monkeys. &60. 

Extension of the Bengal Criminal Law Amendment Ordinance to the 
whole of India. 2'J41. 
Floods in the United Provinces. 1069. 
Government of India officials serving outside India.. .7. 
Grieva.nces of the India.n employees of the E. B. Railway. 1481·82. 
Housing of Indian troops at Razmak. 735. 
Ill-treatment of British Indian subjects in Ceylon. 558. . 

Insufficiency of railway carr.inges 011 the East Indian Railway. 1068. 
Int,ernational Exhibit.ion of Modern Decorative and Industrial Art to 
he held in Paris. 14.'l2. 
Life saving Appliallces Rulell. 058: 
Memorials of the Foremen's Association of India. 1481. 
Officers drawing £200 a year and over employed by the GO\'ernment of 
India at the last Hritish Empire Exhibition. 2024·26. 
Officiating and perma,Dlmt up}lointments in 4:.he selection gra.des in the 
Calcutta Genera.l Post Office. 1840-46. 
Participat.ion of Government SE'l'vants in political movements. ~1. 

Proportion of 7 per ('('.nt. loan ·floated in London held by Indian in· 
vestors. 1069. 
Provision of a wait.ing room for women at Gouripur station on the 
Eastern Bengl11 Railway. 2027. 
Publicat.ion of' certain books under the editorship of the Director of 
Public Information. 735. 
Recruitment of District a.nd Sessions Judges from the Bar. 2026. 

Relief granted to the Government of Madras on account of the recent 
floods. 558. 
Treatment of ex-King Prt'mpeh of Ashanti in Bombay. 1069. 

Waiting room at ChandrakODII. Road Station on the Bengal.N agpur 
Railw8,Y. 1481. 

Resolution rf' establishment of a Supreme Court in India. 1164. 

GHULAM BARI, KHAN RAHADUR-

Indi .. n Finance Bill-
Motion to consider. 2448. 

GIDNEY, LIKUTJlNANT-COI.OUGL H. A. J.-
Resolution rf' grievances 01. the subordina.te employeea of Indian rail· 
way',' 7:16"78, 78 .. · 
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GOFF, Ma.-
Question re Ile ~ion  in t ~ Jr cl:Hy l.V /wl(Jo/' of J..,uckuow ll~d it --, 
a former District Traffic Superintendent I.If the ()mlh and Rohilkhand: 
Railway. ~~. . 

GOLA.M. KADER AHMED, MUNBBl-
Question re case of -, Sub-Postmaster, Anderkilla, Chittagtmg. 2492. 

GOLD-
Question re-
Re-purchase of the two million --sold at a premium out of the Paper 
Currency' Reserve during 1923-24. 1623. 
Use of --mined inMysore for Indian purpo!les. 1409-10. 

GOLD MINES-
Question 1'C output.of -. 111-12. 

GOLD STANDARD-., 
Question rt;-
-. lao. 
Policy with rega.rd to the restoration of the --. 107. 

GOLD STANDARD RESERVE-
Question ?,e utilisation of the _. for purpose other than support· to the 
currency system. 469-70. 

GONDA-
Question J'e reduction of the working hours of guards employed on goods 
trains running between --and Cawnpore on the Bengal and N orth-
Welltl'!rn Railway. 2421. 

GOODS-
Question re-
Compensation for --lost or damaged on the O. &; R. Railway. 1738-
39. 
Payment of 'claims for -. ~ lost 1.11' stolen on Indian Railways. 2097. 

GOODS CLERKS-
Questiop re- .  .  . 
Holidays for --on the North-Western Railway. 731-32. 
Provision of Jree quarters for --and t"Uy clerks employed at road 
side sta.tions on the E. B. Railway. 858. . 
Provision of suitable office buildings for --nt cE'rtli.in stations on the 
Eastern Berlgal Railway. 869. 
Working hours fo1' --on the North-Western Railway at. Karachi and 
the Transit office at Hyderabad. 731. 

QOODS OFFICER-
Question /'(' d('sing of railway --on Indian holidays. 562. 

GOODS A Em~ . ( 
Question ·rl' cOJllltructioD of - at Chatna And Jhantipahari stations OD 
the Bengal-N agpur Railway. I ~ ~". . 

OOODS SUPERINTENDENT, OFFICE OF THE-
Question re removal of the --at Sealdah to·& eafe lliile. . 119. 



iNDIl): TO UlG1SLATlVR ASS.ltBLY DKUATHd. 

GOSWAMI, MR. T. C.-

Bengal Criminal Law Amendment (Supplementary) Bill-
Motion t.ha.t ,claUsE' Q stand part of the Bill. 2818 2.: 

. Budget. Demand for-
0' Ra.ilway Board". 1495, 1532; 
.. Taxes on Income". 2115. 
I. Wurking Expenst!s: Administration" (Railways). 17i6-i6. 

General discussion on the Omeral Budget. 1889-1893. 

Indian Finance BilI-
Consideration of clauses. 2f134. 
Motion to pass. 2611. ··0 

Question rt:.-
Abolition of the Ammunition .Factory at· Dum Dum. 668. 
Airing of grievancetl of GO\'ernment employees through members of the 
India.n Legislature. 894-96. 
Ama.lga.mation of the Di$tl'ict Locomotive, Oarriage and Tra.fficofJices· 
on the E&st Indian Railway. 137-38. 
British and Indian Officers with the King's Commissions in the Indian 
Army since 1914.  1418. 
Contract with the Imperial Bank of India. 1408. 
Constitution of the Central Governing Board of the Imperial Bank of 
India. 1409. 
ContFihutiollB to pel'iodicals by European Members of the Service •. 
213-14. 
Employment of an Indian as one of the Ma.naging Governors of the 
Imperial Bank of India. 1409. 
ERtablishment of European and Indian soldiers in India for certain 
specified years. 141"-16-
Expenditure on the TaxRtion InCJuiry Committee. 1412-13. 

}'ees levied on porters at the Howrah railway station. 631-32. 
Increase in the permanent cadre of the o ti~e of the :Railway Board. 
568. 
bsut" of currency tranaferS' or supply bills to the public. 1409 .. 
Labour contra.ctors on the Eastern Bengal Railway. 2027. 
Manufacture of cigarettes in India.. 1410. 
Mannfact.ure of mfl.chinery in India. 1410-11. 
New indust.ries started a.ftet the Wa.r. 1411. 
New taxes imposed by the Central Governml'nt aince 1914. 1412. 
Price of iron and steel purchased from EII/ollarid and the ('ontinent. 
471. 
Properties purchllo8ed by Government from the AlliancE.' Bank of Simla. 
1412. 
Protection of Indian industries. 1411-12. 
Provision of saloona fot railway ofticial.. 8'11. 
PTovision of special trains fol" Their Royal Highnesses Prince and 
Prillc6ss Arthur of Oonnaught. 871. 
Reduction of Militarv exptmdit.urE.'. 1414. 
• Repln('ement of. reguiar units in the Army by .looa.1iaed Mite. 1414. 
Report of the Reforms Inquiry Committee. 218. 
R!lllervation of the coallting trade in India to Indian vesaels. 1410. 
Taxation Inquiry Oommittee. 2'1-28. 
Total outlay on the Royal Air Force in India. 1.n~1 . 
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• aOSWAM.I, Mh. T. C.-contd. 
Question re-contd. 
Use of gold. mined in Mysore for In~i n purpoaee. 1609.10. 
Withdrawal of the concession of increased pay to clerks and Superin. 
tendents of the office of the Accountant-General, Oentral Revenuea, 
transferred from Oalcutta to Delhi. 893-94. 

Resolution re-
Bengal Criminal Law Amendment Ordinance. 838-43. 
Grievances of the subordina.te employees of the Indian railways. 343, 
344. 

·GOVERNMENT BUILDINGS-
Question j'e --at Ra.isina. 360-66. 

-GOVERNMENT OOLLEGES-
Question 1'f! opening of nautical el&slles in the large --at first class 
ports. 2788-89. 

·-GOVERNMENT EMPLOYEES-
Question 1'e airing of grievances of --through members of the Indian 
Legislature. 894-96 . 

. GOVERNMENT HOUSES-
Exemption from income-tax of the a.mount representing the rent of --
occupied by Governors of Provinces, etc. (Discussed under Dema.nd 
No. 1.7-Taxes on Income). 2108-09. 

,GOVERNMENT INSPECTORS of RAILWAYS-
Question re recruitment of --. JOSS. 

·GOVERNMENT OFI<'lOES-
Question re closing of --on holidays under the Negotiable Instruments 
Aot. 283, 2793 . 

.QOVEUNMENT OF INDIA-
Question re-
Attitude of the representatives of the -.-at the Opium Oonference at 
Geneva. 56l. 
Clerical establishment of the --. 1325. 
Colonial newspapers subscribed for by the --. M9. 
Deputation of Sir Bhupttndra N ath Mitra to 'London in oonnection with 
the outstanding claims in dispute between His Majesty's Government 
and the --. 110. 
Education of the children of the --employees. 1848. 
Officers drawing £200 a year and over employed by the --at the 
last Britillh Empire Exnibition. 2024-26. 
Proportion of officers to clerks and superintendents in the Oivil Secre-
tariat and Attached Oftices 01 the -. 18&0. 
Superintendents and Aisiitants in the various Departments of the --. 
13211-26. 
Total debt of the -. 228-31. 

GOVERNMENT OF INDIA, DEPARTMENTS OF THE-
Question re- . 
Indians and Europeans holding ce1't&in ~intment  in the different 
-. SM. 
Retrenchments in -"-. 874. 
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GOVERNMENT OF INDIA OFFICIALS-
Question re -, - serving outside India. 2027. 

GOVERNMENT OF INDIA SECRETARIAT-
Question re--
Clerical establishment of the --. 2776-77. 
Confirmation of temporary men in the --. 1183-84. 

bl 

Exemption from the examination of the Staff Selection Board of clerkS' 
appointed to posts in the --. 2798-99. 
Grant of annual increments to tempora.ry men in the --. 1183-84. 
Holidays in the --. 2777-78. 
Initia.l pay of temporary men confirmed in the -; -. 1184. 
Permanent re-employment in the --of temporary men whose appoint-
ments were abolished owing to retrenchment. 1183-84. 
Temporary men in the --. 1183-84. 

GOVERNMENT OF MADRAS-
Question 1't!---
Relief granted to the --on account of the recent ft.oods. 568. 
Special powers of the --in respect of patronage and appointments. 
5il. 

GOVERN'MENT SECFRITIES-
Question re. printing of --, Stamps a.nd CUl'reDllY Notes in India. 1620. 
21. 

GOVERNMENT SERV ANTS-
Question re-
Interest-free house-building loans to --. 198: 
Participation of --in political mo~ement . 2241. 

GOVERNOR-
Exemption from income-tax of the amount representing the rent of 
Government Houses occupied by --of ~ro in e , etc. (Discussed 
~nder Demand No. 17-Taxes on Income.) 2108-09. 

GOVERNOR GENERAL-
Assent of the --to the Imperial Bank of India (Amendment) Act, 1924. 
70. . 

Assent of the --to the Indian Criminal Law Amendment Act, 1924. 70. 
Assent of the --to the IIIJian Motor Vehicles (Amendment) Act, 1924. 
70. 
Assent of the --to the Indian Post Office (Amendment) Act, 1924. '0. 
Assent of the --to the Land Customs Act, 1924. 70. 
Budget Demand for "Staff, Household and Allowances of the --". 
2405-06. 
Message from the --regarding dl\.tes for the Budget. ~ . 

Messa.ge from the --rega.rding Heads of Expenditure open to discussion 
when the Budget is under con si dl'ra.tion. ~ 

Hesllage from the --recommending the Assembly to PRSS the Bengnl 
CriminAl Law Amendment (Supplementary) Bill in the form annexed. 
2860. 
Ruling by -Hr. President that any action taken ~' the - apnrt from 
the Government of which he is the head is outside the scope of debate 
in the Assembly. 2497-98. 
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GOVERNOR GENERAL IN COUNCIL-
Question t'e the Imperial Bank of India Agreement with the -. 234, 
291. 

GOVIND DAS, SITB:"-

Question 1'e-
Abolition of Divisional Commissionerships. 1667. 
Abolition of the poll-tax in Fiji. 1636. 
Appointment of It nOD-official Indian a8 High Commissioner for India. 
1663. 
Appointment of Emigration Commissioners in British Guiana, Fiji, etc. 
1639. 

British Indians domiciled in British Guiana, Trinidad, Jamaica, Mauri-
tius, Fiji and Kenya. 1634. 

Colonisation scheme in British Guiana. 1634. 

Compulsory Military Training for University students. lee.. 
Election by the Trade Vnions of India of the Indian representative for 
the International Labour Conference. 1668. 
European, Anglo-Indian and Indian Superintendents of Post Offices. 
1666. 

Existence of a section of Animal Husbandry in the Pusa Agricultural 
College. 1666. 
Expenditure on remodelling Lucknow railway station. 1660. 
Export of cattle. 1666-66. 
Export of food grains. 1665. 
Grants to the Tata Institute of Science, Bangalore. 1660. 
Inclusion of auditing, accountancy, etc., as subjects for the Indian 
Finance, Civil Service and other public examinations .. 1665. 
Increase of the annual grant to the Benares Hindu University. 1664. 
Location of the proposed Inter-University Board. 1664. 
Natal Boroughs Ordinance. 1634. . 
Nomination of the Indian delegation to the Leag),le of Nations from a 
panel of representaltives elected by the Assembly. 1668. 
Number of Cadets at the Royal Indian Military College, Dehra Dun. 
1 ~ .· . 

Number of railway workshops in India. 1660. 
Prevention o£ thefts on pllssenger and goods trainA. 1662. 
Professor Jevcns' book" Money, Banking and Excha.nge in India ". 
1667. 
Proposed Inter-University Board. 1664. 
Purchase of railway stores. 1662-63 . 
. Railway connection between Bangalore and Ootacamund. 1661. 
Re('ommendatiolls of the LyttQn Committee regarding the Indjltn 
Students Department in England. 1663·64. 
Recommendations of the Retrenchment Committee regarding the MiIi-

t r~' Services and the Foreign and Political Department. 1639-59. 

Recl'uitment of Bachelors of Commerce in certain specified services. 
1,660. 

Reduction of postage rates on lettera and postcards. 1666. 
Reduction of the postage on Engliah letters. 1666. 
Reduction of third class fares on State-ma.naged Railways. 16651. 
Removal of disabilities of Indlans domiciled in British Columbia.. 1635. 
Replttrilttion of Indians from British Guianar, Fiji, 'MaUTitiu. And ~o t  
Afrioa.. 163R. 
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OOVIND DAS, SETH-ccmld. 
Question re-c(Jntd. 
Reservation of the J .. owlands of Kenya for Indians. 1634. 
Resignation by Sir Dadiba Dalal of the office of the High Oommissioner 
for India. 1663. 
Restrictions on Indian. with reference to trade license. in the Union 
of South Africa. 1635-38. 
Retrenchment effected by the amalga.ma.tion of the O. & R. and E. I. 
Railways. 1661. 
Separation of judicial and executive function.. 1887. 
Status of the High Commissioner for India. 1663. 
Supply "f rifles to the University Corp. of the United Province.. 1614. 
Supply of warm clothing to postmen. 1887. 
Train services to pilgrim centres. 1662. 
Transfer of agency functions to the High Commissioner for India. 166.1. 

t'o ~  train services between Allahabad a.nd Nagpur 1'111. Itarsi. 1662. 
Through train services between Howrah and Peshawar 1,i.a Lucknow. 
1661. 

GOUR. SIR BARI SINGH-
Budget Demand for-
" Customs". 2203, 220.. 
" Indian Postal and Telegraph Department". 2292, i302. 
" Railway Board ". 1644. 

Contempt of Courts BiIl-
Motion to circula.te. 1111-16. 

Cotton Ginning and Pressing Factories Bi11-
COllsideration of clauses. 2009. ., 

D"mand for Supplementary Grant for" Education ". HOi. 
Election of panels for Bta;nding Committees. 1107. 1108-09. 

Hinau Religious and Cha.ritable Trusts Bill-
Motion to refer to Select Committee. 503-06, 507. 

Hindu Trusts (Validating) BiJI-
Motion for leavl! to introduce. 708. 
Indian Finance Bill-
Motion to consider. 2448-50. ~ ,. 

Indian Pp.nal Code (Amendment) BiII-(Amendment of sectiQj 375)-
Motion to re-commit to Select Committee. 484-86. 
Pres!mtatibn of the Report of the Select Cornmittce. 1344. 
Motion to consider. 2710-11. 
Consideration of cla.use 2. 2833, 2842, 2846. 
Consideration of clause 3. 2882, 2886-88, 2895. 
IQllertioD of new c1aullc after cla.use 3. 2897-98, 2899, 2902. 
Motion to pass. 2906. 

IndilLn Succession BiII-
lfotion to refer to Joint Committee~ 740. 
Motion for nomination of Members of .Toint Committee. 741. 

Indian Succession (Amendment) Bill-
Motion to refer to Joint Committee. 741. 
Motion for nomination ot ml!mbera of the Joint Committee. 741. 

Indian Tariff (AmeQdment) BilI-
Motion to refer to Select Committee. 1198. 

G2 
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GOUR, SIR HARI SINGH-contd. 
Law of Property (Amendment) Bill-
Motion for leave to introduce. 717. • 

Legislative AUembly (President's Salary) Bill-
Motion to amend clause 2. 1202, 1203, 1205. 
Motion for adjournment to call attention to the action of the Govern-
ment of. Iodia in according sanction to the imposition of a tax on 
arrivals by slla into Burma. 2497'-98. 

Obscene Publieations Bill-
Consideration of clauses. 15115-16, 1308-lSl. 
Question re-
Action taken on the re~ort  of certain specified committees. 364. 
Action taken against Departments. indenting direct on London for 
stores. 22. 
Construction of a high po;"er Wireless Beam Station in India. 363. 
Consultation by the British Government with the Self·governing 
Dominions regarding foreign policy, etc. 361. 
Emhargo on the opium trade. 362. 
Encoura.gement of indigenous induatries since the eatabliahment of the 
Indian Stores Department. 19. 
Government buildings at Raisins.. ~ 

Holding of an Empire Exhibition in India. 363. 
Indents for Stores scut to the London Stores Dl'partment. 23. 
Location of the Indian Stores Department in Delhi. 18-19. 
Location of th .. Indian Stores· Department in Simla. 18. 
Manufacture of locomotives in India. 363-64. 
Natal Boroughs Ordinanclf. 361. 
Progress made with regard to the AlSembly Chamber and tho-
Secretariat building in New Delhi. 365. 
Purchase of stores. 19, 20,  21, 22. 
Refusal of the Anchor Line to carry Indian saloon passongers to 
Europf'. 17.18. 
Report of the Reforms Inquiry Committee. 218. 
Rcstriction of the export of opium. 361-62. 
Wembley Exhibition. 363. 
Question (Supplementary) 1·f!· procedure in the House of Commons in 
matters of contra.ctll entered into by the Executive Government. 96S. 

Resolution r('-
Establillhment of a Supreme· Court in India. 1160-60, 1173,  1174, 
1177-S0. 

e i ll ti ~ Council for Ajmer·Merwara. 1472-73. 
Representation of the Legislative Assembly on the Go\"erning Body 
of the T,ady Hardinlte Medica·} College, Delhi. 2016-17. 

Special Laws Repeal Bill-
Consideration of clauaes. 2689. 

Spt'lcial Marriage (Amendment) Bill-
Motion to. refer to Select Comm.ittee. 697-98. 
Motion to circulate. 703-07. 

Suoot-ssion Certificate (Amendment) BilJ-
Motion to refer to Joint Committee. 2631-32. 
Motion to nominate certain Members of the Legillativl'! Aaaembly to 
serve on the Joint Committee. 1882-33. 
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GOUR" SIB. HARI SINGH-c/meld. 
Suggested form of amendQlents to Demands for Grants. 1093. 

Transfer of Property (Amendment) Bill-
Motion for lea.ve to introduce. 716-17. 

COURIPUR-
Question re provision of a waiting room ~r women at. --station on 
the E. B. Railway. 2027. 

GRADUATES-
Question re-
Admission of - as Advocates of the Calcutta High Court. 8M. 
Discontent among Indian --employed in the Traflic side of the 
N.-W. Railway. 2020-21. . 
Grievances of Indian --in the Claims Section of the N._W. Rail-
way. 2022-23. 
Promotion of Indian --to the poste of Auistant Traffic Superin-
tendents on the N.-W. Railway. 2021-22. 
Prospects of Indian --on the N.·W. Railway. 2020. 

GRAHAM, MR. L.-
Appointment of --to be a member of the Select Committee on the 
Code of Civil Procedure (Amendment) Bill. 77. 

Hinou Religious and Charitable Trusts Bill-
Motion to refer to Select Committee. 601-02. 

Legislative Assembly (President's Salary) Bill-
Motion for Leave to introduce. 629. 
Mol!'ion to conllider. 969, 976. 
Consideration of clause 2. 977, 983-84, 98&. 
Motion to pass. 1199. 
Motion to Amend clause 2. 1199·1200, 1204. 
Oath of Office. 13. 

Obscene PublicatioQs Bill-
Consideration of clauses. 1312. 

Presentation of the lleport of the Select Committee on the Code of 
Civil Procedure (Amendment)  Bill. 1189. 

Resolution re grievances of Indians in Tanganyika. 999-1003, 1008, 
1019-20. 

Special Laws Repeal Bill-
Motion to pIlSS. 2707. 

Statement (laid on the table) showing action taken by Government on 
Resolutionll adopted by tbe Legislative Aasembly during 1924. 1343-44. 

GRAIN DEALERS-
Question re grant by railways of facilities to --for re-weighment of 
their goods. 1866. 

ORAIT(S)-
Non-recurrent --out of t.be surplus of 1 ~  to Bombay, Burma, 
the Central Provinces and ASlam. 2499-2601. 

·Question r&-
--of a .um of RI. 10,000 to Khan Bahadltr Nawab DOlt lluham-
mad KhRn of TabkaJ, Peshawar District. 2096. 
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ORANT(S)-co1l.td. 
Question re-con'd. . 
- to the La.dy Hardinge Medical Oo11ese, Delhi. 861. 
--to the Tata I~tit te of Science, Bangalore. 1660. 
Increase of the annual --to the Benares Hindu University. 16M. 

GBATUITY(IES)-
Question re-
Grant of a --to Jamaluddin of the Bra.. Finishing Shop, 
. Mogha-lpura. 2173. 
Grant of --over a:nd above benefits of the Provident Fund to the 
stall of the Currency Offices. 661-62. 
Grant of --to postal oft\cials employed in conneCtion with the 
Waziristan Field Postal Operations, etc. ~ . ~ 

GREAT BRITAIN-
Question ,.e purehaBe of textiles in India and --. 1283. 

GREAT INDIA.N PENINSULA RAILWAY-
See under II Railwa'Y(s)". 

GRIEV ANOE(S)-
Attitude of the Railway Board with reference to the --of the genera'l 
public (Discussed under Demand No. }.). 1~ 1 11. 

--of the Punjab in the matter of new railway construction (Dis-
cullBtld under Demand No.7). 1797-98. 
--of the railway employees (Discuued under Demand No. /'). 1791. 

Question re-
--of the Eastl'rn Benga:1 Railway Indian Employees' • Associa-
tion. 125. 
--of Indian Graduates employed in the Claims Section of t,he 
N.-W. Railway. 2022-23. 
--of the Deck passengers of the B. 1. S: N. Company. 2446-47. 
- of the Indian employees of the E. B. Railway. 1481-82. 
- of the Kaligha.t FaIta Railway pauengers. 361. 
--of thE' subordinate staff of the office of the Accountant General, 
United Provinces. 282-83. 
--of the suhordinate staff of the South Indian Railway. 459. 

Resolution "'f' --of the suhordinate employees of the India.n rail-
ways. 317 -44. 

GUARDS-
Question "(3-
Duties of junior and senior --. 2031. 
Employment of Anglo-Indian --as supervising anistant station 
masters of specia.l class stations. 221-22. 
Employment of new men as --on the Oudh and Rohilkhand Rail-
way in 1002 a.nd 1923. 668. 
European, Anglo-India.n and Indian firemen, drivers, shunters 
and --. 564. , 
Grievances of Indian --on the East Indian Railway. 39-40. 
Hours of duty 04 railway --and drivers. 2030-31. 
Indian --' on the Eastern Bengal Railway. 221. 
Indian station masters and --on the North-Western Railway. 1083. 
Pay of Indian drivers, ahunters and --on State Railways. 885-86. 
Promotion of Indian --on the Eastern Bengal Railway. 61. 
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GUARDS-cfmrd. 
Question I·e-contd. 

Promotion of junior -- by the District Traffic Superintendent of 
Moradaba;d, Oudh and Rohilkhand Railway. 276. 

Provision of quarters for Indian -- of the Eastern Bensal Railway 
in Calcutta. 219. 

Rates of pay of European, Pa'rsi, Christian and, Anglo-Indian and 
Indian -- 00 the N.-W. Railway. 2030. 

Recruitment of EuropeanB and Anglo-Indian. a.' II A" Cia. --
on the Eastern Benga;l Railway. 867-AA. 

Recluction of -- to brakeamen on the Oudh and Rohilkhand Rail-
way. 657. 

Reduction of the working hours of Europe&il and Indian -- on 
the Benllal and North-Western Railway. 2421. 

Reduction of the working hours of -- employed on goods traios 
running between Gonda and Cawnpore on the Bengal and North-
Western Railway. 2421. 

Sa\'ings effected by the Oudb and Rohilkband Railway by the reduc-
tion of Indiall -- to the rank of brakcsmen. 2036. 

OUJRAT DISTRICT-
Question I'e military school at Aurangabad In the --. 1275. 

GUJRATI-
QueBtion 1'~ Tanganyika Ordina.nce prohibiting the UBe of -- for 

keeping Trade Accounts. 646-47. 

GULAB SINGH, SARDAR-
Indian Finance Bill-

Consideration of Schedules. 2594·96, 
Question ri- . 

AllegationB &gainst a District Traffic Superintendent- on the North-
Western Railway. 578-79. 

Appointment of Indians aB Traffic Inspectors on the North-Western 
Railway. 579. 

Educational qUilolifications of Commercial .Superintendents on th,,' 
North-Western Railway. 681. :. 

Extension of the recommendations of the Lee Commission to Members 
of the Provincial Services and thoBe of the Imperial Services of 
Asiatic domicile. 1079-80. 

Grievances of postal employees. 1332. 
Income-tax aBl8ssment in Calcutta. 1851. 
Indians on- the North-Western Railway. 579-80. 
Indian Traffic Inspectors on the North-Westcrn Railway. 580. 
Promotion of Indians in 8uhordin"ate service on the Railways. 580 
Promotion of subordinateB in the Traffic Department of the North· 
I Western Railway. 680. 
Reduction of the number of trains on the Torighat Branch of thE: 

Ea.st Indian Railway. etc. 1332. 

GUNS. 12 BORE-
Question re removal of the limit on thll pOl8e88ioQ of ammunition fOI" 

- and 22 bore rUl... i677, 
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OYANTSE-
QuestioIl re British Trade Agents at --. at Yatung. ~. 

B 

HABIB ALI, lb.-
Question re non·employment of --in t.he office of the Railway 
Board. 2797. 

HABIBULLAH, Tn Ho.'fOUltABLE SUl MUHAMMAD--
Indian Mer('hR.nt Shipping' (Second Amendment) Bill-
Motion to pass. 1996-97. 

HAJ Co.MMITTEES-
QUt.'stion rf' --. 1 ~ . 

RAJ PILGRnIS-
See unuer .; Pilgrinl(s)" 

}lAJ PILGRIM TRAFFlC-
Se.t~ under "Pilgrim Traffic". 

HALISAHAR-
Question 1'(' classification of emp!oyes doing clerical work at Kanchra-
para and --as IOwlasi8. 875. 

HALL MARKING-
Question re-
Adoption of a. voluntary system of --in India. MS. 
--of' gold and silver articles manufactured in India; 567. 
Introduction of a system of --in India. /;)(\7-68. 

~IAMMI . MR .. -
Question re educational qualifications of --Rates Inspector, N. -W. 
Railway. 2021. 

A~S RAJ-
Question re dilQllilla.1 of --, late a signaller, Sardal' Shah, Western 
Rajputana, Division Ajmer. 2'185. 

HANS RAJ, LALA.-
Bengal Criminal La.w Amendment (Supplementa.ry) Bill-
Motion to add clauses 4, & and 6. 2878. 

Question re-
Deportation of Hafiz Said Ahmed from Baluchistan. 896-97. 
North-Western Railway Sleeper contract. 1848. 

HARAP.PA-
Question re-
Compensation to dependa.nts of railway officials killed in the' collision 
lJear - on the North-Western Railway. 271. 
Discovery of antiquities at Mohenjo-Daro and --. /;)69-70. 
PR.yment of compensation to the dependants of persons killed on the 
ra.ilwa.y collision at --. 1284. 
Removal of bricks from the mound. at -. . 1 ~ 
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i:lARAPPA ROAD-
Question I'e railway collision at --on the North-Weatern Rail-
way. 113. 

HARBOUR--
Question I'e construction of a---at Vizagapata.m. 1482. 

UARDWAR·KARNPRAYAG RAIBWAY-
St(' under "Railway(s}". 

HASAN, lb. S. D.-
Question Tl' confiscation by the CustOms authorities at Karachi of a 
case of books add relied to --of the ~ o r Publishing House, 
Lahore. 2166. 

IIAWKERS-
Question I'f! exemption from taxation of shopkeepers and --attending 
the fair at Bhagur Village. 2"20-21. 

HEAD CLERKS 01" POSTAL SUPERINTENDENTS-
Question I'e grant of duty allowance to --. 126. 

ilEDJAZ-
Question I'f-
Compulsory return tickets for Iljlgrims to the --. 866-67. 
Hardships of Indian pilgrims to the -. 203. 
Indian pilgrims 1!0 the --. 203. 
Pill!rim tra.ffio to the -. 867. 
Welfare of Indian pilgrims to the --. 53. 

1iEDJAZ, THE ,t'.t-KING OF THE-
QUt'stion I'f! amount received from the --for distribution to Indian 
pilgrims. 964. 

HEAD LIGHTS-
Quest jon re use of --on the Eastern Bengal Railway. 201. 

HESLA-CHANDIL CHORD RAILWAY-
Set' under "Railway(s)". 

HIGH COMMISSIONER FOR INDIA-
Budget Demand for "Expenditure in England under the control of 
the' --". 2416. 
Payment I)f refunds of Indian income-tax by the --in certain caacs 
(Discussed under Demand No. 17-Taxea on Income). 2113. 

Question re-
Appointment of a non-official IndiaQ &8 --. 1663. 
Functions and qualifications of the --. ~1. 
Purchase of stores by the --. 669-70. 
Resignation by Sir Dadiba Dalal of the office of --. 32-33, 51, 1663. 
Staff of the office of tbe -. 448--'9. 
Status of the --. 1663. 
Transfer of a.gency functions to the --. 1663. 
Staftement (laid on the table) regarding purchase of stores by the --; 
133l1-42. 

HIGH COURTS-
Quest-ion "'e-
Annual revenue and expenditure of -.-.. 119-20. 
Rules issued by the --to give elect to the reoommendatioDI of the 
Indian Bar Committee. 2678-80. 
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HIGH COURT, CALCUTTA-
Question re-
Admission of Gradua.tes as Advocates of th .. --. 866. 
Enrolment of Vakils as Advocates of the --. 866. 

nlOH COURT, PATNA-
Question re. steps taken by the --t4t give effect to the recommendations 
of the Indian Bar Committee. 12811. 

HINDLEY, Ma. C. D. M.-
Budget Demand for-
" Inspection" (Railways). 1671-711, 1677, 1678'83, 1680-88. 
"New Construction" (Railways). 1797, 1798. 
"Opeo line works" (Ra.ilways). 1800-01. 
"Railway Board ". 1524-27, 1601, 1604-06. 
"Working Expenses: Administration" (Railways). 1720, 1763-70", 
1774-711, 1776,  1777. 
"Working Expenses: RepaIrs and Maintenance nnd er tlon'~ 

(Railways). 17911-96. 
Oath of office. 1481. 

HINDUS-
Question Tr number of --and Muhammadans in the clerical cadre' 
in certain specified offices. 1928. 

HINDU RELIGIOUS AND QHARITABLE TRUSTS BILL-
See under "Billes}". 

IIINDU TRUSTS (VALIDATING) BILL-
-Set' under /, BiIl(s)". 

HIS MAJESTY'S GOVERNMENT-
Question Te-
DeputatioQ of Sir Bhupendra Nath Mitra to London in connectioll' 
with the outstandinK claims in dispute between --and the-
Government of India. 110. 

Questions discussed by Sir Bhupendra Nath Mitrlt wit.h --. 1621-

:URA SINGH BRAR, SUDAR BAHADUR CAPTAIN-
Budget Demand for "Opium". 51230-31. 
Election of --to serve on the Stallding Finance Committee. 673. 
General discussion on the General Budget. 1937-39. -
Indian Finance Bill-
Motion to pall. 26i6. 
Indian Penal Code (Amendment) Bi 1~ Amendment of Section 375)-
Consideration of clause 2. 2829-33. 
Resolution 1'r establishment of a Military College. 1263'64. 
Special Lawl! Repea') BilI-
Motion to consider. 905..()7. 

IJOLIDAYS-

Quest,ion rt'- , 

Closing of Government offices on --under the Negotiable Instruments 
Act. 283, 2793.' -

Closing of railway «oods offices on Indian --. 1i6!. 
- in the Government of InetJa Seeretaria.t. 2777-78. 
--fol' Muha.mmadan Officers in the Survey of Tndia'. 194. 



INDIIX TO LEGISLATIVB lUIKBLY DBBATIS. 11 

HOLIDAYS-c()1IU. 
Question re-contd. ..1 
--of goods olero OD the North·Welitern Ra.ilwa.y. 731·32. 
--of sorters and clerke in the Railway Mail Service. 896. 
Sale of Stamps to the public on Sundays and poat office -. 2096. 

HOME DEPARTMENT-
Budget Demand for 1/ --". 2406. 
Election to the panel of the Standing Committee in the --. 1647. 

nOME DISBURSEMENTS-
QuesHon rF --of the Government of India on Reven,ue and Capita! 
Account. 457·118. 

HONG KONG-
Question rt!-
Garrison of -'. 645·46. 
Naval Armaments in ·the Mediterranean, Ea.st Indies and ~ . 864. 

HORNIMAN, MR.-
Question rf' deportation of --. 1846-47. 

HOTWALA-
Question re railway accident between 
the North-Western Railway. 2491·92. 

HOUSE.BUILDING LOANS-

and Samasata stations on 

Question re interest·free --to GO\'ernment servants. 198. 

HOUSE OF COMMONS-
Statement by Mr. President of the practice followed in the --of 
members who are shareholders of any company which receives 
subsidies or the benefite from His Ma.jesty's Government being 
perfectly entitled to register their votes either on that or any other 
question. and suggestion that the same prpcedure might reasonably 
be followed in the Legislative Assembly. 250·ln. 

HOUSE SEARCHEB-
Question re - in Bengal. 122. 

IfOWRAH-
Question re-
Fees leviod on portera at the --railway station. 631·32. 
Location of the East Indian Railway Divisional Headquarters at. 
-. 352. 
Rellervation of bflrths for passengers travelling from Delhi to-
--. 18.fi7-58. 
Re-weighment of goods before delivery by the East. Indian Railway 
at -. 1864-611. 

Through tra.ift services between --a.nd Peahawar t'in Luckoow. 1001. 

t S~ , MQ. W. F.-
Indian Mercliaut Shippinll' (Recond Amendment) BiIl-
Motion to consider. 1439-41. . 

Resolution reProvincial Contributions. 2763-66. 

·Special Laws Repeal Bill-
Motion to consider. 899-902. 
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HUKONG V ALLEY-
Quest.ion re-
Practiee of human aa.cri6cee in the -. 2794-96. 
Prevalence of slavery in the -. 2794·96. 

nUMAN SACRIFICE8-
Questionre. practice of --in the Hukong Valley. 2794·96. 

:tIUQ, !b. FAZLUL-
Quest·ion I'e --'a statement regarding authorship of a letter alleged 
to have been written by him. 38. 

BUSSANALLY, KHAN BAHADUR W. M.-
Allotment of da.ya for the discuaaion of the General and Railway 
Budget8, ete. 891. 

Budget Demand for-
., Cuatoms ". 2090, 2201-02. 
" Executive Council". 2373, 2874, 2376. 
" Inspection". (Railwa.ya). 1686. 
"Railway Board". 11)21, 1622, 1523, 1033, 1542, 16l12, 11)64-66, 1664, 
1698, 1603-04. 

H Salt". 2176. 
" Stamps". !tSO. 
" Taxes on Income". 2105-07. 
"Working Expensea: Administration". (RaHways). 1719, 1722·23, 
1 ~, 1770,  1776, 1777. 

General discusaion on the Railway Budget. 1376. 

Indian Finance Bill-
Motion to consider. 2430. 
Consideration of clause8. 2644. 
Consideration of Scheduly.· 2661, 2662-63, 2667, 2668. 
Mot,ion to consider the amendment made by the Council of 
State. '2';'24, 2727-28. 

Indian Merchant Shipping· (Second Amendment) Bill-
Motion to consider. 1430-31. 
Motion to pau. 1993. 
Indian Ra.ilways (Amendment) Bill-
Motion to consider. 51l1·16. 

Legislative Auembly (President's Salary) Bill-
:Motion to consider. 970-71. 
Consiiieration of clause 2. 983·986. 

Queation re-
Appointment of a European as station muter of Simla.. 1082. 
Army Canteen Board (India). 1333·34. 
Army contractors and the Army Ca.nteen Board (India). 1332-33. 
Compulsory return tickets for Haj pilgrims. 1084. 
Corruption and bla.ckmail on Indian Railways. 1083.' 
Duties of Junior and Senior guard8. 2031. 
Employment of invalided military pen8ionllrB in . Civil Depart· 
ments. 2801. 

Employment of Matriculates a8 firemen on the N.·W. Railway. 2030. 
European, Anglo·Indian aDd Indian sta.tion ma8ters Bnd 8.a8illtant 
station muters. 2343-44. 
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HUSSANALLY, KHAN BAHADUR W. M.-cQutd. 

"/" 

Question re-co·lltd .. 

E en~it re by the North-Western Railway on the educatiuD of the 
children" of their European, Anglo-India.Il and Indian em-

o ployees. 1083. 
Financial position of the Army Canteen Board (India). 2039-4.1. 
~~iremen in the railway workshops at Sukkur and Karachi. 20'29. 
Grant of' compensa.tory allowances to railway cmployees at 
Karachi. 1055. 

Grant of extra pay to Indian drivers for Sunday work.. 101"15. 
Grant of overtime allowances to rail way employees. 2031. 
Gra.Ilt of privilege leave to clerks and others in the Karachi 
Customs. 2802. 

Grant of special promotion to employees of the North-Western Rail· 
way wqo volunteered for service overseas. 281>6-/)7. 
Hours of duty of ra.ilway guards and drivers. 2030-31. 
Indian employees in the railway workshops at Karachi. 1053-54. 
Indians in various classes of appointments on the North-Westel'D Rail-
way. 1053. 
Indian Btation masters and gua.rds on the North-Western Rail-
way. 1083. 
Introduction of a new divisional arrangement on the North-Western 
Railway. 1054. 0 

LiahilitieB of the Army Ca.nteen Board (India). 2039. 
LiCluidation of the debts of the Army Cant.een Board (lndia). 2039. 
Locltl allowance of rate-keepers in the Karachi CUBtoms. 2801.' 
MeaBures taken to put a st.op to corruption and blackmail on the-
North-Western Railway. 2097-98. 

Payment of claims for goods lost or stolen on Indian Railways. 1082. 

2097. 

Price of stationery sold to Members of the Legislative Assemhly. 
1087-88. 

Provision of quarters for railway employees. 2031-32. 
Rat!'s of pay of European, ParBi, Christian, Anglo-Indian and 
Indian gua.rds on the North-Western Railway. 2030. 
Recruitment of Sindhis in the Sina section of thl'l North-Western-

o Railway. 10/)4. 

Repatriation of Raj pilgrims. 1084. 
Resolution of thp. Railway Pa88engerB' Conference. 2097. 

RestrictionB of working hours of rarlwa.y staff. 2031. 
Rules for testing the eyeBight of railwav employeeB. 2032. 
Sale of postal labels. 1077. 0 

Sale of BtampB at. Post Offices on SundaYB and Post Office holiday!. 
1077, 2096. 
Schools maintained by the Nort.h-WeBtt'rn Railway for the childrf'n 
of thpir European and Indian employep.s. 2098. 

~e i l 'XmaB. train from Karachi to Lahore for enl lo~'ee  of the 
North-Western Railway. 10!S3. 
Station mawter of Simla. 2097. 
Tota1 cost of establishm/.>nt employed to sell stampB to the public. 2096-
9'T. 
Withholding of fees paid to statistical clerks in the Karachi Customs 
for supplying statistics to merchants. 2801. 
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r~ USSANALLY, KHAN BAHADUR W .. M.-cotltd. 
. Question (Supplementary) rc-
Availability to the· public of stamps on Su"daya. 637. 
Communication of answers privately to Members asking questions. 667. 
Debts due by the Army Canteen Board (India) to creditors other 
than the Imperial Bank of India. 1329. .,:. 
Deficit in the Telegraph Deptt, being made up by the income of the 
Postal Department. 358. 
Grievances of Indian guards on the North-Weitern kaiJway. 40. 
Levy of a, additional charge of 3 per cent. on Prell messages sent 
without prepayment. 1330-31. 
Number of pilgrims expa.triated from the Hedjaz during the last 
pilgrion sealOn. 203. 
Special carriages for officers on thl' North-Western Railway. 629 

Resolution 1 ';'-

Grievances of the postal staff. 1024, 1028-29, 1042, 1060. 
Grievances of the subordinate employees of IndiaQ railways. 326, 
7131. 786.  789, 798-800. 
Provincial Contributions. 2741, 2760. 

Special Law. Repeal Bill-
Consideration of clauBes. 2675. 
MotioD to palB. 27(1[1, 2706. 2707. 

HYDER, DR. L. K.-
Budgt't Demand for" Salt ". 2U4··11l 

Indian Finance BilJ- .. 
M.l'tion to consider. 2473-78. 

HYDERABAJ 
Budget Demand for "--". 2414. 
Demand for supplt'mentary Gmnt for "--" 1105. 

HYDERAllAD (SIND)-
Aholition of the posts of Income-tax Inspect.ol'a at --an.d Larkana, 
Sind. 646-47. 
Working hours for goods clerka on the North-Western Railway at 
Karachi Rnd the T'"ansit OfticP. at --, 731. 

J 

IMPERIAL BANK OF INDIA -

Question ,'8-
Advances made by the --_·to the Army Canteen Board (India). 37-58. 
Appointment .of Indians a8 Managing Governors of the -. 400. 
Constitution of the Central Governing Boa.rd of the --. 1409. 
Contract with the ---. 1 ~. 

Employment of an Indill.t1 11.8 one of the M n in ~ Governors 'uf the 
-. 1409. 
---Agreement with the Governor General inCollncil. 234, ,291. . 
Institution of a bett'er sy&tem of alldit. inspection and control in 
respect of the affairs of the ---. 1288. . 
Instructions issued tq tbe --relating to the financial policy of Go\'-
ernment, etc. 234. . . 
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iMPERIAL BANK OF INDIA-contd.· 
Question 're-contd. 
Limit of overdrafts allowed by the - without security. 2M. 
Net debt due on the 31st January, 1926, by the Army Canteen Board 
(India) to the -. 1328. 

IMPERIAL CAPITAL WORKS, DELHI-
Question t'e accidents in the stone-yard of the --. 1616-16. 

IMPERIAL CONFERENCES-
Q e tio~ re expenses of Maharaja.hs a.nd Ruling Chiefs appointed. as 
India's representatives to the --and meetings '01 the League of 
Na.tion._ 112-13. 

IMPERIAL INSTITUTE OF HUSBANDRY AND DAIRYING·-
Question re --, Bangalore. 394. 

IMPERIAL POLICE SERVICE-
Question re Indianization of the Indian Civil Service and the --. 2248. 

IMPERIAl ... SERVICE-
Question /'c cost of increased pay and allowances of the --and Sub· 
ordinate Servrces. 369: 

IMPORTS-
Question" 1'8 annual average value of exports and --for the years 
1909-13, 1914-18 and 1919-23, respectively. 200. 

IMPORT DUTY-.. • 
Question 1'8 levy of an --on South African coal. 673-74. 

INAUGURATION-
--by His Excellency the V iceroy of the Fifth Session of the Council 
of State and the Second Session of the Second Legislative Assembly. 
1-11. • 

INCHCAPE COMMITTEE-
Question "8-
Economies' effected by the retrenchments recommended by the ---. 
358-69. 
Recummendations of the --(Discussed under Demand NO.4-Rail-
ways). 1609-1716. 

INCOME-
Question re --from stamps on bank "cheques. 472. 

INCOME-TAX-
Exemption from --of securities held by Co-operative Credit Societies 
(Discussed under Demand No. 17-Taxes on Income). 2112-13. 
Exemption from ---:--of the amount representing the rent of Government 
houllell occupied by Governors of Provinces, et(l. (Discussed under 
Demand No. 17-.... Tax8s on Income). 2108-09. 
Grievances of --allsessees in the Punja.b (Discllssed under Demand 
No, 17-;raxes on m~ome , 2099-2103. 
Payment of ---by instalments (Discussed under Demand No. 17-Tnxell 
~n Income). 2112. 
Pa.yment of refunds of --by the High CommiB8ioIler for India. in certain 
cases (Discussed under Dema.nd No. 17--Taxes 9n Income). S!l13. 
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1 NCOME-TAX-rlmtd. 
Question 're-
ASBe.smeat of --OIl, interut: 63-6;1. 
---&SBellilmente. 447. 
--assessments in Calcutta. 1851. 
Payment of --by the AIbty <;Janteen Board (India). r>7. 

INCOME-Tn DEPARTMENT-
Additional provision for the --in the \"l1.riou8 Provinces (Discussed 
under Deniand No. 17-Taxes 'On Income). 2127-36.' 

Question ,.e-
Number of clerks in the --in the r nited Provinces. ~ 1. 

,Pay of certain t.'mployees in thp --in Sind. 646. I 

INCOME-TAX INSPECTORS-
Question 1"(1 abolition of the posts of --at Hyderabad and Larkana, 
Sind. 6'6-'7. 

INCOME-TAX OFFICER8-
Allo", .. ances of --, etc. (Discussed under Demand No. 17-Taxes on 
Income). 210&-07. 

Question r.-
Assessment powera of --. 279 
-. 380-81. 
--in the Punjab. 5193. 
Insufficiency of - in Bihar&nd Orissa. {l70. 
Muhammadan --. 279. 
Number of inpependcnt circles of --in the Fnited Provinces. 278. 
Sources of information available to --regarding asseSS8es. 27S. 

INCOME·TAX STAFF-
In d~  of --in Sind (Discuued under Demand No. 17-Taxes on 
IncoJJle). 2104·01'1 . 

I C~E S " . ., 
Q~..,.e countmg toward.; - of the postal Ser\'lCeS of postal Signal-
lers transferred to the Telegraph Department. '1735-3'7. 

INDIA-
Q ~ .i n rr revenue realised from the tea industry in -' -. 103. 

INDIA..itLLS- . 
QueB'tion rr temporary loans raised by the Secretary of State for India 
by ~e issue of --. ·~ . 

INDIAN A,RBITRATION BILT..-
Sec under II BilUs)"." 

INDIAN ARMY-
Question 1'e--
Abolition of ftogging in the -. 1 ~ . 

Brahmin commissioned and non-commissioned offiters in thA -. 644. 
Branches' of the --closed to Indians. 1276. 
British and Indian Officer" with the King's Commission il'i the--
.inee 1914. 1413. 

INDIA.N ~
Question rl'-
E.t-.bliBhment in,.,J,.ondon of It Central Institute of -a.nd Antiquities. 
2034. ~ 
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INDIAN ART-conf.d. 
Ques.ion re-cofJrd. 
Proposals made at the ConfereD(le on - at Wembley. 2033-34. 
Scheme for the encouragement of -. 2033. 
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Scheqle submitted b,. the Architect of New Delhi for the en o~r . l

ment of -. 2083. ~, , 

INDIAN AUXILIARY FOROE-, >-
Question re expenditure on the -"-. ~. 

INDIAN BAR COMMITTEE- A. : 

See under 1/ Committee(s)". 

INDIAN CARRIAGE OF GOODS BY SEA BILL-
See under "Bill(s)". . 

INDIAN CENTRAL COTTON COMMITTEE-
See under 1/ Committee(s)". 

INDIAN CIVIL SERVtcE-
Question re-
Cost of increa.sed emoluments to the -, etc. 108. 
Indianiza.tionof the - and the Imperial Police Service. 2248. 
Number of Indian officera of the - with Secretariat experience, etc. 
474-75.' -
Vernacular tests prescribed for members of the -. 1077. 

INDIAN CIVIL SERVICE FAMILY PENSION SCREM:&-:-
Question re increase of contribution to the -,' 211. 

I ~A  CLERKS' QUARTERS--
Question re defects in the" D" class - at Raisina. 1848-49. 

INDIAN OOINAGE (AMENDMENT) BILL-
Sec under 1/ Bill(s)". 

INDIAN COTTON CESS (AMENDMENT) BILL-
See under "Bill(s)" . 

. INDIAN FINANCE BILL-
Sec under "Bill(s)". 

lNDIAN FOREST SERVICE-
Question re - educational fltaff. 123. 

INDIAN HISTORICAL RECORDS' COMMJSSION-
Set< urider "Commission(t)". 

INDIAN INCOME·TAX AOT, 1922-.11\. 
See under 1/ 4ct(s)". 

INDIAN INCOME-TAX (AMENDMENT) Bn.r..--
See under" Bill(s)". . ',,"' 

INDIAN INCOME-TAX1SEOOND AMENDMENT) BI~~
S ~ under" Bill(s)". 

INDIAN INSTITUTE OF SCIENCE, BANGAJ.OR$-=-
Question re-
Budget estimn.tes of the --. 34·36. 
Conlltitution of the Council of the -. 34. 
Representa.tion of the Provinces on the Council of the -. 35. 

If 
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INDIANIZATION-
- of the higher railway services (Discussed under Demand NO.4). 
1717-30. ". 

INDIAN LEQISLATURE-
Question 1"1; airing of grievant'es of Government employees through memo 
bers of the -. 894-95. 

INDIAN MATCH MANUFACTURERS' ASSOCIATION-
See under" Association(s)". 

INDIAN MEDICAL DEGREES (AMENDMENT) BILL-
Sec under .. Bi1l(s)". 

INDIAN MEDICAL SERVICE-
Question f'e continuance of the services of Colonel Needham in his former 
appointment as Deputy Director General, -. ~ 

INDIAN MERCANTILE MARINE-
Question ,'e training of Indians as officers of the -. 2788-89. 

INDIAN MERCANTILE MARINE COM.MITTEE-
See under "Committee(s)". , 

INDIAN MERCJ;IANT SHIPPING (AM.ENDMENT) BILL-
See under" Bill(s)". 

INDIAN MERCHANT SHIPPING (SECOND AM.ENDMENT) BILl.-
See under" Bi1l(s)". 

INDIAN METEOROLOGICAL DEPARTMENT-
Question f'e, ratio of Hindu to MuhaIllmadan clerks in the -. 2'78-79. 

INDIAN PAPER CURRENCY (AMENDMENT) BILL-
Sec under" Bill(s)", . . 

INDIAN PENAL CODE (AMENDMENT) BILL-
See under " Bill(s)". 

INDIAN PENAL CODE (AMENDMENT) BILL-(Amendlllent of sectioD. 
37r»-
8u: under" Bil1(s)". 

INDIAN PORTS (AMENDMENT) BILL-
8ec under" Bill(s)". 

INDIAN POSTS AND TELEGRAPHS-
Budget Demand for .. Capital ou,tlay on - ", 2416. 

INDIAN POSTS AND TELEGRAPH DEPARTMENT-
Demand for Supplementary Grant f01' the II - ". 1100. 

INDIAN PRODUCE ASSOCIATION-
. See under" AS8ociation(s)". 

INDIAN RAILWAYS (AMENDMENT) BILL-
StJ6 under" Bil1(s)", 

INDIAN RADIO TELEGRAPH COMPANY-
Question 1'e grant of a license to the - to work wireless stations in 
India. 966-68. 
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INDIAN SOLDIERS LITIGA'TION (AMENDM.ENT) BILL-
See under " Bill(s)". 

INDIAN STAMP (AMENDMENT) BILL-
Sec under" Bill(s)". 

INDIAN STATE-
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Question I'll loan of State Railway Officers to India.n Railway Companies 
and - Administrations. 1084. 

INDIAN STORES DEPARTllENT-
Question re-
Confirmation of appoiiltmeats in the -. 642. i 

Encouragement of indigenous industries since the establishment of the 
-.'19. 

Headquarters of the -. 640. 
Location of the --in Delhi. 18·10. 

Location of the - in Simla. 18. 
Subordinate staff of the -. 640. 
Superior appointments held by Indians in the -. 640. 
Total mini.terial strength of the offices of the Audit omrer of the -. 
2778. 

INDIAN STORES DEPARTMENT, LONDON-
Question rc-
Inclusion of the cost of the --in a comparison of English with Indian 
prices. 641. 
Value of stores purcha.sed by the --. 639. 
Value of stores purchased by the - and the Indian St.ores ~llnl"t· 

ment during the last three years. 639. 

INDIAN STUDENTS DEPARTMENT-
Question re-
--, London. 1052. 
Recommendations of the Lytton Committee regarding the - In 

England. 1663·6(. 

INDIAN SUOOESSION BILL-
S(,11 under" Bil1(s)". 

INDIAN SUOOESSION (AMENDMENT) BILL-
Scc under" BilI(s)". 

INDIAN TARIFF (AMENDMENT) BILL-
SIle under" Bill(s)". 

INDIAN TERRITORIAL FOnCE-
Question rf'. expenditure on the pro\'incial battalioDs of the -. 583·84. 

INDIAN TERRITORIAL FORCE COMMITTEE-
8(':( under "Oommittee(a)". 

INDIAN TRADER CENTRE-
Q(J.estion rc --in London. 214, 218. 

INDIAN TRADE UNIONS BILIr-
Sf'C under U Bill(a)". 

• INDIAN VETERINARY SERVICE-
Question re vacancies in the -. '385·8£, 
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INDIAN EB~ 

Question Fe equality of trea.tment for --abroad. 163. 
INDIGO-
Question "e --. manufacture in Indio.. 1614. 

INDO-EUROPEAN TEJ,EGRAPHS-
Budget Demand for " Capital outlay on --". 2416. 

INDO-EUROPEAN TELEGRAPH DEPARTMENT-
Budget Demand for II --". 2308-13. 
Demand for Supplementary Grant for the "--". 1100. 
Tra.nsfer of the headquarters of the --from England to India.. (Dis-
cussed under Demand No. 24-Indo-European Te41graph Depart-
ment). 51312-18. 

INDUSTRIAL COMMISSION-
See under "Commiwsion(s)". 

INDUSTRIAL UNDERTAKINGS-
Question re maternity benefit schemes in --. 466. 

INDUSTRIAL WORKERS-
Question re legislation for the utilisation of the leisure hours of--
263. 

INDUSTRY (IES)-
Budget  Demand for" --". 2411. 
Question re-
Grant of special railway rate concessions to Indian _. -. 1628. 
New --started after the War. 1412. 
Protection of Indian -. 1411-12. 
Encouragement of indigenous -. ~ . 

Encouragement of indigenous --since the establishment of the 
Indian Stores Department. 19. 

INDUSTRIES AND LABOUR, DEPARTMENT OF-
Budget Demand for "--" 2408. 
Election to panel of Standing Committee in the -. 1548. 

INNES, THE HONOURABLE SIR CHARLES-
Budget Demand for-
" Customs." 2085-89,  2194-96, 2198. 
"Railway Board." 1491-94, 1499, )6513, 1&28-30, !637-40, IM4, 1550-51, 
,1664. 15f>7-60,· 1689-91, 1591>-96, iS02-03, 1609. 

"Working Expenses: Administration." (Railways). 1713, 1715-16, 
1723, 1726-28, 1746-49, 1750, 1764-55. 
"WDrking Expenses: Repairs and Maintenance and Operation," 
(Railways). 1777,  1779, 1791-94. 

Cotton Ginning and Pressing Factories Bill-
Motion to refer to Select Committee. 610-14. 
Presentation of the Report of the Select Committee. 1344. 
Motion to consider, 2004, 
Oonsideration of clauses. 2006-11. 
Motion to pass. 2014. . 
Demand for grant to defray the bounty to the steel indust,ry. 250. 
Demand for Supplementary Grant for "Refunds". 1104. 
Genera.l discussion on the Railway Budget. 1379, 1398-1408. 
Indian Carriage of Goods by Sea Bill-
Motion for· leave to introduce. 769-70. 
Motion to circulate. 770. 
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INNES, THI HONOUBABLII SIB CHARLES-contd. 
Indian Finance Bill-
Consideration of clauses. 2530-31, 2636-38, 2647. 
Indian Merchant Shipping (Amendment) Bill-
Motion for leave to introduce. 77·78. 
Motion to consider. 253. 
Motion to pass. 253. 

India.n Ports (Amendment) Bill-
Motion to consider. 2003. 
Motion to pass. 2004. 
Indian Railways (Amendment) Bil1:-
Motion to consider. 512-15, 024. 

Indian Tariff (Amendment) Bill-
Motion to refer to Select Committee. 1189·93, 1196, 1198. 
Motion to consider. 2633. 
Consideration of Schedule. 2636-39, 2641. 
Motion to pass. 2644. 
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Motion for election of Members to the Central Advisory Council for 
Railways. 77. 

Question re deputa.tion of - to inquire into the Kohat riots. 192. 

Resolution re--
Bengal Criminal Law Amendment Ordinance. 832-38. 
Grant of a bounty to Steel Manufacturing Companies. 235-41. 
Grievances of the subordinate employees of the Indian railways. 325, 
334-39, 776-77,  779-80, 784, 808-10. 

Statement (laid on the table) regarding grants made by the Eastern 
Bengal Railway to schools for Europeans, Anglo-Indians and Indians. 
74. " 
Statement (laid on the table) regarding Messrs. Spencer and Company's 
refreshment rooms. 76. 
Statement (laid on the table) regarding Messrs. Tata Iron Steel Com-
pany. 2857-59. 
Statement (laid on the table) regarding the North-Western Railway 
sleeper contract. 71-74. 

INSPECTION-
Budget Demand for" -". (Railways). 1669-88. 

INSPECTORS, GOVERNMENT-
Duties of - (Discuued under Demand No.2) (Railways). 1669·75. 

INSPECTORS OF LEPERS-
See under "Leper(s)". 

INSPECTORS OF POST OFFICES-
Question r6-
Duties of --. 651. 
'travelling allowances of -. ~. 

INSURED ARTICLES-
Question re debit of loss on --to the Post Office Guarantee Fund. 
527. 

INSURED LETTERS-
Question r6 tilteft o ~. 128. 
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INTEREST-
Questionre-
Assessment of inoome-tax on -. 63-64. 
India's liability in respect of--Oil railway capital at r~, etc. 
872-73. ' 

INTEREST ON MISCELLANEOUS OBLIGATIONS-
Budget Demand for " -, ". 2405, 

INTEREST ON ORDINARY DEBT AND REDUCTION OR AVOIDANCE 
OF DEBT-
Budget Demand for "-". 2313-42, 

INTERNATIONAL CON-FERENCE-
Question re proceedings of the --on the opium traffic. 294-86. 

INTERNATIONAL EXHIBITION OF MODERN DECORATIVE AND 
INDUSTRIAL ART-
See under "Exhibition". 

INTERNATIONAL LABOUR CONFERENCES-
Question 1'e-
Conventions and recommendations of the -. 260. 
, Recommendations and Conventions of the . Sixth --. 260-62. 
Sce also under " Conference(s)", 

INTERNATIONAL LABOUR ORGANISATION-
Question I'C employment of Indians in the Secretariats of the League of 
Nations and the -. 48-49. 

INTERNATIONAL PRISON C E~S

See under "Congress", 

INTERNEES-
Question 1'(' connection of - in Bengal with anarchical movements. 
350, 

INTERNMENT-
Question "f' - without trial of persons arrested under the Bengal 
Criminal Law Amendment-Ordinance, 19i4. 351. 

INTER-UNIVERSITY BOARD-
Question re-
Location of the proposed -, 1664, 
Proposed --. 1664. 

INTIMIDATION-
__ Question I'C --of witnesses and jurors in Bengal 455.· 
IOWA-
Question re refusal of a passport to Dr. Sudlriudra Bose, Leeturer in the 
State University of --. 31, 104-06, tl4.0. 

IRRIGATION-
Budget Demand for II --, Navigation, Embankmenta and Drainage 
Works ". 2289, 
Demand for Supplementary Grapt for II "~ '110l). \; 

IRRIGATION WORKS- .~ , 
, Budget Demand for II -". 2416, 

IRON-
Question re-
Price of - and steel purchased from England and the Continent. 
471, • 

Revenue from protective duties on ........ and steel .• 892-93. ' 
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ISMAIL KHAN, llB .. -
Question re-

lOS 

Reduction of DiviBiona.1 OommiBsio'liers in the United Provinces. 
1324-25. 
Separation of judicia.l a.ndexeoutive functions in the United Provinces. 
1324. ' 

ISHURDI-
Question re conatruction of the - Pa.bna-Sa.dhugaJ1j -Railway. 1067. 

IYENGAR, lb. A. RANGASWAHI-
Allotment of days for tho discussion of the General and Railway Budgets, 
etc. 890. 
Bengal Criminal Law Amendment (Supplementary) Bill-
Motion to consider. 2816. 
Remarks regarding certificate to be made by Mr. President in terms 
of Rule 36B (5) that the Assembly had refused· to pass the - in 
the form recommended. 2880. 

Budget Demand for-
" Customs." 2072, 2082, 2203. 
"Interest on ordinary debt and reduction or avoidance of debt." 
2327, 2329,  2838. . 
"Railway Board." 1511. 1613,  1638, 1665-70,  1583-84, 1586. 
" Salt." 2180., 
" Stamns." 2277. 
"Taxes on Income." 2139-33, 2IS/). 
"Working Expenses: Administration. "-(Ra.ilwa.ys). 1716,' 1731-32. 
" Working Expenses: Repairs and Maintenance and Operation" 
(Railways). 1783-84. 

Election of --to serve on the Public Accounts Committee. 673. 
General Discussion on the General Budget. 1964, 1973. 

Indian Finance Bill-
Motion to consider. 2437, 2479. 
Consideration of clauies. 2523, 2/)27, 2&34, 2637, 2643-4/). 
Motion to pass. 2628. 

Indian Tariff (Amendment) lJill-
Motion to refer to Select Committee. 1196. 

Indian Trade Unions Bill-
Motion to refer to Joint Committee. 745. 
Motion to refer to Select Committee. 761. 
Inquiry as to the number of days allotted for the gMlernl discussion of 
the Budget, etc. 772. 
Legislative Assembly (President's Salary) Bill-
Motion to amend clause 2. 1200-01, 1207. 
Non-recurrent grants' to Bom ~', Burma, the Central Provinces and 
Ass a.m. 2500-01. 
Prjlcedur13 to be followed regarding resumption of the ,adjourned' debate 
on the Bengal Ordinance. 481-82. 

Question re-
Accelerl&tion of rn.i1way construction. 256-57. 
Arrest of Srijut Premanatha Dutta.after his it~. iQ the .Chitta-
gong Murder Case. 2093: . '.;, 
Bengal Criminal t.aw Amendment Ordinance. 250. 
Oonstruction of braJlch lines &Dd ,ee~er. raJlw&)"a., ~ . 
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Question re-coned. 
Correspondence between the Secretary of St&te and the Government 
of India on the recommendations of the Lee Commisaion. ~ ~ . 

Expansion of District Board railway construction in the -Madras Pre-
sidenoy 1~ . 

Imperial Bank of India Agreement with the Governor General in 
Counoil. 234. 

India.n Members of the Executive Councils in the Provinces. D72. 
Institution of a better system of audit, inspection and oontrol in re-
spect of the &1'faira of the Imperial Bank of India. 1288. 
IdBtruotions issued to the Imperial Bank of India relating to the 
finanCial policy of Government, etc. 234. 
Levy of an additional charge of 3 per cent. otl PreIs meaaa.ges sent 
without prepayment. 1330-31. 
Limit of overdra.fts allowed by the Imperial Bank of India without 
security ~~. 

Memorial from the widow of the late Mr. A. R. S~  Iyer, Head 
Clerk, Railway Ma.il Service, T. Division. 269. ' 

Non-payment to Postal Endowment Policy holders of the bonus for 
the I.!,umquennium, 1917-22. 260. 
Publication of the correspondence between the Secretary of State 
for India a.nd the Government of India regarding the recommenda-
tions of the Lee Commission. ~ . 

Recommendations of the Lee Commission, 2::'8-69. 
Relief of distress caused by floods in the Madras Presidency. 572. 
Revised estimates of railway earnings and expenditure for the cur-
rent year. 200. 
Rules regulating the election of President. of the Legislative Assembly 
and the Provincial Legislative Oouncils. 634-35. 
Separation of Railway from General Finance. 256-56. 
Special duty of Mr. A.  A. L. Parsons in ccmnection with the presenta-
tion of the Railway Budget. 256. 

Special powers of the Governor of Madras in respect of patrona.ge and 
appointments. 571. 

Question (Supplementary) re-
Administration of Shipping, Light Houses, Major Ports and Quaran-
tine. 194. . 
Apprentices on the Great Indian Peninsula Railway. 33. 
Arrests in Bengal under Regulation III of 1818 and Bengal Ordinance 
I of 1924. 143,  144, 261S. 
Canvassing by applicants for appointments under the -Central Govern-
-ment. 1051. 
Complaints from persons arrested under Bengal Regulation III of 1818 
and the Bengal Criminal Law Amendment Ordinance, 1924. 199. 
Constitution of the . Economic Inquiry. Committee. 29. 

Conveniences and comforts of first and second clus passengers on the 
. South Indian Railway. 224. 
Correspondence between the Secretary 91 State and the o ~rnment 
of India regarding the promulgation of the Bengal Criminal Law 
Amendment  Ordinance, 1924. 265. . 
Deporta.tion of Mr. Hornima.n. 1847. 
Disa.llowed Resolutions. 478-.'19. 
Diacuaaion of the Report of the Reforms Inquiry Committee. 218, 
1290. 

India.na in South Africa. ita. 
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IYENGAR, lb. A. RANGASWAMI-contd. 
Queation (Supplementary) re-coll.td. 
Legialation in Parliament to give etJeet to the recommendations of 
the Lee Oommission. 1184-86. 
Objects of the visit of Hia Excellency the ViCeroy to England. 
1983-84. -
Queation of e ~ ti e administration being aerutinised by t ~ 

Assembly. 967. 
Recommendations of the Lee Commisaion. 206. 
Report of the Emigration Advisory Committee. '298. 
Resignation by Sir Dadiba Dafalof the office of High Oommissioner 
for India. 32-33. 
Resolutions on the opium traffic. 267. 
Revision of the Meston Award. 1&1'19. 

Resolution re-
Debt position of India. 1127-30, 1135, 1138-40, 1157. 
Establishment of a Military College. 12M, 1261. 
Grievances of the postal statJ. 1042, 1046. 
Prohibition of the import, manufacture and sale of liquor. 819. 
Pro\'incial contributions. 2768. 

Special Laws Repeal Bill-
Motion to consider. 910-n, 914, 031>, 941t. 
Consideration of clauses. 2659,  2662, 267()..74, 2677-78, 2681, 2686. 

IYER, MR. A. R. SESHA-
Question 1'(' memorial from the widow of the late --, Head Clerk,. 
Raihlray Mail Service, T. Division. 259. 

JAJODIA, BAROO RUNGLAL-
Question re-
Additions to the establishment of the Eaatern Bengal Railway during 
the last three years. 1630. 
Advertisements of the Eastern -Bengal and East Indian Railways. 
1862-63. 
Appointment of Indiani in the superior stores establishment of the 
Eastern Bengal Railway. CI63. 

Apprentice Depat Store-keepers on the Eastern Berigal Railway. 
564. 

Attitude of the representatives of the Government of India at the-
Opium Conference at Geneva. 661. 
Classification of employees doing clerical work at Kanchrapara and' 
Halisahar as KII-:a.la,iR. 876. 
Closing of railway goods offices on Indian holidays. 662. 
Collection of useful occupational statistics. 1629 . 
• Committees appointed since 1921 and expenditure on the same. 1631. 
Dep8t store-keepers and sub-store-keepers 011 the Eastern Bengal 
llailway. 1 ~ . 

Differential treatment of European and Anglo-Indian. and Indian 
apprentices on the Eastern Bengal Railway. 1632-33. 
Equipment of an institution in Debra. Dun for complete training in 
Forestry. 1630-31. • -
Establishment of Commercial Colleges, etc, 1628. 
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JAJODIA, BA800 RUNGLAL-contd. 
Question re-contd. I. . 

El1ropea.o a.nd Indian foremen on the Bomuay, Baroda IIond Oentral 
India. Railway. 661. 
European, Anglo-Indian and Indian firemen, drivers, &hunters and 
guards. 564. 
European, Anglo-Indian and Indian foremen and assistant foremen 
in t.he Eastern· Bengal Railway wOl·kshops. 564. 
European, Parsi and Indian subordinates in the Loco. running staff 
of the North-Western Railway. 562. 
Foremen and assistant foremen in the Eastern Bengal Railway Work-
shops. lS29. 
l' ~ t Engineering Service. 1627. 
Orant by railways of facilities to grain 'dealers for re-weighment of 
their goods. 1~. 

Gra.nt of special railway rate on ,~ ion l to Indian industries. 1628. 
Import of a substitute for ghee. 872. 
Indian foremen on the Eastern Bengal Railway. 562-
India's liability in reapect of interest on railway ca.pital at charge, 
etc. 872-73. 
Mileage of railways. 873. 
Military slaughter houses. 875. 
Number of Indian gazetted officers on ,State railwaya.. 876. 
Number of Resolutions moved in the AsserriblI since 1921 and action 
taken by: Government on Resolutions adopted by the Rouse. 1868. 
Opium Conference at Geneva. 1629. 
Passenger Superintendents on the Eastern Bengal Railway. 876. 
Railway bookstalls. 876-76. . 
Recommendations of the Industrial Commission. 1627-28. 
Recommendations of the Railway Committee of 1920. 1865-66. 
Reductions in establishment in connection WIth the re-organisa.tion 
scheme on the Eastern Bengal Railway. 1630. 
Reduction of railway freights. 873. 
Re-organisation of the Royal Indian Marine. 1864. 
Report regarding outrage on an Indian woman in the F:ederated 
Ma.lay States. 873-74. 
Representation from the Indian Produce Association. 1864. 
Retrenchment in Government of India Departments. 874. 
~ ei ment of goods before "delivery by the Ea.at Indian Railway at 
Howrah. 1864-63. 
Seizures of opium, oocaine Bnd other narcotics. 1863. 
Sho"ting of a villager of Lohagaon by a Bl'itish soldier. 1631-32. 
Tra.ining of Indian apprentices at Jamdpur and Kanchrapara. 874. 
Training of Indians as railway traffic officers. 561. 
Training of Indians in naval engineering. 660-61. 
Value of railway materials and rolling stocK sent to MelOpotamia. 
562-63. 

JAMADARS. LlNE-
Question ,.(' supply of rBin coats to _. and pointsmlln on the Oudh 
,lnd Rohilkhand Railway. 657. 

:JUAICA-" 
~Q e lt on ,.(' British Indianl5 domiei1ed in B~it  GniaDa., Trinidad, 
--, Mauritius, Fiji and Xenya. 1 S ~ 
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JAMALPUR-
Question· re-
Inadequate representation of residents of Bihar and Orilsa on the 
clerical staff of the Locomotive Department of the East Indian 
Ra.ilway at -. 232-33. '-, 
Running of 8. mail or an express train on the East Indian Railway 
Loop Linel'ia --. 632. 
Training of Indian apprentices at --and Kanchrapara. 874. 

JAMALUDDIN-
Question r(: grant of a gratuity to --of the Brass Finishing 'Shop, 
Moghalpura. 2193. 

JEDDAH-
Question I'f:-
Deposits made by Raj pilgrims for their return journeys from --to 
India. 2167, 2168. 
Facilities !or Indian pilgrims in --. 1036. 

JEELANI, HAJJ S. A. K.-
Indian Merchant Shipping (Second Amendment) BilI-
Motion to consider. 1442-43. 
Question rc-
Advisory Committees on the Madras and Southern Mahratta and 
South Indian Railways. 1>77 -7B. 
Amendment of the note to Rule 87 of the Fundamental Rules. 10ao. 

Annual trips to India by the Board of Directors of the South Indian 
Railway. 738. 

Clcrical establishment of the Government of India. 1326. 
Clerical establishment of the Government of India. Secretariat. 
2776-77. 
Collection of excess fares by travelling Inspectors on the South Indian 
Railway. 377. 
Discharge of officers on the East Indian Ra.ilway since its transfer to 
State management. 1076-77. 
District Superintl'ndentships listed for the Provincial Police Sel·vice. 
861>. 
Elect;ritication schemes on the South Indian and other railwaYL 
737-38. 
Establishment of a Rates Tribunal. 737. 
Management of refreshment rooms on the South Indian Ra.ilway. 
678. 
Memorial from officers of the Madras ;provincial Police Service. 
864-61>. 

Officers in the Railway Accounts Depa.rtment drawing Rs. 550-860. 
1081. 

Relief of distress caused by floods in Southern India. 739. 
· e e \ in~ of posta of Superintendents for members of the Provincial 
Police S61'vice. 866.' . 
StlCndardization of weights and measures. 1076. 

Superintendents an(J assistants in the marine departments of the 
Government of India. 1825-26. 
Surplus Salt in Madras. 107&-76. 
Vernacular tests prescribed for inembers of the Indian Oivil Service. 
1077. 
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JEHANGIRA ROAD-
Queltion re construction of a proper platform, a wa.iting r9(lm and 
sheds at - station on the North-Western Railway. 1186. 

JEVONS, PaOJ'B8IfOR-
Question re --'I book /I Money, Banking and Exchange in India". 
1687. 

JRANTIPAHARI-
Question re-
Construction of goods sheds at ChatnR and --stations OD the Bengal 
N agpur Railway. 653-64. 

Construction of sheds for female passenger" at Chatna and --sta-
tions on the Bengal-Nagpur Railway. 553-604. 
Construction of waiting rooms or sheds at C'hl1.tna a.nd --stations on 
the Bengal-Nagpur Railway. ~ . 

Lighting of the platforms at Chatna and --stations oli the Bengal 
Nagpur Railway. 555. 

Number of passengers travelling to and from Cbatna and --sta-
tions on the Bengal-Nagpur Railway. 51>4. 
Quantity of goods exported from CbatnR and --stations on tbe 
Bengal Nagpur Railway. 5504. 

Shortage of wagons at Chatna and --stations on the Bengal 
Nagpur Railway. 554. 

JINNAH, MR. M. A.-
Appointment of --to the Panel of Chairmen. 149. 
Asks for a ruling regarding the permissibility of Members bringing 
into debate private conversations outside the House. 2726. 

Bengal Criminal J .. aw Amendment (Supplementary) BiU-
Motion to consider. 2808-12, 2813. 
Motion to add clauses 4, 5 & 6. 2863-64. 

Budget Demand for-
/I Customs". 2072-73, 2075,  2089, 2090. 
/I Executive Council". 2389-95. 

"Railwa.y Board". 1500-04, Ui06, 1007, 1508, 15043-44. 
" Taxes on Income". 2119. 
/I Working Expenses: Administration". (Railways). 1716. 
"Working Ex.penses: .Repairs and Maintenance and Operation" 
(Railways). 1791. 

General discussion on the General Budget. 1919, 1990, 1961. 

Indian Finance Bill-
Motion to consider. 1434, 2435, 2438,  2462, 2478-83. 
Consideration of clauses. 2527, 2530, 2639-40, 25041. 
Motion to P&8B. i605, 2606, 2607, 2624-29. 

Indian Merchant Shipping (Second Amendment) Bill-
Motion to pass. 1997-98. 

Indian Penal Code (Amendment) Bill--(Amendment  of section 375)-
Moition to a.djourn ful'th1l1' consideration till the Simla. Session. 
2907-09. . 

Motion to pais. 1911. 



lNDEX TO LBGISLATIVB ASSIKBLY DBBADS. 

JINNAH, MR. M. 'A.-contd. 
Indian Tariff (Amendment) Bill-
Motion to refer to Select Committee. 1194-96. 

. Oonsideration of the Schedule. 2643. 
Indian Trade Unions Bill-
Motion to refer to Joint Committee. 747,  748, 768. 
Legislative Assembly (President's Salary) Bill-
Consideration of clause 2. 985. 
Motion to amend clause 2. 1201-02, 1203. , 

Maternity Benefit Bill-
Motion to circulate. 696-96. 
Obscene Publications Bill-
Consideration of clauses. i314, 1316-16, 1318-19. 
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Procedure to be followed regarding resumption of the adjourned debate 
on the Bengal Ordinance. 482, 484. 

Question re.-
Objects of the visit of His Excellency the Viceroy to England. 1983, 
1986. 
Remission of Provincial Contributions. 18C19-60. 

Question (Supplementary) f'e Indian public opinion on the question of 
opium traffic. 287, 289. 
Rema.rks by --regarding the St .. tement of Business by the Honour-
able Sir Alexander Muddiman. 13-14. 

Resolution re-
Bengal Criminal Law Amendment Or<iinance, 1924. 420, 433-37, 832, 
836. 
Debt position of Indio.. 1167, 1169. 
Establishment of a military college. 1244-48, 1200, 1261, 1256. 
Establishment of a Supreme Court in India. 1174-77. 
Inquiry into the question of Currency and Exchange. 313-16. 
Grievance. of Indians in Tanganyika. 1013-14, 1019. 
Grievances of the postal staff. 1041-44, 1047. 

Special Laws Repeal Bill-

• 

Motion to consider. 917-19, 921, 9-22, 937, 938, 94], 942, 943. 
Motion to adj ourn debate. 948. 
Consideration of clauses. !J6C19, 2680, ~, 2882, 2687. 
Consideration of the Schedule. 2692-93. 
Motion to pau. 2702,  2703, 2704, 2705, 2707. 

Special Marriage (Amendment) Bill-
Motion to circulate. 701, 708. 
Tributes to the memory of the Jate Mr. Edwin Samuel Montagu. 147. 

JOINT STOCK COMPANIES-
Budg'ct Demand for II ---". 1~ . 

. TONESGANJ--
QliMtionfi 1"/' railway colony at --, Ajmer. 482-64. 

JOSHI, MR. ~ M.- • 
Budget Dema.nd for-
"Audit Railways". 1691,  1893,  1818. 
tt Custom. ". 2080-83, 1199 . 
• , Forellt". 2286-87. 2288, 2289. 
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JOSHI, MR. N. Y.-rontd. 
Budget Demand for-routd. 
1/ Indian Postal and Telegraph Departrtlent". 2290-91, 2292. 
"Railway Board". 1491, 1622, 1632, 1661-54, 1666, 1656, 1560, 1696. 
1608-09. 

" Salt". 2179-80, 2186, 2187. 
"Taxes on Income". 2116 .. 
"Working Expenses: Administration" (Railways). 1745, 1749-61, 
1754. 
"Working Expenses: Repairs and Maintenance and Operation" 
(Ra.ilways). 1791, 1792, 1793. 

General discussion on the Railway Budget. 1373-76. 

Indian Finanl.'e Bill-
Motion to consider. 2469, 2470. 
Consideration of clauses. 2507-09. 
Consideration of Schedules. 2562. 
Motion to pass. 2621. 
Motion to consider the amendment made by the Council of State. 
2721-25, 2727, 2728. 

Indian Trade Unions Bill-
Motion to refer to Joint Committee. 746·61. 
Motion to refer to Select Committee. ~ , 761", 70J. 

Legislative Assembly (President's Salary) BilI-
Motion to consider. 972-73. 
Consideration of clause 2. 980-81. 

Maternity Benefit Bill-
Motion to refer to Select Committee. 626, 673-78, 685. 
Motion to circulate. 695, 696-97. 

Question re- . 
Adm~ lion of passengers to the platform at Trichinopoly and Errode 
Junctions. 459. 
Admission of postal runners and village postmen to the benefits. of 
the Workmen's Compensation Act. 464. 
Allegations in the Wf'f'kly J/n.zdnol· of Lucknow 8¥ainst Mr. Goff, a 
former Diatrict Traffic Superintendent of the Oudh and Rohilkhand 
Railway. 6511. 

Al1~ tion  in thc W""le111 Mazdoor of Lucknow. against Railway 
administration. 460. 
Alleged srdnction of women travelling alone at night by portera at 
Delhi Rta.tion. 2781-82. 
Amendment of the Assa.m Labour R.nd Emigration Act. 467-68. 
Appointment of an A~ent to the Government of Indht in Ma.uritiul. 
468. 

Appointment of Colonel Needham on the stsffof the Railway Board. 
2419-20. 

Bonus schemes in force in Currency Offices. 860, 661, 682. ' 
Bringing ot the subject of human sacrifices Ana sla.very before the 
Lea.gue of Nations. 2794-96. 
Carria.ge of third claIR en el'~ in goods wagODS. 464,-66. 
e.!ollection of fares from passengers on the South Indian Railway. 
459. 
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JOSHI, MR. N. M.-culItd. 
Question re-cuntd. 
CQmpetition in connection with the erection of a new conference hall· 
at Geneva. 2781. 
Confiscation by the CustoDls authorities at Karachi of a. CRse of 
books addressed to Mr. S. D. Hasan of the Lahour' Publishing 
House, Lahore. 2166. 
Continua.tion of the services of eo lone I Needham in his former 
appoiptment as Deputy Director General, Indian Medical Service. 
2420. 
Difference in rates of. pay of Station Masters p.nd Assistant Station 
Masters in the Oudh and Rohilkhand Railway. 656. 
Dismissal of Mr. Rajaram, station master of Berhamghat on the Oudh 
Bnd Rohilkhand Railway. 636. 
Distribution of lapses or forfeitures occurring under the bonus scheme 
in or ~  in currency offices. 661-62. 
Education of the children of railway employees. 462. 
Employment of new men as guards on the Oudh and Rohilkhand 
HaHway in 1922 B.nd 1923. ~ . 

Esta.blishment in London of a Central Institute of India.n Art and' 
Antiquities. 2034. 
Estahlishment of a provi<:ient fund in place of pensions for Govern-
ment servants. 467. 
European, Anglo-Indian and Indian railway schools on the M dr B~ 

and Southern Mahratta. Railway. 461. 
Exdusion of the village of Bhagur from the limits of the Deolali 
Cantonment. 659-60. 

Exemption from taxation of shopkeepf'rs and bankers attending the 
fair at Bhagur Village. 242O-2l. 
Exemption from taxation of the inhabitants of Bhagur Village in-
cluded within the cantonment ar('fl. 2420-21. 
Existing Bcales of pay in offi!'es of the Controller of OUl'rt"P(·Y. the 
Deputy Controllers 01 Curl'f'ncy, etc. 662. 
Extension of Government patronage to the II Indian Br .d "~ 

2034. • 

Grant of gratuities over IlDil ahm'e the henefit!! of the Prl'vident Fund 
t.o the staff of the Cu l'1'f'ncy Offices. 661-662. 

Grievances of branch poetmRl!tel's in the Tbanlt District, 654-65. 
Grievances of the subordinrte st.aff of the Routh Indian Railway., 
469. 
Guarantee contributions hv thf> C rren ~' Office staff. 660, 662. 
Indian. Anglo-Indian and European assiRtant itation maRters on the· 
Oudh and Rl)hilkhand Railway. 656-56. 
India.n foremen on the B. B.. and C. I. Railw"y. 460. 
Introduction of free and !'omPlll'lory rimllr~' education in terri-
tories under the mntrol of thp Oovernment of India. 2037-38. 
Introduction of shifts in ponl mine~ 4136. 

Introduction of the on\l~ 15'.·stpm in He" of pensions in Currency 
• Offices. 660, 662. 
I_ieene feea of Rtall kef'pers nnd platform ~ndor  on the South 
Illdian R.ailway. 468. 
Maternity benefit schemes in indl1st.rial undertakingt'o 466. 
Memberlhip of Welfare Committees on the Bengal and North-Western 
Railway. 461. 
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.JOSHI, M.R. N. Y.-contd. 
Question re-contd. 
Minimum aalaries of European and Indian guards on the Bengal 
and North-Western Railway. 2921. 

Mural paintings in the Council Halla of New Delhi. 2034. 
N umber of runners and village postmen killed and inj ured on duty 
from 1914-16 to 1923-24. 2034--36. 
Pay and leave of runners in the Poatal Department. 461. 
Pay of postmen and branch postmaltera in the Thana District. 6604. 
Pay of the Ihrofting staff in Currency Offices. 2036. 
Practice of human sacrificea in the Hukong Valley. 279"-95. 
Prevalence of slavery and practice of human a&crificel in the Hukong 
Valley. 2794-96. 
Prohibition of the employment of women underground in mines. 465-
68. 
Proposals made at the Conference on Indian Art at Wembley. 2033-34. 
Provision of quarters for the running staff on the Bengal and North-
Western Railway. 2422. 
Publication of reports of Indian delegates to the Assembly of the 
League of Nations. 467. 
Publication of the annual report of the Agents of the Government 
of Indio. in Ceylon and Malaya. 468. 
Quarters for menials on the Oddh and Rohilkha.nd Railway. 667. 
Railway Colony at Jonesganj, Ajmer. 462-64. 
Receipts from fees for external labour emigration. 468-69. 
Reception by the Finance Member of a deputation from -the Currency 
Association, Calcutta. 663. 
Recommendations of the Deck Passengerl Committee. 480. 
Reduction of fares on the Souto Indian Railway. ~ 1i . 

Reduction of guards to brakelmen on the Oudb and Rohilkband 
Railway. 667. 
Reduction of staff on amalgamation of the E. I. and O. & R. Rail-
ways. 460. 
Reduction of the working hours of guardl employed on goods trains 
running between Gonda and Cawnpore on the Bengal ana North-
Western Railway. 2421. . 
Reduction of third clals fa.res on railways. 467. 
Refusal of recognition !:iy the Agent of the South Indian Rail\Vay 
Union. 658-59. 
Ref uRal of the Agent to receive a. deputation of the South Indian 
Railway Union. 658. 
Renewal of the recognition of the Oudh a.nd Rohilkhand Railway 
Union. 2035. 
Reversion of "A" class station malters to <I B" or "C H class sta-
tions on the Oudb and Rohilkband Railway. 666. 
Re\'ision of the conditions of service of menials in all Government 
Departments. 464. 

Revision of the lea.ve rules of ra.ilway employees. 462. 
Revision of t~ pa.y of record suppliers in Currone:v Office". i:'l37. 
Revision of the pay of shroffing staff in Currency Offices. 662. 
Revision of the pay of the lower class servants in Currency Offices. 
2036-37. 
Savings effected by the O. & R. Railway by the reduction of Indian 
guards to the rank of brakesmen. 2038. 
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JOSHI, MR: N. M.-cancld. 
Question ,·e.-canelli. 
Scales of pay of the Superintendents, Assistant Superintendenta and 
Asaiatant Treasurers in Currency Offices. 662. 
F.\(:heme for the encouragement of Indian Art. 2033. 

Scheme submitted by the A t'chi tect of New Delhi for the' encourage-
ment of Indian Art. 2033. 
Schools provided by the M. and S. M. Railway for the children of 
their European and Indian employees. 2036-36. 
Supply of o er ~ t  to assistant station masters on the Oudh aDd 
Rohilkhand Railway. 657. 
Supply of raincoat. 'to line jamadars and pointsmen on the Oudh 
and Rohilkhand Railway. 657. 
Truck Acts. 466. 
Withdrawal of the recognition of the Oudh and Rohilkhand Railway 
Union. 656. 

Question (Supplementary) ,'('-
Abolition of flogging in the Indian Army., ~ B ~ 

Airing of grievances of Govern ment employees through Members of 
the Indian Legislature. 894. 
Contl'ol of wireless operations by the State. 968. 
Machines for weighing the luggage of intermediate and third clalli 
passengers. 29. 
Proscrip' 'on of L'8rt,.in books. 550. 
Reli!dous customs said to he ~nne ted with the use of opium. 289. 
Terms of refereDl,le anil personnel of the Economic Iuquiry Committee. 
28-29. 

Utilisation of Fine :Funds on Railways. 642. 
Wages of labourers in Ceylon tea plantations. 268-69. 

Resolution ,'(:-
Grant of a bounty to steel t.lanufacturing companies. 24]-46. 
Grievancl'lI of the postal staft. 1025-28. 
Grieva.ncefl of the subordinate, employees of the Indian railways. 331-
33, 334, 773-75, 789. 

Spec:ial Laws Repeal Bill-
Motion to <:oflBider. 943. 

Workmen's Breach of Contract (Repealing) Bill-
Motion to paB8. .628. 

JUBBULPORE-
Question 1'1' alleged ontral(e on a WOlDan by a European Boldier at --. 
36 • 

• JUDImAL COMMITTEE OF THE PIUVY COUNCIL-
See under "Committee(II)." 

JUMiA BRIDGE-
Question re. levy by the 01'ell.t Indian Peninsula Ra.ilway of a paBBellger 
al!d wheel tax on the --a.t MuttrlL. 670-71 . 

.TURORS-
Question re intimidation of witneslles and --in Bengal. 4&&. 
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JUSTICE, ADMINISTRATION OF-
Budget Demand for "--". 51409. 

JUTE-
Queation re revenue ftom CustolDB export duty on -. 210. 

KABUL-
Question re expenditure on the British Legation at --. 6CJ8. 

KAILASH NATH, lI •. -
Question re caM of --, asaistant station master, Benarea Cantonment,. 
Oudh and Rohilkhalld Railway. 274, 346. 

KALIGH'AT-FALTA RAI!,WAY-
See under "Railway(s)". 

KALNA COURT-
Question rr: provision of an overbridge at -.-station.. 266. 

KANADE, lb. G. D.-
Question I'f' dismissal of --, Station Master, Adarki, on the M. & 8., 
M. Railway. 470. 

KANCHRAPARA-
Question re-
Classification of emp.1oyees doing clerica.1 work at --and Balisabar 
as Khala,i.. 876. 
Training of Indian apprenticea at Jamalpur and --. 874 . 

• 
KARACHI-
Overtime and holiday allowances of Customs staff at --(Di8CUsaed 
under Demand No. l~C tom . 2201-03. 
Question 'I'f'-
Assault by soldiers on Mr. Sidhva of --. 296. 
Compensatory allowances to railway employees at --. 1066. 
Confiscation by the Customs Authorities at --of a case of boob 
addressed to Mr. S. D .. Hasan of the Labour Publishing !ioule, 
LahOre. 2166. • 

Debts contracted in --hy the Army Canteen Board (India) on the 
pur<:hase of stortls. 887. 
Dismissal of five workmen employed in the Carriage workshops at-
011 the North-Western Rai·lway. 733. 
Extension of the operations of the Army Canteen Board (India) to 
the Lahore District and --. 889. 
Firemen in the railway workshops at Bukkur and --. 2029. 
Grant of ~om len tor  allowance to postal officials at Bombay, Pt'ona 
and :"-. 17. • " 

Indian employees in the railway workshops at --. 1063-"-
8hortage of customs appraisers at --. 2782. 
Working hours for goods clerks on the North-Western Railway at-
and the Transit OfIice at Hyderabad. '731. 
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KARACHI CUSTOMS-
Quest'ion f'e-coned. 
Grant of privilege leave to clerks and others in the --. 2802, 
Local allowant'tl of gate keepers in the --. 2801. 
Withholding of Iees paid to statistical clerks in the -'-for supplying 
statistics to merchants. 2801. 

KARACHI DIVISION-
Question 'rr' leM'e of the subordinate staff of the --of the North-
Western Railway. 648. 

K.ARMAKAR, MI.. R. K.- I 

Question rc case of -, late a good. clerk on the M. It, S. M. Bail"!9. 
471. 

KARNAL-
, Question re case of Mr. Sharif Ahmad Khan, late a clerk of the Post 

Office at -. 2774-76. 

KASTURBHAI LALBHAI, MR.-
Budget Demand for-
" Customs". 2046, 2046-47, 2087. 
"Railway Board ". 1688-89. 
General discussion on the General Budget. 1896-98. 

KATHGAR-
Question rf' construction of a platform on the - railway station. 
1867. 

KATIHAR-
Question rf' alleged aBBault by Mr. Gasper, Loco. Foreman, --, OD 
Phool Muhammad, Pumping Driver. 132, . 

KAVI-
Question 1't' extension of the Broa.ch-J ambusar line of the Bombay, 
Baroda and Central India Railway to --. 671, 

KAZIM ALI, SHAJKH-E-CHATGAM MAUI,VI MlTHAMMAD-
Question rt".-
Abolition of Divisional Commissioners. M. 

Case of Munshi Ghulam Kadir Ahmad, Sub-Postlllaster, AnderkilIa, 
Chittagong. 2492. 

Delay in the delivery of a letter written by Maulvi Syed Amir 
Hossain of Garden Reach, C ~ tt , to his brother at MUllllfl'arpur. 
2493. 
Duties of PaBBenger Superintendents of Hail ways. 55. 
Fr(!6 Aupply of Government publica.tions to elected Membprs of the 
Legislative Assemhly. 57. 
Grant of facilities to Muhammadans employed on the Assam-Bengal 
'Railway to attend their mid-day prayers, etc. 52-53. 
M,moria.18 of the representatives of the BunnI. Posta.l and Ra.ilway 
Mail Service. 64. 
Number of employees in the 8uperior and subordinate service!! of the-
AS ~m Ben 1 ltailway. M. . 
Prevention. of running. train thefts on the E&stern Bengal, East 
Indian and Bengal-Nagpur Railways. 65. 

J 2 
• 
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KAZIM ALI, SBAIKll-E-CBATGAlIl MAULVl MuHAMMAD-coned. 

Question re-ccmtd. 
Proper lighting of Chittagong station on the Assam-Bengal Railway. 
2492-93. 
Provision of latrine accommodation in third clasa compartments on 
the A88l1.m-Bengal Railway. fl6. 

Qualificatio1ls of candidates for employment on Railways. ~. 

Railway accident between Hotwali and Samasata stations on the 
. North-Western Railway. 2491-92. 
Sale of tickets at stations on the Assam-Bengal Railway. 66. 
Saving of the Chandpur Mail from deranment OD the 19th June, 
1924, by the bravery of a cowherd. 62. 
Supply of free stationery and poetage stamps to non-official Members 
ot the Central Legislature. 66. 
Welfare of Indian pilgdms to the Rediaz. 63. 

KELKAR, Mtt. N. C.-

Budget Demand for" Working eXI)enIl8S: Administra.tion" (Ra.ilways). 
1716. 

General discussion on the General Budget. 191i-17. 
General discussion on the Railway Budget. 1386-90. 

Question rr,--
Apprentit1!ll in the PII.rcl workshops. 734. 
Apprl'Tltices on the <.irt'at. Indian Peninsula Railway. 33-34. 
Brnhmin commissioned and non-commil'l8ioned officers in the Indian 
Army. 644. 
Budget estimate!! of the Indian Institute of Science, Bangalore. 34-36. 
Constitution of the Council of the J ndian Institute of Science, Banga-
lore. 34. 
Contemplatp.d closing of the post and telegraph office at Belapur in 
the Thana District. 103. 
Duty allowllnces of unit accountants and clerks in the Military 
Acnollnts Department. 66. 
Establishment of an Oriental ReBearch Institute in India. 644. 
Harrison of Hong Kong. 6,15-46. 

Grnnt of compensatory allowance to postal officials at Bomblty, Pooua 
and Ka.rachi. 17. 
Grant of a military pension to lIepoy Ganpatra.o Parashuram 'More of 
the lOard Maratha Infantry. 104. 
Grant of extra remunerlLtion to thc sorters of the Poona Post Office 
for Borting the ·.~ ri newspaper ODt'8 a week. 17. 
OrRTlt of \icem'eB to IIweet-meat vendors on the Great Indian Peninsula 
Railw8.Y. 646. 

·Grant of overtime aIlowanceB to postal signallers. 16-16. 
Grant of the Bombay scale of pay to the postal clerical staff employed 
in the Thana District. 644-46. 
Importation of Rccountants from Civil :AccountB Offitlt'll into the ¥i.1itary 

A ~ro nt  Department. 65. 
Incn!8.Ne of lcav(' reBerve in the Railwa.y Mail Service. 16. . 
India's participation in the British Empire Exhibition. 663. 
N otificatioD of promotioDB in the Subordiaate Account. Service of the 
'Military Accounts Department. 65. 
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i~E A , MR. N. C.-contd. 
Question re-contd. 
Number of Deputy Assistant Controllers and Accountants in the Office 
of the Controller of Military Accounts, Southern Command and 
Poona District. 16. 
Number of voters in the different communal electorates in each pro· 
vince. 646. 
Officiating promotions' in leave vacancies in the Office of the Controller 
of Military Accounts, Southern Command and Poona District. 16. 
Period of service at Aden of members of the Military Accounts Depart·· 
ment. 64. 
Postal Endowment Insurance Policies. 104. 
Prott'!ction of goods at Muttra station from rain and beat. 644. 
Rejection of medical certificates granted by registered medical practi-
tiont'!r8. 65. 
Refusal by the Consul at Mexico of a passport to Mr. Pandurang 
Sadashiv Khankhoje to return to India. 863. 
Refusal of passportA to return. to India to certain Indians resident in 
foreign countries. 664. 
Representation of the provinces on the Council of the Indian Institute 
of Science, Bangalore. 36. 
Revision of pay of clerks of the Military Accounts Department. 64. 
Revision of. pay of postal officials employed in the Bombay suburbs. 
645. 
Time test of sorters of the Railway Mail Service. 17. 
VurJl.ncies in selection grade appointments in the Wt'!stern ·Circle, Rail-
way Mail Service. 16. 
Withholding of increments earned by clerks and a.t:countants in the 
Military Accounts Department. 65·66. 
Working hours of postal and telegraph officials. 16-17. 
Working hours of Railway Mail Service sorters. 16. 
Resolution t·e grievances of the postal staff. 1030-35, 1039. 

KENYA-
Question rf'-
British Indians domiciled in British Gui1Lna, Trinidad, Jamaica, Mauri-
tius, Fiji and --. 1634. 
Communal representation in --. 127. 
Reservation of the Lowlands of --for Indians. 1634. 
Suitability of certain areas in --for Indian Colonisation. 29S-9P. 

KENYA IMMIGRATION BILL-
Sa lIndp,r " nill(s)". 

KHALASIS-
Question re classification of employees doing clerical work at Kan(,hraplI.l"n 
and Halisahar as --. 875. 

KHAMGAON-
Question re revisioII settlement in the two taluqs of Malkapur and --
It Bera)·. 2790-91. 

KHANDEJ,WAL, MR. D. D.-
Question I·e letter published by -. - iQ the " Sen'ant " under the heading 
/I East Indian Railway. grievances". 281)5. 

KHANKHOJE, Ma. PANDURANG SADASHIV-
Question re refusal by the Consul a.t Mexico of a paS8port to - to 
return to India.. 663. 
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]!.HARAK SINOH, SABDAR-
Question re action taken on the Resolution regarding the release of --. 
186l. 

KHETIKHAN-
Question I'e removal of the .DunaghatPoat Office to --. 682. 

KIDWAI, SHAIKH MUSHIR HOSAIN-
Genera! discussion on the General Budget, 1934-36. 

Question ,'e-
Appomtment of an outsider to the office of the Diwan of Uargah 
bnartlef, Ajmcl'. 736, . 
Appcintlutlnt of Syed Shahabuddin to the office of the Diwan of Dargah 
:Shareef, Ajruer. 736. . 
Ejeetment of the ladics d the Diwan family of Ajmel' {l'om tbeh ancestral 
residence. 736. 
lrncl'c;;t-fl'ee hOlise-bu:Iuing loans to Government serva.nts. 198. 
Hlght of bycd Sa.habuddeen to the office of the ,Diwan of Darga.h, Shareef, 
Ajwer. 737. . 

KING-EMPEROR-
Q..Iestion ,." case of --'VII. Haji Abdul Bari, 1737;38, 

KiNG'S COMMISSIONS-
Question re-
British and Indian Officel'tf with the --in the Inuiall AI'my since 
IJ14. 1413, 
lil'ant cf lUCl'tlast'u pensions to lSub-Assistant SUI'gtlOnl awal'ded Hono-
rary --. 666. 
Recl'uitment of cadets for --. 1275-76. 

KOHAT-
~ e t.ion "e--
Deputation of the Honoul'able Sir Charles Innes to iiJquh'e into the 
--I'iots, 192. 
--disturba.nces. 669. 
--refugees at Rawalpindi. 376. 

--riots. 204. 
Levy of police duty on the inhabitants of --and the adjoiuing 
villages. 570. 
Proceedingl of the meeting of the Moslem Working Committee, --, 
held on the 12th December, 1924. 369-60. ' 
Refusal to grant permi88ion to Mahatma. OaQdhi to vilit -. lOll. 
Re-settlement of --refugees. 264. 
Return of Hindu refugees to --. 349. 
Riots at --, 191, 192-93 . 

. XOLASIB- . 
: Question re gra.nt of a local allowance to the Sub.Postma.ter, --,In the 
Luahai Hilla, 1843, 

KOTRI-
Question re stoppage of the privileges of an Assi.tant Sta.tion Master 
Itt - pli the North·Western Railway. '184. 

KUMAVN-
Qitcation f'e. stoppagl\ of recruitment in --, etc. 614 : 
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KUMAUN RIFLES-
Question re-
Disbandment of the 2nd -. '61-651. 

119 

Stoppa.ge of recruitment for the 1st - from. the towns of Almora •• 
Ranikhet, etc. 61-651. 

XURlGRAM-TEESTA LIN:m-:. 
Question re derailments on the --. 376. 

L 

LABOUR CONTRACTORS-
Question f'e - on the Eastern Bengal Railway. 2027. 

LABOURERS, INDIAN-
Question re hardships of :L.-in Burma. 108. 

I..ABOUR PUBLISHING HOUSE, LAHORE-.... 
Question re confiscation by the CuatomsAuthoritiea at Karaohi of a case 
(If books addressed to Mr. S. D. Hasan of the -. 2166. 

LABOUR REORUITERS-
Question re alleged malpractices of --. 1S46. 

LACHMAN PERSHAD-
. Question re case of -, late Sub-Storekeeper, Public Works Department, 
Barakhamba., Delhi. 860. 

LADY HARDINGE MEDICAL COLLEGE, DELHI-
Question re-
Audit inspection notes regarding the -. 661. 
Grants to the -. 861. 
Quinquennial reports of the -. 861. 
Representation of the Central Legialatureon the Governing Body of 
the -. 860-61. 

Resolution re repreaentatioil. of the Legialative Asaembly on the Governing 
Body of the -. 2014-17. 

LAHORE--
Queation re-
Alleged discontent in the Office of the Controller of Military Accounts, 
Waziriatan Dis€riet, --, 1663-64. • 
Compensatory allowances to aelection grade postal officials stationed 
at --, Delhi, Rawalpindi and Peehawar. 10&8, 1279. 
House-rent allowance of Deputy, Asaiatant and Sub-Postmasters in -. 
1057. 

LAHORE DISTRICT-
Question re-
Extension of the operations of the Army Canteen Board (India) to the 
.. - and Karachi. 888-89. 

r.ALMONIRHAT-
Question re-
Leave of the subordin'ate sta.ff at - on the Eastern Bengal Railway. 
1624. 

Q~ .rter  for the station staff and running staff, --, Eastern Bengal 
Railway .• 221'. 
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Question re abolition of the posts of Income-tax Inspectors at Hyderabad 
and --, Sind. 646-47. • 

LATE LETTER FEES-
Question re rates of --levied at the Presidency Post Offices and at 
Rangoon. 1420-21. 

LATRINES-
Question re provision of --in third class carriages on the East Indian 
and Bengal and North-Western Railways. 106;7. 

LATRINE ACCOMMODATION-
Question re-
Provision of --in servants' compartments on Railways. 134-3/). 

Provision of --in third clus compartment. on the Aua.m-Benpl 
Railway. 66. • 

LA V ATORIES-
Question re --in third class compartments on the Broach-Jambusar 
Branch of the Bombay, Baroda and Central India Railway. 672. 

LAWLEY ROAD POST OFFICE-
Question re provision of quarters for the clerk. att.ached to the --, 
Madras. 61. 

LAW OF PROPERTY (AMENDMENT) BILL-
See under" Bill(s)". 

LEAGUE OF NATIONS-
Question re-
Annual contributions to the --. 43. 
Bringing of the subject of huma.n sacrifices and slavery before the --. 
2794-91). 
Competition for the selection of a plan for a Conference Hall for the 
--at Geneva. 2490-91, 2676-76. 
Contributions towards the expenses of the --. 48. 
Election by the Legislative Asaembly of one of the Indian representatives 
to the -. 278. 
Employment of Indians in the Secretariats of the --and the Intel'na.-
tional Labour Organisation. 48-49. 
Expenees of Maharajahs and Ruling Cliiefs appointed as India's repre-
sentatives to the Imperial Conferences and meetinge of the -. lUI-
13. 
Indian representatives on the committee on the allocation of expenses 
of the -. 464. 
Indian representative on the Standing Health Committee of the --. 
41)3-04. • 

India's contributions to the --. 49,442, 464. 
Nomination of the Indian delegation to the --' from a panel of repre-
sentativel! elected by the Assembly. 1668. • 
Publication of reports of Indian delegates to the Assembly of the -. 
469. 
Report of the Advisory Committee of the - on the tl'aftic in Opiumt 
etc. ~ .' 

Representation of India on the Council and Secretariat of the --. 
43-44. 
Selection of personnel of the Indian delegation to the -. 44-46. 
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LEAVE-

Que.tion re-
Grant of --to ,subordinates. 2792·93. 
Grant of --to subordinates under the Fundamental Rules. 282-83. 
Grant of privilege -' - to clerks and others in the Karachi Customs. 
2802. 
- application of Sub-AssistaJtt Surgeon Jama.da.r C. S. D. Mudaliar 
of Burma. 382·83. 
--of the subordinate staff at Lalmonirhat on the Eastern BengaJ 
Railway. 1624. 
--of the subordinate staff of the Karachi Division of the North· 
Western Railway. 648. 
Pay and --of runners in the Postal Department. 461. 
Refusal of --on medical certificate to posta.l employees. 666. 
Revision of rules relating to pay, --, etc.; of railway servants on Sta.te· 
Railways. 203-04. 

LEAVE RESERVES-
Question re increase of --in the Railway Mail Service. 16. 

LEAVE RULES-
Question f'e revision of the --of railway employees. 462. 

LEAVE V ACANCIES-
Question re officiating promotions in .-in the Office of the Controller' 
of Military Accounts, Southern Command and Poona District. 15. 

LEE COMMISSION-

Question ,'e-
Correspondence between the Secretary, of State and the Government of 
India on the recommendations of the --. 257 -58. 
Extension of the recommendations of the --to Members of the Pro· 
\'incial Services and those of the Imperial Services of Asiatic domicile. 
1079-80. 

Legislation in Parliament to give effect to the recommendations of the 
-. 1184-86. 
Production of marria.ge certifi(',a.tes for the purpose of the passage con· 
l!t'llsions due under the recommendations of the --. 2795. 
Publication of the correspondenre bet.ween the Secretary of State for' 
India and the Government of India regarding the recommendations 
of the -. 635·37. 
Recommendations of the --. 20&-06, 2&8·&9. 
Recommendatiolls of the - (Discussed undel' Demand No.4-Rail· 
ways). 1715-16. 
Total expenditure to be incurred by State RailwRYs as a result of the 
acceptance of the --'s recommendations. 2245. 

LEGIstATION-

Question re-
Introduction of --' in the Legislative Assembly to supplement the 
Bengll] Criminal Law (Amendment) Act. 2028. 
--for the registration and protection of Trade Unions. 212. 

--in rli men~ to give effect to the recommendations 9t thE' Lee 
Commission. 1184·86. ',' 



INDU TO LBGlSLATlVB A88DIBLY DUATEB. 

LEGISLATIVE ASSEMBLY-
Appreciation of the Members of the ----; of the arrangements made' for 
Aeroplane flights, inspeotion of armoured motor cars, etc; 28G2-00. 
Inauguration by His Excellency the Viceroy of the Fifth Seasion of the 
Council of State and the Second Session of the Se ond~. 1-11. 
Question f'e- ' 
Election .by the --of one of the Indian representatives to the League 
of Nations. 278. . 

Free supply of Government publications to elected Membera 'of the -. 
57. 
Holding of the next Selsion of the --in August. 2857. 
Introduction of legisiation in the --to supplement the Bengal Criminal 
Law (AmeJ,u.lmeot) Act. 2028. 

Nomination of the Indian delegation to the League of Nations from a 
panel of representatives elected by' the --. 1668. 

~ m er of Resolutions . ballotted and discussed since the inauguration 
of the Second -. 634. 
Placing of (lertain copies of Britiih Acts in the Library of the --, 
1620. 
Price of 8tationery Bold to Members of the --. 1087-88. 
Provision of a. clock over the President's Chair in the --Chamber, 
Delhi. 1327. 

Resolution 1·t'. representation of the --on the Governing ~od  of the 
I_ady Hardinge Medical Oollege, Delhi. 2014-17.· 

Statement (laid on the t,ablp) showing action taken by Government on 
Resolutions adopted by t~ - during 1924. 1343-"4 . 

. LEGISLATIVE BODIES-
Budget Demand for "--". 2406. 
Question re annual conference of Presidents of -. -. 676-76. 

LEGISLATIVE COUNCIL(S)-
Que.tion re- -

Amendments in the Provincial --Rules. 218-19. 
Rules regulating the election of Presidents of the Legislative Asselnbly 
and the Provincial -. 634-35. 

Resolution f'e --for Ajmer-Merwara. 1 ~ . 

LEGISLATIVE DEPARTMENT-
Budget Demand for" --", 2406. 

LEGISLATURE, CENTRAL-
Question re-
COlt of Delhi and Simla Sessions of the --.. 99-100. 
Representation of the - on the Governing .Body. of the Lady Ha.rdinge 
Medical College, Delhi. 860-61. 
Supply of free sta.tionery and post·age stamps to non-official Members of 
the --. lift . 

LEPER(S)-
Question re-
Census of --. 142, 
Inspectors of -. 141. 
TIle --problem in India. 56'" 

{,EPROSY-
'QIIP8ticn "e --re'leal,,·h. 141 
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LE SAGE, MIt.-
Question 1'" appointment of - as Postmaster of Burdwan. 667. 

LET'fERS-
Question 1'('-
Inordinate delay in the delivery of postal --. 289-90. 
Reduction of postage on English --. US66. 
Reduction of postage mtes on --and post ~·d . 1686. 

LETTER BOXES-
Question 1'e provision of more --in Raisina. '1800. 

LETTEUS INS URED-
Question re.· dE'livery of money orders and --ill Calcutta. 669. 

LET'fERS, REGISTERED-. 
Question "e m l'ni~  delivery of --at, Raisina and Simla. 181\0-1\1. 

LEVEL CROSSING(S)-
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Policy of Government. in regard to -: -(Discussed under Demand No.2). 
1683-88. 
Question /'t'-ccn\·ersk·n d the turnstile crossing at the Chatra Railway 
Station into It --. 455. 

LEVEL CROSSING GATE--
Question "e dosing by the South Indian Railway Qf tbe - on .the Police 
Commissioner's Road in Madras. 227-28. 

LIBRARY -
Questioll n: placing of copies of certain Britiah Act. in the --of the 
Legislative Assembly. 1620. 

LICENSE(S)·-
Question l~e

Application by an Indian Radio Telegl'aph Co. . for a  - to erect a 
beam station. 233. 
Fees for the renewal of --for arms. 648-49 •. 
Grant of a --to the Indian Radio Telegraph Company to work wire-
less stations in India. 966-68. . 
Grant of --to sweetmeat vendors on the Great Indian Peninsula Rail-
way. 646. 
--for Diana air guos. 631. 
List of private persons holding wireless --. 637. 
Refusal of wireless - to Mr. S. D. Nadkarni of Karwar. 636. 
Restrictions on India.ns with reference to trade --in the trnian of 
South Africa. 1636-38. 

LICENSE FEES-
Question t'e --of stall-keepers and platform vendors OD the Soutb 
Indian Railway. 468 • 

• 
LIFE SAVING APPLIANCES RULES-
Question I'e -. 558. 

UGHT HOUSE(S)-
Question "f-: 
A.dm:nistratioD of --. 194-
The Chin" Bilkir -. 862. 
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LINDSAY, MR. DARCY-
AppoiDtment of -- to the panel of Chairmen. 149. 
Bengal Criminal Law Amendment (Supplementary) Bill-

Motion that clause 6 stand part of the Bill. 2821. 
Budget Demand for-

U Indian Postal and Telegraph Department". 2200-97, 2302. 
" Open Line Works ". 1801-2. 
" Railway Board". U73-74, 1677, 1683, 1686. 

Code of Criminal Procedure (Amendment) BiJI-
Motion for leave to introduce. 720-21. 
Motion to adjourn debate Billl' die. 966-58, 959. 

Cotton Ginning and Pressing Factories Bill-
Motion to refer to Select Committee. 6517. 
Election of -- to lerve on the StandiDg Finance CommittEe. ei3. 

General discuuion on the General Budget. 1917. 
Indian Finance Bill-

Consideration of clauses. 2637. 
Motion to consider the amendment made by the Council of State. 2723-

26, 2729, 2730. 
Question re-

Provision of a clock over the President's Chair in the Legislative· 
Assembly Chamber, Delhi. 1327. 

Rates of late letter fees levied at the Presidency Post Offices and at. 
Rangoon. 1420-21. 

Question (Supplementary) re-
British Empire Exhibition. 447-48. 
Carriage of third class passengers in goods \lagons. 464-66. 
Taxation Inquiry Committee. 28. 
Value of sales effected in the Indian section of the British Empire· 

Exhibition. 663. 
Resolution re grievances of the postal staff. 1030. 
Special Laws Repeal Bill-

Motion to pan. 2702. 

LINE OVERSEERS-
Question re travelling allowances of -- of the Postal Department. 637-

38. 

LIQUOR-
Resolution re. prohibition of the import, manufacture and sale of 

811-)9. 

LLOYD, MR. A. H.-
Budget Demand for-

" Customs". 2044, 2202. 
" Salt". 2139, 2153-58, 2176, 2185-86, 21S8. 
" Stamps ". 2281. 
"Taxes on Income ". 2113-19. 

Indian Finance Bill-
Consideration of claules. 21n4-16, 251M1. 
Consideration of Schedules. 2594, 2696, 2697, 2598, 2a99, t601, 2603. 
Oath of Office. 1019. 
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LOAN(S)-
Question ,'(1-
Grant of a - for the development of the Port of Chittagong. 204. 
Interest free house.building --to -Government servants. 198. 
Proportion of 7 per cent. --.ftoated in London held by Jndian 
investors. 1069. 
Temporary --raised by the Secretary of State for India by the issue 
of India bills. ~ . 

LOANS AND ADVANCES BEARING INTEREST-
Budget Demand for " __ ". 2417. 

LOCAL ADVISORY COMMITTEE-
See under" Committee(s)". 

LOCOMOTIVES-
Question f'6-
Excess of --over authorised stock. 449-50. 
Manufacture of --in India. 363·64. 
Oil for - on the North-:Western Railway. 734. 
PurchaBe of --for railways. f33. 

LOCO. FOREMAN, ItATIHAR-
Question ri' alleged assault by Mr. Gasper, --, 01\ Phool Mohammad, 
Pumping Driver, Katihar. 132. 

LOCO. FOREMAN, KOTRI LOCO. SHED-
Question re-
Allegations against the --on the North-Western Railway. 732. 
Allcgations of ill-treatment of his workmen by the --on the North-
Western Railway. 732. 

LOCO. SHED, KOTRI-
Question re-
Allegations against the Loco. Foreman, --on the North-Western 
Railwn.y. 732. 
Allegations of ill-treatment of his workmen by the Locomotive Foreman, 
--on the N orth-Western Railway. 732. 

LOHAGAON- • 
Question 1'e shootmg of Il villager of --by a British soldier. 1631-32. 

IJOHOKARE, DR. K. a.-
Budget. Demand for-
" Railway Board ". 1556-57,  1606-07. 
"Working Expenses: Administration" (Railways). 1723-25. 

Cotton Ginning and Pressing Factories Bill-
Consideration of clausell. 2011-12. _ 
Election of --to lIerve on the Public Accounts Committee. 673. 
General dillcussion on the General Budget. 1968. 

l!dian Finance BilI-
Consideration of clauses. 2542. 
CoJllsideration of Schedules. 259A·99. 

Indian Paper Currency (Amendment) Bill-
Motion to refer to Select Commit.tee. 600-03. 
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I.CtHOKARE, MR. K. G.-contd. 
Question re-

Allowances granted to recipients of the Military Cross and the Oruer of 
Merit. 383-85. 

Amendment of the Indian lntlome-tax A(''t,. 379. 
Case of MI'. K. R. Deshpande, late a booking clerk on the Madras and 

Souther.n Mahratta Railway. 470. 
Case of Mr. R. K. Kannakar, late flo goods clerk OD the Madras and 

Southern Mahratta Railway. 471. . 
Cases instituted under the Indian Income-tax Act. 378-79. 
Collection by the Railways of terminal tax on passenger fares. 5117. 
Construction of Bhamburda Station on the Qreat Indian Peninsula 

Ra.i!way. 382. 
Dismissal of Mr. G. D. Kanade, Station Master, Adarki, on the Madras 

and Southern Mahratta Railway. 470. 
Grant of increased pensions to Sub-Assistant Surgeons o.warded Hono-

rary King's Commissions. 565. 
Income-tax Officers. 380-Sl. 
Issue of tickets at Pomalwady Station on the Great Indian Peninsula 

Railway to passengers travelling by the Bombay-Madras mail trains. 
381-82. 

Leave application of Suh-Assistant Surgeon Jamadar C. S. D. Mudaliar 
of Burma. 382-83; .. 

Military Sub-Assistant Surgeons Association. 379-80. 
Pension of Dhondi Modak of the lO3rd Mn.hratta Light Infantry. 565. 
Raised platforms :1.t Shelarwady station on the Great Indian Peninsula. 

Railway. 381. 
Re-introduction of the system of commission on the sale of postcards, 

etc. 637. 
Rupees in circulation on the 31st March and from the year 1919 to the 

year 1924. 669. 
Terms of discharge of Military Sub-AsBistant Surgeons, etc. 385. 
Unclaimed amounts under different branches of the Post and Telegraph 

Administration. 881. 
UtiliBation of the gold standard reserve for purpOBIlS other than sup-

port to the currency sYlltem. 469-70. 
Vacancills in the Indian Veterina.ry Service. 38/)-86. 
Working hours of the staff at Wadi Bunder on the Great Indian 

Peninllula Railway. 382. . 
Quelltion (Supplementary) rf' recommendations of the Lee Commission. 

20/). 

Resolution rf'.-
Grievances of thll lIubordinate employees of the India.n 

42. 
Inquiry into the question of Currency and Exchanll:e. 

railwaYII. 339-

176-81. 
LONDON-

Question rr-
Action taken against Departments indenting direct on -- for 'stJres. 

i2. 
EstabHshment in -- of a Central Institute of Indian Art and 
. Antiquities. 2034. 
Proportion of 7 per cent. loan floated in -- held by Indian investorll. 

1069. 
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LONDON BOARD'S ESTABLISHMENT-
-'-(Discussed under Demand NO.4). 1730-34. 

LONDON STOltE DEPARTMENT-
Question re indents for stores &ent to the -, -. 23. 

LOOllS-
Question re collection of duties under the Cotton Duties Aot froQl SQla,u 
factories cODsisting of - run by oil engines. 883. 

LOOP DISTRICT-
Question 1'e auolition of the - of the East I di~n Railway at Sahib-
gunj. 352. . 

LORD MORLEY-
Question t'e --'s dictum regarding deportations under Bengal Regu-
lation III of 1818. 136-37. 

LUCKNOW-
Question ,'e-
Allegations in the " Weekly Matdoor" of --agaillSt Railway ad-
ministration. 460. 
Expenditure on remodelling --Railway Station. 1660. 
Location of the ~r i  audit branch of the amalgamated Oudh and 
Rohilkhand and East Indian Railways 'at -. 551. 

LUGGAGE, EXCESS-
Inefficient collection of pall86nger's fares and --dues (Discussed under 
Demand No.6). 1793-94. 

LUSHAI HILLS-
Question re grant of 110 local allowance to the Buu-Postmaster, Koluib,. 
in the -. 1843. 

LYTTON COMllITTEE-
See under "Committees". 

MACHINERY-
Question re-
Manufacture of --in India. 1410-11. 
Purchase of - for the Sukkur Barrage. 133-34. 

MADRAS-
Question rf-
Closing by the South Indian Railway of the level cr088ing gate OD 
the Police Commissioner's Road in -. 227-28. 
Doubling of the line between - and Pallivaram. 270. 
P.,vision of quarters for the clerk attached to the Lawley Road Post 
Office, -. 61. 
SurplUll salt in -. 1076-78. 

MADRAS AND SOUTHERN MAHRATTA RAILWAY-
See under II Railway(s) ". 
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MADRAS BEACH-
Question "e doubling of the l'ailway Hne between --and Tambaram. 
223. . 

MADRAS PRESIDENCY-
Question re-
Allowances to posta.l employees stationed in unhealthy tracts. in the 
-.60. 
Expansion of District Board l'ailway construction in the --. 257. 
Relief of distrel8 caused by floods in the --. 672. 
Revision of the pay of Assistant Inspectors of Salt in the --(Di .. 
cussed under Demand No. 18-Salt). 2187-88. 

MADURA-
Question ,." grievances of railway employees at Villupuram, Jdayavarn.m 
n.nd --on the South India.n Railway. 270-71. 

:MAHAN AND LAL-
Question re dismissal of --, a recruiting agent. 643. 

MAHARAJAHS-
Question re expenses of --and Ruling Chiefs appointed as J ndia's 
representatives to the Imperial Conferences and meetings of the 
League of Nations. 112-13 . 

. MAHMOOD SCIIAMNAD S1\ RIB BAHADUR, MlL-
Budget Demand for "Exl'!;utive Council/'. 2374, 2375. 

Indian Finance Bill-
Motion to consider. 2447. 
Motion to pass. 2628. 

Question re-
Admission of Muhammadanll ioto the Subordinate Accounts Service. 
2796. 
:Budget II.nd Finance Branches of the Railway Board. 2797. 
CoO(:essions allowed to men employed in the Railway Board Office 
who hll.d pn.ssed the Staff Selet:tion Board examination. 2799. 
Concession of gr&<:e marks to Muhammadan candidates for the Sub-
ordinate Ac(:ounts Rervice examination. 2796. 
European, Hindu a.nd Muhammadan examiners 11,~ ointed for the 
last Subordinate Accounts Service examination. 2796. 
Exemption from the examination of the Staff. Selection Board of 
clerks I~ ointed to posts in the Government of India Secretariat. 
2798-99. 
List of successful Hindu. Muhl1.mmadan and Anglo-Indian candidates 
at the Subordinate AccoUlJts Service examination held in November 
1924. 2796-96. 
Non-employment of Mr. Habib Ali in t~e office of the Railway Board. 
2797. 
Preferential treatment of some men in the office of the Railway Board 
who have no~ pa88ed the Staff Selection Board's e min t o~  2799. 
Re-org!mization of the ministerial establishment of the Railway Board. 
2796-97,  2797-98, 2799. 

lUlL(S)-
Queation ,'r. late d~ i er  of --at Monghyr. 863. 
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MAIL SUPERINTENDENT-
Question rc a.bolition of the post of --. 876. 

MAKAN, lb. M. E.-
Budget Demand for "Customs". 2199-2200. 
General discussion on the General Budget. 1933-lU. 

Question re-
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Construction of the Broach-Dahej branch of the ~om , Baroda and 
Oentral India. Railway. 671. 
Extension of the Broach-1ambusar line of the Bombay, Baroda. and -
Central India Railway to Kavi. 671. 
Failure of the B., B. and C. I. Railway to run specials from Ajmer to 
Ahmedabad in connection with the Ajmer Moslem Orus. 2246. 
Indianization of the Indian, Civil and the Imperial Police Servicea. 
2246. 
luue of return journey t.ickets on railways. 2246. . 

La.vatories in third claar (."Ompartments on the Broach-Jambusar 
branch of thtl Bombay, Baroda and Central India Railway. e1t. 
PercE'utage of Indians in the All· India Services. 672. 

MALAVIYA, PANDIT MADAN MOHAN-
Bengal Criminal Law Amendment (Supplementary) Bill-
Motion to add clauBes 4, 5 and 6. 2874-77. 

Budget. Demand for-
"Customs". 2058-60, 2090-91. 
" EX"l'lItive Cbuncil". ~, 2384, 2386, 2400. 
" Opium". 2263-68, 2270, 2271. 
General discussion on the General Budget. 1972. 

General discussion on the Railway Budget. 1391-98. 

Indian .Finance Bill-
Consideration of clauses. 2522, 2524-26. 
Motion to. pass. 2629. 

Question "-
Action taken on the Resolution regarding t ~ grievance&t;;9f the Sikh 
Comm ni~ . 1860. _ ',\ '~ 

Con i ,~lttion of the pension of Risaldar Ranjodh Singh:" 1861-62. 
Confiscation of the pensions of Sikh Military pensioners participating 
in the Akali movement. 1861. 
Stoppage of recruitment for the army of Sikhe participating in the 
Akali movement. 1861. 

Indian Penal Code (Amendment) Bill-(Amendment of se(:tion 376)-
Consideration of clause 2. 2843-44. 
Motion to PI\SS. 2911-12. 

Resolution "/l-' 
~Btn. liB ment of a military college. 1232-37, 1254', 1266-60. 
Inquiry into the question of Currency and Exchange. 185-89. 

Specia! Law8 Repea.l BilI-
Motion to consider. 921-33, 940, 941. 
Consideration of clauBes. 2660. 

MALAYA-
Question 1'~ publication of the annnal report of the Agents of the Goy· 
ernment of India in Ceylon and --. 468. 

K 
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MALINGERING-
Question 1'('. di r ~ by the Eastern Bengal Railway of employee. fOT 
alleged --. 220. 

MALKAPUR-
Question rc revision settlement in the two taluqB of --and Khamgaon 
in Berar. 2790-91. 

MANAGING GOVERNORS-
Question re appointment of Indians as --of the Imperial Bank of 
India: 4118. 

MANCHESTER GUARDIAN-
Question re statement in the ---rega.rding fa.ilure of the Preliminary 
Opium Conference. 284-86. • 

MANGALORE-
Question re ra.ilway connection between Arsikeri and --. 140-41. 

MAN<EUVRES, MILITARY-
Letter from His Excellency the Commander-in·Chief thanking the 
Legi8lative Assemhly for their expre8Bion of appreciation of the 
arrangements made .for the --. 148-49. 

MANSIARI-
Question rr annual income and expenditure of the --P08t . Office. 681. 

MANURES COMMITTEE-
Sf'(' under "Committee(8)". 

MARRIAGES-
Question rt' legislation in Trinidad regarding Indian --a.nd divorce •. 
546-47. ' 

MARRIAGE CERTIFICATES-
Question 1'1' production of --for the purpose of the pa8sage (!ollcessions 
due under the recommen<IatioDs of the Lee Commission. 2795. 

MARR, MR. A.-
Oath of Office. Bl'il'i. 

Rpsolution rc Provincial Contributions. 2i38-41. 

MASJID-
Question rfl cost of ~idenin  --station on the Great Indian Peninsula 
Railway. 2802. 

MATERNITY BENEFIT BILL-
Ser under" Bi11(s) ". 

MATERNITY BENEFIT SCHEMES-
Question n' --in industrial undertakings. 466. 

MATHICULATES-
Question re employment of --as firemen on the North-Weetern Rail-
WIl'!, 2030. 

MAURITIUS-
Question r~

Agctrt of the Government of India. in -. 543. 
Appointment of an Ap:ent of the Government of India in --. 488. 
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MAURI I S l'o1~td, 

Question rc--cuntd, 

lSI 

British Indians domiciled in British Guiana, Trinidad. Jama.ica. 
--, Fij i and Kenya, 1634, 
EmigratioL. to --, 269, 
Indian Ilmigration aod labour conditioos in --, 214. 
Protector of Immigrants, --. 1)46. 
Qualifications for the municipal franchise ill Port Louis, --. 266-67. 
Resumption of emigration to --. 545-46. 
Recruitment of sweepers for --, 544. 
Repatria.tion of Indians from British Guiana, Fij i, --and Soutb 
Africa. 1638. 
Return of Indian emigrants fronl --. 544-45. 

MAYAVARAM-
Question r(' grievances of railway employees at Villupuram, -' and 
Madura on the South Indian Railway. 270-71. 

MCCALLUM, MR, J. L.-
Budget Demand for "Opium ". 2220-24. 
Oath of Office. 13. 

MEASURED RATE SYSTEM-
Question re-
Introduction of the new --by the Madr3s Telephone Company. 196-
97. 
--for telephones. 197. 

MECHANICAL :ENGINEERING--
Question rf. training of Indians in --in railway \vorkshops. 270. 

MEDICAL CEUTIFWATES-
Question re-
Refusal of leave on --to postal employees. 666. 
Rejection of --granted by registered medical practitioners. 65. 

MEDICAL OFFICERS-
Question rf' --on the East Indian Railway .. 216. 

MEDICAL RELIEF-
Question rc provision of --for railway officials. 271-72. 

MEDICAL SERVICES-
BudRl8t Demand for" --". 2410. 

MEDICINES-
Question re exemption ro~ customs duty of drugs and --imported 
iY Charitable Institutions. 1927. 

MEDITERRANEAN-
Question re naval armaments in the --, East Indies aod Hoog Kong. 
864. 

MEETINGS-
Question rc proceediogs of the --of the Moslem Working Committee-, 
Kohat, held on the 12th December 1924. 359-60. 

1\2 
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MEHTA, }b. JAMNADAS M.-
Budget Demand for-
" Executive Council ". 2367, 2396. 
II Interest on ordinary debt and reduction or avoidance of Debt If. 
2313-19, 2324, 2327,  2329, ~ , 2331, 2.'i32, 2333. 
"Open Line Works". 180"3. 
II Railway Board ". 1004, 1607, 1518-19, 1527, 1536-37. 
~' Salt ". 2178-79'M.2182. 
"Working Expenses:. Administration" (Itailwaya). 1732-33. 
"Working Expenses: Repairll and Maintenance and Operation" 
(Railways). 1 ~ . 

Election of --to the Standing Finance Committee. 673. 
General discussion on the Railway Budget. 1376-82. 

Indian Finltnce Bill-
Motion to conllider. 2461-73, 2483. 
Consideration of clau llell. 2549-65, 2656. 

Indian Paper Currency (Amendment) Bill-
Mot.ion to adjourn consideration. 97-96. 
Motion to refer to Select Committee. 689-98. 
Consideration of clauses. 610, 611. 

Question re-
British Empire Exhibition. 447-48. 
Capital expenditure of varioull railways. 1616-J7. 
Competition for the selection of a plan for a conference hall for the 
League of Nations at Geneva. 2575-76. 
Cost of widening Masj id station on the Great Indian Peninsula 
Railway. 2802. 
DecrelLBe i~ the export of cotton yarn and manufactures. 1619-20. 
Employment of cotton experts under the Indian Central Cotton Com-
mittee. 898. 
Em:ouragement of railway industries. 1617-18. 
Establishment of a Rates Tribunal. 451. 
Ex(,ess of locomotives over authorised stock. 449-50. 
Functions ILnd qualifications of the High. Commisllioner for India. 
451. 
Home disbursement of the Government of India on Revenue and 
Capital account. 467-58. 
Imposition by the Australian Government of special dutie. on Indian 
exports. 2787. 
Income from stamps on bank cheques. 472. 
India's War cont.ributions. 1621-22. 
Insertion of a fp.ir wages clause in contractll for the purchase of lltorell. 
448 . 

. Levy by the Great Indian Peninsula Railway of a pallsenger and 
wheel tax on the Jllmna Bridge at Muttra. 670-71. 
Losses on reverse bills, etc. 466. 
Manufacture of railway wagons in India. 1819. 
Number of Indian officers of the Indian Civil Service with seoretaria.t 
experience, etc.' 474-75. 
Orclers for Indian Railways placed with the S.xon Carriage and 

o~ Workll of Germany. 1618-19. 

Placin£( of ~o ie  of ctlrtain British Acts in the Library of the Legis-
lative Auembly. 1820. . 



lNDEX. TO LEGlBLATl\'E ASSEMBLY DEBATES. 

MEHTA, MR. JAMNADAS M,-co1Jtd, 
Question f·c-contd. 
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Printing of Government securities, stamps and currency notel in 
India. 162().21. 

Purchase of railway stores. 451-52. 
Purchase of stores by the High Commissioner for India. 869-70. 
Questions discussed by Sir Bhupendra Nath Mitra with His Majesty'. 

Government. 1621. 
Quinquennial programmes of Capital Expendi.ure for tqa variou. 

railway.. 1817. . 
Re-purohase of the two million gold sold at a premium out of the 

Paper Currency Reserve during 1923-24. 1623. 
Resignation by Sir Dadiba Dalal of the office of High Commiaeioner 

for India. 32-33. 
Rupee tenders. 452-53. 
Savings on the purchases of sterling. 471-72. ' 
Staff of the office of the High Commissioner for India. 448-49. 
Sterling balances with the Secretary of State for India. 1622-23. 
Temporary loans raised by the Secretary of State for India. by the 

iSlue of India bills. 456-57. 
Total expenditure to be incurred by State Railways as a result of the 

acceptance of the Lee Commission's recommendations. 2245. 
Trade combines. 450-51. 
Value of immoveable property belonging to the Military, Railway, 

Public Works and other Departments. 471-74. 
Resolution re-

Debt position of India. 1117-27, 1131, llM, 1156-57, 1159. 
Inquiry into the question of Currency and Exchange. 301-2, 303·08, 

309. 
MEMORIAL(S)-

Question re-
-- from officers of the Madras Pro"incial Police Service. 864-65. 
--- from the widow of the late Mr. A. R. Sesha Iyer, Head Clerk. 

Hailway Mail Service, T. Division. 2&9. 
-- of the Foremen's Association of India. 1481. 
- of the representative. of the Burma POltal and Railway Mail 

Service. M. 
MENIAL(S)-

Question '1'11-
Quarters for -- on the Oudh and Rohilkhand Railway. 657. 
Revision of the conditions of service of -- in all Governm!lnt Depart-

ments. 464. 
MERCANTILE MARINE COMMITTEE-

See under "Committee(s)". 
MESSAGE(S)-

-- from the Council of Stat!' agreeing to the amendments made by the 
.Legislative Assembly in the Indian Soldiers (Litigation) Bill. 1189. 
-- from the Council of State agref'inp; to the amendments made by the 

Legislative Assembly in the Obscene Publications Bill. 1929. 
-- from the Council of State intimating that that Chamber ha.d agreed 

without a.ny amendments to certain Bills passed by the Legislative 
Assembly. 2859. 
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MESSAGE(S)-ccmta. 
Question r(;-
-- from the Oouncil of State intima.ting that the Indian Finanl.'tI Bill 

was passed with an amendment. 2716. 
-- ~rolll the Council of State intimating that the following Bills were 

agreed to wi.thout any amenuments:-
Cantonments (House':Accommodation Amendment) Bill, Indian Mer-

chant Shipping (Second Amendment) Bill and Cotton Ginning 
and Preuing Fa.ctol'iesBill. 2"251. . 

-- from the Council of State intimating that tbeLegislative Assembly 
(President's Salary)Bi.l1 was agreed to without any amendments. 
100& • 

-- from the Council of State intimating their agreement without any 
amendments to the Cantonments (Amendment) Bip. 1921. 

-- from the Council of State l'egarding amendments madl' in the 
, Provident Funds Bill. 395. 
-- from the Council of State regarding passing of the Indian Income-

tax (Amendment) Bill without any amendments. 1344. 
-' from the Council of State regarding t,he passing by that Chamber 

wit.hout any amendments of the Indian Merchant Shipping (Amend-
ment) Bill. 739. 

-- from the Council of State regarding thr. pauing without amend-
ments of the Indian Paper Currency (Amendment) Bill and the 
Workmen's Breach of Contrn.ct (Repealing) Rill. 880. 

-- from the Council of State requesting the concurrence of the Legis-
lative Assembly in the amendment made in the Prisons (Amendment) 
Bill. 2041. 

-- from the Council of State requesting the r;oncnrrence of the Legis-
lative Assembly in the recommendation to refer the Succession Certi-
ficate (Amendment) Bill to a .Toint. Committee. 2041. 

-- from the Council of State stating that the motione that the Indian 
Criminal Law Amendment (Repealing) Bill and the Indian Railways 
(Amendment) Bill be taken into consideration were rejected. 1688. 

-- from the Governor General recommending the Legislative Assembly 
to pass the Benga.l Criminal Law Amenament (Supplementary) Bill 
in the form annexed. 2860. 

-- from His Excellency the Governor Genera.l .regarding dates for the 
discllssion of the Budget. 993-94. 

-- from His Excellency the Governor General regarding heads of ex-
penditure open to discussion when the Budget is under consideration. 
994. 

llESSOPOTAMIA-
Question rp-

Return of ra.ilway materia.l &nd rolling stock sent to -- during the 
War. 134. 

Value of railway material and rolling stock sent to --. 562-83. 

1dESTON AWARD-
Question re revision of the --. 1859-60. 

METEOROLOGY-
Budget Dema.rid for" "~. 
Dttm&nd for supplementa.ry gra.nt for It " - .. 1101. 
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MEXICO-
Question I'C refusal lJy the Cousul at --of a pal!lBport to Mr. P_du-
ra.ng Sada.ahiv KaILnkhoje to return to India.. 663. 

MIDNAPORE DIVISION-
Question re a.ppointment of outsiders as permanent clarka by the Supe-
rintendent of Post Offices, --. 2787-88. 

MILAM-
Question re-
Opening of the season Post Office at --. Mll-S2. 
Re-opening of the Post Office at --. 2491. 

MILEAOE-
Queation rt:-
- of Railways. 878. 
Total --.-of rail ways open for traffic sanctioned or under construc-
tion on the 31st MaN;h 1924. 883-84 . 

.MILITARY ACCOUNTS DEPARTMENT-
Question rt'-
Duty allowances to unit a<lcountants and clerka in the --. 66. 
Importation of accountants from Civil Sccounta Offices into the --. 
65. 
Notification of promotions in the Subordinate Accounts Service of 
the-. 611. 
Officers in the --drawing Rs. 5f1O-850. 1081. 
Period of service at Aden of members of the --. 64. 
Recruitment for the --. 81. 
Revision of pay of cle'rks of the --. 84. 
Withholding of increments earned by cleJ'ks and accounta.nts in the 
'-. 611-66. 

MILITARY COLLEGE-
Resolution Tf' establishment of a -1._. 1181, 1220-73. 

lULITARY CROSS-
Queation ,'(' allowances granted to the recipienu of --and the Order 
of Merit. 383-811. 

MILITARY DEPARTMENT-
Question 7'P, value of immoveable property belonging to the --Rail-
way, Public Works and other Departments. 472-74. 

'MILITARY EXPENDITURE-
Question 1e--
R,ecommendations of the Retrenchment Cf,mmittee regarding --. 
1863-64. 
Reduction of --, 1414. 

MILITARY MANCEUVRES-
Appreciation of the Members of the Legislative A~m l  of the 
opportunities afforded to them of witnessing the --at Delhi. 70. 

Question rc --at Delhi. 411. 

MILITARY MEN-
Question re-
• Distribution of relief money to the dependants of --killed in the 

Great WaT. 1277-78, 
Scholarships for thE' education of the rhilch'en of - killed 01' wounded 
in the Great War. 1278. 
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MILITARY PENSIONERS-
Question re-
Confiscation of the pensions of Sildi --participating in the Ak:ali 
movement. 1861. 
Employment of invalided --iI~ Civil Department.. 1801. 
Pen.ioDl' of --resident in India. ~ 1. 

MILITARY REQUIREMENTS COMMITTEE-
See under" Committee(I)". 

MILITARY SOHooL-
Question rt: -' - lot Aurangabad In the Gujrat district. 1275. 

lrULITARY SERVICES-
Question "e recommendations of the Retrenchment Commit.tee regard-
ing the - and the F. and P. Deptt. 1639-69. 

MILITARY SUB-ASSISTANT SURGEONS ,A'SSOOIATION-
Question re the --. 379-80. 

MILITARY TRAINING-
Que.tion re compulsory' --for University students. 1664. 

MILITARY WORKS DEPARTMENT-
Question re subordinate engineering service -. 60-61. 

MILITARY WORKS SERVICE-
Question re-
Discharge of Fateh Mohamed of the -. 393-94. 
Officers and subordinates of the --discharged and re-eogaged 
between the 'ye&'rs 1907 and 1924. 653. 

MILNE, MR. R. B.-
Oath of Office. 2mi, 

MINES-
Budget Demand for ,,-'-". 2410. 
Demand for supplementary Grant for II --". 1101. 
Question re prohibition of the employment of women underground io 
-. 465-66. 

MINT-
Budget 'Demand for " "2412. 
Question rc new site for the Oalcutta -. 441. 

MISAP,PROPRIATION-
. Question "e alleged - of stores on the Oudh and Rohilkhand Rail-
way. 273 .. 

MISOELLANEOUS-
Budget Demand for" -". ~1 . 

Budget Demand for II --" (Railways). 1800. 

MISCELLANEOUS DEPARTMENTS-
Budget Demand for "--". 2412. 

MISRA, PANDIT HARKARAN NATH-
Election of - to sene on the Public Accounts Oommittee. 873. 

Indian Finance Bill-
Ml?tion to PR.Y. 2624. 
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~IS A, PANDI'r HARKARAN A ot~td. 

Question re-
Oivil Linea Post Office, Agra. 661·63. 
l1'regulaorities committed by an officer in the Commerce Depart-
ment. 1420. 
Location of the traffic audit branch of the amalgamated Oudh and 
Rohilkhand Railway and East Indian Railway at Lucknow. 561. 
Total sanctioned strength of officers of the Loco. Carriage and Wagon; 
Departments on State Railways.' 51:11., 

Transfer of the Oudh and Rohilkhand Railway offices to Calcutta. 
61:10-51. 

Special Laws Repeal BilI-
Consolidat.ion of cla.uBes.· 2669. 

MISRA, PANDIT SHAMBHU DAYAL-

Indian Finance Bill-
Considera.tion of Schedule. 2661. 
Question t'e petition of Har Pra.sad Bhargava, late Subordinate J,udge' 
, of Akola. 2799-2800. 

MITRA, BABU KRISHNA KtiMAR-
Question rc explanation !ly the Honourable Sir Hugh Stepheuson in 
the Bengal Legislative Council of the circumstances which led to the-
detention of Bahu Aswilli Kumar Dutt and --under Bengal Regu_ 
lation III of 1818. 676. 

MITRA, BABU SATYENDRA CHANDRA-
Question T(' 1realth of --arrested under Bengal Regulo.tioQ I II of 
1818. !33. 

MITRA, THE HONOURARLE SIR BHUPENDRA NATH-

Budget Demand fol'-
"Indian ,Postal and Telegl'aph Dept." 2290,  2295, 2296,  2298, 2200-' 
2304. 
"Indo-European l'ele r l~  Dept." 2308, 2310,  2311, 2312-13, 
" Working Expenses: Administra.tion" (Railways). 1761. 
Indian ~in n e BilI-
COl1sideratioll of Schedules. 2560-62, 2563, 2591-92. 

Indian Trade V n iODS UiIl-
Motion for leave to introduce --. 78-79. 
Motion to refer to &lelect Oommittee. 741-44. 

Motion to refer to Joint Committee. 758-51;!. 
Motion to refer to Select Committee. 761. 

Maternity Ben~ it BilI-
)Iotion to refer to Select Committee --. 526. 
Motion to circulate. 693-95. 
Oath of Office. 13. 
QajelJt,ion t·#;-
DeputatioQ of --to London in cOllnection with the outsttinding 
claims in dispute between His Majesty's GQvt. and the Govt. of' 
India. 110. 
Questions discussed hy --with His M ~ t '  GOTt. 1621. 
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lIITRA, THE HONOURABLE SIR BHUPENDRA NATH-r.ontd. 
Resolution re-
Bengal Criminal Law Amendment Ordinance, 1924. 421·22. 
Establishment of a milita;ry college. 121)9. 
Grievanr.es of the posta] staff. 1031)·41, 1042, '1043, 1048"50. 
Statement (la.id on t,he tahll') re purchase of ~t I'I'S by the .High Com· 
missiont'!r for Indi ~ 1336-42. 

WeekI), Payments BiIJ-
'Motion to circulate. IHI. 

:dODAK, DHONDI-
Question I' ~ pension of - of the 103rd l\Iahrnttn Light Infantry. 565. 

J.IOGHALPURA-
Question 1'" grant. of /I. gratuity to J amaJudtlin (If th., Brass FinishiDII 
Shop, -. 2193. 

T-tlOHEN JO·DARC-
Question rr discovery of antiq1tities at - and Hl1rappa. 569·70. 

Il~. MR. T. E.-
Budget Demand for-
"Railway Board ". 1498·97 • 
•• Salt ". 51148-50. 
Olllth of Office. 8M. 

Special Law8 Repeal Bill-
Hotion to coQeider. 911·17, 919. 

MOKAHEH GHAT-
Bridge at --(discussed under Demand No.7). 1797. 
Question re provision of an overbridge on the East side of the BeQgai 
and North-Western Railway and the East Indian Railway at --
station. 47. . 

IJrfONA-
Question re tenders for stores for the Army Remount Dep6ts lot 
Sargodha and -. 378. 

"MONEY, BANKING AND EXCHANGE IN INDIA "-
Question re. Profe8sor Jevons' book --. 1667. 

MONEY ORDERB-
Question ,.t'. deHvery of -" - and iQsured letters in Calcutta. 669. 

MONGHYR-
Question re la.te delivery of ma.ils at -. 653 . 

. MONGHYR FERRY BERVIOE-
Question re -. 114. 

MONKEYB-
Question re. export of -. 560, 2166-67, 2241·42. 

: MONTAOU, HR. EDWIN SAMUEL-
Tribute. to the memory of the late -, 146·48. 

1I0RADABAD-
Question re issue of tickets to third claRs passengers a.t railway 

• .... a.tion. 272. 
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:MORADABAD DISTRICT-
Floods in the -- (discussed undcr Demand No.6). 1796·96. 
Question /'c-

Prevention of floods in the --. 273. 
Provision of more waterways on the railway lines in tbe --. 1808. 

MORE, SEPOY GANPATRAO PARASHURAM-
.QueBtion /'/' grant of a military pension to -- of the lOard Maratha 

Infantry. 104. 

MOSLEM WDRKING COMMITTEE-
Sfe. under "Committee(s)". 

MOSQUE-

• 

Question I'e. expenditul'e on repairs to church{!s, temples a.nd --. 120·26. 
l!10TIONS-

Procedure regarding withdrawal of --. 1734. 
MOTIONS FOB. ADJOURNMENT-

See under "Adjournment{s)". 
MOTOR VANS-

Question 1'C pOBtal -- in the BUl'dwan Division. 666. 

MOTOR VEHlCLES-
Question /'t pl'oviBion of a; Biding for loading and unloading -- at 

Pakpattan Railway Station. 1327. 

MUDALIAR, SUB-AsSISTAN'l SURGEON, JEMADAR C. S. D.-
_ QueBtion re leave application of -- of Burma. 382·83. 

MUDDIMAN, THE HONOURABLE SIR ALEXANDER-
Allotment of days for the diacuuion of the General and Ra.ilway 

Budgets, etc. 890, 891. 
Bengal Criminal Law Amendment (Supplementary) Bill-

Motion for leave to introduce --. 2803-04. 
MotioI) to consider. 2806, 2812·13. 
Motion to add clauses 4, 6 and 6. 2813·16, 2823, 2860, 2862, 2876, 2878. 
Request to Mr. President to make a certificate in terms of Rule 

36-B (5) that the Assembly had refused to pass the Bill in the form 
recommended. 2880. 

Budget Demand for--
" CustomB". 2078·79, 2091. 
"Executive Council". 2374, 2395·2403. 
" Rail way Board". 1608. 

Cqntempt of Courts Bill-
Motion for leave to introduce. 989·91. 
Motion to circulate. 1110-11, 

·Cotton Ginning aQd Pressing Factories Bill-
Consideration of clauses. 2012·13. 

·Court Fees (Amendment) Bill- . 
• Nominatior. Qf mcmuCl'S to the Seleet Committee on tht: --. 252·53. 
Election of panels for StandingCornmittees. 1106,1107, 
Exp'ression of regret at the death of Kh/ln Bahadur M. Shanls-lIz Zoba. 

2494·95. . 
ExpreBBir.n of regret· at the death of thc MarqueBB CurzOQ. 2715.16. 
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MUDDIMAN, THE HONOURABLE Sm ALEXANDER-(!ont,z 

Hindu Religious and Charitable Tru8ts Bill-
Motion to refer to Select Committee. 605-07. 

Indian Fipance Bill-
Motion to consider. 2437. 
Consideration of claules. 2545-46. 
Motion to paaa. 2610-12, 2622. 

Jndian Paper Currency (Amendment) Bill-
Motioq to adjourn oonsideration. 96.9'7. 
Consideration of clause8. 611. 

Indian Penal Code (Amendment) Bill-
Moti<?n for leave to introduce. 716. 

Indian Penal Code (Amendment) Bill-(Amendment of sortion 375)-
Conlideration of clause 2. 28516·28,  2860·111. . 
Conlideration of clause 3. 2886, 2887. 
Motion to adjourn further consideration till the September 
seaaion. ~ . 2908, 2909. 

Indian Soldiers (Litigation) Bill-
Motion to oonlider as reported .by the Select Committe"l. 801.92. 
COQsideration of clause 6. 892. 
Motion to pau. 892. 

Legislative Assembly (President'tI Salary) Bill-
Consideration of clause 2. 979·80, 986. 
Motion to amend clause 2. 1201. 
Maternity Benefit Bill-
Motion to refer to Select ·Committee. 688. 
Motion for adjournment to call attention to the aot·ion of the Govern-
ment of India in according sanction to the imposition of a tax on 
arrivals by lea into BlIrma. 2496. 
Obscene Publicationl Bill-
Motion to conlider Report of the Select Committee 1207-09,. 
1212, 1216. 
Consideration of clauses. 1309·10, 1312, 1319, 1320. 
Motion to }1&IS. 1321. 
Power of the Chait· to take Demands for Grants in any order it 
pleases. 2272, 2273. 
,Prisons (Amendment) Bill-
Motion for leave to introduce. 1110. 
Motion to conllider. 1423. 
Motion to PM!. 142:3. 
Motion to consider amendment made hy the Council of State. 1S~ 

Procedure to be followed regarding resumption of t·he adjourned debatlt 
on the Bengal Ordinance. 483. 
Rellolution 'rf'-
Bengal Criminal Law Amendment Ordinance, 1024. 406·14, 41'5. 417, 
418.  420, 423. 425, 436. 823.  824. 851.52. 
Estahlishment of a 'militl\ry colll!ge. 1260·61. 
Establishment of a Supreme Court in India. 1172-74. 
Legislative Council for Ajmer·Merwl\ra. 1458, 1466-68, 1469, ·1477·78. 
Representation of the Legislat.ive Alsp.mbly on th" Governing Body of 
the :Cady Bardinge Medical Collep;e. Delhi. 2015·16. 

Re·transfer of Sylhet and Cn.char to Bengal. 155·59, 161. 
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MUDDlMA.N, THE HONOURABLE SIR ALEXANDER-cQ1£cld. 
Special Laws Repeal Bill-
Motion for leave to introduce. 710-13. 
Motion to consider. 727. 
Motion to refer to Select Committee. 919-23. 
Motion to adjourn debate. ~, 946. 
Motion to consider. 2654, 2660, 2665. 
Oonsideration of clauses. 2677-78, 2684, 2686-87. 
Consideration of the Schedule. 2692. 
Motion to pasl. 2703, 2704,  2706, 2707-08. 
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Statement of Business by --. 13-14. 169-70, 993, 1219,  1739, 2647-48. 
Statement of Business during the first week of Februa.ry 1925. 480-81. 
Statements (laid on the table) showing the cost of certain Committ.eel, 
Standing Committees and Select or Joint Committ,eca. 2683-84. 

Suggested form of amendments to Demands for Gr&nts. 1091. 
Trihute to the memory of the late Mr. Edwin Samuel Montagu. 147-48. 

WUl"kmen's Breach of Contract (RepealiQg) BilI-
Motion to consider. 627-28. 
Consideration of clauses. 628. 
Motion to pa88. 628. 

MUHAllMMADANS-
Question re-
Appointment of --as Assistant Traffic Superintendents on t.be 
N orth-Western Rail way. 1868. 
AppointmtQt of ,--as Superintendents in the office of the Director 

~ ler  of I)osts a.nd Telegraphs and Postal Circle Offices. 1928. 
Discharge of two - approved candidates with three years' temporary 
sllrvi('e in the Amritsar post office. 2175. 
Employment of --011 the E. I. Railway. 2239, 2240. 
Grant of facilities to --employ!'d in the Assa.m-Bengal Railwa.y to 
attend thtli r mid-day praY«'rB, etc. 52-53. 

Numher of Hindus and --in the clerical cadre incerta.in specified 
offices. ' 1928. 
Paucity of --in t.he clerics'! line of Post Offices and the Circle office 
of thp Punjab and N. W. F. Circle. 2174. 
Paucity of --in the Telegrn.ph Dept.. 21711. 
Ree-"\)itment of --in the Amritsar Head Post Offict". 2174-75. 
Rl'cl'uitment of --of the Ferozepore, .Tullundur and' Ludhiana 
districtll in cavalry regiments. 2173. 

MUHAMMADAN OFI<'ICERS-
Question rf holidays for --in the Survey of India. 194. 

MUHAMM AD lAMAIL, KflAN HAHADUR SAIVID-
. Appoiutm.eut of --to ~r e ou the Committee on Public T'etition'1 ... 299. 

MUKHERJEE, HABU KESHAB CHANDRA-
Qu.tion ',.e-
Case of --, late of the Postal Depltrtment. 2164·65. 
Compfllsory retirement of --from the Postal Department. 2164. 

MULTAN-
QU6st.j"n re-
pJ'ccedence given t.o Up trains over Down trains on the --line. 

• 2780-81. 
Running of trains on the --line. 2779-80. 
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l{UNICIPAL ADMINISTRATION-
Question l'e defects iQ, the - of Aj'wel'. City. 4411·46. 

MUNICIPAL BOARD-
Q e ~ion re --of Ajmer. 445. 

ltURTAZA SAHIB BAHADUR, MAULVI SAYAD-
Election of --to serve on the PubliJ) Ac(.'Ounts Committee. 673. 

Indian Merchant Shipping (Second Amendment)' Bill-
Motion to con.ider 1443. 
Motion to pau. 1990-91, 1999. 

SpecialL&W8 Repeal Bill-
Motion to consider. 932. 

MUSLIM RAJPUTS-
See under "Rajputs, Muslim". 

MUTALIK, SARDAR V. N.-
Budget Demand for-
" Customs". 2198-99. 
"Railwa.y Boa.rd". 1532-33, 1534. 
" Salt ". 2180-81. 

Indian Tariff (Amendment) Bill-
Motion to refer to Select Oommittee. 1197-98. 

QucstiOll re-
Publication of the report of the Fiji deputation. 63. 
Purchase of SOllth African Coal. 6:t 
Training of Indians in certain branches of the Army. 63. 

• 

Question (supplementary) re distribution of relief money to t,he 
dependants of military men killed in the Great War. 1~ . 

Resolution r~ __ 
Inquiry into the question of Currcllcy and Exchange. 176. 
Legislative Council for Ajmer-Merwara.. 1473-74. 
Suggested form of amendments to Demands for Grants. 1092. 

MUTTRA-

QuestioQ re-
Levy by the Great India.n Peninsula Ra.ilway (If a passenger and 
wheel tax on the .Tumna Bridge at --. 670-71. 

Protection of goods at --station from rain and heat. 644. 
Railway connection hetween --and Aligarh III'a Brindnban. 2774. 

)jUZAFFARPUR-

Question re-
Calling out of troops in --or in the Tirhoot Division. '101. 
Lt>cation of troops at -. 101,  102. 
Railway connection between --and Sitamarhee. 110. 
Withdrawal of troops from --477-78 . 

• MYSORE- . 

\. 

Question re use of gold mined in --for Indian pUl'poses. 1400-10. 
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NADKARMI, MR. S. D.-
Question 1"1: refusal of a wireless license to --of Karwal·. 630. 

NAGPUR-
Question re through train services betweeo AHo.habad and --"itt' 
Itarsi. 1662. 

NAIDU, MR. M. C.-
Benga;l Criminal Law Amendment (Supplementary) Bill-
Motion to add clauses 4, tJ and 6. 2870-72, '287-'. 
Election of --to serve on the Standing Finance Comm ittee. 673. 
General discuslion on the Genera.l Budget. 1872-73. 

e i l t~ e AlII8mbly (President's Salary) Bill-
Motion to consider. 97tJ-76. 
Question ,·e the China Bakir Light houae. 862. 

NARAIN DASS. MR.-
Budget Demand for-
" Forest ". 2887. 
" Rail way Board ". 1561. 
" Stamps". 2280-81 .. 
Cotton Ginning and Pressing Factories BilI-
MotioQ to consider. 2004-05. 
General discussion on the General Budget. 1882-8li. 

Indian Finance Bill-
Consideration of clausel. 2512-14. 

Question 1"6-

• 

Provision of lirinking water at Nizamuddin station on the Great 
Indian Peninsula Railway. 2773·74. 
Provision of drinking water on the Great Indian Peninsula Rail· 
way. 2773. 
Railway connection between Muttra and Aligarh via Bl'indahan. 2774. 

NAROWAL-
Question f·e construction of a railway fl'om Aml'itsar to --. 2167. 

:NATAL-
Question re-
Position of India.ns in --. 1852. 
Recent legislation aftecting Indians in --. 1852. 

NATAL BOROUGHS ORDINANCE-
See. under" Ol'dinance(s)" . 

• NATAL QRDINANOE-
Question ,·e representation made by the o ernme~t of India to the 
South African Government, btlfore the was a.ssented to Ity the 
Governor General of South Africa. 18ii2. 

NAUTICAL CLASSES-
Question re. opening of --in the large Government Colleges at lint 
class porta. 2788·89. 
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NAVAL ARMAMENTS-
Question re --in the Mediterranean East Indies and Hong Kong. 864. 

NAVAL BASE-
Question re --at Singapore. 884. 

NAV AL E I EE I ~ 

Question re training of Indians in --. 660-61. 

NEEDHAM, COLONJIL-
Question re-
Appointment of --on the staff of the Railway Board. 2419-20. 
Appointment of --to inveatigate the question of improvement in the 
medical ·arrangements on the North-Western Railway. 1847-48. 
Continuance of the services of --in his former appointment "'s 
Deputy Director General, Indian Medical Service. 2420. 

NEGOTIABLE INSTRUMENTS ACT-
Question -re closing of Government offices on holidays under the --. 
283,2793. 

NEHRU, DR. KISHENLAL-

Question re-
Deputation to South Africa of an officer to inquire into the grievances 
of Indians created by recent legislation enacted in that Colony. 1863. 
Position of Indians in Natal. 1862. 
Recent legislation affecting Indians in Natal. 1852. 
Report of the Civil Justice COJlUDittee. 1853. 
Report of the Colonies Committee. 1853. 
Repor,-of the Indian Bar Committee. 1853. 
Representation made by the Government of India to the South African 
Government before the Natal Ordinance was assented to by the 
Governor General of South Africa. 1862. 

NEHRU, PANDIT MOTILAL-

Benga.l Criminal Law Amendment (Supplementary) BiU-
Motion to consider. 2806-08, 2814. 
Motion to add clauses 4, 5 a.nd 6. 2869-70. 

Budget Demand for-
" Customs". 2045, 2047-50, 2079, 2!iAl, 2(191, 2193-94. 
" Executive Council". 2344-52, 2355,  2356,  2357,  2369,  2360, 2396, 2397, 
2399. 
" Opium". 2268-69. 
" Railway Board". J483-91, 1493,  1496, 1501, 1602, 1510,  1512, lIn3, 1544, 
1607, 1608. 
" Working Expellses: Administration " (Railways). 1716, 1716, 1726. 

Code of Criminal Procedure (Amendment) Bill-
Motion to a.djourn debate "inc dif. Q6()-61. 

Gene\'al discussion on the General Budget. 1905. 

Indian Finance Bill-
Motion to consider. 2436, 2442, 2444,  2480,  2482,  2485, 2486, 2487. 
Consideration of clauses. 2526-27. 
Motion to pUliS. 2004·10, 2611,  2618, 2624, 2625, 2626, 2627, 2628, 2629. 
l\{c,tioll to cOllsider the amendment made by the Council. of State. 2718-
1 •. 
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"NEHRU, PANDIT MOTILAL-ccmtd. 
Legislative Assembly (President's Salary) Bill-
.Motion to consider. 974-71>. . 
Motion to amend clause 2. 1202,  1203. 
Motion for adjournment to discuss the action of the Government in failing 
to provide an opportunity to the House to discuss the Ileforms 
Inquiry Committee report during the current Session. 2261. 

Procedure to be followed regarding resumption of the adjourned debate 
on the Bengal Ordinance. 488 .. 

Question (Supplementary) reo discussion of the re~ort of the RefQrms 
Inquiry Committee. 2171, M72. 

Resolution re-
Bengal Criminal Law Amendment Ordinance. 820-31, 832, 833. 
Establishment of a M.ilitary College. 126().1)3. 
Establishment of a Supreme Court in India. 1171-72, 1176, 1179. 

Special Laws Repeal Bill-
Motion to refer to Select Committee. 904. 
Motion to consider. 944. 
Mot-ion to adjourn debate. 941>, 946. 
Motion to pass. 2706. 
Tributes to the memory of the late Mr. Edwin Samuel Yontagu. 146-47. 

NEHRU, PANDIT SHAMLAL-
Budget Demand for-
" Customs ". 2082, 2193. 
" Executive Council·Il• 2359. 
" Inspection" (Railways). ]677, 1080. 
" Railway Board ". 1496, 1521,  1526. 

Indian Finance Bill-
Motion to consider. 2440, 240&.7. 
Consideration of clauses. 2608,  2522, 2523, 21160. 
Consideration of Schedules. 21188, 2594. 
Motion to pass. 2620,  2625, 2627. 
Motion to consider the amendment made by the Council of State. 2726-
27, 2729. 

Indian Merchant !:ihipping (Second Amendment) BilI-
Motion to cODsider. Id9; 
Consideration of clauses. 1461. 
Motion to pass. 1993. 

Indian Penal Code (Amendnient) Biil-(Amendment of sectioq 375)-
Consideration of clause.2. 2838,  2840, 28-t11, 2846. 
Motion to adjourn further consideration tiU the Simla Session. 2908. 

Legislative Assembly (President's Salary)Bili-
CODsideration of clause 2. 980. 

Obscene Publications Bill-
.onsideration of clausell. .1310. 1311,  1312,  1315, 1317-18, 1319. 
Motion to paiS. 1821. 

Questibnre-
Expenditure on the Indian Auxili&ry Force. 586-88. 
Expenditure on the provincial battalions of the Indian Territorial Forc'e. 
683-84. . 
Expenditure ()O r ii et'. ~ ' r"inin~ . Oorps. '582-83. 

J. 
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~ EHUU, PANDIT SHAMLAL-cfJlttd. 
Question ,·e-contd . 
. Issue of rifles to Members of the Allahabad University TrAinins Oorps. 
66. 
Report of the Indian Territorial ForceOommittee. 6'7. 
Revision of the strength of the University Training OQrps in the United 
Provinces. ·67. 
Unh .. ersity Training Oorps, Allahabad. 66. 

Reaolution I'e-
Bengal Oriminal Law Amendment Qrdio&nce, 1924. 407. 
Establiahment of a Military College. 1237, 12C>6, 1263. 
Eatabliahment of a Supreme Court in Iodia. 1176, 1179. 
Grievances of the postal staff. 1041, 1048. 
Grievances of the subordinate employees of Indian railways. 789. 
Re-transfer of Sylhet and Cachar to Bengal. 163. 

Special Laws Repeal Bill-
Motion to consider. !l37, 943. 
Consideration of clauses. 2663. 

NEOGY, MR. K. C.-
Appointment of - to serve on the Committee 00 Public Petitions. 299. 
Appointment of --to the panel of Chairmen. 149. 

Budget Demand for-
" Audit" (Railways). 1688-90, 1698. 
" Railway Board ". 1627-28, 1629, 1630, 1549-50, 15111, 11190-92. 
c. Taxes on Income ". 212U-23. 

" Working Expenses: Admioiatration" (Railways). 1712-13, 1761. 
Election of panela for Standing Committeel. 1107-08. 
General discussion on the Rail\tay Budget. 1369-73. 

Indian Railways (Amendment) Bill-
Motion to consider, 612, 621·24. 
Motion to pass. 526. 

Obscene Publica.tionl BiIl-
Consideration of clauses. 1212·14. 

Question ,·t- . 
Adoption of a voluntary system of hall-ma.rking in Iodia. ~ . 

Allowances to State prisoners in Bengal. 69. 
Appointment of Indians as Managing Governors of the Imperial Bank 
of India. 466. 
Arrests under Bengal Regulation III of 1818. 67-68. 
Borrowings in India under the Trade ili~iel Act, 372. 

Borrowings in London under the r d~ Facilities Act. 512. 
Bounty to t'he Tata Iron and Steel Company, Limited. ~. 

Detention of Mr .. Subha.s Chandra BOBe under Bengal Regulation III of 
1818. 68-69. 
Expansion of revenues since 1914. 3'72·76. I 

Explanation by the HonourR.ble Sir Hugh Stephenlon in the Bengal 
T.t'gislative Council of the drcumstaces which led to the detention of 
Babue AswiQi ~r Dlltt and Krishna Kumar Mitra. under Bengal 
Regula.tionlllof 1818. 678. 
Hall·ma.rking of gold a!d eilver articles manufactured in India. 667. 
Increments of pay of clerk, in Oivil Accounts o6i.cel. 1181. 
Introduction of a system of hall-marking in India. 1167·88. 
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~E , Ma. K. C.-coutd. 
Question 1"f:-colltd. . 
Number of persons under detention ill_ Bengal under Bengal Regulation 
III of 1816. 67. . 

Purchase of paper from foreign manufacturers. 2789. 
Reports on State prisoners in Bengal. 69. . 
Revenue from 'pJ'ot:ective duties on iron and.teel. 392-93. 
Treatment of State prisoners in Bengal. 69. 
Question (Supplementary) I'e purchase of Na.tal Coal for the Sukkur 
Barrage. 1074, 1075. 
Resolution re Provincial Contributions. 2749-54. 

NEW CONSTRl.TCTION-
Budget Demand for" --" (Railways): li97-98 .. 

NEW DELHI- . 
QUt'stion ,·t...,.-
Expenditure on the construction of --. 202-03. 
Mural paintings in the Council Halls of --. 2034. 
Office furniture and fittings of buildings in --. 202. 
Progress made with regard to the Assembly Chamber and the Secre-
tariat building in --. 365: . 
Scheme submitted by the Architect of --.--for the encouragement of 
Indian Art. 2033. 

NEWSP APERS COLONIAL-
Question I'e --subscribed for by the Government of India.. M9. 

NIZAM'LDDlN-
Question ,'f!, provision of drinking water at --stat:on on the Great 
Indian Peninsula. Railway. 27'i3-i4_ 

NORTH-WESTERN RAILWAY-
• ..,'n, under " Railways". 

NORTH-WEST FRONTIER COMMI'l'TEE-
See under" Committee(s)". 

NORTH-WES'f FRONTIER PROVINCE-
Budget Demand for " --". 2413. 

Question re-
Cost of troops employed in the --. 643. 
Officiating appointment of Director of Public Instruct:on, 1 ~

30. 
Questions relating to the --. 191. . 
Raids in the --. 479-80, 642-43. 
Step. taken by Government to secure th'e life and property of the 
inhabita.nts of the transferred districts in the --. 290-00. 

NORTH-WEST FRONTIER PROVINCE SECURITY REGULATION OF 
1922-
S~ under .. Regula.tion(s)". 

o 
OATH OF OFFICE-
Abdul Mumin, Khan Bahadur Muhammad. 13. 
Ashworth, Mr. ·E. H. 13. 
BI'ay, Mr. Denys deS. 2489. 

r ., , .. 
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OATH OF OFFICE-contd. 
Clarke, Sir Geolrey. 99, 1927. 
Clow, Mr. A. Q. 99, 2715. 
Cosgrave, Mr. W. A. 13. . 
Oraha.m, Mr. J,.. 13. 
Hindley. Mr. C. D. M. 1481. 
Lloyd, lIr; A. H. 2019. 
Marr, Mr. A. 865. 

McCallum, Mr. J. L. 13. 
Milne, Mr. R. B. 2715. 
Mitra, the Honourable Sir Bhupeodra Nath. 13. 
Moir, Mr. T. E. 86&. 
Patterson, Lieut.-Col. S. B. A. 1419. 
Rau, Mr. P. R. 1841. 
Rhode's, Sir Campbell. 13. 
Sim, Mr. G. O. 13, 281S3. 

OBSCENE PlJBLICATIONS BILL-
See. under" Bill(s)". 

OFFICE BUILDINGS-
Question re provision of suitable - for goods clerkl at certain station. 
on the Eastern Bengal Railway. 869. 

OFFICERS-
Question re quarters for married --of the Army. 441. 

(IFFICERS, INDIAN-
Question re recruitment of --in sea-going ves.. . 1278. 

OIJr-
Question I'll --for locomotives on the North-Western Railway. 734. 

OOTACAMUND-
Question re railway connection between BangaJore and --. 1661. 

OPEN LINE WORKS-
Budget Demand for" --". 1i98-1805. 

OPIUM-
Budget Demand for" --". 2204-37, 2254-71. 
~m nd for Supplementary Grant for " --". lQ96-8i. 

Question re- . 
Amounts invested by the Government of India in the purchase of --. 
1283. 

Embargo on the --trade. 362. 
Exports of -, etc. 391-92, 45/). 
IU!!Itructicns to the Government delegate to the Opium Conference on 
the question of the curtailment <?f --production. 297. I 

Mannfacture of --in India. 211. 
Reduction of the sale of --. 140. 
Report of the Adviaory Committee of the League of Nationa 00 the 
traffic in --, etc. 464-&5. 
Restriction of the ('xport of --. 361·62. 
Seizures of --, cocaine and other narcotica. 1863. 
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OPIUM OONFERENOE-
~ e tio  re-

1411 

Appointment of Mr. J. C. WaJton as Indian delegate to the --'IIic" 
Mr. J. Campbell. 28'-86. 
Attitude of the reprelentativel of the Government of India at the --
at Geneva. 56l. 
Instructions to the Government delegate to the --on the question of 
the curtailment of opium production. 297. 
Statement ill the J/aflc/lt;Bter Guardian regarding failure of the prelimi-
nary -. 2840-86. 

OPIUM POLICY-
Appointment of a Oommittee to inquire into the --of the Government 
of India (Discusled under Demand No. 19-Opium). 2235-36. 
--of the Government of India (l:>iscussed under Dema.nd No. 19-
Opium). 2204-37, 226'-71. 

OPIUM TRAFFlO-
Question rt<-
--. 1058-69. 

Proceedings of the International Conference on the --. 284-86. 

ORDER OF MERIT-
Question re allowances granted to recipients of the Military Cro.. and 
the -. 383-86. 

ORDINANCE(S)-
Bengal Criminal Law Amendment --, 1924-

Question re-
Arrests under the --. 121. 
Arrests under Bengal Regulation III oJ 1818 and the --. 198-99, 265. 
--. 106-08, 269, 5177. 
Condemnation of the --by the All-partiel Conference. 350. 
Correspondence between the 'Secretary of State and the Government 
of India regarding the promUlgation of the -. 265-66. 
Discontent in regard to the promulgation of the -. 361-62. 
Examination of evidence against persons arrelted under the --. 349-
60. 
Extension of the --to the Vlhole of India. 2241. 
Internment without trial of persons arrested under the --. 360. 
Publication of correspondence, etc., in connection with the promulga-
tion of the --. 361. 
Tria.l of persons arrested under the --. 290. 
Resolution re --. 396-440, 820-63. 

Natal Boroughs-
Queltion re -.202, 361, 18340. 

Tanganyika --No. 10 of 1923-
Question re.-
-. 389-91. 
... prohibiting the use of Oujrati for keeping trade accOlintll. 546-47. 

ORIENTAL RESEARCH INSTITUTE-
Set' under·" Relearch Institute(s) It. 

ORIYA-SPEAKING TRACTS-
Quelltion rf amalga.ma.tion of the ----. 109,351, 1J42. 
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OTHER SCIENTIFIC DEPARTMENTS-
Budget Demand for '.' - ". 2410. 

OUDIt AND ROnrLKHAND RAILWAY-
8ee under" Railway(s)". 

OUDH AND ROHILKHAND RAILWAY UNION-

See under'" Union{s)". 

OUTRAGE-
Question ,·t-
Alleged -.-by railway ser\'ants on an Indian female passenger at 
Charbagh. 36-37. 
Alleged - on an Indian female travelling by the Ranchi Express. 30. 
Alleged -' '-on a woman hy a: European soldier at Jubbulpore. 36. 
Report rega.rding - on an Indian womap in the Federated Malay 
States. 873-74. ' 

OVERBRIDGE-
I")llestion I't-
Provision of an - at Kuna Court station. 266. 
Provision of an - on the east side of the Bengal and North-Western 
Ra:lway and the East Indian Railway at Moka.meh 'Oliat stati9n. ,'7. 

OVERCOATS-
Question f'e supply of - to Assistant StationMasters on the Oudh and 
Rohilkhand Railway. 667. 

OVERCROWDING OF TRAINS-
Question rf'-
Alleged fatal result of -' on the Bengal-Nagpur Railway. 129. 
"-on the East Indian Railway. 38-39. 
Prosecution of railway servants responsible lor -" -. 30-31. 

OVERDRAFTS- _ 
Question re limit of --allowed by the Imperial Ba.nk of India without. 
security. 266. 

p 

PABNA-
Q e tion" ~ construction of the lahurdi-Sadhuganj Raiiw,.y. 1067. 

PAD'IDAN-
Question re station master of - on the-Nonh-Westem Railway. 647. 

PAINTINGS-
Question re mural - in the Council Balls of New Delhi. 1034. 

A A ~

Question re- . 
ro i~on of a aiding for loading and unloading motor vehicles at -
railway station. 1327. ' 
Provision of water taps at - raihvay' ltatibn. 1317. 

PAKSEY-
. Question l'e supply of filtered water to the ,J"I,I.ilwv, employeelat - OD 

the Eastern Bengal Railway. 1060. 
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PAL, lb. BIPIN CHANDRA-
Bengal Criminal Law Amendment (Supplementary) BiU-
Motion to consider. 2812. . 
Motion to add clauses 4, 5 and 6. 2872-74. 

Budget Demand for-
" Customs". 2076-78 . 
.. Executive Co!ncil OJ. 23111, 23117-63. 
" Railway Board OJ. 1491,  1507, 1510-13. 
" Taxes on Income". 2112. 
"Working Expenses: Administration" (Raiiways). 1720, 1728. 
(jenera) discussion on the Railway Budget. 1382-86. 

Indian Finance BiU-
Motion to (lonsider. 2441-48, 2449. 
Motion to pass. 2609,  2612, 2618-22. 

Indian Penal Code (Amendment) Bill-(Amendment of section 376)-
Motion to consider. 2712. ' 
Consideration of cla.use 3. 2892-94. 

Obscene Publications Bill-
Consideration of cla.uses. 1216-17, 1315. 

Resolution re-
Bengal Criminal La.w Amendment Ordina.nce, 1924. 414-20, 822,825. 
Gri£'vances of the postal staff. 1020-25, 1088, 1047. 

Special Laws Repeal Bill-
Motion for leave to. introduce. 713. 

PALLIV ARAM-
Question r/!. doubling of the line et een ~I'  &Ild -4 ,270. 

PAMPHLET-

1&1 

Question l'f publication by Khan Daha.dur Nawa'b' DostMuhamn1ad Khan 
of TahkRl of n. --containing certain l ~ iiori  againrt Hindus. 2096. 

PANEL(S)- , 
Discussion relating to the election !of ~ for-S1l ndin , ommi~tee . 1106-

09. , .' , 
Election to - of Standing Committee. i447-48. 
Motion for the election of the - for t ~ Sta.ndin'g Committee on 
Emigration. 1189. 

PANEL OF CHAIRHEN-
AppOtlltment of -. 149. 

PAPER-
Question I'P, purchase of --from foreign manufacturers. 2789. 

PAPER MANUPACTURE-
QueBtian re Indian --. 115.' 

., 

PAPER CURIU!:.N'CYRESERVE-
Q.estion .,.~ repurcha.se of. the two million gold lold at a preqlium out of 
the - during 1923-24. 1623 . . 

PARCEL OFFICE-
Question re siwa.tion of, the,--at Bank¥ra .~tion on the Ben ~ llr 
Railway. 5611.· , 
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PAREL-
Question re apprentices in the --workshc;>pa. '134. 

PARLIAMENT-
Question re legislation in --to give effect to t ~ recommendations of the' 
Lee Commillsion. 1184-86. 

PARSONS, Ma. A.  A. L.- • 
Question re special duty of --in cODnection with the presentation of the-
Railway Budget. 266. 

PARVATIPUR-
Question r~ construction of the ra.ilway from Raipur to Vizianagro.m 'Via 
-. 1846. '  , 

PASSAGE CONCESSIONS-
Question re production of marriage certificates for the purpose of the --
due under the recommendations of the Lee Commission. 2795. 

PASSENGER(S)-
Question Te total number of --carried by the ABsam-Bengal Railway. 
2249. 

PASSENGERS' FARES-
Inefficient collection of --and excess lugga.ge duel (Discuased under 
Demand No.5). 1793-94, 

PASSENGER A ~ 

Question re proviBion of a --or shed at Gays station on the East Indian 
Railway. 37. 

PASSENGER SUPERINTENDENTS-
Question re- • 
Duties of - of Railways. 66. . 
-, -on the Eastern Bengal Railway. 878. 

PASSENGER TXX-
Question re levy by the Great Indian Peninsula Railway of a """'"-" 011 the 
Jumna Bridge at Kuttra. 670-71. 

PASSENGER TRAFFIC, THIRD CLASS-
See under " 'third Class Passenger 'I'raftic ". 

PASSES-
Question Te grant of --over ioreigu, railways to employees of the East 
Indian, Bengal-Nagpur ana Madras and Southern Mahratta Railways. 
127. • 

PASSPORT(S)-
Question re-
Grant of a --to Kesho Ram Sabharwal to return to India. 62. 
Refusal by the Consul at Mexico of a --to Mr. Pandurang Sadaahiv 
Khankhoje to return to India. 863. 

" 

Refusal of a -' -to Dr. Sudhindra Bose, Lecturer in the State Univer-
sity, Iowa. 31, 104-5, 106, 549. 
Rdusal of --to ret,urn to India to certain, Indians residp.nt in \oreign 
countries. 664. 

PATEL, MB. V. .~ 

Bengal Criminal Law Amendment (Supplementary) BiU-
Motion to, add clauses 4, 5 and 6. 2871, 2872. 
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PATEL, MR. V. J.-contd. 

Budget Demand for-
" Customs ". 201'l6-58, 2Oso. 
"Executive Council". 23117, 23119, 2363, 2396, 239ft 
" Interest on ordinary debt and reduction or avoidance of debt". 2323-
27, 2330, 2331, 1332. 
"Railway Board". 11104-10, 1511, 111111-16, 1538. 
"Working Expenses: Administration (Railways). 1718, 1730-31. 
" Working Expensea:  Itepairs and Maintenance and Operation" (Rail--
ways). 1785, 1788-89, 1791. 

Code of Criminal Procedure (Amendment) BnI-
Motion for leave to introduce. 720. 
Motion to consider. 946-49. 

Cotton Ginning and Pressing Factoriea Bill-
Conaideration of claulea. 2008-09, 2010. 

General diacusaion on the General Budget. 1969-72. 

General discussion on the Railway Budget. 1402. 

Indian Finance Bill-
Motion to consider. 2422-41, 2409, 2480, 2481, 2483, 2484. 
Consideration of dauaes. 21151. 
Motion to paBs. 2606, 2625, 2628. 
Indian Paper Currency (Amendment) Bill-
Motion to conlider. 607. 
Considerat.ion of clauses. 609, 610. 

Indian Penal Code (Amendment) BiIl-
Motion for leave to introduce. 716. 

Indian Trade Unions Bill-
Motion to refer to Select Committee. 767-69. 
Power of the Chair to take Demands for Oranta in any order it pleases. 
2271, 2272, 2273. 

Question (Supplementary) re-
Correspondence betw:een the Secretary of State and the Government of 
India on the recommendations of the Lee Cqp1mi88ion. 257-58. 
Discu.sion of the report of the ReforlDs Inquir¥ Committee. 2i 71. 
Employment of cotton experts under the Indian Central Cotton Com--
mittee. 898. 
Objects. of the visit of His Excellency the Viceroy to England. 1984. 
• Presentation of the Railway Budget in the September Session, 1925 .. 

2116. 
Revision of the Meston Award. 1859-60. 

Resolution fY'-
Establishment of a Military College. 1 ~ . 

Inquiry into the question of Currency and Exchange. 810-13; 
Legislative Council for Ajmer-Merwara. 1466. 

Special Laws Repeal Bill-
• Motion for leave to-introduce. 709-10, '723-29-
Motion to conllider. 913, 921-22, 943.' . 

Motion to adjourn debate. 945. 
Conllideration of clauses. 2656-56, 2661. 
Conllideration of the Schedule. 2691-92. 
Motion to pass. 2693. 
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PATTERSON, LU&UTBNANT-COLONBL S. B. A.-

Oath of Office. 2419. 

PAY AND ALLOWANCES-

Allowanees,Duty-

Question 1'(' grant of --to Head Clerks of Postal· Superintendents. 
126 . 

. Pay- • 
--of officerIJ of the Railway Boa,rd i ~ed. under Demand 
No. l-Ra'ilways): 16!6-33. 

Question re-
Arrean of --of Railway Mail Sl:rvicc officials of IC D" Division. 
1186-S7. 
Differen"e in --of the station muters and assistant . station Ula.ters 
on the Oudh and Rohilkhund Railway. 856. 

Existing scales 1)f --in the offices of the Controller of Currency, 
the Deputy Controllers of Currency, etc. 662, , 

Orant of extra --for' Sunday work to Indian driven on the Eastern 
Bengal Railway. 101)9. 

Grant of extra --to India.n dTivers for Sunday work. 1066. 
Orant of the Bombay scale of --~o the post8.L clerical stat! employed 
in the Thana District. 644·45. 
Increments of --of clerkl .. in Civil Accounts offices. 1291. 
-'-and leave of runners in the Postal Department. 461. 
--in the clerical time scales in the Post Office. 666-66. 
--of Anglo-Indian and India,n apprentices in railway workshops. 
SB4. 
-. of brakesmen on railways. 346. 
--of certain employees of the Income-tax Department in Sind. 646. 
--of hospital storekeepers of station hospitals. .126 
'--of lndian driverl, Ihunteu and guards OD State ra.ilways. 885-86. 
--of postal officials employed in towns and those employed in the 
mufassil. 662. 
--of postmen and branch postmasters in the Thana. District. 664. 
---of station ma.sten and assistant station masters at roadside 
atations on the Oudh And Rohilkhund Railway. 274, 345. 
--of Superintendents, Telegraph Traffic, and Superintendent of 
Post offices. 880-81. . 

--of the ahroffing stat! in Currency. oMees. 2036. 
Ra.tes cf--of Europea.n, Parsi, Christian, Anglo-India.n and Indian 
guards on the North-Western Railway. 2030. 
Revision of rules relating ·to --leave, etc., of railway servants on 
State Railways. 203-04. 
Revision of the --of posta.l officials employed in the Bombay 
suburbs. M6. 
Revision of the --of the Army aervices. 391, It82. 
Revision of --of clerks of the Military Accounts Department. 64. 
Revision of the - of Record Suppliers ill Curreooy 011ices. 2037. 
"Revision 01--of the establishments in Currency Offices. 664-65.(, 

Revision of the --of the lower da.ss servantl in Currency Oftic8S. 
2036-37. 
Revision of the --of the shrofting stat! in .Currency Oftices. 662. 
:Sca.les of --of Indian a·nd Anglo-Indian or. European 888istaot 
statton masten. 347. 
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PAY AND ALLOWANCES-cuntd. 
Pay-coMd; '. 

Question re-cotttd. 
Scales of --of Superintendents. Assistant SuperinteQc:ieate· aDd 
,As,ista.nt: ~e","re~ iJI Currency Office.. . . ~. 

Time sca.le of - of the postal clerical esta.blishmeDt. ,133+-36. 
Question ~. cost of increased -: of ~ e Imperial and' Subordinate 
Services. 359. 

j'ENINSULAR AND OtUENTAL fJ(AINS i))t LFXJ-
Question re -, -~e.t een Bombay. and Calcutta. 45. 

PENSION (S)-
Questionre-
Confiscation of the - of Risulda.l' Ranjodh ~ . 1861·62. 
Confiscation of the --of Sikh military peuaioners participating in the 
Akali movements. 1861. 
Establishment of a provident fund in place of --for Government 
servants. 467. 
Grant of in·creaaed --to officers oJ the Superior Services who retired 
prior to the. 23rd July 19]3. 897. 
Grant of increased --to Sub·Assistant Surgeons awarded Honorary 
King's Commissions. 565. . 

Introduction of the bonus system in lieu of --in Currency t ~e . 
660·62: . 
New --rules and replacement. of - by a Provident Fund. 1063. 
Payment of - by Past Offices. 522.' 
--of Army HeadqitaTters'daftarie's .. 1006-67. 
-'-of Dhondr Modak of the'103rdMahratta Light Infantry. 565 . 
.. - of military pensioners re d~nt in Inpia:· r, ~1.·· 

- of the family of the later.r.King Bahadur. Shah, 1 ~1. 
Substitution of the Prov.id"nt Fund system for the exiisting -:-s,.vstenr. 
103. .  . .... 

PENSION, MILITARY-
Question re grant of a --t<? Sepoy Ganpatiao. Parashuram. More of 
the 103rd Mahratta Infantry. 104. 

PERIODICALS- . .  . 
Question re contributions to --by E'uropeanMemberlj of the Services. 
213·14. .  . 

PERMANENT-W AY l\IATERIALS-
Question I'F tenders for servicea.ble Brid scrap - at Engineering Depots 
on the North·Western Railway. 376·77. 

PESHAWAR-
Question re-
Compensatory allowances to selection grade postal officials stationed 
at Lahore, Delhi, Rawalpindi and --. 1058, 1270. 
Dacoitiel on the roads between the --railway station and the town. 

• 2165. 
Entry hy Khan Bahadur Nawab DOlt Muhammad Khan of Tahkal 
.into the city of --with an armed force. 2096. 
Protect,ion from rain and sun of t·he fint a.nd l!Iecond class hooking 
windows in the - railway station. 2165. -
Through train services between Howrah and --,oW Lucknow. 1661. 
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PESHAWAR DISTRICT-
Question re formation of the Sawabi tah.il of the -into a IUb· 
division. 1117. 

PETITION (S}-
- relating to the Indian Penal Code (Amebdment) Bill-(Amendment 
of aeotion 816). n. 
Question re --of Har Prasad Bhargava, late Subordinate Judge of 
Akola. 2799-2800. 
Receipt of a --relating to the Indian Penal Code (Amendment) Bill-

Amendm~nt of section 1~ . 1291. 
Report of the Committee on Public - on certain - relating to the 
Indian Penal Code (Amendment) Bill-(Amendment of section · '1~ . 

1219. 

PHOOKUN, M •• TARUN RAM-
Budget Demand for 1/ Opium". 2224-27, 2232. 
Resolution re Provincial Contributions. 2747-49, 2762·03. 

PHOOL MOHAMMAD-
Question rf' alleged a88&ult hy Mr. Gasper, Loco. Foreman, Katihar. 
on -, Pumping Driver. 132. 

PILGRIM(S)-
Question re-
Amount received from the ex-King of the Hedjaz for diatribution t() 
Indian -. 964. 
Compulsory return tickets for Haj -. 1084. 
Compulsory return tickets for - to the Redjaz. 866-67. 
Correspondence on the subject of the ra.ilway return ticket· system 
for Haj ---. 2172. 
Deposits ma.de by Haj - for their return journeys from .J eddah t() 
India. 2167, 2168. 
Facilities for Indian - in Jeddah. 1066. 
Haj -. 867-69. 
Hardships of Indian - to the Hedjaz. 203. 
Indian - to the Redja. 5103. . 
Introduction of a deposit system for Haj --. 1172. 
Organisation for the supervision of the embarkation of --. 1056. 
RepatrIation of destitute -. 1067. 
Repatriation of Raj --. 1084. 
Reports of the Protectors of - of Bombay and Karachi. 2172. 
Train servh:eR to - centres. 1662. 
Welfare of Indian - to the Redjaz. lI3. 

PILGRIM SHIPS ACT-
Sec nde~ "Act(s)". 

PILGRIM TRAFFIC-
Question re-
Haj-. 899. . 
. OpeninJ; of the Port of Calcutta to the Hedjaz -. 964. 
- on the Barsi J..ight Railway. 371. 
- to the Hedjaz. 867. 
Ports open for the -. 10M-C,7. 

PIND! DASS-
Que.tien rt! case of -, a clerk in the Rawalpindi Post Office. lSC,6-56. 



PIYARE LAL, LALA-
Hindu Religioua and Charitable Truata. Bill-
Motioo to refer to Select Committee. 491. 

1&7 

Indian Penal Code (Amendment) BilI-(Amendment of section 375)-
Conaideration of clause 2. 2844-45. 

Queation re-
Elected Presidents for the Delhi Municipality. 475. 
Government contribution to the Delhi Municipality. 475-76. 
Indian clerks' quarters at Raisina. 476. 
Rents of Indian clerks' quarters at Rai.iDa, etc. 476-77. 
Retrenchments of appointmenta on big sa.lariea. 477. 

PLATFORM (S)-
Question r~ 
Adminionof paS8eDgers to the - at Trichinopoly and Errode 
Junctions. 459. 
Conatruction of a --on the Kathgarh railway atation .. 1857. 
Construction of a proper --, a waiting room and sheds at Jehangira 
Road Station on the North-W6stern Railway. 2165. 
Lighting of the --at Cbatua nnd Jhantipahari Stations on the 
Bengal-Nagpur Railway. 555. 
Raised - at Shelarwtldy station on the Great Indian Peninaulo. Hail-
way. 381. 

PLATFORM VENDORS-
Question re license fees of stall-keepers and --on the South Indian 
Railway. 458. 

POINTSMEN- . 
Question re supply of raiD coats to line J amadara and --on the Oudh 
and Rohilkhltnd Railway. 61)7. 

POLICE-
Budget Demand for .. --". • 2409. 
Demand for S ~lement r  Grant for "--". not. 
Question 1'('. expenditure on the --. 210-11. 

POLICE ACT, V OF 1861-. 
Question ,.,. amendment of the /?xplallfl"itnl to scction 15 of the 
633. 

POLICE COMMISSIONER'S ROAD, MADRAS-
Question rl' closing by the South Indian Railway of the le,'el croBsing 
gate on the --. 227-28. 

POLITICAL MOVEMENTS-
Question re participation of Government servants in --. i24I . 

. POLITICAL PRISONERS-
Question re-
• Removal from the Andamans to Indian Jails of --'-. 130. 
Remova.l of the disqualification atta.ching to ~ in regard to the 
exercise of their fra.nchise. 1284. 
Resolution re~ rdin  t.he release of· -, 1625-26. 

POLITICAL PROPAGANDA-
Question /'(' expenditure on --in Ameriea. 1iO. 
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POLITICAL SITUATION-
Present --in the country, etc. (DisCussed under Demand ~o. 28-
Executive Council). 2344-2403.' 

POLL-TAX-
Question re-
Abolition of the --in Fiji. l63f>. 
- in Fiji. 141, 224f1. 

POMALWADY-
Question re issue of tickete at --sta.tion on the Great India.n Peninsula. 
llailway to passengera tra.velling by the Bomba.y-Madr&s mail tra.ins . 

. 381-82. 

POONA-
.Question re grant of compensatory allowance ,to postal officials at 
Bombay, --and Ka.rachi. 17. 

PORT(S)-
Question re-
Administration of major --. 194 
Adminlstration of - by the Railway Board. 20B. 
r~nt of a loan for the development of the --of Chittagong. 204. 

PORTERS-
Alleged seduction of women travelling alone at night by --at Delhi 
sta.tion. 2781-82. 
Fees levied on --at the Howrah railway station. 631-32. 

r'ORT LOUIS-
Question re qua.litications tor the municipal franchise in --Mauritius. 
266-67. 

PORTS AND PILOTAGE-
Budget Demand for " --". 2400. • 

POSTAGE-
Question 're-
Reduction of --on English letterll 1666. 
Reduction of --rates on letters a.nd postca.rds. 1666. 

POSTAL AND TELEGRAPH OFFICIALS-
Question rf! working hours of --. 16-17. 

POSTAL ARTICLES-
Question re-
Delivery of - at Raisina. 1064. 
Weight limit of --(larried by postmr.n. 1)27. 

POSTAL CIRCLE OFFICES-
. Question re appointment of Muh&mmada.ns .. Superintendents in the 
office of the Director Genera.l of Posts a.nd Telegraphs, and -. .,1928. 

POSTAL CmCLE, PUNJAB.,... 
Question ~ pa.ucity of Muhammadan Postma.sters in the --. 2174. 

POSTAL CLERICAL ERTABLISHMENT-
Question ·re. time scale pay of the --. 1334-3.b. 

POSTAL CLERKS-
Question rc loc&l allowances of --in Simla. 1088-89. 
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POSTAL CLERICAL STAFF-
Question re grant of the Bombay scale of pay to the --employed in . 
. the Thana District. 644-46. 

POSTAL OOMPLAINTS-
Qustion reo --. 266. 

POSTAL DELAYS-
Question re --. 124. 

POSTAL DEPARTMENT-
Question 1'11-
Abolition of the post of Superintendent of Investigation, --. 895. 
Branches of the --run at a loss. 870. 
Case of Babu Keshab Chandra Mukherjee, late of the -. 2164-61>. 
Compulsory retirement of Babu Keshab Chandra Mukherjee from the, 
-. 2164. 
Creation of new appointments in the --. 870. 
Further retrenchment in the --. 870. 
Pay and leave of runners in the Postal Department. 461. 
Shortage in the clerical cadre of the -. 37. 
Travelling allowances of line and cash overseen of the --. 637·38. 

POSTAL ECONOMIC INQL"IRY OOMMITTEE-
See under "Committee(s)". 

POSTAL EMPLOYEES-
Question I'e- , 

Allowances to -stationed lD unhealthy tracts in the MAw'as Pre· 
sidency. 1)0. 
Oompensation to certain Punjab --re·instated after alleged wrong· 
ful dismissal. 352-53. 
Grievances of --. 1332. 
Uefusal of leave on medical certificate to --. 6tI6. 

POSTAL ENDOWMENT POLICY-
Question re non-payment to --holders of the bonus for the quinquen· 
nium 1917-22. 260. 

POSTALj!NDOWMENT INSURANCE POLIClES-
QuestlOn re -. 104. 

POSTAL LABELS-
Question I'C sale of --. 1077. 

POSTAL OFFICIAL(S)-
Question ,.t.-
Alleged assault by a soldier on a --in the Dum Dum Post Office. 
1844·45. 
Appeals of -, 1090, 
Character sheets of --. 181>1>. 

• Classification of certain --, 101>7-1)8. 
Compensatory allowances to selection grade --stationed at Lahore, 
Delhi, Rawalpindi and Peshawar. 105$, 1279. 
Counting of ofticiating service rendered by --for fixing their initiaT 
pay in the time scale. 1 B · ~ 

Gra.nt of oompensatory allowlPdlctl to --at BOplbay, Poona and 
Karachi. 17. 
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POSTAL OFFICIAL(S)-cQntd. 
Question re-cou.d. 
Grant of extensions of service to non-gazetted --in the Punjab 
Circle. 1279-80. . 
Grant of gra.tuities to --employed in connection with the Wa.iiria-
tan Field Postal Opera.tion, etc. 353-M. 
Gra.nt of higher emoluments to --in Dacca &8 compared with 
N arayangunj. 1 ~ . 

Promotions for War services rendered by --. 31'16. 
Promotion of --in the Punjab CIrcle. 1187. 
Reduction of the wInking hours of - in the Siliguri sub_office. 1843. 
Stoppage of the annual incrementa of certain Punjab --. 1186. 

POSTAL PARCELS-. 
Question ,." extra redirection charge of --. 366.68. 

POSTAL RATES-
Question re-
Reduction of --. 209. 
ReductIOn of --for book packets. 1326 

POSTAL RUNNERS-
Question re- , 
Admission of --and village postmen to the benefits of the Workmen's 
CompElnsa.tion Act. 464. 
Compensation to dependants of two murdered --. 271, 

POSTAL SIGNALLERS-
Question re-
Counting towarda increment of the postal lervices of --tr n~ r,rred 

to the Telegraph Department. 1736-37. 
Grant of overtime allowances to --. 1&-16. 
Provision of free quarters for --. 879. 
Telegraph Masters, Traffic, a.nd --. 878-79. 

POS.TAL S'l'AFF-
Resolution re grievances of the --. 1020-50. 

POST AND TELEGRAPH ADMINISTRATION-
Question re unclaimed amounts under different branches of' th'-. 381. 

POST AND TELEGRAPH DEPART:MENT-
Budget Demand for "Indian --". 2289-2308. 
Burdensome rates cha.rged by the --(Discussed under Dema.nd 
No. 23-Indian Postal and Telegraph Department). ~, 

Capital outlay on the --, etc. (Dilcussed under Demand No. 23-Indian 
Postal and Telegraph Department). 2306-07. 

" Question rC-
Commercialization of the accounts of the -, 139. 
Committe.~ of inquiry iI,to the economic a.dministration of the ,-. 
139. 
Profit and Lose Accounts of the '-, 139. 
Se~ r tion of the accounts of the --. 870 . 

. POST AND TELEGRAPH OFFICE-
Ql1eltion . f'e contemplated Cloling of the --at Belapur in the. Thana. 
District. 103. 
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POST AND TELEGRAPH TRAFFIC-
Amalgamation of --(Discussed under Dem&nd No. 23--Indian Poat and 
'felegraph Departmel).t). 2290. 

• 
POSTCARDS-
Question I'e-
Reduction of postage on --. , 96'i); 
Reduction of postage rates on letters and --. 168fJ. 
Re-illtroduction of the system of .:omminion on' the ale of --, etc. 
837. " . 

POSTKASTER(S)-
Question "e-
Appointment of Mr. LeSage as - of Burdwan. 667. 
Grant of a local allowance to the Deputy --, Simla...1089. 
Grievances of branch --in the ThlUla District.' ~Ii. ' 
House-rent allowa.nce of Deputy, Assistant and Sub --ip Lahole. 
101i7. 
Pltucit,\ of Muha.mmada.n - in the Punjab Postal Circle. 2174. 
Pay of postmen and bra.nch --in the Thana District. 664. ' 
Stoppa.ge of houae-rent allowa.nce of Deputy, Assi,ta.nt ADd Sub --' in 
Lahore. 1278-79. 

POSTMASTERS GENERAL-
Question TO duty allowance of Personal Assistants to the --. 1 ~. 

POSTMASTER(S) GENF.:RAL. DEPUTY--
Question re abolition o~ the posts of --. 895. 

POSTMASTER GENERAL, PUNJAB-
Queetion I',. result of appeals from the decisions of the 31i3. 

POSTMEN-
Question re-
Guarding of post offices a.t nigbt by --. 652, 871. 
Limit of weight to be ca.rried by --. 61i2. 
Number of rUllncrs. and village - killed and injured on duty frOID 
1914-15 to 1923-24. 2034-35. 
Pay of --and branoh postmasters in the Thana District. 654. 
Supply of warm olothing to --. 166i. 
Weight limit of postal articles carried by -. 527. 

POST OFFICE(S)-
Question I'/:-
Annual income and expenditure of the Mausiari --. 581. 
Case of Mr. Sharif Ahmed Khan, a derk of the --at Kamal. 
2774-76 . 

. Civil Lines --, Agra. 661-03, 2793-94. 
Discharge of two  MuhamPladan a.pproved oandida.tes with three years' 
tempoTary service in the Amritsar --. 2] 75. 
OuaTding of --at night by postmen. 662, 871. 
~ ome credited to the _. from the non-postal branches of the--
Insurance Fund, receipt of salt revenue, sale of quinine, etc. 5&6. 
Net smpluB in the iII come of the --. 870. 
Number of first class --. 140. 
Opening of a branch --near the Dargah Khawaja Nizammuddin in 
Delhi 2577·78, 

&f 
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!'OST OFF lCE(S)-contd. 

Question re-co1,ed. 
Opening of the· season --at Milan. r>81-82. 
Paucity of' Muhammadans in the clerical line of - and the circle 
office of the Punjab and North-West Frontier Circle. 2174. 
Pay in the clerical time scales in the --. 66f)-66. 
Payment of pensions by -: 1)27. 
- eatablialunent. 4SO. 
Rates of late letter fees levied at the Presidency - and at Rangoon. 
1020-11. 
Recruitment of Muhammadans in the Amritlar Head -. 217,,"7&. 
Removal of the Dunaghat --to Kheti Khan. 1)82. 
Re-opening of the experimental branch - at Shilmur; in the Tip-
penh Dinriot. 134. 
Re-opening of the --at Milan. 2491. 
Retrenchment. in the -. 6IiO. 
Sale of stamps at --on Sundays and holidays. 1077. 
Utilisation of surpluses accruing in the·-· -. 649-lIO. 

POST OFFICE CASH CERTIFICATES-
Question re --. 1831-32. 

POST OFFICE GUARANTEE FUND-
Question r~ 
Contributions by employees of the Telegraph Department to the-. 
665. 
Dehit of loss on insured articles to the -. 527. 
-. Mf)-56. 

POST OFFICE INSURANCE FUND-
Question re-
Income credited to the Post Office from the non-postal branches of the 
-, receipt of salt revenue, sale of quinine, etc. ~ . 

-. 1062-63. 

POST OFFICE, POONA-
Question re grant of extra remuneration to the sorters of the - for 
sorting the Ke.Bfl1"i Newspaper once a week. 17. 

POST OFFICES, SUPERINTENDENTS OF-
Question rc Europea.n, An!tlo-Indinn and Indian -. 1666/ 

POST AND TELEGRAPHS, INDIAN--
Budget Demand for" Capital Outlay on - It. ~1 . 

lJREMPEH (',x-KING Of' ASHANTJ-
QUI.stion '1'(' treatment of - in Bombay. 1069. 

PRESIDENCY POSTMASTER, CALCUTTA-
QUt"stion u deputation of Mr. C. D. Rae, -, and Lieutenant,·("){lonel 
S. C. Sincla.ir, Superintendent, Post Offices, Routh Calcutta Divillion, 
to study lorting arrangementll in Bombay. 1842. • 

PRESIDENCY POST OFFICE(S)-
See unaw" Post Otlioe(I)". 
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PRESIDENT(S)-
Question re-

Elected -- for the Delhi Municipality 476. 

163 

Rules regula.ting the election of -- of the Legislative ASI't"mbly and 
the Provincial Legil!llo.tive Councils. 634-3C1. 

PRESIDENT, Ma,-
Communication by -- of the appreciation of the Members of the 

Legislative Assembly for the arrangements made for aeroplane flights, 
inspection of armoured motor cars, etc. 2802-0.1. 

Expression of regret by -'- at the death of Khan Bahadul' M. Shams-
uz-Zoha. 2494-95, 

Expression of regret by -- at the death of the Marquess Curzoll. 2716. 
Legislative Assembly (President's Salary) Bill-

Consideration of clause 2, 98r.-86, 
Observation by -- that he could not allow Mr. C. Duraiswami Aiyangar 

to refer to the Legislative Assembly as an imbecile Assembly. 397. 
Procedure to be followed regarding resumption of the adjourned debate 

on the Bengal Ordinance. 481-84. 
Provision ·of a clock over --'s chair in the Legislative Assembly 

Chamber, Delhi. 1327. 
Request to -- to make a certificate in terms of Rule 36B (CI) tha.t the 

Assembly had refused to pass the Bengal Criminal Law Amendment 
(Supplementary) Bill in the form recommended. 2880. 

Ruling br -- as to the order in which motions under Demand No. I 
(Railwa.ys) should be considered. 1483. 

Ruling by -- regarding the impropl'iety of bringing into debate private 
conversations outside the House. 2728. 

:ij.uling by -- that any action taken by the GO\'ornor General apart 
fl'om the Government of which he is the head is outside the scope 
of debate in the Assembly. 2497-98. 

Ruling by -- that questions relating to the co-ordina.tion of the tnx-
collecting agencies in India must be raised under the Demand for the 
Central Board of Revenue. 2044, 

Ruliilg by -- that the principle of a Bill can be discussed on a 
motion to refer the Bill to n Select Committee as well as on an amend-
ed motion to refer it to a Joint Committee. 745. 

Ruling by -- that the scope of a Bill is defined in the Preamble read 
with the clauses and Schedules, and that whl!rp. the Preamhll' to n Bill 
recites sueh words as "for the purposes hereinafter appearing," those 
purposes must be held to mea.n the purposes appearing in the clauses 
of the Bill on introduction. and not anything that might lm introductld 
hereafter. 2642. 

Ruling by --- thlllt the word "speak" in. Standing Onlel' 27 must 
be held to cover all forms of utterance. 1162. 

Ruling by -- that under the definition clause of Assembly procedure, 
Mr. 1. Graha.m is a member of the Government of India !lnd WIlS 
entitled to spcIlk !Lfter the mover of the Resolution r' grie"'lln('('8 of 

• Indians in Tanganyika had replied. 1019. 
Ruling by -- that when the Assembly had taken the LegislativC' 

AAsemblv (President's Sala.ry) Bill into consideration it wonltt h;\Vf'!' 
endol'Sed the principle that a salary should bl' paid. and therefore 
it would not be open to Mr. Naidu to move that no salary should 
be paid. 972. 
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l'RESIDENT, llB.-contd. 
Statement by --as to the practice followed in the House 9l CommoDi 
regarding the question of Members who. are shareholder. ,of any Com-
pa.ny which receives subsidies or other benefits from Hia Majesty's 
Government being perfectly entitled to register their votes either on 
that or any other question, and suggestion that the same pract.ic\'J 
might rea.sonably be followed in the Legislative Assembly. 2&0-61. 
Statement by --regarding the procedure adopted by him and to which 
he propOie. to adhere, unless the Sta.ndiD8. Ordera are amended, with 
regard to the withdraw&1 of motion ~ 1734. . 
Suggested form of amendments to Deman'a" for Grants. 1091-93. 
Tribute to the memory of the late Mr. Edwin Samuel Montagu. i48. 

PRESS MESSAGES-
Question re. levy of an addition&1 charge of 3 per cent. on - sent with-
out prepayment. 1330-31. 

PRIMARY EDUCATJON-
Question rt! introduction of free and comp\llsory --in territories under 
the control of the Government of India.. 2037-38. 

}'lHNCE OF WAI,ES' MUS£UM, BOMBAY-
Question re aO.,tment of a portiOD '. of .sii-Aurel Stein'. collection of 
central Asian antiquities to·the-. 1287. 

PRINTING- . 
Quest.ion re --of Govehlment' Securities, Stamps and CUfrency Notes 
in India. 1620-21.' • 

PRISONS (AMENDMENT) BILr;... 
See under "Bi11(s)". 

PRIVY OOUNOIL-
QuestioD "e-
Additions to the Judioial O"ommittee of the --. 2169. 
India's contribution to the British Treaaury on a.coount of the --. 
1624. 

PROBATIONERS-
Question re discharge of --from the office of the Director General 
of Posts and Telegraphs. .l ~'. 

PROCEDURE-
__ regarding withdrawal of motions. 1734. 

PROMOTTON(S)-
Question re-
__ for War spn'ices rendprml by posta.l officials. 356. 
__ of Indian graduates to the posts of Assista.nt Traffic Superin-
tpndents on the North-Western Railwa.y. 2021-22. 

PROPERTY-
Queation 1'( value of immoveable --belonging to the Military, il ~~, 
Public WorkB and other Depa.rtments. 472-74. 

PROTECTOR OF IMMIGRANTS,. MAURITIUS-
See under " Mauritius". 

PROTECTORS OF PILGRIMS-
Question ri'. reports of the .-of Bombay and Karachi. 2172. 
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PROVIDENT FtTND(S)-
Question 1¥.- . 
Establishment of a  - in place ·of pensions for Government servants. 
467. . 
Grant of gratuities over and above-' the benefits of the - to the staff 
of the Currency Offices. 661, 662. 
New pension rules and replacement of pension by a -. 1063. 
Substitution of the - system for the existing Pension system. 103. 

PROVINCIAL CONTRIBUTIONS-
Question re remission of -.1869-60. 
Resolution r ~ -. 2736-71. 

PROVINCIAL ~ ME , ADJlTS'TMENTS WITH-
Budget Demand for "  - ". 2413. ' 

PROVINCIAL GOVERNMENTS-
Question 1'e-
Debts of -. 231-32. 
Purchase of stores by -. 641. 

PROVINCIAL GOVERNMENTS, PAYMENTS TO-

t· 

Budget Demand for "-on account of Administration of Agency sub-
jects ". 2408. . 

PROVINCIAL POLICE SERVICE-- ' ... 
Q\I,,~tirl1 l'f-' .' ~ •. 

. District Superintendentahips listed for the ...... · 866. 
Reserving 01 posta of Superintendents for Members of the -." 866. 

PROVINCIAL POLICE SERVICE, MAI>RAS-
Question n memorial hom officers of the -. 864-66. 

PUBLIC ACCOUNTS OOl\lMITTEE-
Elertion of the -. &S9. 
Motion for the election of the -. 2:35. 
Presentntion of the final report of t!l{' --. 1 ~ . 

Result of election of members to serve (In thti -. 673, 

PFBLIC'ATIONS, GOVERNMENT- . 
Question t'e free lupply of --to eleettd Members 01· the Legislative 
Assembly. 57. 

PUBLIC HEALTH-
Budget. Demnnd for "  - ", 2410, 
Demand for Sll lement r~' Grant fQt: "~ . .". 1102. 

PUBLIC PETITIONS, QOMMITTEE ON-
Appointment of t ~ -'-, 299.' 

PUBLIC SERVlCES-:-
Question ,'(' comparison between Indian and English prices of articles 
• ff'll1ired for the '-, 641. 

PUBLIC WORKS DEPARTMENT-
QlIC'Hiir;p N--
. Case of Lachman Perlhll.d, late Sub.Stort·kee·per, -, Barll.khamba, 
Delhi. 860. 
ValuE' of immoveable property belonging to the Military Department, the 
Railway Department, the - and other Departments. 472·i4. 
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PUNJAB-
Grievances of the --in the matter of new railway construction (Dileull-
ed under De.Dl&l1d No.7). 1797"98. . 

Questicn rr-
Income-tax officers in the --.298. 
Recent archreological discoveries in the --. 965. 
Stoppage of the annual increments of certa-in postal officials 'in the 
-. 1186. 

PUNJAR ALLIANCE AUCTION ROOMS-
Question I't' amount due by the --to the North-Western Railway. 377-
78. 

PUNJAB AND NORTH-WEST }o'RONTIER CIRCLE-
Question I'f' paucity of Muhammadans in the clerical line of Post Offices 
and the Circle Office of the --. 2174. 

PUN.J AB CIRCLE':"" 
Question ' ~ 

Grant of extensions of service to non-gazetted postal officials in the --. 
1279-80. 
Promotion of postal officials in the -. 1187. 
Sub-Post Offices in the - manned by five or more officials. 1187-88. 

PURI-
Question rf' provision of a waiting room for intermediate claas passengers 
at --station on t ~Ben l. r Railwa.y. 127. 

PURSHOTAMDAS THAKUltDAS, SIR-
Appointment of --to the panel of Chairmen. 149. 

Budget DemanQ lor-
" Customs". 2064-68, 2069,  2071, 2196-98. 
" Indian Postal and Telegraph Department". 2292-96, 2300,  2301, 2302, 
2303, ~, 2307. 
"Indo-European Telegraph Department". 2308-09, 2310. 
"Interel!lt on ordinary Debt and reduction or avoidance of Debt". 
2333·36, 2337. 
II Railway Board". 1523-24, 1542-43, 1051, 1574-78, 1594-96. 
.. Stamps ". 2277. . 
.. Taxes on Income". 2113-2119. 
" Working Expensel: Repairs and Maintenance and Operat.ion" (Rail-
ways). 1779-80, 1781, 1782, 1783, 1788. 

Code of Criminal Procedure (Amendment) BilI-
Motion to adjourn debate nne di,. ~. 

·Cotton Ginning and Pressing Factories Bill-
Motion to refer to Select Committee. 821, 828-i5. 
donsideration of clausel. 2009-10, 2011, 2012. 
General di8cu8sion on the General Budget. 1867, 1874, 1877 .. 1882, 1 ~ , 

" 1965,  1966, 1 ~, 1978. 
General discu81!1ion on the Ra.!lway Budget. 1349-1'15. 

Indian Coinage (Amendment) BiII-
Motion for leave to introduce. 715. 

lndian Finance BilI-
Motion to consider .. 2450-1'18. 
Consideration of clauses. 2521-24, 2526, 2529. 
Consideration of Schedules. 2584-87, 2588,  2589, 2592. 
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t'URSHOTAMDAS THAKURDAS, SIR-contd. 
Indian Paper Currency (Amendment) BiIl-(By Sir Basil Blackett)-
Motion to adjourn oonsideration. 89--98. 
Consideration of clausel. 609-10. 
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Indian Paper Currency (Amendment) Bill-(By Sir Purahotamdas 
Thakurdal)-
Motion for leave to introdllce. 718-19. 

Indian Tariff (Amendment) Bill-
Motion to refer to Select Committee. 1196-96, 1199. 
Consideration of the Schedule. 2635·36. 

Indian Trade Unions Bill-
Motion to refer to Select Comruittee. 760,  766, 707. 

Question re-
Article in the Empire Review headed" East African Problems". 388· 
!l9. 
13ritish Portland Cement for the South Indian Railway. 371. 
Debts of Provincial Governments. 231-32-
Declaration of dividend by the Madras and So t e~ Mahratta Railway. 
638. 
Establishment of the Rates Tribunal. 388. 
Extra J'edirection charge of postal parcels. 366-68. 
Pilgrim traffic on the Barsi Light Ra.ilway. 371. 
Purchase of steel by Government Departments and Railways. 387-88. 
Reduction of postal rates for book packets. 1326. 
Suitability of certain areal in Kenya for Indian Colonization. 298-99. 
Tanganyika Ordinance No. 10 of 1923. 389·91. 
Total debt of the Government of India. 228-31. 
Trade of India with the Crown Colonies and Dominions in the Britim 
Empire. ~" I '1. 

Uganda Township Rules. 536, 8ort. 

Question (Supplementary) rt-
Indians in South Africa. 216. 
Rupee tenders. 462-63. 

Resolution re-
Dt'bt position of India. 1160-56. 
Grievances of the subordinate employees of Indian Railwaya. 
Inquiry into the question of Currency and Exchange. 181-86. 
Legislative CouncU for Ajmer-Merwara. 1468-70. 

PUSA-
Question ,._ 
Agricultural Research' Institute, --. 1624. 

781·82. 

Existence of a section of Animal HUlbandry in the --Agricultural 
College. Ieee. 

• Q 

QU ARAli'TIN'E-
Question rt! administra.tion of -. 194. 

QUARTERS-
--for railway officers in the superior services (Disci1lsBed under Demand 
No.8). 1803-04. 
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QUARTERS-contd. 
Question ,'e-
Dimensions of family and eingle --allotted to daftaries at Raisina. 
131. 
Expenditure on furniture for private --of telegraph officers. 879·80. 
Indian clerks' --at 'Raisina. 476. 
Provision of free --for goods olerks and tally clerks employed at 
roads,ide stations on the Eastern-Bengal Railway. 868. 
Provision of --, for Indian guards of the Eaetern Bengal Railway iD 
Calcutta. 219. 
Provision of free --for postal signallers. 879. 
Provieion for --for railway employees. 2081-32. 
Provision of tree --for Superintendents of Poet Oftlcee. 882. 
Provieion of --for eorten and clerks of the Railway Mail Service. 
896. 
Provision of --for the clerk attached to the Lowley ROAd Poet Office, 
Madrae. 61. 
Provieion of --for the running ataff on the Bengal and N ortb-Western 
Bailway. 24ft. 
Provieion of -'-for the subordinate staff of the Eastern Bengal Rail· 
way. 1060. 
- for married omcers of the Army. "1. 
--for meniale on the Oudb and Rohilkhand Railway. 8117. 
--for the station staff and running staff, Lalmonirhat, Eastern Bengal 
Railway. 220. 
Rent of " D." Class --at Raisina. 1066. 
Rents of Indian clerks' --at Raisina, etc. 476-77. 

QUARTERS, RENT FREE-
Assessment of the value of --as & part of aalaQ' (Discu.sed under 
Demand No. I7-Taxes on Income). 5U03·Q4. 

QUESTIONS-
Question re-
Number of --asked, Resolutions moved a.nd. non-official Bill.' intro. 
duced in the First Seseions of the First'and Second Assemblies, res· 
pectively. 124. , 
Publi,cation of - and Resolutions only after they have, e~ adPlitted 
by 'the Preeident. 672. 

QUININE-
Question re income credited to the Post Office from the non o ~ 

branches of the Poet Office Insurance Fund, receipt of salt revenue, sale 
of --, etc. 666. 

• 
RACIAL DISCRIMINATIONS-
, Question r,; abolition of --on the North·Western Railway. 647. 

RACIAl. DISTINCTI0NS-
Question rF. --in the Aseam·Bengal Railway. 51247 .... 8. 

RADIO TELEGRAPH Co.-
Question re application by an IDdian - for a licenae to ereot a beaD! 
atation. 233. ' 
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RAE, MB. O. D.-
Question re deputation of --, Presidency Postmaster, Calcutta, and 
Lieuten80nt-Colonel S. C. ~in l ir, Superintendent, Post Offioes, South. 
Calcutta Diviaion, to study lorting arrangements in Bombay. 1842. 

RAIDS-

Queation re-
. Arming of villagers all a protection against - by border tribes. Ill. 
--in the N.-W. F. Province. 479-80, 642-43. 

RAILWAY(S)-
Accident on --(Dilcussed under Demand No.2). 1676-83. 

Ass80m-Bengal-

Question re-
Appointment of Indians in the superior services on the --, 1260. 
CarriagtlS on the --fitted with electric fana, etc. 2260. 
Grant of facilities to Muhammadans employed' on the --to attencf 
their mid-day prayers, etc. 112-53. 
Number of employees in superior and subordinate services of the --. 
fI4. 
Paid up share capital of the -. 2248. 
Proper lighting of Chittagong 8tation on the -. 2492-93. 
Provision of latrine accommodation in third clan compartments 011 the' 
-.66. . 

Racial distinctions in the --. 2247-48. 
Railway carriages on the --. 2249. 
Sale of tickets at stations on the --. 66. 
Stations and flag stations on the --, etc. 248-49. 
Termination of the contract with the --. 22110. 
Toto.l number of passengers carried by the -,' 2249. 
Workshops on t t~ --. 2260. 

Barsi Light-

Question re pilgrim traffic 011 the --.371.· 

Bengal and North-W e tern~ 

Question ,'('- , 
Collisioll at ,Dighwara. station on the --. 8611-66. 
Construction of a passenger shed at Darbhanga station on the --.. 
126. 

Levy of toll on the --bridge over the Gunduk at Sonepur. 2028-29. 
Mem ~r i  of welfaJ'e committees on the --. 461.. 
Minimum salaries of European and Indian guards on the --. 2421. 
Provision of an overbridge on the east side of the --and the East 
Indian Railway at Mokameh Ghat station. 4'1. 
Provision of latrines in th.irdolttSIl carrilLges on the East Indian Railway 
and the --. 106-.7 . 

• Provision' of more ter ~'  on t.he --. 109., 
Provision of quarters for the rUDning staff 00 the --. 2422. 
Provision of servants' compartments on trains on the --. 129. 
.Provision of waUlr taps at stations on the East Indian.. Railway and 
the -. 10'1. 
Reduction of. the working hours of guards employed ·on goods· trainr 
running between Gonda and Cawnpore on the-. 1421. 
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RAILWAY(S)-conttl . 
. Bengal.Nagpul'-

Question reo-
Alleged fatal result of overcrowding on the -. 128. 
Ooal freights on the --. 40 
Oonstruction of goods sheds at Chatna and Jhantipahari stations on the 
-. 5r>3-54. 

Construction of sheds for female passengers at Chatna and Jhantipahari 
stations on the --. 563-64. 

Construction of waiting rooms or sheds at Chatna and Jhantipahari 
stations on the --. 553-54. 

Distance between the waiting shed and the booking office at Bankura 
Station on the --. 554-55. • 

Enlargement of the goods godown at Bankura station on the --. 563-
54. 

Grant of passes over foreign ra.ilways to employees of the --. 127. 
Lighting of the platforms at Chatna and Jhantipahari Itations on the 
-. 555. 

Number of passengers travelling to and from Chatna and .Thantipahari 
stations on the --. M4'. 

Prevention of running train thefts on the --. 55. 
Provision of a waiting room for intermediatfi! clall paslengers at Puri 

stat·ion on the --. 127. 
Quantity of goodl'! I'xported from Ohatna and Jhantipahari stationl on 

the -. 5M. 
Shortage of wagons at Chatna and Jhantipahari stations on the --. 

554. 
Situation of the parcel office at Bankul'a station on the --. &56. 
Waiting room at Chandrakona Road station on thl' --. 1481. 

lJombay, Baroda and Oentrallndia-

'. 

Question 7'(,-

Construction of the Broach-Dahej branch of the --. 671. 
European and Indian foremen on the --. 561. 
Extenlion of the Broach.;Jambulal' line of'-:"- to Kavi. 671. 
Failure of the -- to run spl'cials from Ajmer to Ahmedabad in connec-

tion with the Ajmer MOllem Orus. 2246. 
Indian foremen on the --. 460. 
Lavatories in third cIa •• compf),rtments on the Broach·J ambular branch 

of the -. 872. 

Eastern Bengal-
Question reo-

Additions to the establishment of the -- during the last three yean. 
1630. 

Advertisements of the --. IBM-8a. 
Alleged bribery And corruption on the --. 221. 
Appeals of the employees of the -- again.t the orders of District 

omcers. 132, 1061. ' 
Appointment of Indians in the Superior Stores Establishment of.the-. 

663. 
Appointment of Indian I to the higher grades of station masters and 

a8sistant station masters on the --. 859. 
Appointment of station mlLlten and assistlLnt stlLtioD masters on the 
-. fOOl. . 
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RAILWAY(S)-contd. 
Eastern BeQ.gal-colttd. 
Question rc-contd. 
Appl'entice Depat Store-keepers on the _.-. 664. 
Cancellation of the contract with Messrs. Shamer Chand and Bros. for 
Hindu catering on the --. 2038-39. 
Complaints against Mr. H. O. Prince Wright, Traftic Inllpector in the 
Dacca District of the --. ~ 1 . 

Depat Store-keepers and sub-store-keepers on the --. 1629-30. 
Differential treatment of' European and Anglo.Indian, and Indiau 
apprentices on the --. 1632-33. 
i ~ r e by the --of. employees for alleged malingering. 220. 
--Indian Employees' Association. 125. 

--timings. 108-9. 
European, Anglo· Indian, and Indian foremen a.nd allsistant foremen III 
the --workshops. 564. 
Foremen and assistant foremen ill the --w<>rkahops. 1629. 
Foremen on the --. 562. 
·Grant of Calcutt.a local allowance to all employees of the --serving 
in Calcutta. 220. .. 
Grant of extra pay fer Sunday ,,'( rk to Indian drivers on the --. 1059 . 
. Grants to recreation dubs from the Fine Fund on the --. 858. 
Grievances of the Indian employees of the --. 1481-82. 
Increalle of staff on the .--. 125. 
Indian guards on the --. 221. 
Indian Traffic Inspectors (Transportation) on the --. 201. 
Labour contractors on the --. 2027. 
Leave of the sub<1rdinate staff at Lalmonirhat on the --. 1624. 
Passenger Superintendent! on the --. 876. 
POllting 01 additional train passing staff on the B. S. B. section of the 
-. 859. 
Prevention of running train thefts on the --. 55. 
Promotion of Indian guards on the --. 221. 
Provision of a waiting room for women at Oouripur station on the --. 
2027. 

Provision of free quarters for goods clerks and tally clerks employed at 
roadside IItations on the --. 8&8. 
Provision of quarters for Indian guards of the --in Calcutta. 219. 
Provision of quarters for the subordinate staff of the --. 1060. 
'Provision of suitable office buildings for goods clerks at certain stations 
on the -. 869. 
·Quarters for the dation staff and running lltaff. Lalmonirhat. -. 220. 
Becruitment of assistant engineers on the -. 1625. 
Recruitment of Europeans and Anglo-Indians as • A' class guards on 
the -. 857-58. 

"Recruitment of outsiders instead of re-employment 01 retrenched ,men 
on the --. 1061. 

-at'cru;tment of staff of the Engineering e t.,~. 1624-25. 
:Reductions in establillhment in connection with the re-organi.ation 
scheme on the --. 1630. 
ltetrenchment 01 Europea.ns, AntIo-Indians and Indians on the --. 
8&8 . 

. Supply of filtered water to the railway employee II at Pabel' on the --. 
110M. . 
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'RAIL WA Y (S)-contd. 
Eutern Ben l r.o ~td. 

Question r6-Contd. 
, Use of a defective weighing machine at Sealdah on the --. 386. 
Ule of head lights on the -. 201. 
Waiting rooms for female pa.aengers on the --. ~. 
Statement (laid on the table) regarding grants made by the - to school. 
for Europeans, Anglo-Indians and Indians. 74. 

East IDdian-
Question re-
Abolition of the Loop District of the - at Sahebgunj. 362. 
Alleged brutal assault by Guard Aratoon of the --'-. 631. 
A malgamation of Oudh and Rohilkhand Railway and -. 442-43. 
Amalgamation of the District Locomotive, Carriage and Traffic officelf 
OD the --. 109, 137-38. 
Contract for wagons ,for the --. 214-16. 
Discharge of officers on the --since its transfer to State management_ 
1076-77. 
Employment of Muhammadans on the --. 9239, n40. 
Grant of passel over foreign railways to employees of the --. 127. 
Grievances of Indian guards On the --. 39-40. . 
Inadequate representation of residents of Biha.r and Orissa on the 
clerical staff of the Locomotive Department of the --at Jamalpur. 
232-33. 
Indianization of various classes of appointments on the --. 117. 
lnsufficiency of railway ca.rriages on the --. 1068. 
Issue of return tickets by the --. 866. 
Latrine arrangement in servants compartments of the Punjab mail,trainlf 
on the --. 689. ' 
Lcttp.r published by Mr. D.  D. Khandelwnl in the Sen'anf under the 
heading --" grievances ". 281\5. 
Location of the --Divisional Headquarters at Howrah. 352. 
Locn.tion of the traffic audit branch of the amalgamated Oudh and 
Rohilkhand Railway and --at Lucknow. 661. 

Medical officers on the --. 216. 
Overcrowding of trains on the --. 38-39. 
Prevention of running train t e~t  on the --. 65. 
Provi.ion of an overbridge on 'the east side of the Bengal and North-
Western llailway and the --at Mokameh Ghat station. 47. 
Provision of a passenger hall or shed at, Gaya station on the --. 37. 
Provision of latrjnes in third clasB carriages on the --and the Bengal 
'and North-Western Railway. 106-7. , 
Provision of wa'ter tapa at stations on the -"-and the Bengal and 
Norl-h-We.tern Railway. 107. 
Reduction of first and .second class fares on the --. 130 . 
. Rt'duction of staff on ama,lgR.mation of the --anc! the O. &: R. Railway. 
460. . ,.. \ 

Reduction of t e,~ m er of .trains on the Tirhut Branch of the --, etc. 
13M.' ", .  . " 

Reservation of compartments fllt Europeans on the --. 42. 
Retrenchment effected by the amaJgamlltion of the 0, & R. Railway and 
the -. 1861. " 
Be-weighment of goods before delivery by the --at Rowrah.; 1864-66_ . 



INDEX TO LEGISLATIVE ABDKBLY DBBATII. 173 

RAILWAY(S)-cofl.td. 
EaBt Indian-contd. 

Question I'c-contd. 
Running of a mail or express train on the'- Loop Line f,'''' Jamal· 

pur. 632. • 
Fine Funds on -- (Discussed under Demand No.6). 1792. 
Great Indian Peninsula-

Question ,'c-
Apprentices on the --. 33·34, 
Claims against the -- during the years 1921, 1922 alld 1923. 106. 
Oonstruction of Bhamburda station on the --. 382. 
Cost of widening Masjid station on the --. 2802. 
Grant of licenles to sweetmeat vendors on the --. 646. 
bllue of tickets at Pamalwad3' station on the -- to paBsengers travel· 

ling by the Bombay-Madras mail trains. 381·82. . 
Levy by the -- of a passenger and wheel tax on the Jumna Bridge at 

Muttra. 670-71. 
Provision of drinking water at Nizamuddin ·station on the --. 2773·74. 
Provision of drinking water on the --. 2773. 
Provision of reserved accommodation on the -- and the Rohilkhand 

and Kuma.on Railway for coolies sent from Central India to Banhaua. 
2791-92. 

Raised platforms at Shelarwady station on the --. 381. 
Working hours of the Btaff at Wadi Bunder on the --. 38!. 

Hardwar-Karnaprayag--
Question rc conBtruction of the --. 479. 

Hesla-Chandil Chord-
Question rf' the --. 123 . 

. Xalighat Falta-
Question re grievances of the -- passengers. 361. 

Madras and Southern Mahratta-' 
Question re-

Advisory Committees on the --. 677·78. 
Case of Mr. K. R. Deshpande, late a booking 'clerk on the --. 478 . 

• Case of Mr. R.K. Karmakar, late a goods clerk on the --. 471. 
Declaration of dividend by the --. 638. 
DismiSllal of Mr. G. D. Kanade, station master, Adarki, on the --.' 

470. 
Em'opean, Anglo·Indian and India:n Railway Schools on the --. 461. 
Grant of paBBes over foreign railways to employees of the --. 127. 
Schools provided by the - for the children of their European and 

Indian employees. 2035-36. 
Third class fares on the South Indian Railway and the -- for cer-

tain specified yea.rs. 226-27. 

}qorth-VVestern--
Question re- . 

Abolition of racil"l discriminations on the --. 647. 
Allegations a.gainst a District. Traffic Superintendent on the --. r;78-79. 
Allegations a.gainst the Loco. Foreman, Kotri Loco. Shed, on the --. 

732. 
Allega.tions of ill-treatment of his worbnen by the Loco.· Foreman, 

Kotri Loco. Shed, on the --. 782. 
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RAILWAY(S)-cuntd. 
N orth-Western-cuned. 
Question re-r.untd. 
Amount due by the Punjab Alliance Au(ltion RooIIlll too the --. 377-
8." 

Appointment of Colonel Needham to inveatigo.te the question of im-
provement in the medical arrangements on the --. 1847-48 . 

• Appointment of Indians as Traffic Inspectol'l'l on the --. &79, 2019-
20. , 
Appointment of Muhammadans as Assistant Traffic Superintendents 
on the --. 1 ~. 

Appointment of Mr. F. Webb as Superintendent, Central Registry 
Office in the office of the Agent, --. &30. 
Case of Ahmed Sayid, a Graduate employed on the --. 2022. 
Case of M. Abdul Aziz, a goods clerk on the --. 1070-72. 
Commercial Superintendents on the --. 2024. 
Compensation to dependants of railway officials killed in the collision 
near Harappa on the --. 271. 
Construction of a proper platform, a waiting room and sheds o.t 
Jehangira Road Station on the --. 2166. 
DilCOntent among Indian Graduates employed in the Traffic side of 
the -. 2020-21. 
Dismiua.i of five workmen employed in the carriage workshops at, 
Karachi on the --. 733. 
Economies in the permanent superior establishment of the --. 1:-28. 
Educational qualifications of Commercial Superintendents on the --. 
681. 
Educational qualifications of Mr. Hammil, Rates Inspector, --. 
2021. 
Employment of Matriculates as Firemen on the --. 2030, 
European, Anglo-Indian and Indian &pprenticcs on the --. 533-36. 
European, Parsi and Indian subordinates in the Loco. running staff" 
of the -. 002. 
Expenditure by' the ,-on the education of the chAdren of their 
European, Anglo-Indian and Indian employees. 1083. 
Grant of special promotion to employees of the --who volunteered' 
for service overseas --. 28&8-57. 
Grievances of Indian Graduates employed in the @llaims Section of' 
the --. 2022, 2023. 
Holidays of goods clerks on the -'-. 731-32. 
Honorary Auistant Traffi(· Superintendents on the --, 9023-24, 
Indians in certain specified appointments on the --. 632-33, 
Indians in various classes of appointments on the -. 1053. 
India.ns on the --, 579-80. 
India.n station masters ana guards on the --. 1083. 
Indiall Traffic Inspectors on the --, 680. 
Indian Traffic Inspectors (Transportation) on the --. 201. 
Introduction of a new divisional arrangement on the --, 1064. 
Leav(' of the subordinate sta.ff of the Karachi Division of thli--' 
648. 
Measures ta.ken to put a stop to corruption and blackmail 00' the __ . 
2097-9B. 
Muslim auditors on the -. 1334. 
--sleeper contract. 140B, 1848. 
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RAILWAY (S)-contd. 
N orth-Western-concld. 
Question re-concld. 
Office Superintendent in the office of the Agent, -. 630·32. 
Office Superintendent of the Office of the Chief Engineer, --. G3(). 
32. 
Oil for locomotives on the -. 734. 
PromotioD of Indian Graduates to the posts of Assistant Traffic Super-
intendents on the --. 2021·22. 
Promotion of subordinates in the Traffic Department of the --. 680. 
Prospects of Indian Graduates on the --. 2020. 
Qualifications of Foremen, Loco. Inspectors, etc., on the --. 539. 
Qualifications of Mr. L. C. Ryan, a Train Controller on the --. 
2024. 
Qualifications of Messrs. H. E. Gatelay and E. J. Gatelay, Train 
Controllers, on the --. 2024. 
Qualifications of officers in the --workshops. 638. 

Railway accident between Hotwala and Sam&l&t& stations on the --. 
2491-92. 
Railway collision at Harappa Road on the --. 113. 
Rates of pay of European, Parsi, Christian, Anglo-Indian and Indian 
guards on the .-. 2030. 
Recruitment of Indians for certain specified appointments on the 
--. 639·40, 2021. • 

Recruitment of Sindhis in the Sind section .of the --. 10M. 
Reduction of the clerical establishment on the --. 637, MO. 
Retirement without forfeiture of gratuity of retrenched sta.! of the 
--. 632. 
Salaries of Indian and EUl'opean station masters at first cl&88 .tations 
. on the --. 647. 
Schools maintained by the --for the children of thflir l-:uropell.u 
and Indian employees. 2008. 
Selection of Assista.nt Traffic Superintendents for the --. 278. 
Special carriages for officers on the --. 628-30. 
Special 'Xulas train from Karachi to Lahol'e for employoos of tbl' 
-. 1053. 
Station Master of Pad Idan-on the _.. 647. 
Stoppap;e of the privileges of an assistant station maater at Kotri 011 
the-. 734. 
TI,ndlws for serviceable Ilnd 8('rap TH'rmanently-way materia.ls at I>ngi-
nE'flI'iQ.g dep<>ts on the' --. 376-77. 
Utilisa.tion of the Fine Fund on the --. 540-42. 
Working hours for ~ood  clerks on the --at Karachi and the Transit 
office a.t HyderahA.d. 731. 
Yearly requirements of sleepers by ra.ilways forming the --sleeper 
group. 293-96. 

Statement (laid on the table) regarding disbursement from the Fine-
Fund of the -. 74-76. 
Statement (laid on the table) regardinp; the --sleeper contract. 71-

• 74. 
Oudh Itnd Rohilkha.nd-
Question ,.,,-
Allegations in the Wukly Mordoor of Lucknow in~ certain offi-
cials of the -. 674. 
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,RAILWAY (S)-contd. 
OUdh and Rohilkhand-contd. 
Question re-coflta. 

Allegations in theWeelcly .Vazdoor of Luclmow against Mr. Goff, a 
former District Traffic Superintendent of the --. ~~. 

Alleged frauds ,on the --. 133. 
Allege" misappropriation of stores on the --. 273. 
Amalgamation of --and East Indian Railway. 442-43. 
Appeal of Babu Raj aram, station master on the --. 346. 
Case of Mr. Kai1unath, II.ssistant station master, Benarea Oanton-
ment. 274. 
Compensation for goods loSt or damaged on the --'. 1788-39. 
Difference in pay of station masters and assi.tant station malters on 
the-. &6. 
Dismissal of ·Mr. Rajaram, station master of Barhamghat on the --. 
11M. 
Employment of new men as guards on the --in 1922 and 19113. ~ . 

Freight charged on atone booked to Banbs88& by the -. 2792. 
Indian, Anglo-Indian and European a88istant station masters on the 
-. ~~~. 

Indian Traffic Inspectors (Transportation) on the --. tol. 
Location of the traffic, audit branch of the amalgamated --and East 
Indian !iailway lilt Luoknow. ~~1. 

Pay of station masters and assistant station masters at roadside 
stations on the --. 2'74, ~. 

Promotion of Indian station masters on the --. ~ , 34&-46. 
Promotion of junior guards by t,he District Traffic Superintendent 
of Moradabad, --. 276. 
Promotions of Mr. S. Doyle, junior clerk of the Works Manager's 
office, --. 272. 
Quarters for menials in the --. ~ . 

Recruitment of apprentices on the --. 2029. 
Reduction of guards to brakesmen on the --. ~ . 

Reduction of staff on amalgamation of the E. I. R. and tIte -. 460. 
etren~ ment effected by the amalgamation of t·he --and the E. I-
Ry. 1661. 
Reversion of 1/ A" 018088 station masters to 1/ B" Or 1/ C" class 
stations on the --. ~. 

Savings effected by the --by the reduction of Indian guards to the 
rank of brakeemen.2036. ' 
Supply of overcoats to assistant station masters on the --. 867. 
Supply of rain coats to line jemadars and pointsmen on the --. 
657. .  ' 
Supply of wagon" to f!mployeea of the -. 1062. 
Tranafer of the - offices to Calcutta. ~ ~1. 

Question re-
Appointment .of India.na as foremen, assistant foremen, and charge-
men on Indian -. 884. 
Capital expenditure of various --. 1616-17. 
Collection by tbE\ --of terminal tax on paasenp;er fares. 1S~ . 

Construction of the:-from Rltjpllr to Vizianagra.m 17m Parvatipur. 
1846. 

Construction of It '-from Amritsal' to NaJ'owal. 9187. 
Corruption and bla.ckmail on Indian --. 1083. 
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RAILWAY (S )-cQnttl. 

Question re-rontd. 

Cost of mainteD&nce of Boards of Directors of Companies working 
State -. 886. 
Educational qualifications of candidates for the -superior stores and 
traffic staff on State -. 886. 
Government control over the expenses of --worked by Companies. 
886. 
Grant by --of facilities to grain dealers for re-weighment of their 
goods. 1866. 

Indian, Anglo-India.n and European apprentices on --. 888. 
Issue by --of fortnightly and six-monthly return tickets at reduced 
fares. 833. 
Issue of return journey tiCKets on --. 2246. 
Milea.ge of -. 873. 
Orders for Indian --placed with the Saxon Carriage and Wagon 
Works of Germany. 1618-19. 
Pay of brakeameD OD --. 346. 
Payment of claims for goods lost or stolen on Indian --. 1082, 
1097. 
Promotion of Indians in subordinate service on the --. 688. 
'Pro,vision of latrine accommodation in servants' compartments on 
-. 134-36. 
Purchase of locomotlvea for --. 133. 
Qualifications of candidates for employment on~. 63. 
Quinquennial programmes of capital expenditure for ihe various--
1617. 

Separate compartments on --for tubercular patients. Ill. 
Supply of sleepers for --. 1417-18. 
Total mileage of --open for traffic sanctioned or under construction 
.on the 3ht March 1924. 8si84. 
'Total earnings of Indian --. 575. 
Training of Indian students in all Departments of --. SR4. 
Working hours of the Traffic and Transport staff on Indian --. 133, 
1060. 

Grievances of the subordinate employees of the Indian --. 317-44, 
772-81l. 

,Rohilkhand and Kumaon-

Question rf-
'Provision of reserved aceommodation on the Great Indian Peninsula 
Hail way and the --for c:oolies sent from Central India to Ban-
'b&8!la. 2791-92. 

SaleDl-AttuJ'-
Question I' ~ construc:tion of the --. 50. 

So~  Indian--
Question rf'-
Adviaory Comm t~  on the --. rm-78. 
AnnuIII tripR to India Iw th", Bonrd of Di"@ctorR of the ----_ 'i:>fol. 
RritiRh Portland Cement fM t,he ---. ~ 1. 

Closing by the --of the level-crossing gate on the Police Commill-
sioner'lI Hond in Madril!!. ' i ~Q. 
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RAILWAY (S )-coftcld. 
South India.n-cofttd. 
Question re.-cofttd. 
Collection of excess fares by travelling ticket in.pectors on the --. 
6'77. 
Collection of exC8u fares from palsengers on the--. 4&9. 
Constitution of the --Local Advisory Committee. m. 
Electrification schemes on the --and other railways. 787-88. 
Grieva.nces of railway employees at Villupuram, Mayaval'am and 
Madura on the --.. 270-71. 
Grievances of the subordinate staff of the --. 469. 
License feel of stall-keepers and platform vendors 'on the --. 468. 
Management of refreahnient room. on the --. 578. 
Minimum collection of excess fares by Ticket Examiners on the --. 
1i4. 
Reduction of fares on the --. 468-69. 
Redu<,otion of first and second cla88 flues on the --. 224. 
Reduction of third cl&B8 fares on the --. 225. . 
Third clasa farr.s on the --and Madras and 'S()uthern Mahratta 
Railway for certain' specified years. 226-27. 

State-managed-
Que.tion ~  reduc,otion of third class fares on --. 1662. 

V illu pu ram-Triehinopoly-
Question 1'(: the --. 222-223. 

RAILWAY ACCIDEN'r.(S)-
Question rt; --between Hotwala and Sam8S8.ta stations on the North-
Western Railway. 2491-92. 

RAILWAY ADMINISTRATJON-
Question 1"1: allegations in the Weekly Ma'ldoor of Lucknow against --. 

460. 

RAILWAY BOAllD-
Appointment of an Indian on the --(Di80USl8d under Demand No.1). 
11';33-45. 
Attitude of the ---with reference to the grievances of the general 
public i ~d undel' Demand No.1). 1598-1611. 

Budget demand for "_.--". 1483-1545. 1549-1611. 
Pay of oflk-ers of the _ .. -(Discussed under DemandN o. 1 Railways). 
1615-33. 

Question r(;-' 
Administration of Ports by the '--. 208. 
Appointment of Colonel Needham on the staff of the --. 2419-20. 
Budget and Fina.nce Branches of the --. 2797. 
CODl'essions allowed to men employed in the office of the --who 
ha.d pRssed the Staff Selection Board's examination. 2799. 
Increase in t ~ staff of the --office. 199-200. , 
N on-employment of Mr. Ha.bib Ali in the office of the -. 1797. 
Prefer'tlntial treatment of some men in the ·oftioe of the - 1Vhohave 
not passed the Staff Selection Board's examination. 2799. 
--'s a.dvertisement. for the 811ppiy of sleepers. 1417-18. 
-'a annual requirement. of aleepera. 1417-18. 
Reeruitmeni of officers of the --. 1086. 



RAILWAY BOARD;-cQntt/. 
Q e.t~on re~' .  . ... 
Reorganisation of the ministerla.l esta.bliahnlentof the ---. .1700-97, 
2797-98, 2799. 
Statement of t ~ Finan.ce . Member regarding the appointment' of &n 
Indian on the -'-. 1626. 

RAILWAY BOARD, ICE . E~ . 
Question r,' in re ~ in the permanent cadre.,of the --. 568. 

RAILWAY BRIDGE(S)-
Question re provjsion of roadways over - in Assam. 24-20. 

RAILWAY BUDGET- , 
AlIotmeQt of da.ys for the diiICussion of thil General Budget and 
etc. 89(HIl. 
Question 1".' specia.l. duty of Mr. A. A. L. Paracins in connection with the 
presentation of the --. 256. 
Question ~ lement. r  1'(' the presentation of the --' in the Septem-
ber Session, 192/). 256. 
See also under" Budget ". 

RAILW.\.Y CAPITAL AT CHARGE-
Question 1'(: Indi.a's lia#lility in respect of interest 011 ---, etc, 872· ';;1. 

RAILWAY CARUIAGE(S)-
Question n-
Insufficiency of --on the East Indian Railway. 1068. 
--on the Assam Bengal Railway. 2249. ' 
Upper class --(Discussed under Demand No, 8). 1798-1803. 

RAILWAY COLLISION(S)-
Question 1'(' payment of compensation to the dependants of persons killed 
in the ----a.t f:r arappa. 1284. 

RAILWAY COLONY-
Questionll 1-(' ---. at Jonflsganj, A mer~ 462-64. 

R.A IL WAY COMMITTEE-
Sn' undel' I, Committee(s) ", 

RAILWAY COMPANY(lES)-
Question rf':-' 
Loan of State R.ailway officers to Indian --and Indian State Admi-
nistra.tions, 1084. 
PulJli('ation of contracts with -'-, 883. 

RAILWAY CON!'iECTION--
Question Tf' --between Arsikeri and Mangalore. 140-41. 

• RAILWAY CONSTRUCTION-
rie ~ e  of the' Punjab in the matter of new ---(DiscuHed under 
Dema.nd No, 7). 1797-98. 

Question re-
.. Acclcration of --. 21>6-57, 

Expansion of District Board --' in the Madras Presidency. 257_ 

.2 



180 INDEX TO Li1GlSLATIVB ASSBlIBLY DBBATES. 

RAILWAY DEPARTMENT- • 
Question rt: value of immoveable property belonging to the Military 
Department, the --, the Public Works and other Departments. 472-
74. 

ltA.ILWAY EARNINGS A.ND EXPENDITURE-
Q e ~ion re revised eatimates of --for the current year. W. 

RAILWAY EMPLOYEES-
Dismisaal of - (Discussed under Demand No.6). 1791-93. 

Questi.on re-
Education of the children of --. 462, 647-48. 
Grant of overtime allowancea to --. 2031. 
Grievances of --at Villupuram, Mayavaram and Madura on the 
South Indian Railway. 270-71. 
Provision of quarters for --. 2031-32 • 
. Provision of the leave rules of --. 462. 
Rules for testing the eyesight of --. 1032. 

RAILWAY FARES-
Question rf< reduction of --. 964-65. 

RAILWAY FINANCE-
Question re-
Creation of new posts in connection with the separation of --from 
General Finance. 206. 
Separation of --from General Finance. 255-00 •. 

RAILWAY FREIGHTS-
Question rt: reduction of --. 873. 

RAILWAY INDUSTRIES-
Question re enclQuragement of --. 113, 1617-18. 

RAILWAY LINE(S)-
Question re-
Conversion into broad gauge of the --from SlJoranur to Ernaku-
lam. 223-24. 
Doubling of the --between Madras and Pallivar&m. 270. 
Doubling of the --between Madras Beach and Tambaram. 2i3. 

RAILWAY MAIL SERVICE-
Question ,·e.--
Accumulation of parcels in the Calcutta --Parcel Sorting Oftice. 
1841-42. 
Arrears of pay of -. - officials of " D "Division. 1186-87. 
Grant of out-station allowances to sorters of the -'-. 89&-96. 
Hardships of sorters in the --. 895. 
Holidays of sorten and clerks in the --. 896. 
IncreaRe of leave reserve in the --. 16. 
Memorial hom the widow of the late Mr. A. R. Shesba Iyer, Head 
Clerk, ---, T. DivisiorJ. 269. • 

Memorials of the representatives of the BunnI). Postal and ---. 114. 
Payment of overtime al10wllDCfls to the staff of the Calcutta --'iarcel 
Sorting Office for working extra hours. 1~ 1.· 

Provision of quarters for sorters and derks of the --. 898. 
Time test of sorters of the --. 17. 
Vacancies In selection grade appointments in the Wp.stern Circle, __ .... 
16. 

Working hours of - .... ·801'1lerll. 16. 
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RAILWAY MAIL SERVICE OFFICIAL(S)-
Question f'e-
Appeals of -. 1090. 

181 

Counting of officiating service renderea by --for fixing their initial 
pay in the time-scale. 1089-90 . 

. RAILWAY MATERIAL-
Return of --and rolling st-ock sent to Mesopbtamia during the War. 
134. 
Value of - and rolling stock sent to Mesopotamia. 1562-63 • 

• RAILWAY OFFICE(S)-
R.emoval of - from Sahebgunge (Discussed under em n~ No.4). 
1770-76. 

RAILWAY OFFICER(S)-
. Quarters for - in the superior sen-ices (Discussed under Demand No. 

8). 1803-04. 
Question rr report on the training of - and subordinates in India. 
1282. 

RAILWAY OFFICIALS-
Question re.-
Compensation to dependants of - killed in the collision near 
Harappa on the North-Western Railway. 271. 

. Provision of medical relief for -. 271-72 . 
. Provision of saloons for -. 871. 

RAILWAY PASSENGERS' CONFERENCE-
Question rl' resolutions of the -. 1078, 2097. 

RAILWAY RECEIPTS-
Question re revised estimat.es of -. 22&. 

RAILWAY REFORMS-
Question rl' -. 964. 

RAILWAY SCHOOLS-
Question 1"(' European, Anglo-Indian and Indian --on t ~ M. &. S. 
M. Railway. 461. 

RAILWAY SERVANT(S)-
Question re. alleged outrage by·-on an Indian female passenger at 
Charbagh. 36-37 . 

• RAILWAY FlERVICES--
Indianization of the higher - (Discussed under Demand No.4). 1717-
30. . 

RAILWAY STAFF- . 
Question rr. restrictions of working hours of --. 2031. 

RAILWAY STAFF. INDIAN- • 
Education of the children of the --(Disoussed under Demand No.4). 
1768-60, 1'776-7'7. 

RAnWAY(S), STATE-
Q e tio~ rt!-· . 
Total expenditure to he incurred by --as a result of the Cl't' lltn '~ 

of the Lee Cootmitsion's recommendations. 2245. 
Total "anctioned strength of officerg of the Lor.o. and Carl'iI.!pt' and 
Wagon Departments nn -. 551. 
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RAILWAY STATION(S)-
Question 1'e. sweetmeat and other vendors at --. 888. 

RAILWAY STORES-
. Q e ti~n 1~ purchase of -. 116-16. 
See also under "Store8". 

llAILWAY TRAFI .. ie OFFICER(S)-
Q e tlo~ f'(' training of India.ns &8 -. 681. 

RAILWAY TRANSPORTATION SCHOOL-
- at Chandausi (Diacu88ed under Demand No.4), l'i57-1>8. 

RAILWAt UNIONS-
See under "Union(s) ". 

RAILWAY WORKSHOP(S)-
Que8tion re-
Capacity of --for general repa.ir and rehabilitation W01'k. 118. 
Firemen in the - at Sukkur ~nd Karachi. to •. 
Number of - in India. "'1880. 

R.AIN COAT(S)- . 
-Question re supply of - to line jemadars and,·pointsmen on the Oudh 
and Rohilkhand Railway. 657. . 

RAIPUR-
Question rc construction of the railway from - to Vizianagram via. 
Parvatipur. 1846. 

RAISINA-
Question re-
BUB service for the COD\'eyance of clerks from - to the Secretlol'ia. 
in Delhi. 116. 
Defects in the " D  " class Indian Clerks' quarter8 at -. IB4S-49. 
Delivery of postal articles at --. 1064. 
Dimensions of family and single quarters allotted to daftaries t~ .. 
131. 
Government buildinge at _.-. 365-66. 
Indian Clerks' quarters at --. 476. 
Morning delivery of regietered letters at - and Simla. 1860-51. 
Provision of more letter boxes in --. 1860. 
Rent of "D" class quarters at -. 1066. 
~nt  of Indian Olerks' quarters at -, etc. 476-.77. 

RAJAN BAKSR SHAH, KHAN BAHADUR MAKHDUM SUD-
Question re- . . 
Discharge of Fateh Mohamad of the Military Works Service. 393-94. 
Officers and 8ubordinates of the Military Works Serviees dilclutl'ged 
and re-enRaged betwl\en the yeare i907 and 1924. 653. 

RAJARAM, BABU-
Question re- t· 

Appeal of -, station ma.ster on the Oudh and Rohilkhand Railwa.y. 
348. 
Diemiasal of --, station muter of Bel'hamghat on the Oudh and 
Rohilkband Railway. 273-'14, 61i5. 
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RAJPUTANA-
Budget Demand for " "2414. 
Demand for SupplementarY'. Grant for II " 1]06. 
Question re-
Ra.ilway connection between Bhiwani a.nd -. 14.0'1. 
University for --. 207. 

RAJ PUTS, MUSLIM-

J88 

Question 1'13 disoontinuaD(:e of, the recruitment of --of the Amball 
District. 2163. 

RAMACHANDRA RAO, DIWAN BAHADuR M.-
Allotment of days for the discuBBion of the General and Railway 
Budgets, etc. 890. 
Appointment of --to serve on the Committee on Public Petitions. 
299. 

Budget Dema6d for-
" CustOms ". 2064-&6. 
"Indian Postal and Telegraph Department ". U90, 2298, 2304-06. 
II Indo-European Telegraph Department ". 2312. 
" Opiwn ". 223&-36. 
" Railway Board". 11)16-18, 1639-41, 16M, 1580-82, 1684. 
" Salt". S100. 
" Taxes on Income ". 2112-13, 2119. 
II Working Expenses: Administration". 1761-63. 
"Working Expenses: Repairs and Maintenance and Operation ". 
1781, 1783,  1784, 1788. . 

Demand for Supplementary Grant for" Opium ". 1095-96, 1099. 
Demand for &upplementary Grant for "Refunds". 1103, 1104. 
Election of panels for Standing Committees. 1106-07. 
General discussion on the General Budget. 1968, 197&. 
General discussion on the Railway Budget. 1383-87. 

Hindu Religious and Charitable Trusts Bill-
Motion to refer to Select Committee. 489. 

Indian Finance Bill-
. Consideration of Schedules. 2663-66. 

Indian Trade Unions Bill-
Motion to ~e er to Select CODlJ!littee. 762. 

Legislative Assembly (President's Salary) Bill-
Consideration of clause 2. 984. 

Maternity Benefit Bill-
Motion to refer to Select Committee. 684-86, 688. 
Motion for adjournment to call attention to the ac+..ion of the Govern-
ment of India in according sanction to the imposition of a tax on 
all arrivals by sea into Burma. 2495·99 . 

• Obscene Publications BiIl-
Consideration of clauBes. 12111. 
Power of the Chair to take Dema.nds for Grnnts in any order it pleases. 
2271, 2271-73. 

Procedure to be· followed rega1'ding resumption of the adjourned debate 
on the Bengal Ordinance. 483. 
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RAMACHANDRA RAO, DEWAN BABADUR ltf..-conf.d. 

Queltion re-

Abolition of the Capitation Tax in Burma. 138. 
AcreaR'e under lugar-cane cultivation. 1323. 
Amounts invested by the Government of India in the purchase of 
Opium. 1283. 
Cultivation of waste lands. 1324. 
Deputation of ·the Honourable Sir Charle. Innel to inquire into the 
Kohat riots. 192. 
Discuaaion of the report of the Reforms Inquiry Committee. 1288· 
90, 2170-72. 
EstabJishment of :a sugar school. 1323-24. 
Exports of Opium, etc. 391-92. 
Grant of a license to the Indian Radio Telegraph Compa.ny to work . 
wireless stations in India. 986-68. 
India's participation in the British Empire Exhibition in 192f!. 1281. 
Legislation in Parliament to give etlect to ihe recommendations of the 
Lee Commission. 1184-86. 
Payment of compensation to the depE'ndants of persoDs killed in the 
railway collision at Harappa. 1284. 
Publication of the report of the Civil Justice Committee. 1284. 
Purchase of textiles in India and Great Britain. 1283. 
Report on the training of railway ofticers and subordinatea iJl. India. 
1282. 

Report of the Reforms Inquiry Committee. 218. 
Resignation by Sir Dadiba Dalal of the office of High Commissioner 
for India. 32-33. 
Revision of the pay and allowances of the Army Services. 391. 
Revision of the pay of the Army Services in India. 1282. 
Riots at Kohat. 191, 192-93. 
Separation of executive and judicial functions. 1280·81. 
Sin~ ore Base. 391, 1282. 
Training of Indians for the Boyal Artillery, the Royal Engineers and 
the Royal Air Force. 1284. 
Wireless beam station in India. 1280. 

Question (Supplementary) re-

Airing of grievances of Governm.nt employees through Members of the 
Indian Legislature. 894. 
Appointment of Colonel Needham on the .ia.ff .of the Railway Board. 
2419, 2420. 
Arrel!lts in Bengal under Regula.tion III of 1818 and Bengal Ordinance 
I of 1924. 143, 144. 
Aaaam Labour and Emigration Act. 467-s..Q. 
. Control of the use of opium in India. 288. 
! Corrcspondl'nce hetween the Secretary of· Stl\te and the Govt. of 

India on the recommeQda.tions of t.he Lee Commission. 268. 
Indians in South Africa. 216. t 

Inl!ltitution of 1\ hetter system of audit inl!lpection and cotltrol in 
respect of the atlairs of the Imperial Bank of India. 1288. 
Levy of an additional chartte of 3 per cent. on Presl meslR.ges Rent 
without prepayment. 13.10-31. 
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B.AMACHANDRA RAO, DEWAN BAHADUR M.-confd. 

Question (Supplementary) ,·c-col/td. 

Object of the visit of His Excellency the Viceroy to England. 1984. 

1986. 
PublicatioQ simultaneously in India and England of Parliamentary' 
legislation embodying .the proposals of tlu: Lee Commission. 636. 
637. 
Ra.tio of Hindu to Muhammadan clerks in the Indian Meteorologicar 
Department. 2778-79. 

Recommendationa made by the North-West Frontier Committee. 364-66.· 
Report of the Reforms Inquiry Committee. 2785. 
Value of immoveable prope1"ty belonging to the Military, Railway,. 
Public Works and other Depts. 473-74. 
Wembly Exhibition. 363. 

Resolution re-
Debt position of India.. 1140. 
Establishment of a military college. 1267-60. 
Inquiry into the question of CUTl'ency and Exchange. 302-(l3, 316. 
Legislative Council for . Ajmet·-Merwara. 1470-12, 1477. 
Grievances of the posta.l staff. 1033, 1046-48, 1050. 

Special Laws Repeal Bill-
Consideration of clauses. 2684. 
Suggested form of amendments to Demands for Granta. 1092. 

RANCHI EXPRESS-
Question rc alleged outragf' on an Indian female travelling by t ~ 

-.30. 

RANCHI RADIUM INSTITUTE-
Question re the --. 123. 

RANGA IYER, MR. C. S.-
Budget Demand for-
" Audit" (Railways). 1600-91. 
I. Railway Board". 1498-1500, 1004. 

Election of --to serve on the Standing Finance Committee. 073. 
GelJeral discussion on the General Budget. 1917-21. 
General discussion on the Railway Budget. 1367-69. 

Indian Finance Bill-
Motion to consider. 2479, 2482. 
Motion to plLllB. 2612.  2619. 2622. 

Indian Penal Code (Amendment) BilI-(Amendment of e tio~ · ~ . 

Consideration of clause 3. 2894-96. 

Question re- . 
Administration of Ajmer. 443-44. 
Administration of Ajmer-Merwara. 444. 
Ajmer-Mp.rwara M ni i liti~  RegUlation. 445. 

• Amalgamation of Oudh Rnd RohilkhR'nd Rnd ERst Indian Railways. 
442-43. 
Aftlendment of electoral rolls for thp. Council of State. 2168. 
Annual income and p-xpenditure of the Mansia.ri Post Officf'. 581. 
Colleges of commerce in Northern India impa.rting training in 
Accountancy. 1070. 
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ltANGA IYER, llR. O. S.-(:Qntd. 
Question re l~td. 

Oonfirma'tion of Indian temporary officel'B lU the superior Revenue 
Establishment of State Railways. 446. 
Defects in the municipal administration of Ajmer City. 446·46. 
Deportati(lo of Hafiz Said Ahmall .from Baluchistan. 89:t 
Judicial work of Ajmer-Merwara. 445. 

Medical officers on the East Indian Railway. 218. 
Municipal Board of Ajmer. 440. 

Opening of the season Post Office at Milan. 581-82. 

Political and administrative advancement of Ajmer-Merwara. .444-4rt. 
Provinciai rest-rictions on the opening of hranch offices by chartered 
accountants and certified auditors. 1069-70. 
Recruitment for the Indian Al1dit and Accounts Service, etc. 61. 
Removal of the disqualification att.aching to political prisoners r. 
regard to the ('xercise of their iranchise. 1284. 
Removal of the Dunaghat Post Office to Kheti Khan. 582. 
Stoppage of recrl1itment. in KumR.on, etc. 61·82. 

1teaolution rr-
Establishment of a Military College. 1261·63. 
Establishment of a Supreme Court ill India. 1177. 

'Special La WB Repeal Bill-
Motion for leave to introduce. 713, 714. 
Consideration of c]auscs. 2680, 2682. 
Motion to pass. 2897 ·2702. 

lU.NGACHARIAR, DIWAN BAHADUR T.-
Allotment of days for the discussion of the General and Railway 
Budgets. 890. , 
Appointment of --to be Chairman of the Committee on Public 
Petitions. 299. 

Bengal Criminal I.aw Amendment (Supplementary) Bill-
Motion to add clauses 4, 5 and 6. 2860-63, 28;6. 
Budget Dflmand for-
" Audit" (Railways). 1695. 
" Customs ". 2090, 2191·92. 
"Executiye Council". 2363-60, 2388, 2400. 
" Forest ". 2280·86. 
" Interest on ordinary deht anil reduction or avoidance of debt" 
2319-20, 23.12. 
" Inspection" (Railways). 1684, 1687. 
II Open Line Works ". 1799-1800, HiOl. 
"Railway BOArd ". 1528, 1531, 11)83. 
" Salt". 2155, 2187, 2]88. 
" Stamps ". 2276, 2277. 
"Working ,Expenses: Administration" (Ra.ilways). 1709, 17111 12, 
1757 ·58, 1759, 1763, 1764,. 1770. 

Code of Crlmina.l Procedure (Amendment) Bill-
Motion to refer to Select Commitooe. 954·56. 

'Demand for Supplementary Gra.nt for "Opium ". 1096. 
General dilJ('uBsion OQ the General B ~ et. 1929-33. 

'Hindu Religious and Cb.ritableTrusts Bill-· 
Motion to refer to Select Committee. 492-93. 
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"RANGACHARIAU, DIWAN BIBADUR T.-r.rmtd. 
Indian Finance Bill-

Consideration of c1auscs. 2534-35, 2M3, 2545. 
Con&ideration of Schedules. 2560, 2661, 2569·70. 
Motion to pus. 2606, 2624. . 
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Motion to consider the ameQdment made by the Council of State. 2718, 
2726,  2729. 

Indian Income-tax (Second Amendment) Bill-
Motion to consider. 2645-46. 

Indian Penal Code (Amendment) Bill-(Amendment of seetioQ 375)-
Consideration of clause 2. 2825, 2833,  2842, 2846-47. 
Considerat,ioll of clause 3. 2883-85, 2886, 2889. 
Insertion of new dl\usll after el8/Use 3. 2002. 
Indian 'fariff (Amendment) BilI-
Consideration of the Schedule. 2644. 

Obscene Puhlications BilI-
Consideration of clauses. 121'4, 1810. 
Prisonl (Amendment) BiII-.., 
Motion to consider amendment made by the Council of State. 51644. 

Question (Supplementa.TY) re-
Airing of grievances of Government employees t'hrougb Members of 
the Indian Legillature. 894. 
Character sheets of postal oBicials. 1855. 
Economies effected by the retrenchments recommended by the Inoh-
cape Committee. 369. ,. 
Grant of a. license to the Indian Radio Telegraph Company to work 
wireleu stations in India. 967. 
Holida.ys in the Government of India Secreta.riat. 2777. 
Memorandum by the Colonies Committee on the principle of allotting 
lana to particular communities in Xenya. 299. 
Pensions of Military pensioners resident in India. 2581. . ,  ' 
Rules iuued by the High Courts to give effect to the recommendations 
of the Indian Bar Committee. 2579-80. 
Steps tabn by the Pntna High Court to give efieetto the recom-
mendations of the Indian Bar Oommittee. 1285. 

"Remarks regarding ert it~ holidays in March. 772. 

ltesolution re-
Bengal Criminal Law Amendment Ordinanct', ]924. '22-27, 835. 
Debt position of India. 11M, 1159. 
Esta.blishment of a Military College, 1248-50, 12115. 
Establishment of /I. Supreme Court. in India'. 1172. 
GrievancAs of Indians in Ta.nganyika. 1001, ]008-011, 1012. 
Legislative Council for Ajmer-Merwara, 1453. 
Provincial Oontributions. 2740, 2741-43, 2746. 2750, 2752, 2758, 27110, 
2760. 
Representation of the Legielntive Ael'lemhly on thc Governing Body 

• of the Lady Hardinge Medical Colleg!', Delhi. 2015, 2016.  2017. 

'SllAcial J .. aws Repea.l BilI- . 
Motion ti) refer to Select Oommittee. 902-011, 921, 9i3. 
-CoDsideration of cIllu!!es:' 2656-65, 2870,  2871, 2672. 2873, 2874, 2675, 
2676,  2671, 2680-82. 2686, 268B, 2689. 
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RANGACHARIAR, DIWAN BABADUR T.-rmtt,J. 
Special Laws Repeal Bill-contd. 
Consideration of the Schedule. 2691, 2692. 
Motion to pall. 9703, 2704, 2708. 

Special Marriage (Amendment) Bill-· 
Motion to circulate. 701, 702, 706, 70f!. 
Suggested form of a.mendments to Demands for Grants. 1001. 

ltA N GOON-
Question rc rates of late letter fees levied at the Presidency Post OffiCfl. 
&nd at .-. 1420·21. 

RANJODH SINGH, RIMLDAR-
Question rf' confiscatioll of the pension of .-. 1~ I . 

RATES TRIBUNAL-
Appointment of a --(Discuaaed under Demltnd No.1). 1549'01. 
Question re-
Establishment of a --. 132, 388, ·461, 737. 

RAU, Ma. P. R.-
Budget Demand for-
"Indo.Europeall Telegraph Dept." 232. 
"Intlere.t OD ordinary debt and rt'.lnction 01' a,·oidll.nce of dl'llt " .. 
2830-33. 
Oath of Oftiee. 1841. 

ItAWALPINDI-
Question re-
CIi.&e of Pindi Dass, a clerk in th: --Post Office. 18111)'56. 
Compen.atory allowances to selection grade postal officiAls at Lahorll',. 
Delhi, --and Peshawar. 101)8, 1279. . 
Dismissal of Beli Ram, Buar ChQwdhry of -. 292-93. 
Kobat refugees at --. 376. 

RAY, lh. KUMAR SANKAR-
General discullion on the Railway Budget. 1390-91. 

IndiaQ Medical Degrees (Amendment) BiIl-
Motion for leave to introduce. 709. 

Question Tf'-
Addresses of firms manufacturing articles of Indian manufacture. 
1066. 
Alleged discontent in the office of the Controllel' of Military Accounts, 
Waziristan District, Lahore. 1063-64. 
Allowances and comforts of detenu. in Bengal. 348. 
Arrests in Bengal under Regulation II T of 1818 and Bengal Ordinance 
I of 1924. 1 ~ . 
Attempts at train wrecking in North Benga.l. 348. 
Concellions for war services. JOO/S-66. 
COllstructiort of the lahurdi-Pabna.-Sadhuganj Rnilway .. troll;. 
Cost of collection of revenue. 447. . 
Defects in the" D " clau Indian clrrkl!' quarters at Rai.ina. 1~ · '. 
DeliVlll'Y of money orders and insured letters in ClI.l('.llttn. 669, 
Delivery of postal articles at RnJisina. 1064 .. 
Education of the children of the Governml'nt of India employees. 1848: 
Export duties 011 certain artit'les 446-47. . 
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RAY, lIB. KUMAR SANKAR-eontd. 
Question re-cQlttd. , 
Health of Balm Satyandra Chandra. Mitra arrested, uDder Bengal 
Regulation I II of ISIS. 233.-
Income-tax aaeeumentB. 447. 
Latrine arrangements in servant,' compa.rtments of the Punjab Mail 
trains on the East I~di n Railway. 669. 
Morning delivery of regist.crad Jetti!rs at Raisina and Simla;. 18&0-51. 

New appointments in the Stores Department. lS49. 
New pension rules, and replacement of pension by a Provident Fund. 
1063. 
Pensions of Army Headquartl"rs daftaries. 1066.(17. 
Post Office lnsura.nce Fund. 1062-63. 
Proportion of officera to clerks and superintendent. in the Civil 
Secretariat and attar.hed offices of the Government of India. 1800. 
Proacription of certain books. 51)0. 

Provision of morc letter bOXllS in Ralsina. 18bO. 
Recommendations of the Mercantile Marine Committee. 146. 
Rent of "D " class quarters at Raisina. 1065. 
Re-opening of the experimental branch post office at Shilmul'i in the 
TipPcl'ah Dist. 234. 
Representations of thf' Indian Match Manufacturers' Association. 347. 

RAZMAK-
Qu.estion 'N'-
Housing of Indian Troops at --. 735. 
Strength and coat of m inten n~e of the regular force locatf'd at 
-. 194. 

REBATES-
Quest.ioll rf'. --paid by the Army Canteen Board (India) to regimental 
funds. 888. 

TIEC'ORD SORTERS-
Question rt'-classification of --as superior servants. 114. 

RECORD SlJPPJ;[EnS-
Question 1'(- revision of the pay of --in Curl'eney Offices. .2037. 

RECRUITERS--
Question I'C-

AlIe~e l malpractict,s of lallo\!!' ---. 1~1. 

AlIt·gp.d IIllll r t.i ~  of labour ---lit lJena-res. ~· ii. 

ItECRCITINO AGENTS- • 
Question I'C .. - ompJoyed uy the Emigmtion Depot. Benarrl'!. Mi. 

JlECRUI'fMEN'r-
Question 1'(---
Dillcontinuancl' of the --of Mtislim Rajputs oj' th" Ambala 
District. 2163. 

• --of apprentices on the O. & R. Railway. 2(l20. 
--.' of District and Sessions Judgp,s from the Bar. 202fl. 
.. _ of Indian!! fot' ~rtnin specified. appoint.ments, on the N.-W. 

Railway. 2021. . 
__ of Muha.mmadans in t.he Amrit,sar Head Post Office. 2174·75. 
__ of Muhammadans of the Ferozepore. Jul1under and d i~n . Dia-
tricts in ca.va.lry regiments. 2173. 
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REDDI. MR. K. VENKATARAMANA-
Budget Dem8.Dd for" Working Expenses; Administra.tion " .(Railways)-. 
1 ~, 1771. 
General diecu.ion on the General Budget. 19!iS·Ol ~ 
Hindu. Religious and Charitable Trusts Bill-
Motion to refer to Select Committee. 491-92. 
Question ~.... .. 

AccideDts in the store-yards of the Imperial Capital Worke, . Delhi. 
I l~ 1 . 

Appqintment of a Manure! Committee. 862. 
Appointment of Indians as Foremen. auistant. Foremen and charge· 
men on Indian railways. 8M. 
Oollection of duties under the Ootton Duties Act fl'om small torie~ ' 

consisting of looms run by oil engines.8aa. 
Colour ibaria South Afrioa. 864.. 
Cost of maintenance of Boards of Directors of Companies working-
State Railways. ~. 

Educational qualifications of candidates for the superior st-ores and 
traffic staff on State railways, 88&. 
Government coqtro) over the axpenses of Ro.i1ways ,,:orkt>d hy Com .. 
panies. 886, 
Indian, Anglo-Indian and European Apprentices on railways. 888. 
IQ.digo manufacture in India. 1614. 
~ l armaments in the Mediterranean, East Indies, and Hong-
Kong. 864. 
Naval baa" at Singapore. 864. 
Pay of Anglo-Indian and Indian Apprentices in railway workshops, 
etc. 885. 
Pay of I~ldi n drivers, shunters alld guards on State railways. ~ , 

Publication of coritracts with railway companies. !'l1l3 •. 

Recruitmp-nt of aOCOUQtants in England. 863-64. 

Repairs to railway 'tunnels, bridges, etc. 886. 
RepOI·t of the Civil Justice Committee. 1614. 
ReprcacntatioQ of India at the International Prison Congress. 1614. 
Total mileage (If railways open for traffic sanotioned 01' IIndelr con-
struction on the 31st Mnrch 1924. 883·84. 
Training of Indian student/l in all Depts. of railway wor·king. SS.!, 
Treat-ment. of Indians in South Africa. 862-63. 
Yil'ld from the imposition of new taxes since 1902. 883. 
Question (Supplementary) rr. Indian Hist.orical Records Commission 
680. • 

RE-DIRECTION CHARGE-
Question re extra --of postal parcels. 356-58. 

REENGUS-
Qllestion re railway connection between --and Charkhidadri 1407. 

REFORMS INQUIRY COlrlMITTEE-
Set' under ., Committee(s)". 

lcEFRESHMENT ROOM(S)-' 
Question re mQa.gement of --on the South Indian Railway, 078. 
~t tement (laid on the tablc) regarding MeurL Spencer & Co. '. 
-.78. 
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REFUQEES- C 
.. Question reo-
Kohat --at Rawalpindi. 376. 
Resettlement of Kohat -. 264. 
Return of Hindu - to Kohat. 349. 

REFUNDS--
Budget Demand for II --I'. 2413. 
Demand for Supplementary Grant for " "1103·04. 
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Payment of --of Indian in ome~t  by the High Commissioqer for. 
India in certain calses (Discussed uQder Demand No. 17 --: T .. ~ 
on I!1come). 2113. 

REGULATION(S)-
.Ajmer·Merwara Municipalitie&-
Question re. --. 44&. 

Benga.l Regulation III of 1818-
Quest·ion re dates of the signing of t~e warrants of persons lI;rrested 
on the 25th October 1924 under -. 2027·28. 

North·West Frontier Province Security --, 1922-
. Question re termination of the --. 2093·96. 

RELIEF MONEY-
Question .,.(-" distrihution of --to the dependants of military Ulen 
killed in the Great War. 1277-78 . . , 

RENTS-
ExemptioQ from income-tax of the amount representing the --of 
Govert\ment Houlles by Governors of Provinces, etc. (Discul8ed under· 
Demand No. ]7 - Taxes on Income). 2108-09.· 
Question re --of Indian clel'ks' quarters at Raisina., etc. 476·77. 

ItE-ORGANISA'l'ION SCHEMES-
Question re reductions in establishment in connection with the --on 
the E. B. Railway. 1630. 

REPAIRS-
Question r(' expenditure on --to churchl'lI, t.emples and mosques. 125-
26. 

ltEPATRIATION-
Quest.ion re .-of Indians from British Guiana, l<'iji, Maurit.ius and 
South Africa. 1638. 

REPORT(S)-
Question re-
Publication of --of Indian delegates to the Assembly of the League 
of N atio.Qs. 469. 
Publication of. the a.nnnal -_. -of the Agents of the Go"t. of India 
in Ceylon a.nd Malaya. 468 . 

•  - of the Advisory Oommittee of the League of Nations 00 the 
traffic in opium,fltc. 4114·55. . . 

REPORTS,QUINQUENNtAL-
Question re -' of the Lady Ho.rdinge Medical College, Delhi. 861 . 

•. -n,EPRESENTATION':"'" 
QuestioQ re --of thE' Indian Martcb Manufacturel'8' ABSOCiatioo. 347. 
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REPRESSIVE LAWS- • 
.  , 9uestion rr. repeal of Bengal Regulation III of 1818 and other -. 1S10. 

nEBE~

Question re leprosy -. 141. 
RESEARCH INBTITUTE-
Question re establishment of an Oriental --in India. 644. 

'i'ESERVE FUND-
Budget Demand for ., Appropriation to the --" (Railways). H13b • 

. RESOLUTION (S)-

, 
. "u 

Question t'e-
Action taken on the --regarding grJeVanCeB of the Sikh community. 
1860. 
Action taken on the --regarding the release of Bardar Kba,rak 
Singh. 1861. 
Disallowed. .78-79. 
Non-official --adopted by the Assembly and action taken by Govern-
meqt thereon. 107C1. 
Numhers of questions asked, --moved and non-official Bills intro-
duced in the Firat Be88ion of the Firat and Second Assemblies, 
respectively. 124. 
N umber of --ballotted and discussed since the inauguration of the 
Second Legislative Assembly. 634. 

Number of --moved in the Assembly since 1921 and action tiaken by 
Government on --adopted by the HouBe. 1866. 
Publication of queBtionB and --only after they have been admitted 
by the President, 672. 
--of the Railway Pa88engE'rs' ('onfeu·ncl', 2097. 
--regarding the rell'ase of political prisoners. I Cl25-2a. 
--relating to rupee tenders. 641. 
--1','-
Bengal Criminal Law Amendment Ordinance, 1924. 395-440, 820-63. 
Debt position of India. 1117-el9, 
Estllhlililhment of a Military College, 1181, ]220-73. 
Establishment of a Supreme Court in India. 1160-80. 
Grant of a bounty to steel manufnctnrin!t companies. 235 .. '9, 
Grievances of India.ns in Tanganyika.. 994-1020. 
Grievances of the postal staff. 1020-50. 
Grievances of the subordinate employees of Indian Railways. 317-44, 
7i2-81l. ' 

Inquiry into the question of ClIrJ'ency and Exchange. 164.1S!.l. 
Legislative Council for Ajmf:>r-Merwara. 1452-79. 

Prohibition of the import, manufacture and sale of liquor. 811-819, 
Provincial Contributions. 2i36-71. 

i, Repr('s('utation of the Legisla.tive Al's('mhly on the Govet'uing Body 
of thll Lady HardingI' Medical C Il~ r~, Ddhi. 2014-l/'. . 
R(>·tranefer of Bylhet Itnd Cadllu' to B<mgal. 100-64. 
·Sta.tement (laid Oil the table) showing H('t,jon taken by Government' on 

A.dopted by the e~i l ti e Assl'mhly during l!.l24, 1343-44. 

:'.aETIREMENT-
.Question I'r compulsory --of RR.lm Keshah Chandra Mukhorjl'e from 
.the Postal D"plI.rtment. 2164. 
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E E C ME S ~· 

General (Dilcus.ed under Demand No. 24-Indo-European 
Telegraph Depa.rtment). 2308-12. 

Question re-. 
Economies effected by the - recommended by the In ~ Com-
mittee. 368-69. 
Further -.-in the Postal Department. 870. 
--effected by the ama.lgamation of the O. & R. and E. I. Rail-
waYL 1661. 

.! 

--in Ajmer-Merwara. 207. 
--' in Government of India Departments.. 874. 
--in the Post Office. 650. 
--in the Telegraph Depa.rtment. 870-71. 
--of appointments on big salaries. 477. 
--of Europeans, Anglo-Indians and Indians on the Eastern 
Bengal Railway. 858 . 

. JtETRENCHMENT COMMITTEE-
.tQuestion r(' recommendations of the --regarding Inilitary {'xpenditure. 
1863-64. • . 

Se( also under "Committee(s)". 

RETrRN JOURNEY TICKETS-
Question I'C issue of --on ra.ilways. 2246. 

RETURN TICKETS-
Question /"1'"-
Compulsory --for Raj pilgrims. 1084. 
Issue by railways of fort-nightly and aix·.mouthly --. at reduced 
farea. 633. 

UEVENUE-
Capital coat charged to -._._-(DiflCusaed under Demand No. IS-Salt). 
2178-84. 
Charging of expenditurp. on the Security Printing Press buildings to 
- (Discussed under Demand No. 20-Stamps). 2274-7S. 
Question re- . 
Annual --and expenditure of High Courts. lIO-SolO. 
Coat of collection of --. 447. 
Expansion of --since 1914. 372-'76. 
Increase in Indian Sea and I,and Customs --. 112. 
--from protective dutiea on iron and steel. 392-93. 
- realised from the tea industry in India. 103. 
--realised from the tea. industry of Assam. 102. 

REVENUE AND CAPITAL ACOOUNT-
Question ·re Home disbursements of the Government of India on 
4&7-&S. 

RFRENUE ESTABLISHMENT-
Q e ~ion 1't' confirmatioo of Indian temporary officers in the superior 
- of State Railways. 446. 

HEVERSE BILLS-
Q e.~io  1'('101lles on --, ete. 4&6, 
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REVISION SETTLEMENTS-
Question re -' - in the taluq8 of Malkapur and Khamgaon in Ber ..r~ 

2790-91. 

RHODES, Su CAMPBELL-
Budget Demand or~ 

" Customs ". 2000-63, 2063-64, 2065. 
" Inspection" .(Railways). 1 ~ , 1688. 
"Railway Board". 1593-94. 
"Working Expenses: Administration" (RailwBYS). 1753-64. 
"Working Expenses: Repairs and Maintenance and Opera.tion .,. 
(Railways'. 1784-85. 
Expreuion of regret at the death of Khan Bahadur M. Shams-uz-
Zoha. 2494-9&. 
General discuuion on the General Budget. 1932. 
General dilCuuion on the Railway Budget. 1345-49. 

India.n Coinage (Amendment) BiIl-
Motion for leave to introduce. 715-16. 

Indian Paper Currency (Amelldment) Bill-
Consideration of clauses. 608-09. . 

Indian Penal Code (Amendment) Bill-(Amendment of section 375)-
Motion to pus -_. 2912. 

Indian Tariff (Amendment) BiIl-
Motion to refer to Select Committee. 1196-97, 1198. 
Consideration of the Schedule. 2639. 
Asks for a luling whether the words "for the purposes appearing 
hereafter" in the Preamble to the --limit Members to the items 
named in t·he Schedule or whether they can range over the whole-
extent of the Indian Tariff Act. 2641-42. 

Legislative A8IIembly (Presidenes Salary) Bill-
Motion to consider. 969-70. 
Motion to a.mend clause 2. 1200. 
Oath of Office. 13. 

Question rl'-
Canvauing by applicants for appointments under the Central Govern-
ment. 1061-52. 
Statement of the Finance Member regarding the appointment of an 
Indian on the Railway Board. 1626. 

Questioll (Supplementary) re-
Construction of the railway fl'om Rlilipur to Vizian&gram via Parvati-
pur. 1846. 
Establishment of a sugar school. 1323. 
Purchase of steel by GoverDlllent Departments and Railways. 388 .. 
Reduction of third clan farea on rai1ways. 467. 
Thyroid gland trea.tment. 2242. 

Resolution re-
Grievances of the subordinate employees. of the Indian railw{1.Ys. 
342-4-4. 
Inquiry into the question of Ourrency and Exchange. 170-72. 
Provincial .Contributions. 2746. 
S\l~ e ted form of amendments to Demands for Gra.nta. 1091. 
Trihutea to the memory of the late Mr. Edwin Samuel Montagu. 147. 

, 



IN>>U TO LlG18LATlVB U81KBLY -bOA1'B8. 19& 

ItICE-
QueBtiOil .,e rille in the price of -:--in EaatcrnBeoga1.31-3St 

RIFLES-
QueBtion rc Bupply of --to the University Corps of thc Uuited 
Provinces. 1664.. 

iHFLES,'fi BORE-
Question rc removal of the limit· on the pOSBeSSlon of ammunition fOl' 
12 bore gunB and --, ~ . 

RJOT(S)-
QueBtion Te-
Communal -'. 42. 
Deputation of the Honourable Sir Charles Innes to inquirp into thn 
Kohat -. 192. 
Hindu-Muhammadan - in Delhi. 2800-01. 
Kohat -. 2Q.i. 
- at, Kohat. 191, 192-93. 

R.oADWAYS-
Question Te provision 'Of --over raihvay bridges in ASBltm. 24-25, 

ROHILKHAND AND K.4jMAON RAILWAY-
.'IN' under" Railway(s)". 

ROHTAK- • 
Queation re. railway connection iJet-we.>D Bhiwani and --. 140". 

!tOLLING STOCK-
Question rt:-
Ordera scnt to Germany for --. ~. 

Return of railway matf'l·ia.1 and --Be-nt to Mesopotamia d l"ill~ t.hl' 
war. 134. 
Va.lue of railway materialB and --Bflnt to Mesopotamia, li62·a:3. 

ROY, MR. BHABENDRA CHANDRA-
Bndjl'pt Demand for-
"Open Line Works". 1798-99, 1800. 
" Sail t ". 2184-86. 

R,OYAL AIR FORCE-
Question ,'('-
Total outlay on the --in India. 141r,-16. 
Training of Indians for the --. 1284. 

·ROYAL ARTILLERY-
Question Te training of Indiana for the --. 1284. 

ROYAL ENGINEERS-'-
Question T(, training of Indianll for thn --. 1284. 

lfOYAL INDIAN MARINE-

... 

Question re-
Employment of Indians in thl' --. 136 . 
• Re-organiaation of the --. 1864. 

}IOYAL INDIAN MILITARt: COLLEGE, DEBRA DUN-
Q ~ tion Tf',-

Admission of students of the --into Sandhu rat. 129. 
NumbeT of Cadetll at the -. 1639 . 
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ItOYAL MILITARY COLLEGE, SANDHURST-
Queltion 're a4mi .. ioQ of candidatea from Bihar and Ori... int() the 
-. 135. 

I-.ULES-
Questionre-
Amendment in the Provincial Legislative Council --. 218-19. 
--made uQder the old Pilgrim Ships·Act. 21i3. 
Ugar.da Township --. 872. 

I~ S

--by Mr. President as to the order in which motions under Demand 
No. 1. (Railways) should be considered. 14&3. 
--by Mr. President that any action takP'll by the Governor General 
"apart from the Govt. of which he is the head is outside the scope of 
dehate in the Assembly. 2497-98. 
--by Mr. President that questions relating to the co·ordinationof the 
tax collecting agencies in India must be raised under the Demand for 
the Central Board of Revenue. 2044. . 

--by Mr. President that the principle of a Bill can be diacussed on a 
motion to refer the Bill to a Select Commit~.  well &8 on an amended 
motion to refer it to a Joint Committee. 74&. . 
--by Mr. President that thp scope of a Bill is defined in the Preamble 
read wit.h the clauses a.nd Schedules, and that ·where thfl Preamble to 
a Bill recites such words as II for the purposes hereinafter appearing .. 
those purp.0ses must be held to mean the purposea appearing in the 
clauses of the Bill on introduction and not anything that might be 
introduced her£'after, 2642. 
--by Mr. President that the word II speak" in Standing Order 27 must 
be held to cover all forms of utterance. 1162. 
--hy Mr. President that under the definition claules of Aesembly pro· 
cedure Mr. Graham is a Member of the Government of India and was 
£'ntit.\£'d to speak after the mover of the Resolution regarding grievancell 
of Indians in Tanganyika.. had replied. 1019. 
--by Mr. Pr£'sident that when the Allsembly had taken the Legislative 
Assembly (Prf'sident's Salary) Bill into consideration it would have 
Ilndorsed t.he principle that a salary should he paid. and therefore it 
would not be open to Mr. Naidu to move th'atno Ilalary Ilhould be paid. 
972. 

RULING CHIEFS-
Quest;on 1'~ expenses of M.a.harajas and --appointed as India's repre· 
sentatives to the Imperial Conferences and meetings of the League of 
Nations. 112·13 

RVNNERF.!-
Question re-
Number of --and village pOlltmen killed and injured on duty from 
1914-15 to 1923·24. 9034-35. 
Pay and leave of - in the Postal Dept. 461. 

RUNNING STAFF- ~. 

Question rt'-provision of quarters for the .--on the Bengal and N orth-
Western Railway. 2422. 

ltUPEE(S)-
QU(!fltion N' --in circulation on the 31st March and from the year 19h1 
to. the year 1924. 669. 
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RUPEE TENDERS-
QuestiOD "e-
Iksolution relating to --. lUI. 
-. 462-53. 

RURKI-

19' 

Question re discharge of Sultan Ahmad Beg, late assistant parcel clerk, 
-. 2790. . 

RYAN, Ma. L. C.-
Question re qualifications of --a Train Contl'oller on. the .~ . Railway. 
2024.. . 

s 
SABHARWAL, KESRO RAM-
Question rc grant of a passport to --to return to India. 62. 

SADHrGANJ-
Question rl' construction of the Iahurdi·Pabna· --Rnilway. 1067. 

SADIQ HASAN, Ma. S.-
Indian Merchant Shipping (Second Amendment) Bill-
Motion to pass. 1998-2000. 

Question re-
Case of Mr. Abdul Aziz, a goods derk on the North·'Vest.ern Railway. 
1070-72. 
Classification of certain postal officials. 1057-68. 
Compensatory allowances to selection grade postal officials stat.ioned 
at Lahore, Delhi, Rawalpindi and Peshawar.' 1058. 
CODstruction of a railway from Amritsar to Narowal. 2167. 
Discharge of two Muhammadan approved candidates with three years' 
temporary service in the Amritsll.l· Post Office. 2176. 
Duty allowance of Personal Assistants to the Postmaster General. 1058. 
Embargo on the export of wheat and other food grains. 2489-90. 
Grant of & gratuity to Jamaluddin of the Brass Finishing Shop, 
Moghalpura.. 2173. 
House-rent allowance of Deputy, Assistant and Sub-Postmasters in 
Lahore. 1057. 
Muslim auditors on the North-Western Railway. 1334.. 
Officiating appointment of Director oC Public Instruction, N'orth-Wetrt 
FroIltier Province. 1329-30. 
Paucity of Muhammadan Postmasters in the Punjab Postal Circle. 2174. 
Paucity of Muhammadans in the clerica.lline of post offices and the circle 
office of the Punjab and North-West Frontier Circle. 2174. 
Paucity of Muhamma.dans in the Telegraph Department. 2175. 
Recruitment of Muhammadans in the Amritaar Hea.d Post Office. 2174-
75. 
Recruitment of Muha.mmadans of the Ferozepur, Jullundur and Ludhiana 
Districts in cavalry regiments. ~1 . 
Time scale pay of the postal clerical establishment. 1334.-30 . 

• Viceroy's Commiiaions. 51173-74. 

SAHEBGANJ- . 
Question re abolition of the Loop district of the E~ t Indian Railway at 
-.3112. 
Remova.lof railway of&* from---(Discuned under Demand No.4). 
1770-76. 
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SA,1D AHMAD, lLlrJZ-
Question "e deportation of --from Baluchistan. 893, 896-87. 

SALEM: ATTUR RAILWAY-
/dee under " Railway{s)". 

SALOONS-
Question re provision of --for railway offioia.la. 871. 

SALOON PASSENGERS, INDIAN-
Question "t: refl;lsal of the Anohor Line to carry --to Europe. 17·18. 

SALT-
Budget Dema'nd for" --". 2137-60, 2176-88. 
Increase in expenditure on --(Discussed under Demand No. IS-Salt). 
2185-S7. 

Extension and improvement of the manufacture of in India 
(Discussed under Demand No, lS·Salt). 2137-42. 
Manufacture, of --by private enterprise (DiBoussed under Demand 
No. lB-Salt). 2176-78. 
Question re surplus -,-in Madras. 1076-76.. 

SALT DEPARTMENT-
Question "e adminiatration of the --in Sind. 2782. 

HALT DVTY-
Question "e dialocation of the BaIt trade owing to the reduction of the --. 
2081-82. 

SALT INDUSTRY-
Revival of the --on the Orissa coast (Discussed under Demand ~o. 18-
Salt). 2142-69. 

SALT REVENGE-
Question /'e inoome cl'edited to the Post Office from the non·postal 
branches of the Post Offioe Insurance Fnnd, receipt of --, saJe of 
quinine', etc. 656. 

SAMA.SATA-
Question re railway accident between Hotwala and --stations on the 
N or~ . Western Railway. 2491·92. 

SANDHURST-
QuestioD re- _" 
Admiaaion of oandida.tea from Bihar and Ori .... into the Royal Military 
College, -,. 136.' • 
AdmiBsion of atudents of the Royal Indian Military College, Dehra Dun, 
.into --. li9. 
Supply of suitable Indian Cadets for -. 136. 

S~ A. RAJ'SABIB M. HARBILAS-
Budget Demand for " Opium". 2259. 

Indian Penal Code (Amendment) Bill-(Amendment of seotion 876).J 
Consideration of clause 2. 2828·29. 
Question re want of a shed over the island platform at Ajmer railway 
station. 671. 
Resolution re Legialative Council for A. ~~er r . 14062-61" 1'74-77, "-' 
1478. " 
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SARDAR SHAB-
Question re dismiaa&l of Hans Raj, late a signaller, --, Western 
Rajputana Division, Ajmer. 9786. 

SARFARAZ HUSSAIN KllAN, KBAN BABADUB-
Budget Demand for-
"Railway Board". 1619-20. 
" Stamps". 2279-80. 
Expression of regret at the death of Khan Ba.badur M. Shams-uz-Zoha. 
2494-911. 

Indian 'i1~ n e Bill-
Motion to consider. 2447. 
Consideration of Schedule.. 211119-60. 

Indian Merchant Shipping (Second Amendment) Bill-
Consideration of clauses. 1449-110. 

Indian Penal Code (Amendment) Bill-(Amendment of section 3711)-
Consideration of clause 3. 2S82-83, 2SS.. 
Legisla.tive Assembly (President's Salary) Bill-
Consideration of clause 2. 977. 

Maternity Benefit Bill-
Motion to refer to Select Committee. 684. 

Obscene Publications Bill-
Consideration of clauses. 1316-17. 

Question reo-
Administration of Ports by the Railway Boa.rd. 208. 
Administration of Shipping, Light Houses, Major Ports, and Quarantine. 
194. 
Admission of candidates from Biha.r and Orissa into the Royal Military 
College, Sandhurst. 1311. 
Admission of Indian students to the University Officer Training Corps. 
1174. 
Admission of Indians into various Branches of the Indian Army. 1211. 
Admission of students of the Royal Indian Military College, Dehra Dun, 
into Sandhurst. 129. 
Adulteration of cotton. 666-67. 
Allegatiolls in the Weekly Mazeloo1' of LucknowB.'gainst the Railway 
administration.·1l4-111. 
Alleged assault by Mr. Gasper, loco. foreman, Katihar, on Phool 
Mohammed, pumping driver, K&tihar. 132. 
Alleged fatal result of overcrowding on the Bengal-Nagpur Railway. 
129. • 
Alleged frauds on the Oudh and Rohilkhand Railway. ~. 

Alleged malpractices of labour recruiter,s. 131. 
Amalgamation of the District Locomotive Carriage and Traffic Offices 
on the East Indian Railway. 109. 
Amalgamation of the Oriya-speaking tracts. 109. 
Amendment of the E~ l n ti m of section 111 of the Poline Act V of 
• 1861. 633. 
Amendment of the Indian Income-tax Act, 1922. 208. 
Annual average value of exports and imports for the years 1909-1913, 
1914-191S and 1919-1923, respectively. 200. 
Appeals of the employees of the E ~rn Beng&l Railway against the 
orders of Diairict officers. 132. 
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SABFA.RAZ H,(]8SAIN K.HAN, KHAN BAHADUB-C01,td. 
Question re-contd. 
Application by an Indian Radio Telegraph Co., for & lioens. to erect 
& beam station. pa. . 
Arming of villagers as a protection against raids by border tribes. 111. 
Auditing of the acoo\lnte of the Governmcnt Agricultural farm at 
Tamab. 12i-ia. 
Branoheis of the Postal Department run at a lou. 870. 
Bus service for the conveyance of clerks from Baiaina to the Secretariat 
in Delhi. 116. 
Capacity of railway workshops for general repair and rehe.bilitation 
work. 128. . 
Circulation. of the reports of the Frontier Inquiry and Mercantile Marine 
Committees to Members of the Assembly. 666. 
Claims againllt the Great Indian Peninsula Railway during the years 
1921, 1922 and 1923. 106. 
Classification .f record sorters as superior servants. 114. 
Coal Committee. 111. 

Communal representation in Kenya. 127. 

Constitution of an All-India Board to exercise control over Cinemas. 
~. 

Construction of a passenger shed at Darblianga station on the Bengal 
and North-Western Railway. 126. 
Contract for wagons for the East Indian Railway. 214-16. 

Conversion of the turnstile crossing at the Chatra Railway station into 
a level crossing. 455. 
Cost of increased emoluments to the Indian Civil Services, etc. 108. 
Crea.tion of nelf appointments in the Postal Department. 870. 
Debit of loss on insured articles to the Post Office Guarantee Fund. 
:'27. 
Decrease ill the export of Indian yarD. 1 ~ 

Deputation of Sir Bhupendra Nath Mitra' to London in oonnection 
with t.he outstandIng claims in dispute betweeu His Majesty's 
Go\'crnment and the Goveinmcnt of India. 110. 
Derailments on the Kurigram-Teesta Line. 376. 
Dimensions of family ILnd single quarters allotted to daftariea at Raisina. 
]31. • 

Eastern Bengal Railway timings. 108-9 . 
. Employment of Indians in the Royal Indian Marine. 136. 
Encouragement of railway industries. 113. 
Enrolment of &pecial constables. 633. 
Erection of a. Wireless Beam Sta.tion in 'India. 348. 
Establishment of a Rates Tribunal. 132. 
Establillhment of a Supreme Court of Appeal in Jndia. 190. 
Expenditure on repairs to ch.urches, temples and mOlquel. 125-26. 
Expenditure on the Oolonies Committee. 127. 
Expenditure on the construction of New DeihL 202-08. 
Expenses of Maharaja.hs and Ruling Ohiefs appointed as India's repre-
sentatives to the Imperial Conference and meetings of the Leagh of 
Nations. 112-13. 
Export of· beef. 13&. 
Export of o i~. 455. 

Further retrenohment in the Postal Department. 870. 
Gold Standard. 130. ,.-
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SARFARAZ HUSSAIN KHAN, KHAN BAHADUR-CCJf£td. 

• 

Que.tion re-t!OfItd. 

Grant of a loan for the development of the Port of Chittagong. 204. 
Grant of duty allowance to head clerka of Po.tal Superintendents. 126. 
Grant of immunity from prosecution on their return to India of Indian 
exiles in foreign countries. 1852. 
Grant of passes over foreign railways to emptoyee. of the East Indian, 
Bengal-Xagpur and Madras and Southern Mahratta Railways. 127. 
Grievances of the Eastern Bengal Railway Indian Employees Associa-
tion. 125. 
Grievances of the Kalighat-lt'alta Hallway passengers. 361. 
Guarding of post offices at night by postmen. 871. 
Hardships of Indian labourers in Burma. 108. 
Ha.rdships of Indian pilgrims to the Hedjaz. 203. 
Hesla-Chandil Chord Railway. li13. 
Holidays for Muhammadan officers in the Survey of India. 194. 
IlJlpp.rial Ba:nk of india agreement with the Governor' General in 
Council. 291. 

Increase in Indian Sea &lld Land Customs Revenue. 112. 
Increase of staff on the Eastern Bengal Railway. 120. 
Indian Army Schools of education. 123-24. 
Indian emigration and labour conditions in Mauritius. 214. 
Indian exiles in foreign countries. 18IH-Cl2. 
Indian Forest Service Educational Staff. 123. 
Indian paper manufacture. llC1. 
Indian pilgrims to the Hedjaz. 203. 
IndiaTI representative on the Standing Health Committee of the League 
of Nations. 453-64. 
Indian representatives on the committee on the allocation of expenses of 
the League of Nations. 454. 
Indian Students' Department. London. 1052. 
Indian Trades Centre in London. 214. 
Indian Traffic Inspectors (Transportation) on the North-Western, Oudb 
and Rohilkhand and Eastern Bengal RailwaY'l!l. 2Ol. 
Indianization of various classes of appointments on the East Indian 
Raihvay. 117. 
Indians and Europeans holding certain appointments in the dil'ferent 
Departments of the Go,,-ernment of Indio.. 866. 
Indians in South Africa. 21C1-16. 
India's contribution to the League of Nations. 454. 
Inordinate delay in the delivery of pOllt.a.lletters. 289-90. 
Inquiry into the quest.ion of E n~e Ilnd Currency. 506. 
KE'-llya Immigration Bill. 207. 
Kohat'refugees at Rawalpindi. 377. 
Koliat riots. 204. 
Monghyr Ferry Service. 114. 
Natal Boroughs Ordinance. 202 . 
Net surplus in t,he income of the Poat Office. 870. 
l\"'umber of Trade Unions in the Bombay Presidency. 233. 
Number of questiolls asked. Resolutions moved, and non-oficia1 Bills 
introduced in the First Session of the First and Second Assemblies. 
respective'y. 124. • ' 
Office furniture and ittin ·~ buildings in N ell' Delhi. ~ . 
• 
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SARF ARAZ HUSSAIN KHAN, 'KRA.ft BABA ~ C 1 td. 

Question re-contd. 
Orders sent to Germany for rolling stock. W. 
Output of gold mines. 11·151. 
Pa.y to hoapital store-keeper. of station hospitals. 126. 
Payment of pensiona 'by Post Offices. &17. 
Policy with regard to the restoration of the Gold Standard. 107. 
position Of Indians in South Africa. 201. 
Post Office establilhment. 480. 
Postal complainte. l166. 
Postal delays. 124. 
Proceedings of the meeting of the Moslem Working Committee, Kobat, 
held on the 12th December 1924. 8&9·60. 
Protection of workmen against fines. 214. 
Provision of a. waiting r~m for intermediate class passengers at Puri 
station on the Bengal-Nagpur Railway. 127. 
Provision of an overbridge at Kalna Court Station. 266. 
Provision Of latrine accommodation in servants' compartments on rail-
ways. 134-35. . 

. Pl'(wision of latrines in third class carriages on the East Indian and 
Bengal and North-Western Railways. 106·7. 
Provision of more waterways on the Bengal and N ortfl-Western Rail-
way. 109. 
Provision of servants' compartmen·ts on traina on the Bengal a.nd N ort.h-
Weatern Railway. 129. 
Proviaion of water tapa at sta.tions 011 the Ea.st Indian aDd the Bengal 
and North-Western Railways. 107. 
Purchaae of locomotives for railways. 133. 
Pur('hase of machinery for the Sukkur Barrage. 133-34. 
Purchase of railwa.y' and other atores. 115-16. 
Questions rela.ting to the N.-W. F. PTovinoe. 191. 
Raids in the N.-W. F. Provinoe. ,79·80. 
Railway collision at Harappa Road on the North-Western Railway. 
113. 
Railway connection between Muzaftarpur and Sitamarhee. 110. 
Ranchi Radium Institute. 123. 
e r i~ment of labour for the Assam tea. gardens. 131-32. 
Reduction of first and second clus fares on the East Indian Railway. 
130. 
Refusal of a passport to Dr. Sudhindra Bose, Lecturer in the State 
University of Iowa. 106. 
Regjlltration of cotton ginning and pre •• in~ fa.ctories. 108. 
Removal from the Andamans to Indian Jails of political priaoners. 
130. 
Report of the Advisory Committfle of the League. of N ationa on the 
traffic in opium, et.c. 454-55. 
Report of the Colonies Committee. 135. 
Report of the Indian Territorial Force Oommittee. 536. 
Report of the Mercantile Marine Committee. 145. 
Retrenchment in Ajmer-Merwara. 2ffl. 
Retrenchmenta in the Telegraph Department. 870-71. 
Return of Hindu refugeea to Kohat. 349. 
Return of railway material and rolling .tock sent to Melopotamia durin, 
the War. 134. 

0-
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SARFARAZ HUSSAIN KHAN, KBAJI BAHADUR-COltcld. 
Question ·r~ r , ld. 

Revision of rules relating to pay, leave, etc., of railway servants on State 
Railways. 203-04. 
Sale of Council bills. 216. 
Sl'parate compartments on railways for tubercular patient.. 111. 
Separation of executive ILnd judicial functions. 131. 
~e r tion of the accounts of the Post and Telegraph Departments. 
8iO. 

Stranded Madras Coolies in .Alsam. 208. 
Strength and cost of maintenance of the regular force located at 
Razmak. 196. 
Strengths of the University Training Corps. 1613. 
Supply of suitable Indian Cadets for Sandhurst. 136. 
Tata Narrow Gauge Railway. 349. 

Theft of insured letters. 128. 
Total earnings of Indian Railways. 1'171'1. 
Trades Unions and trade disputes. 114. 
Trading ill slaves in India. 666. 
Trial of persons arrested under tbe Bengal Criminal Law Amendment 
Ordinance, 1924. 290. 
rniveraities in the different provinces. 386-87. 
University for Rajputana. 307. 

Fniversity Training Corps. 1613-14. 
Cse of head lights on the Eastern Bengal Railway. 201. 

Vacancies in the office of the Oontroller of Military Accounts, Southern 
Command and Poona District. 116. 

V izagapatam and Cochin Harbour Rchemes. 204. 
W t!iting rooms for female passengers on the Eastern-Bengal Railway. 
633. 
Weight limit of postal articles carried by postmen. 1'127. 
Working hours of the Traffic and Transport Staff on Indian Railways. 
133. 

Question Supplementary) r(' re-settlement of the Kobat refugee.. 264. 
Resolution re-
Establishment of a supreme court in India. 1189-70. 
Grant of a bounty to steel ma.nufacturing companies. 248. 
Grievances of the subordinate employees of Indian Railways. 779, 
782. 

SARGODHA-
Question r ~ tenders for stores for the Army Remonnt e ~t  at -.-and 
Mona. 378. ' 

SARMA. THB HONOURABLE SIR NA:RASIHHA-
Hindu Religious and Charitable Trusts Bill-
Motion to refer to Select Committee. 486-91. 

• 
Special Laws Repeal Bill-
Motion to consider. 938-46 • 

SASTRI, DIWAN BABADtTR O. V. VISV ANATHA-
Succellsion CertificatE: (Amendment) Bill-
Contention that the --is a Fiscal Bill, and &8 luch it ought to have 
been sanctioned by His Excellency the Governor General before it wall 
introduced 'in the Oouncil of State. 2831 . 

• 
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SAWABI A S~ 

Question re formation of the - of the Peahawar District into & sub-
division. 1117. 

SAXON CARRIAGE AND WAGON WORKS OF GERMANY-
Question f'e orders for Indian railway. placed with the --. 1618-19. 

SCHOLARSHIPS-
Question rt: --for the education' of the children of military men killed 
or wounded in the Great War.' 1278. 

SCHOOL(S)-
Constitution of a --of Superior Instruction. (Diacusled under Demand 
No.4-Railways). 1760-70. 

Question re-
- maintained by the N.-W. Railway for tht> children of their European 
and Indian employees. 2078. 
- pro\'ided by the M. and ~. M. Railway for the children of their 
European and Indian employees. ~ ... 

Statement (laid on the table) rt grants made by the E tel'n~Bell l 

Railway to - Cor Europeans, A.nglo-Indians Ilnd India.ns. '74. 

SCHOOLS, ARMY-
Question rc Indian - of Education. 123-24. 

SCIENTIFIC DEP ARTMENTS-
Demand for Supplementary Grant for "OtheI: 

SEA AND LA.L'lD CUSTOMS REVENUE-
Question rt increase in Indian -. 112. 

SEA BOARD-

" 1101. 

Que-stion "e provision of a --for Bihar and Orissa. 1081)-86, 1087. 

SEALDAB-
Removal of the office of the Goods Superintendent at --to a safe site. 
219. 

Cse of a, defective weighing machine at - on the Eastern-Bengal Rail-
way. 296. 

SEALDAH RAILWAY STATlON-
Q ~ tion re use of a defective weighing machine at the -. 29. 

SEATS-
Question re booking of - forpasseQgers at tranahipment stations. 
2242. 

SECRETARIAT BUILDING-
. i Question rt~ progress made with regard to the Assembly Chamber and the 

- in New Delhi. aer;. 

RECRETARY OF STATE FOR INDIA-
Budget Demand for " Expenditure in England under the control of the 
- ". 2414-15. • 
Dema.nd for Supplementary Grant for " Expenditure in England under the 
control of the '-". 11OS. ' 
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;-jECRETARY 01<' S'fATE FOR INDIA-cfJlttd. 
Question re-
Accounts of the --inCoun<:il. 51-62. 
Correspondence between the --and the Government of India on the 
recommendations of the Lee Commission. 257-58. 
Correspondence between the --and the Government of India. regard-
ing promulgation of the Bengal Criminal Law Amendment Ordinance, 
Hl24. 265·66. 
PubEcatioll of the correspondence between the --and· the Government 
of India regarding the recommendations of the Lee Commission. 636-
3i. 
Sterling balances with the --. 1622-23. 
Temporary loans raised by the --by the issue of India bills. 456-67. 

SECtJRITIES-
Exemption from income·tax of --held hy Co-operative Credit 
Societies (DiscuB8ed under Demand No. 17-Taxes on Income). 2112-13. 

SECl7RITY PRINTING PRESS-
Charging of expenditure on the --buildings to Revenue (Discussed 
under Demand No. 2o-Stamps). 2274-78. 

SELECT C MMI EI ~ 

Nominat,ion of members to the --on the Court-fees Amendment Bill. 
2f>2-53. 

SEPARATION OF EXECUTIVE AND JUDICIAL FUNCTIONS-
Question re-
----. 131, 1280.81, 1667, 1867. 
--in the Unit-ed Provinces. ]324. 

SERVANTS'COMPARTMENTS-
Question f'e-
Latrine arrangements in --of the llunjab mail tra.in, on the East 
Indian Railway. 669 •. 
Provision of latrine accommodation in --on railwlloya. 134-36. 
Pr('vision of --on trains on the Bengal and North-Western Railway. 
129. 

SERVICES, EVROPEAN MEMBERS OF THE-
Quest:on 1't< contributions to periodicals by --. 213-14. 

SERVICES, SUPERIOR-
Question re appointment of Indians in the --on the Assam Bengal Rail· 
way. 2250. 

SETALVAD, SIR CHIMANLAL-
Budget Demand for ".Tax6s on Income". 2123-24, 1126. 

S ~ i l Laws Repeal Bill-
Consideration of clausell. 2681. 
Motion to pass --. 2703, 2'706. 
Resolution n' Provincial Contrihutions. 1'i ~  . 

• 
SHAFEE, MOULVI MUHAMMAD-
Indil'n Merllha.nt Shipping (Second Amendment) Bill-
Motion to consider. 1428-36, 143'7. 
Conlideration of clauset. 1"'5. 
Motion to pass. 1986-89, 1992, 1993,  1994, 1996,  1998, 1999 . 

• 
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~' A EE, MOULVI MUHAMMAD-colltri. 
Indian Tari£[ (Amendment) Bill-
Motion to refer to Select Committee. 1196. 
Question rc-
Compulsory r.eturn tickets for pilgrims to the BedjM. 868-67. 
CorrespondenCtl on the subject of the railway return ticket system for 
Haj pilgrims. IU72. 
Deposita made by Haj pilgrims for their return j.ourneys from J eddab 
to India. 2187, 2188. 
Facilities for Indian pilgrims in.'reddah. 1056. 
Introduction of a deposit system for Haj pilgrims. 2172. 
Haj Committees. 1066-66. 
Haj pilgrims. 867-69. 
Haj pilgrim traffic. 899. 
Organizations for the supervision of the embarkation of pilgrims. 
10M. 

Pilgrim traffic to the Hedjaz. 887. 
Ports open for the pilgrim tra.ffi.c. IOM-67. 
Repatriu.tion of destitute pilgrims. 1067. 
Reports of the Protectors of Pilgrims of Bombay and Karachi. 2172. 
Rules made under the old Pilgrim Ships Act. 2173. 

Question (Supplementary) rl'-
Railway Advisory Committees. 1078. 

Remarks regarding observance by t ~ Assembly of certain holidays in 
March. 772. 

Resolution 1"" grievances of the subordinate employees of Indian rail-
ways. 789. 

SHAHABV'DDIN, SVEI)-
Question rl'-· 
Appointment of --to the office of the Diwan of Dargah Shareef, 
Ajmer. 736. 
Right of --to the office of the Diwan of Dargah Sureef, Ajmer. 
737. 

SHAMER CHAND AND BROS. MBSSRS.-
Question rf', cancellation of the contract with --for Hindu cateril).g on 
the Eastern Bengal Railway. 2038-39. 

SHAMS-UZ-ZOHA, KHAN BARADuR If.-
Expression of regret at the death of --. 2492-95. 

Indian Merchant Shipping (Second Amendment) Bill-
Consideration' of clau88s. 1447-48, 1449, 1451. 

SHARE CAPITAL-
Question re paid-up --of the ASllam-Bengal R,ailwa,.. 2248. 

SHARIF AHMAD KHAN M.-
. Question T(' calle of ... - late a d£>rk of the Post Office at Karnal. 2774-
78. 

SHED(S)-
Question rr-·-
Construction of --for female flauengere at Chatna and Jhanti-
pahari stations on the Bengal N 80gpur Railway. 663-64. 
Wa.nt of a --over thp. illiand platform at Ajmer raihvft.y: station. 
671. 



I'NDIX TO tIGISLATIVII: AS8BKBLY DKBATB8. 201 

SHED, PA88ENGER- . . 
Question '1",' construction of a. --at Darbhanga station on the Bengal 
and North-Western Hailway. 126. 

SHELARWADY-
Question rc raised platforms at --station on the Great Indian Penin .. 
sula Railway. 381. 

SHIFTS-
Question re introduction of --in (:oal mines. ""'. 

SHILMURI·--
Question rlC reopening of the experimental branch Post Office at - in. 
the .Tipperah District. 234. 

BHIPPING-. 
Question r('-
Administration of --. 194. 
Subjects discussed at the Confel'ence on -. 442. 

SHOOTING-
Question rt --of a villager of Lohagaon by a British soldier. 1631-32. 

SHOPKEEPERS--
Question rc exemption from taxation of --and hawkers attending the' 
fair at Bhagur Villa.ge. 2420-21. 

BHORANlTR- . 
Question re (lonversion into broad gauge of the railway line from --to, 
Ernakulam. ~. 

"8HROFFS-
Question "e pay of '--in the Currency i ~ . 665. 

BHROFFING STAFF···· 
Question r(' revision of the pay of the ---, in Currenoy Offices. e. 

SHUNTER(S)-
Question ,'('--
European, Anglo-Indian and Indian foremen, drivers, --and: 
guards. 664. 
Pay of Indian drivers, --and guards on State Railways. 885-86. 

SIDHVA, MR.-
Question rf'. assault by soldiers on --of Karachi. 296. 

BIDING--
Question 1't' provision of a .-for loading and unloading motor vehicles 
at Pakpattan railway station. 1327. 

SWNALLER-
Question re dismiual of Hans Raj, late a --, B&l'dar Shah, Western 
Rajputana Division. Ajmer. 2785. 

SIKH(S)-
Question rf'--
• Action taken on the Resolution regarding the grievances of the--

q,ommunity. 1860. 
Confiscation of the pensions of --military pensioners participating 
in the Akali movement. 1861. 
Stoppa«e of recruitment for the' army of --pa.rticipating i. the> 
Ak:a.li movement. t 861. 

• 
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SILIGURI-
Question re reduction of the working houn of pOltat" oJIiciala in the--
Sub-Oftice .• 1843. 

SI)(, lb. G. G.-
Budget Demand for-
.. Audit" (RailwaYI). 1691-93, 1698. 
"Open Line Works" (Railways). 1803. 
"Railway Board fl. 1621-22, 1623, 1663, H182-86, 1607. 
"Working Expenaea: Administration" (Railways). 1707-10, 1711, 
1712,,1713, 1717, 1731: 
.. Working Expenses: Repairs and Maintenance and Operation" 
·(Railways). 1780-84,  1789-90, 1791. 

General di80uuion of the Railway Blldget. 1386. 

Oath of Office. 13. 
Resolution re grievances of the subordinate employees of Indian rail-
ways. 784-92. 

Statement (laid on the table) re disbursement from the Fine Fund of 
the :North-Western Railway. 74-76.' 
Statement (laid on the table) relating to the financing of Branch Lines. 
1 ~~ , 

SIMLA-
Question rc--
Appointment of a Europen.n ns stn.tion master of --. 1082. 
Grant of Ii. local allowance to the Deputy Postmaster ~ . 1089. 
Local allowances of postal clerks in ---. 1088-89. 
Location of the Indian Stores Depa.rtment in --'. 18. 
Morning delivery of registered letters at Raisin&. and --. 1860-51. 
Station master of --. 2097. 

SIMLA POSTAL DIVISION-
Question I'lJ selection grade appointment .. in the --. 634. 

SINCLAIR, IE E~A C  S. C.--
Deputation of Mr. C. D. Ra.y, Pre8idency PostJD&8ter., Calcutta, and 
---, Superintendent, Post Offices, South Calcutta. Divi8ion, to study 
80rtin'l' arrangements in Bombay. 1842. . 

SIND--
Inadequacy of in ~t  staff in --(Discu88ed under Demand No. 
17-Taxes on Income). 2104-06. ' 

Question rf: pay of certain employees in the Income-tax Depa.rtment in 
-. '648. ' 

SINDHIH-
Question ,,(' recruitment of -.-in the Sind a8ctiOD of the North-Western 

I' Ra.ilwa.y. 10M. 

SINGAPORE-
Question '1'(' N 0.\"&1 base at---. 864. 

'SINGAPORE BASE-
Question 'T(' --. 391, 1282. 

SINGH, MR. GAY A PRASAD-
Ap.preciation of the Memben of the :r...ialative Aaaembly 01 the arrange-
ment. made for aeropla.nfj ftigbt., etc. ,280:2-0& • 
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SINGH, lb. GAY A PRASAD--contd. 
Budget Demand lor- ' 

• 

.. New Construotion" (Railways). 1797. 
"Working Expenses: Administration" --(Railways). 1741-4&, 1748, 
1747,  1776. 

Election of ---to serve on the Standing Finance -Committee. 673. 

Obscene Publications Bill-
Consideration of olauses. 1310. 

Question re-
Abolition of flogging in the Indian Army. 128r,-86. 
Abolition of tolls on the Gandak Bridge at Sonepur. 47-48. 
A(lt.ion taken against agents for failure to enlist the prescribed nuUl' 
ber of emigrants. 548. 
Additions to the Judicial Committee of the Privy Council. 2169. 
Agent of the Government of India in Mauritius. 044. 
Allegations in the JJl t'f'klll M azdoor of Lucknow against certain officials 
of the Oudh and Rohilkhand Railway. 574. 
Alleged malpractices of labour recruiter.. 646. 
Alleged lDalpractices of labour' recruiters at Ben ares. 267. 
Appointment of Mr. J. C. Walton as Indian delegate to the Opium 
Conference vice Mr. J. Campbell. 284-86 . 

.Assault by soldillrs on Mr. Sidhva of Karachi. 296. 
Bihar Light Horse. 107B-79. 
-Calling out of troops in Muzaffarpur or ip the Tirhut Division. 101 . 
. Capita.tion tax in Burma. 102. 
Collision at Dighwara station on the B. & N.-W. Railway. 865-&6. 
'Colonial newspapers subacribed for by the Government of Inaia. 549. 
Construction of the II ardwo.r-Karnprayag Railway. 479. 
'Cost of Delhi and Simla Sessions of the Central Legislature. 99-100. 
Cremation of the dead bodies of Hindus in British Guiana. 548. 
Dates of the signing of the warrants of persons arrested on the 28th 
October, 1~ , under Bengal Regula.tion III of 1B18. 2027-28. 
Disallowed resolutions. 478-79. 
Dismissal of Mahanand La) & recruiting agent. &43. 

Disorderly conduct of soldiers of the Delhi Exhibition of Arta and 
Crafts on the 24th Decembt"r 19!4. 542-43. 
Duties of Superintendents, Telegraph Traffic. 882. 
Duties, powers and responaibiJitie!, of Superintendent. Telegraph 
Traffic, ana Superintendents of Post Offices. 8BO. 
Expenditure on furniture for private quarters of telegraph officers. 
879-80. 
Failure of the Allianl'8 Bank of li;irnJa. 46, 185ft 
Fees rel~o ered under the Emigl'Ilotion -Act. 548. 
Fiji deputation. 2246. 
Grievances of Deck Passengerl'l of the B. 1. S. N. Company. 2246-47. 
'Grievances of Indians in British Guiana.. 548 . 
Indian Superintendents of Telegra.ph Traffic. 881. 
I nstructions to the Government delega.te to the Opium COllference on 
the question of the curtailment of Opium production. 297. 
I ntroduction of legislation in the Legisla.tive ASllembly to iupplement 
the Bengal Criminal Law (Amendment) Act .. 20!B. 
T.egislation in Trinidli.d rega.rding IndiAn marriages and divorce!!. 
646-47. 
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SINGH, MR. GAYA PRASAD-cofltd. 

,. 

Question ,·e-cuntd . 
.l.etter publiahedby ,Mr. D.  D. Khandelwal in the-S'ef''lJtlnt uDder the, 
heading " East Indian Railway Grievance". 28&6, 
Levy of toll on railway bridges. 2029. 
Levy ef toll on the B. & N.-W. Ra.ilway bridge over the GliDdllk &f. 
Sonepur. 2028-29. ' , 
Li'ability 'of the Bihar Light Horae to quell disturbances in the Tirhut. 
Division. 102. 
Location of troops at Muzatlarpur. 101, 102. 
N Ilmbef of Departmental Telegraphists, Telegraph Masters, Traffic,. 
and Engineering SupervilOfB in the Telegraph Department. 877. 
Officers of the 1st Division, Superior Traffic ,Branch. 882. 
Opium Traffic. 1068-59. 
Poll-tax in Fiji. 224/). 
Position of Indians in other parts of the Empire. 647. 
Protector of Immigrants, Mauritius. 64/). 

Provision of an overbridge on the east side of the :Sengal and North-
,Westem Railway and the East Indian Rail,,:ay at Mokameh Ghat, 
station. 47. 
Provision of free quarters Jor Superintendents of Post Offices. 882. 
Pr(\vision of free quarters for postal signallers. 879. 
Qualifications for the municipal franchise in Port Louis, Mauritius. 
266-67. 
Recruiting agents employed by the Emigration Depot, Benares. 647. 
Recruitment of apprentices on the O. & R. Railway. 2029. 
Recruitment of "emIgrants at Bena.rell. 644. 
Recruitment of S ~rintendent , Telegraph Traffic. 882-83. 
R6I,ruitment of IIweepers for ~ riti . 644-
Refusal of a passport to Dr. Sudhindra Bose, 8. Professor in the State-
University of Iowa. 649. 
&port of the Fiji Deputation. 267-68. 
ResignatlOll by Sir Dil.diba Dalal of the office of High Commissioner 
for I ndi&.. 32-33. 

Resumpt.ion of emigration to Mauritius. 645-48. 
RetllJ"n of Indian emigrants from Mauritius. 644-46. 
Steps taken hy Government to lleCure life and property of the in i~ 

tants of the transferred di ~ri . t  in the N.-W. F. Province. 296-96. 
Step!! taken by the Patna Hi{1:h Court to give effect to the recommenda· 
tions of the Indian BR.r Committee. 1286. 
Strike in Fiji in ]920. 2243-44. 
Ta!lganyikR Or(iiTiance prohibiting the. use of Guj rati for trade 
(WCOlmts. 646-47. 

Telegraph MaFlters. r i~. and Post.al SignalleJis. 878-79. 
Use of 1\ defertive weighing machine at Sealdah on the Eastern 
Benp;al Railway. 386. 
Withdrawal of troops from Muza.ffarpur: 477-78. 

Question (Supplementary) re-
CnnvRslling by al1plioant:6for appointment. under the Oentral Govern-
. ment. tOI'l1. 

("arl"ia/l:e of third class p&nenge1'8 h1 good. wagon.. ~. 

Correspondence between the Sf!eretary of State and t.he Government of' 
India on the recommendations of the Lee Commission. '958. 



SINGH, Ma. GAY A PR.ASAD .. -concld. 
Question (Supplementary) t'/ --f·OIdd. 
Deportation of Mr. HorniPlan. )846. 
Emigra.tion to ·M riti ~. 269. '  , 
E.tra. re·dire<..-tion r~e of postal parcels. 368. 

2U 

Indian r.epreseutativtls on Committees of the League of Nation. 453-
, 54. '  " ,,,. '  , 

Provision of a port for Bihar and Orissa. 1086. 
PUl'chaae of Natal coHol'for the Sukkur Barrage. 1070. 

• Railway' Adviiory Committe(l8. 1078. 
Separation of executive and judidnl fundions. 1280-81. 
, Strengihiming of the Judicial Committee of the Privy Council. 1624. 

S~  RMA RAGHUNANDAN PltASAD-
Question 1" ~

Departmental examination for Superintendents of POlt Officel. 650. 
ti~  of Inspectors of Post Offices. 651. 
Embargo<on the export of wbeat. 232. 
Export, of monoya. 1~ . 

Extenllion of ra.ilway communioation to Durnka. 633. 
Gua.rding of post offices at night. 662. 
Inadequate representation of residents of Bihar and Oriua on the 
clerical sta.ff of tbeLotomotive Dep&l1.mcnt of the East Indian Rail-
way at Jamalpur. 5132..33. 
Issue by railwayt! of lortnightly and six-monthly return til~ et  at 
reduced fa.rea.633. 
Late delivery of ma.il. at Mongbyr. 603. 
Limit of weight to be' carried by postmen. 662. 
Pay of postal official. employed in towns and thOle employed in the 
mulusil. 662. 

Restridioll of the alaughter of useful and prime cattle. 142. 
Retrem:hments in tbe' Poet Office. 660. 
llunning of a mail or express tJ'a,in Oil the East' Indian Railway Loop 
line wia Jamalpur. 632. 
Travelling allowances of Inspectors of Post OffioeR. 650. 
Utilisation of surpluses aCl'ruing in the POlt Offioe '149-51>. 

SINHA, KUMAR GANGANAND-
Budget Qemand for-
" Railwa.y Board". IM4. 
"  8tll.rups ". 2279-80. 
"Working Expenses: Administration" (Railways). 1740,  1749, 1770-
73. 

''Oenllmd for RlIpplementary"Grant for "Customs". 1094. 
Demltlld for Snpplt'mentllry Grant for "R.efunds". 1104. 
Dema.nd for Supplementary Grant for ",Stamps". 1099-1100. 
Ele<:1:ion of - to serve' on the Public Accounts Committee. 673. 
Indian ,Finance Bill-

• Consideration· of clauel. 2510-11. 
ImHlln Soldier! (Litigation) Bill-
,"Conlideration of clause 6. 892. 

Question ,','-
Abolition' of the' Loop di tri ~ of thli East Indian Railway at Saheh-
guni. 362 . 
• 

p2 
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SINHA, KUlIAR GANGANAND-cuntd. 
Question re-contd. 
AmalgaUlation of the Oriya speaking tracts. 361.' 
Article in the j'urwul'd relating to recent archeological finps in the 
Punj abo 966. , 
Audit and Inspection Notes regarding the Lady Hardinge Medical 
College, Delhi. 861. 
Civil Lines Post Office at Agra.. 2793-94. 
Closing of Government Offices on holidays under. the e oti ~e 
Instruments Act. 2793. 
Comparison between Indian and ~n li  pril'eB of a.rticlea required 
for the public services. 641. 
Confirma.tion of appointments in the Indian StorM Department. 642. 
Coat of troops employed in the North-West Frontier Province. 643. 
Discontent in regard to the promulgation of the Bengal Crimina.l Law 
Amendment Ordinance, 1924. 351-62. 
Discovery of antiquities of Mohenjo-Daro and Harappa. 669-70. 
Encouragement of indigenous industries. 638-39. 
Freight charged on stone booked to BanbaBBa by the Oudh and Rohil-
khand Raiiway. 2792. . 
Grant of leave to subordinate.. 2792-93. 
Grant to the Lady Ha.rdinge Medica.l College, Delhi. '881. 
Grievances of the IIlbordinate staff of the Office of the Accountant 
General, United Provinces. 2792-93. • 
Headquarters of the Indian Stores Department. 640. 
Inel usion of the cost of the India.n Stores Department, London, in a 
eomy1a.ri8'On of English with Indian prices. 641. 
Insufficiency of inoome-tax officers in Bihar and Ori..... 670. 
Internment without tria.l of persons arrested under the Bengal Crimi-
nal La.w Amendment Ordinan(le, 1924. 361. 
Levy of police duty on the inhabitante of Kobat and the adjoining 
,. ill ages. 570. . 

Locat;on of the East Indian Railway Divisional Headquarters at 
Howrah. 362. 
Mr. R. D. Ba.nerjee's letter to the Amrita Ba,ar Patrika regarding 
the Ar<:hreologieal Department. 638. 
Postal Economi(, Inquiry Committee. 311O-1H. 
Provision of reserved accommoda.tion on the Grea.t Indian Peninsula 
Ilnd Rohilkhand and Kumaon Railways for coolies lent from Centra) 
India to Banbassa. 2791-92. 
Publication of correspondence, etc., in' connection with the promulga-
tion of the Bengal Criminal Law Amendment Ordinance. 361. 
Purcha!!/l of railway stores. 642. . 
Pu rchase of stores. 639-40. 
Purchase of "tores by Provincial Government.. 641. 
Quinquennial Reports of the Lady Hardinge Medical CoJIege, Delhi. 
861. 
IRaidR in the N orth-West Frontier Province. 642-43. 
'Removal of bricks from the rnounds at Harappa. 689. 
ReprecJentation of the Central e~i 1 t re on the Governing Body of 
Lady rdin~e Medical College, Delhi. 860-61. 

n~ ol tion of t,¥ Railway Pusengers Oonference. 1078 .. 
Resolution relating to rupee tenders. 841. 
Scrutiny of home indents for stores. 642. 
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SINHA, KUMAR GANGANAND-eoncZcl. 
Question re-contd. 
Smuggling of arms and ammunition into India. 643. 
Subordinate staff of the Indian Stores Department. 640. 

218 

Superior appointments held by Indians in the Indian Stores Depart-
ment. 640. 
Taution Inquiry Committee. 27-2B. 
Use of Devanagari script in Government Stamp papers. 362. 
Value of stores purchased by the Indian Stores Department, London. 
839. 
Value of stores purchased by the Indian Stores Department, London, 
and the Indian Stores Department during the last three years. 839. 

Question (Supplementary) rf!-
Opium Conference at Geneva. 581. 
Training of Indians in mechanical engineering in railway workshops. 
270. 

SINHA, MR. DEV AXI PRASAD-
Bengal Criminal Law Amendmen,t (Supplementary) Bill-
Motion to consider. 2815. 
Budget Demand for-
" Customs". 2ORI-B4. 
"Executive Council ". 2355, 2356, 2367, 2399. 
" Stamps". 2280. 
" Taxes on Income". 2108-09, 21U;, 2118,  2117,  2123, 2137. 
Election of --to serve on the Standing Finance Committee. 873. 
General discullion on' the General Budget: 1979 
Indian Finance Bi11-
Motion to consider. 2436, 2462, 2489, 2470. 
Consideration of clauses. 2615-18, 2623, 2631-32, 2639, 2MO. 
Consideration of Schedules. 2581, 2687-90. 
'Motion to pall. 2821. 

Indian Paper Currency (Amendment) Bill-
Motion to consider. 806-07. 

Indian Tariff (Amendment) Bill-
Consideration of the Schedule. 2840. 2843. 
Indian Trade Unions Bill-
Motion to refer to Select Committee. 762. 

Legisla.tive Assembly (President's Salary) Bill-
Motion to amend clause 2. 1205-06. 

Maternity Benefit Bi11-
Motion to refer to Select Committee. 688-90. 
Non-recurrent grants to Bombay, Burma, the Central Provinces and 
Auam. 2DOO, 2501. 

'Obscene Publications BilJ-
Consideration of clauses. 1311, .1312, 1313. 
Question re-
• Appeals of postal and Railway Ma.il Service Officials. 1090. 
Counting of officiating service rendered by postal and Railway Mail 
Service Officials for fixing their initial pay in the time-scale. 1089·, 
90. 
Export of ·Monkeys. 2241-42 . 

• 
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SINHA, ~ . DJ<:VAKI PRASAD-cuMd. 
Question rt-··-,',mtd. 
Extl:'nsion of the application of the Transfer of Property Valida.ting 
Act to the Province of Biha.r and Orilla.. ft42. 

C Grant of !\ local allowa.nt:e to the Deputy Ponmalter, Simla. 1089. 
Local a.llowances of postal clerks in Simla. 1088-89; 
Rules iaaued by the High Courts to give effect to the recommendations 
of the Indian Bar Committee. 1&79-80. . 

Q e tio~ (Supplementary) re-
Abolition of fiogging in the Indian Army. 128b. 

Airing of gr·ie\·a.ncc8 of Govm'nmcnt employees through Mt'rilh(lrs of 
the Indian Legisla.ture. ~. 

Conduct of certain police officers during the riot. at Kohat. 19,'l 

CorrtlKpondence between the Hecretary of State and the Government of 
IndIa, regarding the promulgation ot the Bengal 'Criminal Law 
Amendment Ordinance, U124. 266. 
Discussion of the report of the Reforms Inquiry Commit~. 2172.·· 
Examinatioll of e iden ~. a.gainllt persons a.rrested under Bengal Regu-
lation I I I of 1818. 3l!O. . • 
Levy of toll on the Bengal and North-Western Railway bridge over 
the Ganduk at Sonepur. 2028-29. ' 

Opium traffic. 2R7-B8. 
Provision made for the 'families of those arrested under Bengal Regu· 
lation III ,of ]818 and the ~n l Criminal Law Amendrri.ent Ordj· 
nlJ.n(:e, 1924. 265. . 
Revilionof the Meston Award. 1860. 
Rise in the price of wheat consequent on °a lowering of the rate of 

elt .n~e to 111. 4d. 2490. ' 
Pse of the term' menials' to delWI"ihe lower ChUB aervanta of Currency 
Offiee.. 2087. 
Value a.tts.ched by Gove'rurnent to the Re.olutions pasted· by ~ e R. 
M. S. and Postal Conferences. 264. 

Wages of labourers in Ceylon tea plantation& .9. 
Withdrawal of troops from Muzaffarpur. ~. 

Resolution rt'--
Dt>bt position of India. 1146-60.' 
Establishment of a. military college. 1238. 
Eatabliahment of a Supreme Court in India.. 1162. 
Grieva.nces of Indian. in Tang,i;nyika.. 1010-13. 
Prohibition of the' tmport, manufactllre and' sale of liquor. 81'8. 
Provincial Contribution.. 2751, 2766-87. ' 

Special Laws Repeal Bill-
Consideration of ll . ~ll. 26&6,!680, 2883, 26'73, 2688-89. 

STTAMARHEE--
Questi?n rr railwa.y connection between Mu.affarpur &rnd _. 110. 

, 'RITE-
. Quelltion rf' new "'-for the Calcutta. Mail. 441. 

SJ.AUGHT'f,R-
.  : Qlieation r,. ~e tri tio  of the, ,.-of le ~t and priJne o ttle~" 141. 

SLAUGHTER HOUSES-
Question ,., milita1'1 --. 8'76. ' 

" 
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SLAVERY-
Question Tf' prevalence of --and practice of human sacrificei in the 
H ukong V o.11ey. 2794-9&. 

'SLAVEA-
Question f'e tro.ding in -. in India.. 666. 

SLEEPER'§)-'-,o 
Question r~ .  . 
Advertisements rela.ting to tenders for --. 1418. 
Charges for advertisements relating to tenders for --. 1417-18. 
Cost of advertisements relating to tenders for --. 1717-18. 
Ra.ilway Board's advertisements for the supply of --. 1417-18. 
Railway Boa.rd'" annua.l requirement of --'. 1917-18. 
Supply of -. for Railways. 1417-18. 
Testing of railway ---. 1417-18. 
Yearly requirllments of --by railways forming the North-Western 
Railway Sleeper Group. 293-9&. 

SLEEPER CONTRAOT-
Sf'f: under II Contract(s) ". 

SLERPER-POOLS-
Question Tf' - in India. 1416. 

SMUGGLING-
Queltion ",.. --":'of arms and ammp.nition into India. 843. 

SOLDIER(S)--
Question re-
Alleged IIoll8&ult by a  - on a posta.l official in the Dum Dum Post 
Office .. 1844-46. . 
Alleged di orde~l  conduCt of - at the Delhi. Exhibition of Arts and 
Crafts on the 24th Decomber 1924. 542-43. 
Alleged outrage on a woman by a European - at .Tubbulpore. 36. 
Assault by ~ on Mr. Sidhva of Karachi. 296. 
Establishment of European and Indian - in India for certain 
specified yearB. 1 1 1~. 

Shooting of &. villager of Lohagaon by II. British --. 16.'31-.'32. 

SONEPUR-

Question re-
Abolition of tolls on the Gandak Bridge at --. 47-48. 
Levy of toll on the Bengal and North-Western Railway bridge over 
the Ga.nda.k at ._ .... -. 2028·29. 

SORTER(S)-

Question 1'f-

• 

Grant of extra remunera.tion to thll - of t.he Poon&. Post Office 
sorting the K ellari newspaper once a. week. 17. 
Grant of' out-.tatioo allowances to --of the Ra.ilway MII.il Service. 
896-96. 
Hardships of --in the ·Rn.ilway M.ail Service. ~. 
Holidays. of sorters and clerks of the RailwR.y Yai1 Service. 896 . 
Provision of quarters for ---and clerks of the Railway Mail Service. 
'896. . ,  , 
Time test of --of the Railway Mail Service. 17. 
Working hours of Railway Mail Ser i ~. 16 . 

• 
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SOUTH AFRICA-
Question re-
Colour bar in -. 864. 
Deputation to - of a.n officer to inquire into the grieva.nces of Indiana 
created by recent legillation enacted in the Colony. 1 ~  

Indiana in -. 1~·1 . 

POlition of Indianl in --.' 5101. 
Repatriation on IndiAnl from Britilh Guiana, Fiji, Mauritius and --. 
1638. • 

Treatment of Indians in -. 862·63 

SOUTH AFRICA, lTNION OF··· 
Question re reltrictionl on Indians with reference to trade licenses in 
the -. 1 ~ . . 

SOUTHERN INDIA-
Question rl'J relief of diltrelS caused by 1loods in --. 739. 

SOUTH INDIAN RAILWAY-
See under "Railway(s)". 

SOUTH INDIAN RAILWAY "UNION-
See under "Union(s)". 

SOUTH KENSINGTON MUSEUM-
Question re loan of Ipecimenl of early textiles belonging to Sir Aurel 
Stein', collection to the -. 1286. 

SPECIALS- . 
Question re failure of the Bombay, Baroda and Central India Railway 
to run --from Ajmer to Ahmedabad in connection with the Ajmer 
MOllem Orul. 2246. 

SPECIAL CARRIAGES-
Question re --for officers on the North·Western Railway. ~ · . 

SPECIAL CONSTABLES-
Queltion re enrolment of -. 633. 

SPECIAL DUTY-
Question re - of Mr. A A. L. Parlons in connection with the prelenta-
tion of the Railway Budget. 2M1. 

SPECIAL LA WSREPEAL BILL-
Sec under ".Bill(s)". 

SPECIAL MARRIAGE (AMENDMENT) BILL-
Sft' under "Bill(I)". 

SPECIAL TRAINS-
Question re provision of --for Their Royal Highneslea Prince and 
Princess Arthur of Connaught. 871. 

SPENCER AND CO., MlsaRs.-
Statement (laid on the table) ie -'s refreshment rooms. 76. 

STAFF, HOUSEHOLD AND ALLOWANCES OF THE GOVERNOR 
GENERAL-
Budget Demand for Ie --". 240&-06. 
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STAFF SELECTION BOARD-
Question re-

iU' 

Concessions allov;ed to men employeS in the office of the Railway Boa.rd 
who had passed the -' s examination. 2799. . 
Exemption from .the examination of the --of clerka appointed too 
posts in the Government of I.ndia Secretariat. 2798-99. 
Preferential treatment of some men in the office of the Railway Board 
who have not passed the --'s examination. 2799. 

STALL KEEPER(S)-
Question r(: license fees of --and pla.tform vendors on the South 
Indian Railway. 468. 

STAMP(S)-
Budget Demand for" --". B~ 

Demand for Supplementary Grant fol' " --". 1099-1100. 
Question re-
Income from - on bank cheques. 472. 
Printiag of Government Securities, --and Currency Notes in: 
Indir:.. 1620-21. 
Sale of --at Post Offices on Sundays and Post Office holidays. 1077. 
Sale of - to the public on Sundays and Post Office holidays. 2096. 
Total cost of establishment employed to sell --to the public. 2096-97. 

STAMP PAPERS-
Desirability of Devanagri script on --(Discuised under Demand No. i(). 
-Stamps). 2279-82. 
Question re \lse of Devanagri script in Government -. 352. 

STAMPS, POSTAGE-
Question re supply of free atationery and --to non-official members 
of the Central Legislature. MI. 

STANDING COMMITTEE(S)-
Discussion relating to the election of panels for --. 11:06-09. 
Election to panel of --in the Department of Commerce. 1547. 
Election to panel of --in the Department of Education, Health and'. 
Lands. 1M8. 
Election to panel of --in t;he Department of Industries and Labour_ 
1548. 

Election to panel of --in the Home Department. 1547. 
Election to panel of --on Emigration. IM8. 
Election to panels of --. 1407, 1423. 
Motion for election of the panel for t.he --on Emigration. 11B9. 

bTANDING FINANCE COMMITTEE-
Election of the -. 673. 
Motion for the election of the --. 231S. 
Question ~'e election of the -.. 5A9. 

STANDING HEALTH COMMITTEE-
See. under Ie Oommittee(s)". 

STANTON, COLONEL Bla HENRY-
Budget Demand lor-

•  " Ou.toms." 2073-74. . 
".Inspection" (Railways). 1685: • 
"Working Expenses: Administration" (Railways). 

Hindu ReligioUi a.nd Oharitable Trusts Bill-
Motion to refer to Select Oommittt'le. 498-99. 

1745-46. 

• 
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BTANYON, COLONEL BIR HENRY-contd. 
Indian Penal Code (Amendment) Bm---(Amendment ~  Section 37t1)-
Oonsideration of wause 2. 2847.00. 
Consideration of clause 3. 2888.. 

Indian Railways (Amendment) Blll·_· 
Motion to consider. 518-520. • 

Legislative Assembly (Presideut's Salary) i1l~ 
Motion to consider. 973-74. 
Motion to amend cla.use 2. 1204. 

Question ~ leme t r  re-
Deportation of monkeys by the Muttl'a Municipal Board to the Katni 
Marwara Municipal Board. 2242 '. . . 

Refusa.l of the' Anchor Line to carry Indian .. &loon p&ssenger& to 
Europe. 18. 

Resolution re-
Establishment 01 a military (,ollege. 1253··55. 
Esta.blishment of It Supreme Court in India. 117ft 
Special I.lIiwa 'Repeal Bill-
Motion to pa.es. 2694-97. 

STATE PRISONERS-
Question re-
A ~ otlS to ---.in Benga.l. ~. 

Report on --in Bengal. 60, 
Treatment of -.-in Bngal. 69. 

STATE RAILWAYS-
Question re-
Continuation of Indian temporary officer •. in the .uparior Revenue 
Esta.blishment of --. 446. 
Number of Indian GaJ;etted officers on. --. 876. 
Revision of rl!leerclatilli to pay, leave, et .~. ~  'a.i1wa.y ~l' . t  on 
-. 203·04. 

STATEMENT(S) (LAID ON THE TABLE)-
- re disbursement from the pijne Fund of the North-We&ternRailway. 
74-75. 

- rp. gra.nts made by the Ealltern Benga.l Railway to schools for 
Europeans, Anglo-IndianR a.nd Ind;ftl1s. 74. 
---I'f' ~ e rtl. Spencer and Oo_'s refreshment roomll. 78. 
--·rF. Meslre. Tata. Iron and Steel Company. ~ ~ . 

--.. re purchase of stores bv the High Commislioner for India. 133&-42. 
_.-. /'f' t ~ North-Western Railway slp..cper contra.ct. 71-74. 
--_. relatinl( to the financing of Branch Lin.e., l~ l~. 

--showinl{ action taken hy Government OD Resolutions adoptl;l(] by 
the Legisla.tive Assembly during 1924. 1343-44. 
--showing st.atisttcs of Inland Polt book ~ et . 204J.. . 
_ ... -showing the ~o t of cert.ain Commit~el and Sta.ndingCommittees 
antI Fleleet or Joint Committees. 11583-84. 

STATEMENT OF BUSINESS--
--by the Honoura.ble Sir Alexander Muddima.n. 13-14, 180-70, 480.('1. 
771-72. 993, 1219, 1739, 22t11-5.4, il647-48. 

STATION- .. ' 
Qllm~t on rt' --and t .~ --cm'theAllflatn·Bengal Railway, etc. _8_.9. 
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STATIONERY-
Question r,..-·· 
Price of ~ soid to MeDlbers of the Legislative Assembly. 1087-88. 
Supply of free --and postage stamps to non-officia.l Members of th,. 
Central Legislature. ~. 

STATIONERY AND PIUNTING-· 
Budget Demand for "-, including expenqiture in l ~n l .nd ". 2413. 

STATION HOSPITALS-
Question /"f' pay of hospit.a.1 storekeepers of -.'-. . 126. 

STATION MASTER(S)--
Question rt,···· 
Appeal of Babu Rajaram, .--on the Oudh and ltohiJkhaod Ha.ilway. 
346. 
Appointment of a Europeah as -.. ----of Simla. 1082. 
Appointment. of Indians to the i l~I' grlldes of _. and Assistant 
-.---... on tbe J<:8.stern Bengal Railway. 869. 

-\11pointment or···--lind Assist.ant --. on the Eastprn Bengal Ha.i1way. 
1001. 
(!!tse of Mr. l\.ailusllItth, assistan!, --, Benares Cantonment. Oudh 
aurl Rohilkhaml Railway. 274, 345. '. 

Differen<:e in payor the .. -.. and assistant -.. -.. on thf! Oudh a.nd Rohil-
khand Railway. 656. 
Dismissal of M·r. G. D. Kanadp, --, Adarki, 011 the Madrlls and 
Southern Mahl'atta Railway. 470. 

Dismissa.l of Mr. Rajaram, --, Berhamghat. 273-74. 
Employment of Anglo .. Indian guards· as . supetvising assistant --of 
specia.l alasa station.. 221-22. . 
European, Anglo-Indian and Indian .. --and assistant --. 2343·44. 
Indian. Anglo-Indian and European assistant ---on the Oudh !Lnd 
Rohilkhund Railway. 655-66. . .  . 
Indian ----and guards on the . North·Western 'Railway. J083 . 
. Pay of - ... and assistant .. - at roadside stations on the Oudh and 
Rohilkhand il ~ 27.1, 341). .. 

Promotion of Indian --. on the Oudh and Rcihilkhand Railway. 275, 
276, 345-46. 
Reversion of "A" dass .... -... to "B" or "C" dass stations on thfl 
0udh and Rohilkhand Rd.ilway. 656. 

Salaries of Indian and ~ ro e n _. at first dass stations 011 t.he North-
Western Railway. 647. 
S(:ales of pay of Indian nnd Anglo· Indian or European assistant ----. 
347. 
--of Pad Idau on the North-Western Railway. 647. 
- of Simla. 2097. . 
Stoppage of privileges or n.o assistant - at Kotri. on the North-
Western Railway. 734. 
Supply qf ovel'coats to assistant . ---on the Oudh and Rohilkhll.nd 
UailwlloY. 61)7. 
Working hours of ----and assistant _.-. 859. 

STATISTICS--
• Question ,·e-·· 

• Collection of ueeful occupatiodal --. 1629. 
- relating to cotton production, e~. 212. 
Withholding of feet paid to statistioal clerks.in the Ka.rachi Qustoms 
for suppliVirig - to merchant.. 1101. . 

• 
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STEEL-
Question "B-

INDEX !'O LBGI ..... TIVB AS8DBLY DBBAT.l8. 

Price of iron and - pUJ'ch&sed from England and the continent. 47l. 
Purchase of --by Government Departments and Railways. 88i-eo. 
Revenue from protective duties on iron and --. 392-93. 

STEEL INDUSTRY-
Demand for Grant· to de r ~' the bounty to the -. ~ . 

Question re protection ILfforded by the Steel Protection Act, UI24, to the 
-. 206.' 

STEEL MANUFACTURING COMPANIES-
Resolution re grant of a bounty to -. 23&-49. 

STEEL PROTECTION ACT, 1924-
Question rf' protection afforded by thfl --to the steel industry. 106. 

STEIN, SIB AUREL-
Question re-
Allotment of a portion of --'s collection of Central Asian nntiqui-
. ties to the Prince of Wales's Museum at Bombay. 1287. 
Disposal of --'s collection of Central Asian antiquit;es. 1286. 
Financing by the British Museum of --'s second expedition. 1287. 
LOM of specimens of early textiles belonging to -'s collection to the 
South Kensington Museum. 1286. 
--'s collection of Central Asian antiquities. 128tS. 

STEPHENSON, TUB HONOUltA-BLB SIB HUGR-
Question re explanation by --'in the Bengal Legislative Council of the 
circumstances which led to the detention ot Babus Aswini Kumar 
Dutt and Krishna Kumar Mitra und.r Bengal Regulation III of 1818 
678. 

STERLING-
Question re savings on the purcha.ses of --. 411-72. 

STONE-
Question re ffeight charged on --booked to Banbass& by the 'Oudh 
and Rohilkhand Railway. 2792. 

STORE-KEEPER(S)-
Question re-
Apprentice DepOt --on the Eastern Beqgal Railway. fi64. 
DepOt ---and sub---on the Eastern Bengal Railway. 1629-30. 
Pay of hospita.l --of Station Hospitals. 128. 

STORES-
Question' re-
Al'tion taken against Departments indenting direct on London for --. 
22. 
Debts contracted in Karachi by the Army Canteen Board (India) on 
purchase of --. "887. 
Indents for --sent to the London Store Department. 23. 
" Insertion of a fair wages clause in contracts for the purchase of --. 
448. 
Purchase of ra.ilway --. 451-52. 
Purchase of railway and other -. 11&-16. 

ro ~ of --. 19, 20, 21, 22, 2&, 28,  27, 639-40. 
Purchase of --by Provincial Government.. 641. 
Purcha.se of -'--by the Army Ca.nteen Board (India). 887. 
Purchaap of - by the High Commiaaioner for India. 669-70. 

.. 
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STORES-contd. 
Question re-cofttd. 
Scrutiny of home indents fOl' -. 6'2. 
Tenders for --for the Army Remount Depots at Sargodhll and Mona. 
3i8. 

Value of --purchased by the Indian Stores Department London. 
639. ' 

Value of·-purchaaed by the indian Stores Department London and 
the Indian Store. Department, during the last three years. 639. 
Statement (laid on the table) re purchaae of --by ille High Com-
missioner lor India. 1335-42. • 

Writing down the value of _., (Discussed under Demand No. rr-
Railways). 1779-88. 

STOHES DEPARTMENT-
Question I'r: new a.ppointruents in the --. 1849. 

STORES, MILITARY-
Question re purcha.se of '--. 26-27. 

STORES, RAILWAY-
Question I'e pur(lhase of --. 26, 642, 1662-63. 

STRATEGIC LINES-
Question re loss on --. 2343. 

STRATEGIC LINES (CAPITAL)-
Budget Dema.nd for" --". 1805. 

STRATEGIC LINES (REVENUE)-
Budget Demand' for" --It. 1805. 

STRIKES-
Question 1'1! --in Fiji in 1920. 2243·44. 

STUDENTS-
Question re training of Indian -'" in all Departments of railway work-
ing. 884, 

STUDENTS, UNIVERSITY-·-
Question re compulsory military training for --: 1664. 

SUB-ASSISTANT SURGEONS-
Question re grant of in<,reaaed pensions to .... -awarded Honorary King's 
Commissions. 565. 

SUB-ASSISTANT SURGEONS, l\IJLITARY----
Question f'P terms of discharge of --, et-c. 385. 

SUBORDINATE ACCOUNTS RERVICE-
Question 're--
Admission of Muhammadans into the -'. 2796. 
Ooncession of gru-<:e ma.rks to ]duhammadan e.mdidates for tbf'! -.-
examination. 2796. 
E.ropea.n. Hindu and Muhammada.n examiner. a.ppointed for the last 
~. examina.tion. 2796. . 
List of successfiJl Hindu, 14 uhamtnltdan and Anglo-Indian candidates 
at the --examination held in November 1924. 2795-96. 
Notification of promotions in the --of the Military. Accounts Depa.rt-
1il1ent 65. 
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SUBORDINATE SERVICES"'-
Question re cost of increaaed pay aDd allowance. of the Imperia,l a.nd 
--. ::09. 

SUCCESSION CERTIFICATE (AMENDMENT) BILL--
SflC UlJ.der ,.," Bill(a)". 

SUGAR CANE-
Question rt: reil ~  under .~ cultiv&tion.1323. 

SUGAR SCHOOr;.--
Question /'c elltablishment of & --. 1323-24. 

SUKKliR-
Question 1'(' firemen in the railway workshops at ----and Karachi. 2029" 

SUKKUR BARRAGE-
Question ,.t--
Purchase of coal for the --. 673·7,1. 
PUJ'cha.se of machil;ery for t.he -. 133-3·l. 
Purchase of Natal coal for the '--. )072·7:). 
"'---. 208-09. ' 

SUPERANNUATION ALLOWANCES AND PENRIONR--
Budget Demand for If --including expenditure in England.'" 24H!. 
Demand rOT RuppJemeutll.ry Graut for ""'---". 1102. 

SUPERINTENDENT(S) OF POST O:FF'IC'ES-
Question ""-
Departmental examination for --, 651. 
Duties, powers Rnd responsibiliti('S or R;lperintcndents,Telegraph 
TrAffic and --. 880. 
European, Anglo-Indian, Rnd Indian -. 1666. 
Pay of Superintendents, Telegraph Traffi(· and --.. '. 880, 
Provision of 'frep. quarters for ~ . M2. 

RUPERINTENDENT, POST OFFICES, SOUTH CALCUTTA DIVISION-
QueNtion ,.1' deputation of Mr. C. D. Rae. Presidency Postmastllr, 
CRlcutta, and Lieutenant-Colonel S. C. Sinrla.ir, -, to study sorting 
arranp;ements in Bombay. 1842. 

SUPERINTENDENTS, TELEGRAPH TRAFFIC··-
Question rl'-' 
Duties of ----. 882. 
Ditties, powers and responsibilities of ---, and 
Post Officcs_ 880. 

Tndian -'---. 881. 
Pay of -_.. and Superintendents of . Post Ollkes. 
Recruitment of -. -882-88. 

foIUPERIOR SERVICES- . 

Superintendents of 

880-81. 

Ques*ion rr grant of increased pensions to officers of the ---who retired 
prior to the 23rd July ]913.897. -1-

SUPERIOR 'TRAFFIC BRANCH-
Question rr officers of thl' 1st; Division -. 88!. 
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SUPERVISORS, ENGlNEERING--, 
Question "e number of Depa.rtmental Telegraphists, Telegraph Masters 
Traffic, and -,-in the Telegra.ph De(lartment. 877.',,,· 

'SUPPLY BILLS-, 
Question re issue of currency transfe1'8 of - to' the public. 140g. 

SUPPLEMENTARY 'GRANTS-· 
Demand lor --for i ~ 1i. 1093-1105. • 

StiPREME COURT-, 
Resolution re establishment of n _.-in India.. 1100-80. 

SUPREME COURT OF APPEAL·-
Question n, establishmvnt of a. --in India.. 290. 

SURPLUS PROFITS- • 
BL\dget Dema,nd .for "Compl\nics' aud lndian States' SharI: of --
and net ea.rnings." 1796. 

SURVEY OF INDIA-
Budgetl1emand for If --". 2409. 
Demand for Supplemental'Y Grant for the "----". 1101. 
Question re-
Holidays for Muhammadan' officers in·the '-. 194. 
Indianisation of the higher ra.nks of the -'-. 2B53·IK 
Muhammada.n officera in the -'-. 281-82, 

SWEEPERS-
Quelltion. 1·t re(!ruihnent of --for Mauritius. 544. 

SYAMACHARAN. MR,-
Indian Fina.nce Bill-
COllsideration of clausell. 2559. 

SYED AMIH HOSSAIN, Mouu'l-
QUAstion rf delay in the dl~li er  of a letter writtl!n by -...:.. of Ga'l,'den 
Reach, Calcutta, to bisbro,ther at Muzaffarpuf. 2493. 

SYKES, ?th. E. F'.-
Budget Demand for-
If Inspection" (Railways). 1678. 
"Working Expenses: Administration" (Railways), 1760. 
General distiusaion on t,he Railway Budget. 1359-63. 

QueltiOJlre-
Loan of St.ate Railway Officen to Indian Railwa;y Com l.~nie  

and India.n State Arlministrations. 1084,' 
LOBS Ort strategic liucs, 234a. 
Re(ll'uitment of Hovernment IUllpec·t.ors of il ~l  108j. 
Recruitment of officers of the Railway Board. 101:15. 

• Separation of audit from accounts. 2489, 
QUf-stion (RnpplwnentaI'Y) ,'( rDivel'f!ity for Rajputanl.207. 
Resolution 1'f' grievRTweil of the l!uhOl'dinatc, employees of the Irldinn 

" rnil ~' . 326-2Q, • 

SYLHET--
QUIlRtioll 1'(" I'e tr n~ \r of --and Cachar to benga.1. 36 . 
Regelution r(' re-trnnsfer of -..:.-and Cachar to Bengal. 150-64. 
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1T 
'TALLY CLERKS-
Question t'e provi.ion of frep quarters for goods clerks and --em lo et~, 
at roadside stations on the Eastern Benga.l Railway. 858. ,.., . 

I 

TAMBARAM- " 
Question re doubling of the railway line between Madras Beach and ~' 
223. • .  , .t r' 'I 

0. .. 1,1 

'TANGANYIKA-
Resolution re grievances of Indians in -. 944-1020. 

-TANGA.J.'lYIKA ORDINANCE No. 10 OF 1 ~ 

See under" Ordinance(s)". 

TARNAB- • 
Question re auditing of the a.ccounts of the Government AgricultUl 
Farm at -. 122-23. 

'TATA INSTITUTE OF SCIENCE, BANGALORE--
Question re grants to the -. 1660 

'TATA IRON AND STEEL COMPANY, LIMITED-
Queation re-
Bounty to the --. 393. 
Statement (laid on the table) regarding the -. 2857-69. 

'TATA IRON AND STEEL WORKS-
'Question re the --. 2493. 

TATA NARROW GAUGE RAILWAY-
Question re the -. 349. 

'TAX (ES)--
Question reo-
Abolition of the Capitation'--in Burma. 138. 
Capitation ~ in Burma. 102. 
New - impoaed by the Central Government .inee 1914. 1412. 
Poll --in Fiji. 141. 
Yield from the imposition of new - since 1902. 883. 
-"n also "Terminal Taxes". 

TAXATION-
Exemption from - of the inhabitantfl ot Bhagur village included wit! 
the Cantonment area. 2420-21. 

,F 

Extra - of cornpaniell regiatered ll11der the Indian Companies Act ; 
compared with private firms (Discussed under Demand No. 17-,-TII' 
on Income). 2107-08. , 

Question re--
Exemption from --of shopkeepers and hawkers attending the 
at Bhagur village. 242()' 21. 

Tot.a.) publiQ. --. 212-'13. 
--of ~m ll 'trll.ders (Discussed under Demand No. 17). 2110-11. '  , 

'TAXATION JNQUInY OOMMI1'TEE-.. 
Se,f' umler .. Committee(s)". 

TAXES ON INOOME--
Budget Dema.nd for "  - ". 2098-21:17. 

• 
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T-::.A GARDEN(S)-

• 

.. ~ e tion re recruitment of labour for the --in Assam. 131·32. 

{:i:A GARDEN LABOURERS-
Question 1'6 exodus of --from Assaol. 137. 

'~A INDUSTRY-
Question re-

I Revenue realised from the --in india. 103. 
Revenue realised from the --of Assam. 102. 

'J. .~ PLANTATIONS-
Question I'F wages of labourers in Ceylon -. 268-69. 

'~A SET-
Question ,'f! present of a silver --to the daughter of the Account.ant 
General, United Provinces. 282-83. 

LEGRAPH DEPARTMENT·-
· Question re-
Contributions by the employees of the --to the Post. Office GuarUltee 
Fund. 661>. . 
Counting towards iD(lrement of the postal services of postal signallers 
transferred to the --. 1735-37. . 
Paucity of Muhammadans in the --. 2175. 
Retrenchments in the --. 870-71. 

LEGRAPH(S)-
Question re" number of Dep"rtmental -"-in the TelE!graph Department. 
877. 

LEGRAPH MASTERS, TRAFFIC-
Question re-
Number of --in the Telegra.ph Department. 877. 
--and Postal Signallers. 878-79. . 

~E A  OFFICE-J 
"" .Question rp, opening of a - in Bangalore City. 140. 
'" 

~ 

LEGRAPH OFFICERS-
Question J'e expenditure on furniture for private qua.rters of-. 
879-80. 

' .. EGRAPH PEONS-
Grievances of - (Discussed under Demand No. 23-Indian Postal a.nd 
Telegraph Department). 2290-92. 

LEPHONE(S)-
,. LonR distance --(Discussed under Demand No. 23-Indian Postal and 
. Telegraph Department). 2305-06. 
Question re meaaured rate system for -. 197. 

~ E OOMPANY, MADRAS-
· . \ol uestion "f!-
• Introduction of the new Measured Rate System by the --. 196-97. 
-. 197·98 . . 

,.MPLES-
. Question re 
125-26 . 

• 

expenditure on repairs to Churcbes, --Rnd Mosques. 

Q 
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TEMPORARY ON-
Set: under ., Goverl.ment of Indio. Secretariat". 

TENDER(S)-
Question re-
-.-for ler '~ e and scrap perOmanent.way materials at Engineerinlt 
Dep6ts 011 the North.We!'tern Railway. 376.77. 0 0 0 

--for stores for the Army Remount Depats at Sargodha and Mona. 
318. 

TERMINAL TAXES-
Question "r (lollection by the Railways of --on passenger fares. ~ . 

TERRITORIAL FORCE-
S~t' under" Indian Tt'rritoriaJ Force ". 

TEXTILES-
Question 1'( purchase of --in India and re ~ Britain. 1283. 0 

THANA DISTRIOT-
Question re- • 

Contemplated closing of the Post and '!elegraph Office at Belapur in 
the -. 103: • 

Grant of the Bombay scale of pay to tbe postal clerical staff employed 
in the --. 644-45. 0 0 • o. 0 

GrievBllces of branch postmasters in the --. 654-55. 
Pay of postmen of branch postmasters in the --. 654. 

THEFTS'-
Question re prevention of --on passenger Bnd goods trains. 1662. 

THEFTS, RUNNING TRAIN-
Question 1'(, preventiQIl of --on the Eastern Bengal, I<;o.st Indian and 
BengaJ-Nagpur Railways. 66. 

"'HIRD CLASS CARRIAGES-
Question "F provision of latrines in .-' - on the East Indian and Bengaf 
and North·Western Railways. 106-07. 

THIRD CLASS COMPARTMENTS-
Qu(!stion '1'" lavatories ill --011 t.he Broach-Jamhllsar bran(lh of the-
Bombay, Baroda and Central India Railway. 672. 

THIRD CLASS FARES-
Question r(O reduction of --on railways. 467. 

THIRD CLASS PASSENGERS-
'Question rr- 0 

Gfl.Triage of --in goods wagons. 464·66. 0 

luue of tickets to --at Morndabad Ra.ilway Station. 272. 

THfRD ('I,ASS PASSENGER TRAFFIC-
n ti ~tor  arrangements for --(Disculsed under Demand No, ~. 

1740·49. 

THOMPSON, MR. J. H.- ( 
Question ,.(. alleged assault on  a p08tu.1 d.erk.by -, Assistant Collecto 
of Coim ~o e. 64. 
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THROUGH TRAIN SERVICE-
. Question re-
--between Allahabad and Nagpur via ·ltarai. 1662. 
--between Howrah and Peshawar vitl Lucknow. 1661. 

TIOKETS-
Question re-
Issul' of _. at Pomll.iwady Station on the Great Indian PeniDsuht 
Ratih';ayto pasMlDgere travelling by the Bombay-Madras midi trains. 
381-82. 
Issue of --to third clast! passengers at MOl'adabad railway station. 
272. 

TICKETS, RETURN-
Question re-
Oompulsory --for pilgrUnIi to tbe Hedjaz. 866-67. 
Correspondence on the subject of the rail",ay ---Iystem for 'Raj 
Pilgrims. 2172. . 
Issue of --by the East Indian Railway. 861:1. 

TIME TEST-
Question 1't' .--of Borters of the Uailway Mail Service. 17. 

TIMINGS-
Question 1'(' Eastern Bengal Railway --. 108-09. 

'rIPPERAH DISTRlCT-
Question re re·opening of the experimental branch POl!t Oaice a.t Shilmuri 
in the --. 234. 

TIRHUT DIVISION-
Question 1'('-
Calling out of troops in Muzaffarpur or in the --. 101. 
Liability of the Bihar Light Horse to quell disturbances iii the -..:. 
102. 

TOK KYI, MAlTNG-
Bengal Crimillal Law Amendment (Supplementary) Bill-
}Iotioll to add clauses 4, 5 and 6. 2877-78. 
Budget Demand for " Opium". 2218·20. 

TOLLS-
Question '/'f-
Abolit.ion of --on the Gandltk Bridge at Sonepur. 4748, 
Levy of --on railway bridges. 2029. 
Levy 01'--on t.he Bengal and North·Westerll Railway bridge over the 
.Oo.ndak Rt SOlleIlllr. 2028-29, 

TONKINSON, Ma. H.-
··Code of'Crimilial Prooedure(AmE'!ndment) BilI-
Motion to consider. 949-54,. 
Indian Penal Code (AmendlIlent) BiIl-(Al;nendment of Section 3'15)-
.Con i~erl\tion of clause 3.. 2881, 2R82, 2888, ~ . 

InsertlOn of new clause after ,clause 3. 2901-02. 
~\ r Consideration of clause 4. 2905-06. 

:."\)blicene Pnblil'ntiolls BiII-
Consiilm'atioll of clauses. 1311, 1317, 1318 . 

• 
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lONKINSON, lb. H.-contd. 
Special Laws Repeal Bill-
Consideration of clauses. 2675. 

Special Marriage (Amendment) BiIl-
Motion to circulate. 698-701, 707-08. 

TORI GHAT-
Question 're reduction of the number of trains on the - branch of the 
East Indian Railway, . etc. laD. 

T:aADE-
Question re - of India with the Crown Colonies and Dominions of the 
British Empire. 2786-87. 

TRADE ACCOUN'rS-
Question rt: Tanganyika Ordinance prohibiting the use of Gujrati for 
• keeping -. 546-4'7. 

TRADE COMBINES-
Question re --. 450-51. 

TRADE DISPUTES-
Question rc Trades Unions and --. 114. 

TRADE FACILITIES ACT-
Question re-
Borrowings in India under the --. 372. 
Borrowings in London under the -. 372. 

TRADERS, SMALL-
Taxation of --(Discussed under Demand No. 17-Taxes on Income). 
2110-11. 

TRADE UNIONS-
Question re-
Election by the --of India of the Indian representative for the Inter-
national Labour Conference. 1668. 
Legislation for the registration Rnd protection of --. 212. 
Number of - in the Bombay Presidency. 233. 
--and trade disputes. 114. 

TRAFFIC INSPECTORS-
Question re-
Appointment of Indians as --on the North"Western Rail",,·ay. 579, 
2019-20. 
Indian --on the North-Western Railway. 580. 

TRAFFIC INSPECTORS (TRANSPORTATION)-
Question rr IndiILn - on the North-Western, Oudh and Rohilkhand and 
En,stern Bengal Railways, 201. 

'TRAFFIC' SUPERINTENDENTS. ASS S A ~ ( 
Quest.ion 1'r appointment of Muhammada.ns a.s --on the North-Western 
Railway. 1858. 

(' 

TRATNS-
Question reo prevention of thefts on passenger and goods -.' 1662, 

• 
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TRAIN CONTROLLER(S)-
Question ,'c-
Qualificl\tions of Messrs. H. E. Oatelay and E. J. Oatelay, --on thl!-
North-Western Railway. 2024. 
Qualifications of Mr. L. C. Ryan, ,..,...... 011 the North-Western Railway. 

~ 2U24. 

TRAINING SHIPS-
Question ,.,.. conversion of certain vessels into --. 2789. 

TRAIN P ASSINQ STAFF-
Question rf! posting of additional --on the B. S .. B. SectiOl. of the-
Eastern Bengal Railway. 869. 

TRAI:N WRECKING-
Question ,.(. attempts at --in North Bengal. 348. 

TRANSFER OF PROPERTY VALIDATING ACT-
. See under" Act(s)". 

• TRANSFER OF PROPERTY (AMENDMENT) BILL-
8et' under" Bi11(B)". 

TRANSFERRED DISTRICTS-
Quest.ion rc step. taken by GO\'ernment to secure the life and property 
of the inhabitants of the --in the North-West Frontier Province. 2{'5-
00. 

TRANSH1PMENT STATIONS-
Question rr-booking of seats for passengers at --. 2242-43. 

TRAVELLING TICKET INSPEOTORS-
Question ,.(. collection of excess fares by --on the South India.n Railway_ 
579. 

TRICHINOPOLY-
Question rr. admission of passengers to the platforms at --and Errode 
Junctions. 469. 

TRINIDAD-
Question re-
Rritish Indians dotniciled in British Guiann, -' -, Jamaica, Mauritius. 
Fiji, and Kenya. 1634. 
Legislation in --regarding Indian marriages IHld divorces. 1546-47. 

TROOPS-
Question re-
Oalling out of --in Muzaffarpur or in the Tirhut Dh·jsion. 101. 
Cost of --employed in the North-West Frontier Provin('e. 643. 
Employinent' of Indian --in China. 1559-60, 2240. 
Housing of Indian --at Razmlik. 735. 
Location of --at Muzaffarpur. 101, 102. 
Movements of --in 1924. 366-70 . 
• Withdrawal of --from Muzaffarpur. 477-78. 

'.riUCK ACTS-
~l1e tion rt' --. 466. 

• TUBEROULAR PATIENTS-
• Question re .. parate compartments on railways for .--. 111. 

• 
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TUNNELS-
Question f't' repairs to railway --, bridges, ea:. 886. 

TURNSTIJ"E CROSSINO-
See under" Chatra Railway Station ". 

UGANDA TOWNt;HIP RULES-
Question re --. 1)36, 872. 

UJAGAR SINGH 'BEDI, BUA-

v 

Cotton in~in  and Pressing Factories Bill-
Motion to refer to Select Committee. 614-16, 617. 

Indian Penal Code (Amendment) Bm-(Amendment of section 376)-· 
Consideration of clause 2. 2829. 
Question "'{'-
Fees for the rene'al of Hcenaes for arms. 6484. 
Licenses for Diana air guns. 631. 
Provision of a siding for loading and unloading motor vehicles at 
Pakpattan railway station. 1327. 
Provision of water-tapa at Pakpattan railway station, 1327. 

lJNION(S)-
Attitude of Railway Agents towards Railway .~ (Discussed uoder 
Demand No. 4).-1749-56. 

Question rp-
Appointment of a Oommittee to examine the demand of the All-India. 
Postal .and Railway Mail Service --. 263-64. 
Recognition of the Oudh and Rohilkhand Railway --. 272. 
Refusal of the Agent to receive a deputation of the South Indian Rail-
way --. 668. 
Refusal of recognition by the ARent of the South Indian Railway -. 
658-59. 
Renewal of the recognition of the Oudh and Rohilkhand Railway --: 
346-47, 2035. 
Withdrawal of the recognition of the Oudh and Rohilkhand Railway-. 
656. . 

UNITED PROVINCES-
Question 1'~ 
Floods in the -. 1069. 
Number of clerk. in the Income·tax Department in the --. 279-81. 
N umber of independent circles of Income-tax officers in the --. 278. 
Reduction of Divisional Commissioners in the --. 1324-26. 
Revision of the strength of the University Training Corpi in the -'-. 
67. 
Separation of judicial and executive functions in the --. 1324. 
Supply of rift6JI to the University Corps of the --. 1664. 

IUNITS-
Question re --taken over by the Army Canteen Board (India.) "."«XI 
Il1dian contractors. 889. { 

[TNITS, BRIT\'SH- • 
QUl.'lition l'e --cltte-red lor by tile Army Oantet'n Board (India). S~ . 
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t:NIVERSITY(IES)-
Question rtl-

281 

Refusal of a passport to Dr. Sudhindra Bose, Lecturer in the State-
of Iowa. 1 I~, 106. 
- for Rajputana. 207. 
--in the different Provinces. 386-87. 

UNIVERSITY CORPS-
Question 1' ~ supply of rifles to the --of the United Provinces. 1864. 

UNIVERSITY OFFlCJmS' TRAINING CORPS-
Question 1'~ aQmission of Indian students to the -'-. 674. 

UNIVERSITY TRAINING CORPS-
Question r~
Expenditure on --. 589-88. 
Issue of rifles j;o members of the Allahabad --. 86. 
Revision of the strength of the -' -in the United Provinces. 87. 
Strengths of the -. 1618. 

1613-14. 
-, Allahabad. 66. 

v 

VAKILS-
Question 1' ~ enrolment of --as Advocates of the Calcatta. High Court. 

~ . 

VENDOR(S)-
Question re-
Grant of licensN to sweetmeat --OD the Grea,t Indian Peninsula Rail-
way. 646. 
Sweetmeat and other --at railway stations. 668. 

VENKATAPATIRAJU, :MR. B.-
Budget Demand for-
u inspection" (Railways). 1669-71, 1676. 
1/ Salt ". 2137-40. 

• 

Election of --to serve on the Standing Finance Committee. 673. 

Indian Finance Bill-
Consideration of Schedules. 2693, 25b4. 
:Motion to consider the amendment made by the Council of State. 2730-
32. 

Legislativc Asscmbly (President's Salary) Bill-
:Motion to amend clause 2. 1203. 

Question r~ 

• 

Aba.ndonment of the AndamaDs as a penal settlement. 210. 
Amcndments in the Provincial ~e i l ti e Council Rules. 218·19. 
Appointment of Indian Consuls. 217 . 
Appointment of Indians as Secretaries to Oommittees. 216-17. 
Charges against Mr. Subhas Chandra Bose. 370-71. 
Creation of new posts in connection with the separation M Railway 
Finance. 206. . 
Expenditure on the police. 210-11 . 

• 
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V ENKATAIPATIRAJU, MR. B.-contd. 
Question re-contd. 
Increase of contribution to the Indian Oivil. Service Family PensioD 
Scheme. 211. 
India.n Trade centre in London. 218. 
Legislation for the registration and protection of Trade Unions. 212. 
Levy of import duty on South African coal. 573-74. 
Manufacture of opium in India.. 211. . 

~oted ctioo afforded by the Steel Protection Act, 1924, to the steel 
10 ustry. 206. • 

Purchase ot coal for the Suidrur Barrage. 573:-7(. 
Recommenda.tions of the Lee Commission. 205-06. 
Reduction of postal rates. 209. 
Reduction of unproductive debt. 213. 
Report of the Reforms Inquiry Oommittee. 217. 
Revenue from Customs eXport duty on jute. ill}. 
Statistiol relatiJlg to cotton production, etc. 212. 
The Sukkur Barra.ge. 208-09. 
ot~l public taxation. 212-13. 

Resolution re-
Establishment of a Military College. 1181, 1220-25. 
Inquiry into the q"estion of Currency a.nd Exchange. 164-60. 

VERNACULAR TESTS-
Question re --prescribed for members of the Indian Oivil Service. 
1077. 

VICEROY, HIS EXCELLENCY THE-
Inauguration by --of the Fifth Session of the Council of State and the 
Second Session of the Second Legislative Assembly. ) ·11. 
Question 'j'e objects of the visit of - to England. 1983-85. 

VICEROY'S OOMMISSIONS-
Questiun re --. 2173·74. 

VILLAGE POSTMEN-
Question 1'(' admission of postal. r nn~r  and :--to the benefits of the 
Workmen's Compensation Act. 484. 

VILLAGER(S)-
Question re arming of --as a protection against raids by border tribes. 
111. • 

I AM~ 
Question rr. grievances of railway employees at· --, Mayavnram and 
Madura on the South Indian Ra.ilway, 270-71. 

VILLUPURAM-TRICHINOPOLY RAILWAY-
fier. under" R.&i1way(s)" ; 

VISHINDAS, Mit. HARCHANDRAI- ~ 
.Allotment of days for the discussion of the General and Railway &dgets, 
etc. 890, 891. {r" 
Appreciation of the Members of the Legislative AB8emhly of the arrange .' 
ments made for Aeroplane flights, inspection of armoured motor carl, • 
etc. 2802-03. 
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VlSHINDAS, MR. HARCHANDRAI-c01lfd. 
Budget Demand for-
.. Railway Board". 1660-61, 1562, 1679-80. 
"Taxel on Income". 2104-06. 
General discussion on the General Budget. 188&-89. 

Indian Arbitration Bill-
Motion for leave to introduce. 717-18. 
Question re-
Abolition of racial discriminations on the North-Western Ra.ilway. 647. 
Abolition of' the posts of Income-tax Inspectors at. Hyderabad and' 
Larkana, Sind. 646-41. 
Administra.tion of the Salt Department in Sind. 2782. 
Allegations against the Loco. Foreman, Kot·ri Loco. Shed.. North-
Weltern Railwa,y. 732. 
Booking of seats for passengers at transhipment stations. 2242-43. 
Dismissal of i ~ workmen employed in the Carriage Workshops at 
Karachi on the North-Western Railway. 733. 
Education of the children of railway ,employees. 647-48. 
Holidays of goods rlerks on the North-Western Railway. 731-32. 
Leave' of the subordinate staff of the Karachi Division of the North-
West.ern Railway. 6'8. 
Oil for locomoth'es on the N orth-Western Railway. 784. 

~' of certain employees in the Income-Tax Department in Sind. 646., 
Salaries of Indian and European ltation masters ·at first clals stations· 
on the North-Western Railway. 647. 
Shortage of Customs appraisers at Karachi. 2782. 
Station Master of Pad .Tdan on the North-Welltetn Railway. 647. 
Stoppage of the privileges of an assistant station master at'Kotri on the 
North-Western Railway. 734. . 
Substitution of the ProvidE'nt Fund SystE'm for the existing 'Pension 
System. 103. 
Working hOUri for goodll clerks on the. North-Western Railway at· 
Karachi and the Transit offil'e at Hyderabad. '731 •. 

VIZAGAPATAM- • Question r(' ronstrllction of It harbour at --, 204, 24132. 

VOTERS- , 
Question rf' number of --in th", diffpl'..,nt communal electorates in eacb' 
province. 646. . 

WADIBFNDER-
Quest,ion ""  working 
Peninsula Railway. 

WAGE(S)-
Question r,,"-: 
Insertion of a fair 

• 448 . 

w 

hours of the "taft at --on. the Great Indian' 
382. 

--clause in contrltrts for the purrhase of stores. 

-,-of labout'E'rs in C '~'lon tea plantations. 168-69 . 

....... WAGONS;-

• 

"\ Question rf-
Curiage of third class passenger!! in goods --. 46.HI5 . 
Contracts for --for the East Indian Railway. 214.15 . 

• 
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'VAGONS-COlltd. 
Question rt!-contd. 
Manufacture of ra.ilway --in India. IOlD, 
Shortage of --at Chatnn and Jhantipahari stations on the Bengal-
Nagpur Railway. 554. 
Supply of --to employees of the Oudh and Rohilkhand Railway. 
1062. 

WAITING BOOM(S)-' 
Question re-
Construction of a proper platform, a --and shede' at J ehangira Road 
Station on the North-Western Railway, 2165. 
Construction of --or sheds at Chatna and Jhantipahal'i stations on 
. the Bengal·Nagpur Railway. 5fS3-fS4. 
Provision of a --for intermediate class passengers ~ Puri station on • 
the lIengal-Nagpur Railway. 127. ' 

Provision of a --for women at Gauripur station on the Eastern Bengal 
llailway, 2027. 
--at Chandrakona Road Station -on the Bengal-Nagpur Railway. 
1481. 

--for female passengers on the Eastern Rengal Railway. 633. 

WAITING SHED-
Quclltion rt' distance between the --a.nd thp booking office at 
Bankura station on the Bengal-Nagpul' Railway. 11114-116. 

WAJIHUDDIN, HAJI-
Indian Merchant Shipping (Seeond Amendment) BilI-
Motion to consider. 1425-28. 
Consideration of clauses. 14&1. 
Motion to paaa. 1996. 
Question rr-
Amount received from the ex-King of the Hedjaz for distribution to 
Indian pilgrims. 964. 
Appointment of Muhammadans a,s Superintendents in the office of the 
• Director General of Posta and Telegraphs and Postal Circle. Offices. 
1928. 
Archreological monuments in Delhi. 96.1-64. 
Circulation of forged l00-rupee currency notes in certain big commercial 
centres. 2578-79. 
Exemption from customs duty of drugs anel medicines imported by 
charitable institutions. 1927. 
Number of Hindus and Muhammadans in the cleric",l cadre in certain 
specified offices. 1928. 
Opening of a branch post office near the Dargah Khwaja Nizamuddin in 
Delhi. 2577-78. 
Opcninp; of the port of Calcutta to the Hedjaz pilgrim traftk 964. 
Railway conce88ions to Boy Scouts. 1927. 
Railway rE'!forms. 964. 
Reduction of postage on postcards. 961S. 
Reduction of railway f&re8. 964r6/S. . 
"Removal of the limit on thl! possession of ammunition for 12 bore gun( 
and 22 bore rifles. 2577. 
Resolution t'e prohibition of the import. manuf"'cture and sale of 
liquor. Rll-HI. 
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WALTAIR-
Question " ~ brea.ch in the railway line beyond --. 4'6. 

WALTON, Ma. J. C.-
Question 1''-appointment of --as Indian delegate to the Opium 
Conferelloo fJice Mr. J. Oampbell. 284.-86. 

WAR-
Question /'f' returQ of railway material and rolling .tock sent to 
Mesopotamia during the --. 134. 

WARRANTS-
Question /'(. dates of the signing. of the --of perlOns IIrrested on the 
23th October 19!U, under Bengal Regulation III of 1818. 2027-28. 

WAR SERVICES-
Question 1"(;-
Concessions for 1065-66. 
PI'omot-ion for --tendered by postal officials. 356. 

WASTE LANDS-
Question /'l' cultivation of --. 1324. 

WATER, DRINKING-
Question /'r.-
Uevision of --at Nizamuddin station on the Great Indian 
Peninsula Railway. 2773·74. 
Provision of --on the Great Indian Peninsula. 'Railway. 2773. 

WATER. FILTERED-
Question "r. supply of --to the railway employees at Pakaey on the 
ElLstern Bengal Railway. 1060. 

WATER TAPB-
Question J'e-
Provision of ,--at Pakpattan railway station. 1327. 
Provision of --at Stations on the East Iridian and Bengal and 
North·Western Railways. 107. 

WATERWAYS---
Question I'~

Provision of Illore --on the Bt'ngal and North-Westcrn Railway. 109. 
Provision of more --on tht' railway lint's in the Moradabad Dis-
trict. 1858. 

WAZIRISTAN DISTRICT-
Question 1'1' a.lIeged discontent in the office of the Controller, Military 
AMounts, --, Lahore. 106.1·64. 

WAZIRISTAN FIELD POSTAL OPERATIONS-
Question 1'(' grant of gratuities to postal officials employed in connection 
with the --, etc. 353·55. 

~BB. MIt. F.-
Question rt' appointment of --as Superintendent, Central Registry, 
Offic!e of thc Agent, North-Western Railway. 530. 

WEBB. MR. M.-
Blldll.!\' Dt'mand for "Customs II. 2079-80 . 
• 
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'WEEKLY MAZDOOR "-
. Question t'e-
Allegations in the --of Lucknow against certain offiCials of t ~ 

Oudh and Rohilkband Railway. ~i . 

Allegation in the --of Luclmow against Mr. Gotf, a former District 
Traftle Superintendent of the Oudh and. Rohilkhand Railway. ~~. 
Allegations in the --of Lucknow againlt the Railway administra-
tion. 1~' 1 , 480. :  . 

W'EEKLY PAYMENTS BILL-
Set' under "Bill(a)". 

WEIGHING MAOHINE-
Question re ule of a dt'fective --at ~e ld  station on thf' Easterno 
Bengal Railway. 29, 386. 

WEIGHTS AND MEASURES-
Queltion r", ltandal"dization of -. 1(176. 

WELFARE COMMITTEES-
See under "Committee(s)". 

WEMBLKY-
i' 

Question rl' propolals made at the Conference on Indian Art at -. 
2033-14. 

-.;.rEMBLEY RXHIBITION-
Sile under "Eihibition". 

WESTERN RAJPUTANA DIVISION:"'" 
Question ".e di~i l of ~  Raj, late 1\ signaller, Sardar Shah, -,. 
Ajmer. 278&. . 

WHEAT-
Question r('-
Embargo O.D the export of -.-. 232. 
Embargo on the e:x,port of --~d Qtl ..~" ood grains. 2489·90. 
Export of --.". 

WHEEL TAX-
Question rt' IAvy by the Great Indian 'PE'ninsu\a 
the Jumn&. Bridge at. Kuttrn .. 670-'71. 

\ULSON. MR. R. A.~ 
Cotton GiQDing and PreBlingFartoriE'1! BP)-
Motion to refer to Select Committt'e. 622-23. 

WILLSON, Ma. W. S. J.-
Budget Demand for-
" Customs ". 2074-76. 
" Executive Council ". 2356, 2373. 

RailwllY of R  - OIJ 

/' Railway Board". 1570·'72, 15'75. 1~ . 1577. 159/;, J610, 1611. 
II Balt ". 1 ~· . 2148. 
EJp-ction of - to servE' on thp Standing Finan('p Committee. '~, 

Indi""n Finamce Bill-
Consideration of clauses. 2511-12, 2M1, 2542·43. 

Indian Paper Currency (Amendment) BilI-
Motion to refer to Select Committee. 601. 



INDEX TO LEGISLATIVE ASSEMBLY DSBA·ta. 

\\'ILL80N, MR. W. S. J.-contd. 
Indian Tariff Amendm~nt  Bill-
Motion fo1' leave to introduce. 988· 89. 
Motion to refer to Select Committee. 1193·94, 1197. 
Consideration of the Schedules. 2634·36. . 

Indian Trade Unions Bill-
Motion to refer to Joint Committee. 74.J-46, ib9. 
Motion to refer to Select Committee. 762, 767. 

Legislative Assembly (President's Salary) Bill-
Con iii deration of clause 2. 984·85. 
Moticn to amend daule 2. 1203 . . 
Maternity Benefit Bill-
Motion to refer to Select Committee. 678, 690-9i. 

Question rc-
Army Canteen Board (India). 1067-68. 
Construction of a harbour at Vizagapata.m. 1482. : 

23·7 

ConstructioQ  of the railway froll} Raipur to Vizianagram ilia ·Parvati· 
pur. 1846. 
Dislocation of the salt trade owing to the reduction of the aalt duty. 
268·1·82. 
Holding of the next seslion of the Legislative Auembly in August. 
2857. 
Tata Iron and Steel Works. 2493. 

Question (Supp]ementary) N!-
Payment of subaidies to any line of steamers. 18. 
Penal settlements where prilOnera call be practicaJi.y free. 110. 
Purchase of Na,.tal coal for the Sukkur Barrage. 1076. 
Rupre tenders. 462·113. 
Superintendents and assistants in the various departments of the 
Government, of India. 1328. 
Trad. ('ombiQes. 460·51. 
Travelling allowances of President,s nttending the annua]' Conferences 
of Presidents of legislative bodies. 576. 

M 

Resolution n' inquiry into the question of curl'ency &Dd exchange. 307. 

WIREI,ESS BEAM S1ATJON-
Question re --in India. 1280. 

WIRELESS LICENSES--
Sf,,. under "License(s}". 

WIRELESS SCIENCE-
Question rl' wit.hdrawal of orders pTohibiiing the teAching of --in 
colleges. 63T. 

WIRELESS STATIONS-
f) Question re grant of a license to the India Radio Telegraph CompAny 

• to work --in India. G66-68. 

\ WITNE SSE8-
Question re intimidation of --and jurors in Bl'ogal. 455 . 

• 
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£ WOMEN-
Question re-
Alleged seduction of --tl'avlllling alone at night by pOl'ton at the-
Delhi atation. 1781-81. 
Prohibition of the employment of --unl;ierground in mines. 465·66. 

WORKING EXPENSES: ADMINISTRATION (RAILWAYS)-
Budget Demand for "--". 1899.1734, 1739-77 . 

• WORKING HOURS-

Question re-
Reduction ~  the --of guarda e~ lo ed in ~ l' r n  running 
between Gonda and Cawnpore 'on the Rengal anil North·Western 
Railway. 2421. 
Reduction of the-of postal ofti.ciala in the Siligud Sub-Office. 
1843, 

RestrictioDs of --of railway ataff. iOal. 
--of goods clerks on the North-Western Bailway 'at Karachi anet 
the Transit office 4t Hyderabad. 731. 
-' of poata.l and telegraph 01llcials. 16-17. 
--of railway mail service sorters. 16. 
-'-of station masters &:nd auistant atation masten. 859. 
--of the st.-ff at Wadi Bunder on the Great IJ:ldian Peninsula.-
Railway.:l82. " 
--of tlie traffic and transport staff on Indi/!on Railways. 133, 1060. 

WORKMEN-
Question I'l' protectioQ of --against fines. 214. 

WORKMEN'S BREACH OF CONTRACT (REPEALING) BlUr-
Sf''' under "BiIl(s)". ' ,'.' 

WORKMEN'S COMPENSATION ACT-·-
.'in" under "Act(a)". 

WORKSHOP-S-
Question rF.-
Apprentices in-thc Parel --. 734. 
I>islDiBSal of five w'lrkmen employed in t.he Carriage _.-at Karachi 
on the North·Wcstern Railway. 733. 
European, Anglo-Indian ami Indian foremen and assistant foremen 
in the Eastern Bengal Railway '---. 564. 

Firemfln in the railway --at Sukkur and Karachi. 209fJ. 
Fon'men and assistant forflloon in the Eastern Bengal Railwa.y 
1629. 
Indian employeell in the railway --at Karlt('bi. 101)3-54. 

Numbel' of railway-in India. 1660. 
Pay of Anglo-Indian and Indian ILpprentic'(ls in rltilwa:y --,etc. A84. 
QI1Alification of officel'S in the North-West,ern Rai)w,ay --. 538_ 
Training of Inr'lians in me('hanicnl onf{incering in rnihvllY -. 270. 
-:---o,n the AllAm-Bengal Rltilway. 22M. 

WRIGHT, MR. H. G. PRINCE-
Question 1'(' complaints against '-, Traffic Illspectnr in the Dacca 

i tri~ ,of the EuterI1 Beng.) Ttll.llway. 856·))7. 
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x 

XMAS TRAIN(S)-
Special --from KarachI to Lahore for employees 01 thc North··Westerl!· 
Railway. lOr,a. 

y 

YAKUB, MAULVI MUHAMMAD-
Appreciation (. the Members of the Legislative Aaaemblyof the' 
arrangements ma<le for aeroplane flights, inspaotion of armourr.J: 
motor ca.rs, etc. 2802-03. 

Budget Demand for-
" Stampl:I ". 2280 . 
. , Working Expenses: Administration" (Railways). 1752-f)3. , 
"Working Expenscs: Repairs aod Maintenance a.nd Operation'" 
(Railways). 1796-1790. • 

Election of ~ to serve on the Public Accollnts Committee. 873. 
General discllssion on the General Budget. 1902-05. 

Question /'1:-' 
Abolition of the posts of Deputy Postma.sters General. 895. 
Abolitioll of thll poM; of Mail Superintendent. 896. 
Abolition of the post of Superintendent of Investigation in the· 
Poatal Department. 895. 
Alleged misappropriation of stores on the Oudh and Rohilkhand 
Railwa.y. 273. 
Appointment of Muhammadans as ASlJiatant Tra.ffic. Superintendents 
on the North-Western Railway. ]858. . 
Aucssment powel'll of Income-tax Office,·s. 279. 
Benga.l Criminal La\v Amendment Ordinal\ce, ]924. 277. 
Case of Mr. Ka:iIILsnath, assistant station mastcr, Benares Cantonment, 
Oudh and Rohilkbllnd Railway. 274. 
Oommuna.1 representation in the Sp.tvices. 2854-55. 
Oompetition for the selection of a plwn for a conference hall for the 
League of Nations at ~ne . 9675-76. 
Construction of a platform on the Kathgar railway station. 1857. 
Cosb of increased pay and II.Jlowllncefl of the Imperial and Subordi-
nate Servicl's. 35ft 

Discharp;<'l of Sultan Ahmad Reg, late assistant parcel clerk, Rurki. 
2790. 

DiAcontinnnnel' of'thl' comlliTlfld Allahnhad-Debra Dun-DPlhi Express 
from the 18t: of March ]925. 2169. 
Dismissal of Mr. Rajaram, sta.tion master, Berhamghat. 273-7 •. 
Eoonomics dfected by the rctrenobmcmts recommended by the Inchcup.l 
Committee. .~B . 

Election hy the Legisla.tive Assemhly of onl'! of the IndiBn ropresen-
tativel to too Loa.gue of N ationa. 5178 • 

• Employment or Muhll.mmn.dllns on the Ea.at Indian Railway. 2239. 
2!40. 

Ortl.nt of out-statioll allowances· to sort'era of the RaiJwa)' Malf 
Service 891'HlG. 



:2400 INDtx: '10 LECUSUllYE A!'l!'ElII'BI.Y n /.:10'" 

.y AKUB, MAULVI MGHAMMAD-ron.ttl. 

Queation f·e-co/lid. 
Hardshipi of IOrters in thp. Railway Mail Service. 895. 
Hindu·Muhamma.dan riotl in Delhi. 2800;'()1. 
HolidaYI of sorters and clerks of th,: Railway Mail Service. .896. 
Indianisation of the higher ranks of the Survey of India. 2863·64. 

Indian 'Merchant Shipping (Second AmfJRdment) Bill-
Motion t(l consider. 1436·37. 
Consideration of claulel. 1446. 
Motion to pasl. 1991·96, 1998, 1909. 

-Qu?.8tion r,.-
luue of return tickets by the East Indian Railway. 865. 
Issue of tickets to third class paS8€'ngel'S at Moradabad railway 
station. 272. 
Muhammadan Income·tax Qfti<.-ers. 279. 
Muhammadan officers in the Survey of India. ~.  ~~. 

Number of clerks in the In('ome·tax Departm. "t in the United 
Provincel. 279·81. . 

Number of independent circles of Income·tax ofti· -rll in, the lJnited 
Pro\·inces. 278. 
Pay of station masters and assistant station, masters at roadside 
stationl on the Oudh and Rohilkhand Railway. 274. 

Pensions d the fMDily of the late t!.T"King Bahadur Shah. 1856·57. 
Prevention of floods in the Moradabad District. _ 173. 
PromodoQ of Indian station masterl on the Oudh and Rohillthand 
Railway 275·76. 
Promotion of junior guards by.the District Traffic Superintendent of 
Moradabad, Oudh and RohiIkhnnd Railway. 276. 

Promotion of Mr. S. Doyle, junior clerk of the Works Manager's 
office, Oudh and Rohilkhand Railway. 272 .. 
Provision of quarters for sorters and clerks of the Railway Mail 
Service. 896. 
Provision of more waterways on thE' railway lines in the 1I0radabad 
District·. 181)8. 
Recognition of the Oudh and Rohilkhand Railway Union. 272. 
Reopening of the Post Office at Milan. 2401. 
Report of the Reforms Inquiry CommitteE'. 217. 
Reservo.tion of berths for paRaengers travelling from Delhi to Howrah \', 
1~ · .' 

Revision of the Constitution. 277. 
Select.ion of Assistaint Traffic Superintendents for the North·Western 
Railway. 276. 
Separa.tion of judicial and exccllth'e functions. 1867. 
Sources of information available to Ineome·tax Officcrs· regardin 'i 
HlSSes.ees. 278. ib 

Resolution re estahli.hmentof a Supreme Court in India. 1170-71. "I 

1ARN-
Question rlJ- • 

Decrease in the export of cotton --and ma.nufactures. 1 1 · ~ 

Decrease in the export of Indian --. 193·94. 

YATUNG-' 
Question re Bt"itish Trade Agents at Oyantse and -. M9. 

,-

t 
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'V lTSUF UtlAr, lIB. M.-
Qu.tion 1'1. 
Alleged discontent in the office of the J\coountaQt General, United 
Provinces. 282·83. 
Closing of Government offices on holidays under the Negotiable Instru-
ments Act. Btl!. 
Oouncil of State Electoral Rules. 23·SN. 
Grant of leave to subordina.tes under the FundameQta;1 Rules. 282·83. 
Grieva.nces of the subordinate staff of the office of the Accouutant 
Genera.l, United Provinces. 282-83. 
Present of a. silver tea set to the daughter of the Accountant Gent'r&J. 
United Provinces. 262-83. 

~·r  

ZOOLOGICAL t~ E

Budget Dem; lid for "--". 
. ')-

I 

2410 . 
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